_ Monday, March 14, 1968
ROUKEILBETIES, NO-1S Phalguna 14, 1889 (Saka)

LOK SABHA
DEBATES

Fourth Session
(Fourth Lok Sabha)

LOK SABHA SECRETARIAT

New Delhi
Rs:1.00



CONTENTS

No. 23—Thursday, March 14, 1968/Phalguna 24, 1889 (Saka)

Members Sworn .
Oral Answers to Questions—
*Starred Questions Nos. 629, 630, 632, 633 and 652

Written Answers to Questions
Starred Questions—Nos. 628, 631, 634 to 651 and 753 to 657

Unstarred Questions—Nos, 3949 to 3982, 3984 to 3993, 3995 to

4008, 4010 to 4041, 4043 to 4046, 3048 to 4084 and 4086 to 4088 .

Calling attention to Matter of Urgent Public Importance—

India’s reaction to reported agreement on nuclear non-prolife-

ration between U.S.A. and U.S.S.R.
Papers laid on the Table . .
Message from Rajya Sabha
West Bengal State Legislature ¢Delt.g.mon of Powa:rs) Bill

As passed by Rajva Sabha . . -
Estimatcs Committec—

Thirty-ninth Report
Re-Ballotting

Correction of Answers to S Q. No 129 re. Payment of food im-

ports from U.S.A.
Business of the House .
Business Advisory Committee—
Sixteenth Report .
Demand,\ for Supplementary Gmnts {Ult ir Pradesh) I9( 7-68 Prt-
sented .
Uttar Pradesh Budget 1968-69-—Pmsenml
Shri Morarji Desai
General Budget—General DISCDSSIOn
Shri Dattatraya Kunte
Shri S. M. Banerjee
Shri Srinibas Misra
Shri Chandrika Prasad
Shri Gunanand Thakur
Shri Ganesh Ghosh
Shri Atal Bihari Vajpayee
Dr. Karni Singh .
Shri Morarji Desai '
Demands {or Grants on Account, 1968 69

Appropriation (Vote on Account) Bill, 1968
Introduced and Passed ]

COLUMNS
595

595—624

625—642

643—736

736—741
141—744
744

745

745
745

745—746
746—747

T47—748

748—816
748—751
748151
752

752—758
758—761
761—764
764—767
767—1773
773—1776
776—T784
784—785
785—816
816—841
841—845
842—845

*The sign + marked above the name of a Member indicates that the ques-

tion was actually asked on the floor of the House by that Member.



(ii)

Committee on Private Members Bills and Resolution—
Twenty-third Report
Bills Tntroduced—

(1) The Constitution (Amendment) Bill, 1968 (Amendment of

article 16 and substitution of article 335] by Shii Ram Sewak
Yadav

(2) The Constitution (Amr ndmcm} Bi“ 1968 (Amcndmem n!‘
articles 75 and 164) by Shri Tridib Chaudhuri . g
(3) The Commission of Ingairy (Amendment) Bill. 1968
(Amendment of section 3) by Shri Om Prakash Tvagi .
Constitution (Amendment) Bill-— Withdrawn
Substitution of Article 156 and insertion of ncw article 159-A by
Shri P. K. Deo .

Motion to Consider
Shri P. K. Deo

Shri H. N. Mukerjee
Shri Randhir Singh
Shri S. Kandappan

Shri Bhola Nath

Shri Hardayal Devgun
Shri D. C. Sharma

Shri 8. K. Tapuriah
Shri Rabi Ray .
Shri K. Narayana Rao
Shri Viswanatha Menon
Shri Onkar Lal Bohra
Shri S. Kundu

Shri Y. B. Chavan

Indian Penal Code (Amendmem} Bill .
(Amendment of sections 292, 293 etc.)

Motion to consider as passed by R.x_;\..n Sabha
Shri D. C. Sharma

Discussion re. Statement of Homc Mmusler on Constitutional
Crisis in Punjab .
Shri P. Venkatasubbaiah
Shri M. R. Masani
Shri Yajna Datt Sharma
Shri G. S. Dhillon
Shri D. Krishnamoorthi
Shri Vasudevan Nair
Shri R. D. Bhandare
Shri George Fernandes
Shri Srinibas Misra
Shri J. B. Kripalani
Shri D. C. Sharma
Shrimati Nirlep Kaur .
Shri Y. B. Chavan

CoLumns
845 %46

846
846

R46—847

847— €01
847 891
847851
K52— N55
855— 59
859— ¥63
863- 866
866—- 871
871—R873
873—876
876—881
881

HE1—8K2
883 — KRS
#E5—REO
886—890

#92
&92

892—930
92— 898
X98—901
901— 906
906— 910
910—912
912—914
914—916
916—918
918—920
920—922
922923
923—926
927—930



95 LOK SABHA DEBATES 596
LOK SABHA st 3o Wo Tt : ¥qT TTFTT T @i
Thursday. March 14, 1968/ Phalguna % FTIIT 9T §F THITX] SIEqT &

24, 1882 (SAKA)

The Lok Sabha mer ar Eleven of the
Clock

|MR. SPEAKER in the Chair)
MEMBER SWORN

Shri Mohan Singh Obcroi

bagh ).

(Hazari-

‘ORAL ANSWERS TO QUESTIONS
faeelt gru drot W el &
w1 TLHAT AT

*629. i 3o Ho T : 4T =AM
FAT F T A7 TATA AT FAT FY (T
(%) 7 fz= 1 gg Froen &1
'Zie' g A1 AAAT F ATAT F 2419 97
‘Feriive’ g w7 AFAT F qAW
A A AL TT AT I FASAT
wHrefzsr’ 79 &1 @AFT § w9
IX AH T AIAAL AT AT ATEIT AT
cqrd fammar mar 2 4170
(m) afz 21, At =7 7w 7 Far
THAEI AL 2 7
THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LLOPMENT & COOPERATION (SHRI

ANNASAHIB SHINDE) : (a) Yes.
Sir.

(b) Surprise raids of depots are
undertaken to check such mal-practices.
Milk bottles reported to be tampercd
by the public are brought to the Quality
‘Control Laboratory of the Scheme for
testing. Services of Depot staff are ter-
minated in all cases where tampering of
-seal is established.

% fag qarr 2 f& gu famor &8 o
39 T & famgm smd @ swdAE
IF g7 7@ AfF AR FAar ® g fT
T 3 Al T8 7T XY O wraip ?

SHR1 ANNASAHIB SHINDE : It is
1 suggestion worth examining,

st 3o Wo mult © TH WA T

aF a7 faadr foda nf § 9
TR AT FIA & 9V fEEd E-
fogt &7 3o T aT HIT IRWF
farg arad a7 7

SHRI ANNASAHIB SHINDE : As
far as tampering with seals is con-
cerned, about 300 depot managers were

involved during the period from 1-9-67
and their services were terminated.

gfoarn & wwrend ot rm & faey
ST

* G0, wt oraTeaTe Wt
»t qwreew Ty oy
ﬁﬂwmm :
=it fra pATE Tt -

w1 wra adqy wiw g2 gy =T R
Z Fva

(%) ¥ a7 7= & fx fo=eft &
17 51 37 HTo Fo Tre 77 m qaTgA
Fazam rafe feg A & fare 7
zframar & goest ara v Ik fave-
A GFT & AT T v v w7y Aoy
frar &, o

() afz zi, A1 =7 97 TVHTT AT
w1 wfafsm & 7
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
Information is being collected from the
Government of Haryana and would be
placed on the Table of the Sabha as
soon as received,

ot e Wt g TATET A
FfT 7 £ Tl W AR F g
AT G F fam zama = .
2?

SHRI ANNASAHIB SHINDE : May
1 say that there is considerable mis-
understanding about the  slaughter
house ? First of all, thie slaughter
house has nothing to do with the
slaughter of big animals. As far as the
Haryana arca is concerned, to which
this question refers, there is a total ban
on the slaughter of cows, This slaughter
house hus nothing to do with the
slaughter of any such animals or big
animals. Some rumours appear to have
been spread that this slaughter house is
set up in order to slaughter big animals
like buffaloes or cows and there seems
to be some agitation going on as a result
of that. First of all, it does not require
the permission of the Government of
India to set up such a slaughter house
in which sheep, goat, poultry, pigs etc.
are slaughtered.

st TTeAe Wt famw 7 e
1968 F1 A= WEATH T FT OF
FFAST BT 97 | IHY AW g1 g f*
qRE wTEHTT A W gaET fay fEar ¢
W\ %19 37 S & F auEy TamaA
X T €T G F | & ARA ALY 9T @
g & s qamr W TEeT qaEifered #7
@1 & AT 9w Fgad & smesr aemfA
XY FTAVAFAT ALY & AT H9 TERT AT
Fmuar 7 S agr W A g6 st fadn
&Y T & oY 74 FTeor § F agh #7 o=
®T WIAAT FT §F FFIC ZHFA T LAH
T AT AT @I ?

SHRI ANNASAHIB SHINDE: As
far a8 the Government of India is con-
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cerned, it does not come into the pic-
ture. According to the municipal laws
cte. from the hygienic point of wview
some permission is necessary if a parti-
cular slaughter house is located in the
jurisdiction of the municipality or cor-
poration. As far as this slaughter house
is concerned, it comes under the juris-
diction of a panchayat samiti. When
we consulted the Haryana Government.
their Legal Department informed us that
permission would be required only from
the panchayat samiti provided the con-
cerncd panchayat samiti has framed bye-
laws under the law under which it is
functioning. So far as this panchayat
samiti is concerned, it has not framed
any bye-laws and, therefore, according
to the legal opinion of the Haryana
Government, no permission is necessary
to set up such a slaughter house.

st Taiix fag Wt o wA WP
7 %71 ¢ fa WA Ay 7 famv |
TEL AT E | F ATAAT AR E % vAAm
R & AT4 FGT GG HICHIT T FIT
gz faar & 417 ToE 939 IEET
THIT ATG FIT FT FILT OFHAA ATTA
et fam ¢ o &= faar 7 7

Tz W F2T AT IF 2 fF oenaw AT
TIE TIEART A7 A6 gfvamer A AT
a7 Frz T 4 fx Tamm gfafy w2
T F AT ITH 97 @@ AAI
f& T fam =arzdm 3 ) 79799 =fnfa
T wifs w3Ew 7 A AT %7 fam
% ardragT TAEINA qIE 9 E | TH
T Hruw T A A F R E fE
ATOHY TATAT F1 ATLT ALY & | F4
Targa afafa T amod gma &1 &
ATaF qTAUIA F1 W SFq A fear 2 7
SHRI ANNASAHIB SHINDE : May

1 explain the position. It is true that some
of the facts are as mentioned by the
hon. Members. Some time back, in the
year 1963, this firm wanted to set up an
integrated mecat processing unit and it
asked for some foreign exchange. The
Food section of our Ministry processed

their demand for foreign exchange and
Rs. 23 lakhs was sanctioned out of the
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Yugoslav credit. But this firm did not
utilize it and that credit period has also
expired. Now the Government of India
has nothing to do with it. What has
been set up has been set up with the
materials and equipments available in
the country itself,

st TqatT oy weit - GF qRT a1
fF dz9 TRz 7 F¢ mir  mRan
o & frar & av 72 frav g ?

ZAY 47 77 Q1 41 fF ¥4 97 99
FEt & f& oaaw afafa 7 =mzda 30
qaa fyar 2 S 9% AT A9
T2 ¢ & amdq 3 gvv" 4y £ 7
TT AT99 9ET AT F21 47 fE nzawm
AT =fea 7
THE MINISTER OF FOOD AND

AGRICULTURE (SHRI JAGIIVAN
RAM) : 1 do not think there is any
agreement now with the Government of
India. and at no stage have we asked

the Haryana Government or the pan-
chayat samiti to give the licence.

st Tl fag wrest o 43 aF fagt 2
MR. SPEAKER : It does not matter.

SHRI JAGJIWAN RAM : You can
show it to me. 1 will take necessary
action.

st fra gaw met 0 @E FEAT
A 77 7 % 77 7 W g At = g
FEr Zmmo1 gz FAvmfaw aF #
f& @ At AtaEeT 4@ 78 3
wiw 1 Fw w7 A Frr # fer
9 FF TFLT FTET AT AT FT T AT
AT FTET | IART AEAHT AT 39
Z0 ;T A9 37 a7 9 fame w730 fr
TAFI AT F g1 g w7 faar am
ArfE ot F@ET A A1 7
SHRI ANNASAHIB SHINDE : May
1 make it emphatically clear that this
factory is at the moment processing the
slaughtering of sheep, goats, pigs ete.

.and, as far as the supply is concerned,
it is made mostly to the .defence depart-

ments, and partly to the public. It has
nothing to do with the slaughter of cows
or big animals. So, any misunderstand-
ing on that score should not be there.
The Government of India has nothing to
do with it,
ot s T AT A W g e
azi Ay ad I ST gEe wmaw.
FIH | 99 qgr *r gurgA wfafy ah
|TEAT & AT AT W A 212 & Y s
1 AAET 37 FAT ART & 1 T =
T qvRTT ALY € A qgr wvgefa ww
g 1| zafam s & fasRa & sw
oTq ®rE TFA ITH HLGT AY AT F AET
TIA AT A e fasadr Ay
97 EOIT | AT9 SHET FEF A 1T AT
faefr ot S & 9 fE waer A€
wFT 721 G f srq agh v 5
oley a7 a0 107 2z .,,.T}
IF s ) S e ey
N S oy s o5 ._;-D‘
‘-}‘.)-1 2 A el e Fee
o S F e Al e
iy ol - e ‘,_m:.u,ru,‘ Y
GEAS Ol el e e G ey
B - I 2 dy ¥
lalé uﬁ‘d‘- ol Ol o b 3ladad
Oley e 0P 5 £ P wb
Slaaad S ol § A5 e
S d o S O OT
S T P
UG SRR IR RN
[-F bl Clas T4 2als oo
SHRI ANNASAHIB SHINDE : The
Haryana Government is competent to
deal with the matter and it is the res-

ponsibility of the State Government.
Haryana can legally,look into the matter,
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it sivaey e - Zfgron &1 aE-aE
Tty qur= & fam &y wfag € S i
97 we-Twfat ¥R gAY aAax Al
g% § At fae &, fom e ama-am
frrg & s famd g s A
g fr gfaarm Fea s #1eamar
CFTR F GG T AR X7 FTAENF
¥ a7 i s qmew g fF oI oA
1 #afadT w7y FE 0 TR & AT
37 oo 717 9 7 FeET A A0
GIE |
SHRI ANNASAHIB SHINDE : The
firsy point 1 have already replied to, that
the Government of India has not per-
mitted this, and Haryana Government is
competent to deal with the subject, As
far as the capacity is concerned, it has
a processing capacity of 10 to 13 pigs
and 100 to 135 sheep and goats.
ot fwd ;W &
MR. SPEAKER : You arc starling
with Goa. This is about Haryana.
st et gz AT daA gEAEAT
Z 1WA ATETI AA T OF TTTAAT
rarfer w77 #1 fawg faar @ar 2

MR. SPEAKER : That will
answerad.  Next question.

not be

SHRI KANWAR LAL GUPTA:
632,

SHRI R. BARUA : 652 may also be
tuken up.

MR. SPEAKER : Ycs.

Ul W W w7 ST

*632. S FATETE T T @I
aar wfg 55T a7 I AT FAT F4T % ¢

(%) &= gowre 7 fafem s7sat
F 1 9TH, 1967 F 31 FAATY, 1968
Fr wafs & fan =mas 741 9g 37 01
T fegr ar

(@) 39 wafay § ga@F w5y 1
feamr wram a9r A xews 7 faar
mr o9t AT .
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(7) ®&7 77 79 § f5 a=er o0
1 aga AT A frar av Aqv afz 7,
1 THF FT TV E 7

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
No definite promise was made by the
Central Government for supply of anv
specific quantities of rice ands wheat to
the various States during the period Ist
April, 1967 to 31st January, 1968, A
statement showing quantities of rice and
wheat allotted and actually supplied to
cach State during the period Ist April,
1967 to 31st January, 1968 is placed on
the Table of the Sabha, [Placeed in Lib-
rary, See No. 1.T-453,68].

(¢) Kerala's share of the rice sup-
pliecd from Contral stocks during  the

period Isy April, 1967 to 31st January.
1968 was the highest.

Wt waTEI TR - 74 FS A
marATTET § O fAer oar fR feAas
AHATE TEA HET T27 TAARZA A1 &7
FrZAl 41, 39 § 5 freaww &1 T,
a1 &z freqow §v=7 71777 £ 1 F a7
FTAT =rgaT g aft g7 gz Eem
F7 721 Z, A1 2z fra frq 2z 4 A
faadr frzqma &7 =6 2 Afr o3
FAA A=ET 2, TAAT T §AT WEET
gz favara fzar #7v4 £ fF w90 A0
faaar =/m@= w17 7z 97 9 F fAw
Frfgn, AT 39 F1 f7Ar AT ¢

SHRI SRADHAKAR SUPAKAR:
On a point of order. 652 was  nol
answered,

MR. SPEAKER : Let him answer the
supplementaries.

SHRI ANNASAHIB SHINDE : The
hon. member is well aware that the food
situation in the country is improving
this year as compared to the two pre-
vious years; as a result of good crops as
well as pood prospects of rabi crops, the
availability of various foodgrains in the.
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various States has much improved, and
naturally the allotment has to be reduc-
ed, taking into consideration the avail-
ability of food in the various regions.
The figures cannot be compared with
the figures that we were allotting to the
various States when they were severely
affected by drought. The hon. member
should appreciate the position. It is not
as if we have to go on continuing, mak-
ing allotments ull along on a  similar
basis.

SHRI KANWAR LAL GUPTA:
The second part of my gquestion was not
answered.

MR. SPEAKER : You put it
second question now.

o ®aT AW @ A7 AT AR
qTT HAY 4, AT ATHTT AT AT A FA
1 27 Tar ar fF 39 F1 75,000 7
== 7T "EA f3ar 9m 41 39
ATTT 97 AT AT FAT A7 7E E, Al
i 7 wrrE F4T F oA, omr fEeT
gar s 7, @1 f& g wEEw A
T AFAE, WA FT AL A
ag A AT g f s sfr A
HHET F9 Z1 T AT T dwy
gE &, A fm T WA AFmm Tow
qeFT 1 97 favam frAm =460, gz
& wwrr 3 9%, fF amr am Al
¥ @ F fam fraq o 337 017 0z
T =TT ZE. FFETT OIA AT T
F7 & fam Fq17 F )

as oa

It is not u question of giving any

assurance as such. ..

SHRI VASUDEVAN NAIR : There
is no sens¢ in your assurances; do not
give any.

SHRI ANNASAHIB SHINDE : It is
the joint responsibility of the State as
well as the Centre to sec....

SHRI KANWAR LAL GUPTA:
He is evading the answer. T agree that
there is Jjoint responsibility. Suppose
there is some deficit in a particular state,
Will that dcficit be compensated by the
Centre.

PHALGUNA 24, 1889 (S4KA)
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SHRI ANNASAHIB SHINDE : As
far as supply to Kerala is concerned...

MR. SPEAKER : He did not ask
about Kerala at all.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM) : The position fortunately this
year is much casier than what it was
last year. There will be some deficit
areas and States and it will be the effort
of the Centre to meet the requirements
of the States to the maximum extent by
supplying wheut, rice and other grains
also. 1Tt is not only wheat and rice;
there is demand for milo, maize and
other things also. Taking all these into
consideration, 1 feel that we shall be in
a4 position to meet the reasonable re-
quircments of the States.

MR. SPEAKER : The Minister may
answer 652 also: [ asked the Minister
to answer that also,

Surriy or FoonGrRAINg TO STATES
+
“652. SHRI R. BARUA :
SHRI D. C. SHARMA :

SHRI BENI SHANKAR
SHARMA .
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether Government are con-
templating reduction in the commitment
of foodgrains to the States; and

(h) if so. the main considerations

therefor 7

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) anad (b).
Allocations of foodgrains to the States
arc made on a monthly basis depending
on the availability with the Centre and
the relative needs of the various States,
The availability with the Centre, parti-
cularly from imports, has been lower
than last year. Also with a good Kharif
Crop and with a better Rabi crop in the
offing it is expected that most of the
States can manage with lower Central
allocations as compared to last year.
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SHRI R. BARUA : The Government,
it appears from a recent report, has
stopped the supply of rice to Assam, It
is not a wheat producing area but the
wheat allotment has been systematically
curtailed from 20,000 tonnes in Novem-
ber 1967 to 16,000 tonnes in December
and further down to 12,100 tonnes in
January 1968, The actual dispersals
were much less than the paper allot-
ments. May 1 know why this anomaly
has cropped up and what the Govern-
ment is going to do to make up the de-
ficit of rice and wheat in that area?

SHRI ANNASAHIB SHINDE : It is
well known that the kharif harvest sea-
son begins in November and normally
paddy and other foodgrains are avail-
able from November onwards. Because
of that it is natural that supplies to some
States were reduced to some extent, But
the difficulties of the various States were
duly taken into consideration while
making supplies.

st FoiteiwT =i HAT FFE AEA
2 f& 9@ A% g% G F1 999 2,
7z 15 gfwfae ofm £ o7 = 97
Fagar #1 fa=na a1 1 737 T30 97
2 | zafam 5= €1 goArt 1 7 F994 F1
#1¢ 9w F1 AF FzAT | AfEA § gz
st =rzan £ fr wfe o 7 qar
a’gamg%%,{qum&qm
&1 %1 qTAT A ST IO 030 Ja |

SHRI JAGJIWAN RAM : We have
been supplying 15,000 tonnes of rice
every month to West Bengal and nearly
70-75,000 tonnes of other foodgrains.
Tris year, I think paddy and other crops
in West Bengal are definitely much
batter than last year. But my effort is
to supply them foodgrains in larger
quantities, maize or barley and wheat,
and 1 shall see that reasonable quantities
of foodgrains are supplied.

st o To WIUW : JLAY WFIEY,
PAE ¥ @A AT T K afw
SqTET g€ TW H1 AW & T W FwA
qarE N qF F 41wy O Few q
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wt fafrer ama wme & w2

TG FCTR T AT LA AT E !

SHRI JAGIIWAN RAM: Yes, Sir.
In certain areas in Maharashtra, due to
late rains and also hailstorm, the rabi
crop has been slightly affected and
Maharashtra wanted some more supplies
during this period so that they can send
them to some areas where it may not be
possible to despatch the foodgrains dur-
ing the monsoon. We are making
efforts to give them something more
during these two or three months to tide
over the difficulties,

SHRI MOHAN SINGH OBEROI :
May I ask the hon. Minister to let me
know whether the quota of rice and
wheat promised by the Central Govern-
ment to Bihar during the period from
Ist April, 1967 to 31st January, 1968
has been fully complied with ?

SHRI JAGJIWAN RAM : 1 will re-
fer him to the statement.

SHRI E. K. NAYANAR : Regarding
the quota allotted 1o Kerala, the pre-
vious Food Minister, Mr. Subramaniam,
assured as a quantity of 75,000 tonnes.
Our new Food Minister, the hon. Mr.
Jagjiwan Ram. assured us on the floor
of Parliament that, while the require-
ments of Kerala State were 70,000 ton-
nes of rice per month, “we would make
hest efforts to see that the quantity was
supplied”. While he was in Kerala last
year, replying 10 a question, he said that
he can supply anly 50.000 tonnes. In
this session of Parliament, the hon.
Minister replicd that they can supply
only 40,000 tonnes.

MR, SPEAKER : Put a question,

SHRI E. K. NAYANAR: But in
1965, the Central Government allotted
to Kerala 9.8 lakh tonnes of rice. In
1966, they gave us 7.63 lakh tonnes and
in 1967, he said in his reply that
5.34,000 tonnes were allotted, but the
supply was only 3.80,000 tonnes of rice.
But there in Kerala the Congressmen
are demanding more rice, but here—

MR, SPEAKER : The food debate

will come again. Put your question
now.
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SHRI E. K. NAYANAR: May I
know whether the Government will
increase the allotment of rice to Kerala
or whether the Central Government
will advisc the Kerala Congressmen not
to resort to satyagraha for an increase
in the quantity of rice ?

SHRI ANNASAHIB SHINDE : We
have to make our best efforts to see that
as much rice is supplied to Kerala as is
within our means. Moreover, it has
been assured on the floor of the House
that if at any time due to factors be-
yond our’ control there is some shortfall
in rice, that will be made up by the sup-
ply of wheat, and that is far as the total
requirement of Kerala is concerned,
that will be looked into.

SHRI SRADHAKAR SUPAKAR :
In the past. in the drought years, the
rice-consuming States were asked to
take wheat as a  substitute,  May, I
know, since the food position has now
improved, whether the Government con-
template reducing the quota of wheat
from the rice-consuming States so that
we may not need to import a large
quantity of wheat from abroad ?

SHRI ANNASAHIB SHINDE : Ac-
tually, as 1 have said, the availability in
the various regions of the country has
improved considerably and this is bound
to reflect in the allotment to the various
States.  As the hon, Member is sugges-
ting, 1 agree with him,

wY SETETT wreat AT, T §

AR qE F7AT § A1 fawT afadmm 7

Ffa w4 oft el 7T 7 97 JvaETEe

fear 41 fF SATTTHT FEA AT AWTEATSHT

T A TR FTEER gz fAwg AT

fr @t F aai 1 faery v 2

o1 qATA 741 £ 7 g2 1 7797 qAOH0

1 39 977 7 wa1q %1 feafq 39w 71

A § 39 § wararfaw 1fF 7 g7 a0

Faw A aF zraA F1 = § &

30 ¥ AT A FA0w T Tk #

AT R AN A T FT T

Fq qvEr §w Afew faoim gm0 q4w

H Ao vEE
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oft wftew ww ;T Y oA ¥
a1 #Y § 3T ZX @ W T F A
¥ ggw mafun weq wfagi & Ao
qufa<r #7% @I ¥ G949 7 #¥@4T AfA
gt Iuwr Ao faar amar & AT anft
AT 16 AT *1 WEW AiEGT W
TAAT TTE, I A AR FT X AW
Aay F faorr fear sraam

st wire wary : IO7 gEW & oot
fest & wwe &1 s=dt § Afea go
fer § AT AT TqT a2 AR &
HqZ7, BT AT AT A FEA GG
7 & A1 AT A7 WIET WA A7 EA T
ST 4T ¢

Y WA W TT 93§ W
A T A SEA AT e £, @
THAT & FAAT AT AW &, §C AT TAH
g F A R w0 & AT 9% #i,
T AT SATRT TET ZUT AfET IHT 92w
H T & AT W50t § i 3T a3
¥ am 7 37 wfur & Zr0

SHRI VASUDEVAN NAIR: I am
also constrained to say that the answer
given by the Minister to the original
question as far as Kerala is concerned
is really misleading. When the Govern-
ment had to send something like 7§ lakh
tonnes of rice, they could send only 34
lukh tonnes. But they go on saying that
they made the biggest allotment of rice
1o Kerala compared to other States.
That is u fact, but they ought to have
put it in the right perspective. A State
with a deficit of 50 per cent is cordoned
ofl; it is u single Statc zone. In Septem-
ber, 1964 the Government of India gave
the solemn assurance that Kerala will be
supplied 75.000 1tonnes of rice per
month taking into account the supplies
from outside for the last ten ycars, Now
the minister talks of a bumper harvest
and is painting a very rosy picture, In
this context, can we at least now expect
the Central Government to fulfil its
commitment of sending 75,000 tonnes
of rice to Kerala? 1 want a solid
assurance,
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SHR1 JAGJIWAN RAM: 1 have
made it clear on more than one occasion
in this House that it will not be possible
to supply 75,000 tonnes of rice to
Kerala.

SHRI VASUDEVAN NAIR : Why?

SHRI JAGIIWAN RAM : Because it
is not availuble. Bumper crop means
not only rice, but foodgrain crops. I
can assure the House thut so fur as the
supply of foodgrains to Kerala is con-

cerned, its total requirements will be
met.
SHRI K. SURYANARAYANA :

Wlay I know whether the Government
of India is taking any scrious steps to
overcome the continuous deficits espe-
cially in Kerala and West Bengal ? They
want the Congress Governments to over-
come their deficit. Will the Central
Government advise the State Govern-
ments, especially of Kerala, to overcome
this continuous disease of deficit by
changing the pattern of crops from com-
mercial crops to foodgrains ?

SHRI VASUDEVAN NAIR : If you
do not want foreign exchange, it is all
right,

SHRI JAGJIWAN RAM : There is
no doubt that even in Kerala uctive
steps have been taken and  are  heing
taken to introduce high-vielding variety
of paddy und to bring some ncw areas
under paddy cultivation.  But consider-
ing the pattern of agricultural produc-
tion in Kerala gt present. T will not in-
sist that they should change it from
those commaedities to rice.

SHRI TRIDIB KUMAR CHAU-
DHURI : The Minister of State said
that no definite assurances were held out
about specific guantitics to be supplied
to the States during the period in ques-
tion. Qur information is otherwise. At
least since the administration of West
Bengal was taken over by the President
definitc statements have been made by
officials of the Food Department of the
Government of West Bengal. which is
under this Parliament now, that on the
basis of spccific assurances held out by
the Central Government about the
quantity of foodgrains to be supplied to
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Woest Bengal about two lakh tonmes is
the present shortfall and in view of the
fact that procurement this vyear, for
various reasons—I do not want to go
into the reasons, but it is an admitted
fact—in spite of there being a mnear
bumper crop, till now has been very
poor, will the Government see to it that
this shortfall of past years in the sup-
plies of ricc and other foodgrains to
West Bengal is made good and there is
no bhreak-down at least in the statutory
rationing in that State ?

SHRI JAGJIWAN RAM: [ have
already said that we have been supply-
ing on the basis of 15.000 tonnes of rice
per month. L have said that we will
continue to do that. So far as supplies
of other foodgrains are concerned [
have assured the Government of West
Bengal that we will be in a position to
give maize, barley and other foodgrains
to mect the requirements of West Bengal,

SHRI LOBO PRABHLU : Is the hon.
Minister aware that forward sales  are
being transacted at Hapur at Rs. 50 and
Rs. 60 a quintal for wheat and in Dethi
the prices are falling every day in anti-
cipation of the removal of barriers from
the adjoining States; if so, in the circum-
stances, will the Minister give an assur-
ancz that ar the mecting on the 16th a
firm deeision will be reached about the
zones because it is not fair to the culti-
vator that a panic or some kind of ar
uncertainty like this is induced by the
inaction and delay on the part of
Goverament ?

SHRI JAGJIWAN RAM : I do not
think there is any inaction or delay. 1
know there are certain opinions in this
House and outside about laissez faire.
I am not expected to give a categorical
answer., T can say that the whole coun-
try is not going to be treated as a zone
at present,

MR, SPEAKER : Question Hour is
not the time when assurances are to be
given,

SHRI G. S. REDDI : Whilg Andhra
Pradesh is supplying all the rice require-
ments of the Central Government, is the
Central Government supplying the milo
requirements of Andhra Pradesh ?
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SHRI ANNASAHIB SHINDE: It
should bc possible to meet the reason-
able requirements of Andhra Pradesh.

st g&7 aw wBAT ( FAT qg AT
geY & fx wew waw wrRA F AT AR A
" afafr § 3o § a1 e F41
g w1 Tz g, 3w % e sfafas
&y wim 27 afz zf, A1 5w & fAg
qTET A ¥u1 gA7 fzar g 7 fawer

g7 77 zo7 gfq g47 =Ew 09 9,

@& FTEA AZH ®W AN AT ATIATAA

faar g frx wem wzwr ET ST AT 1A

FFZ ACIFT F21ZT, IAF 7 F 4T

famr £7

w1 FATHIAA W TH AT HET T
g Faa 777 A 'ﬁwj‘r P——arE #1
w5 T 377 FERT 7 A7 g AT
AGT AT 7| WEl AT A@A AT A
& a7 zn @Az A I Araf
TFrEMT A1 FF ® AFT A F0 T
g T ATz ¥ a7 47 ZAT 93w
1 F A7 zm @A g A7 F far
FEq A7 2 TfF T2 97T qATE, 3N
far 37 ;77 7 fx w7 e aig fam,
Atzw 3 7721 2 fx 79 5 39 71 A7
T

st gw9 wv woAw . AT &
7 frar ?

o FAYEA O AT AT AT R
gl

At gro Ate faardt: T A OH ey
&, Wt Ur wAR F ¥ AragE |
F 7oy Hefaz &, saF man Frafy
FTAAY AT GAvATe 7oA fifr g e
I wr-0e7  Fr yEfafafadr ar-
wfomr 77 ¥ & AT w97 14
g &, AT 72U :Iaﬁwal 19 F397
WL EAT IF AT F d@0 AfAfa-
fadt #= 2, ot anZi 7 39 F q7-
afrzr T famar g, AT efa s &
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fadt wwd sw-zfiear § 217 07 -
F ¥ %1 wafafafad me 717 &Y, 331
T & Tt wo=q faar ar e )

SHRI ANNASAHIB SHINDE: It
has been mentioned that it should be
possible to meet the reasonable demands
of the State Governments.

SHRI A. SREEDHARAN: The
attitude of the Centre to Kerala is like
the attitude of the mother-in-law to the
daughter-in-law,  She wants her son to
die so that then at least tears would
come in the eves of the daughter-in-law.
The Centre wants the people of Kerala
to die so that then at least there would
he tears in the eves of the United Front
CGiovernment,  The Centre cannot say
that the State should have a hand to
mouth exisicnce,  Any sensible Govern-
ment should ke a tentative decision re-
garding supply of rice to the various
States during the coming months, I
would like 1o know whether the Govern-
ment have taken any tentative decision
regarding the supply of riee to Kerala
during the coming months and, if so.
what are the broad details of that deci-
sion ?

ANNASAHIB SHINDE: As
the main

SHRI
I have already indicated in
part of my reply, out of the Central
availability of rice, which means what-
ever foodgrains would be available to
the Centre from the various States and
out of jmports, a substantial share would
eo to Kerala.

SHRI J. B. KRIPALANI ; I want to
know from the Government if they
think that this zonal system will bring
about greater intcgration of India and
do they think that those States that
stand for the zonal system will ever con-
sent to its abolition ?

SHRI JAGJIWAN RAM : The zonal
system is a strategy for procuring food-
grains in order to supply to the deficit
arcas. It is not only the surplus States
which were in favour of the zonal
system but even some of the deficit
States were in  favour of the zonal
system. . .. (Interruptions).

AN HON. MEMBER : Question.
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_MR. SPEAKER : He is giving the
view of the Government,

SHRI
cause, there is an assured supply to
them But, as ‘I have said, when the
situation improves, it is always subject
1o review, As I have said, it has been
used only as a strategy.

SHRI J. B. KRIPALANI: I asked
whether the Government thinks that this
zonal system makes for grecater integra-
tion of India.

SHRI JAGJIWAN RAM : T am not
going into that question. T said, it is a
atrategy.

PROCUREMENT OF FOODGRAINS

*633. SHRI PREM CHAND
VERMA : Will the Minister of FOOD
AND AGRICULTURE be plkased to
slate :

(a) whether Government have re-
ceived the figures of procurement of
foodgrains und demands for allotment
from the various States for the vear
1968-69;

(b) if so, what are the demands of
cach State and how much of it is likely
10 be met from procurcment from the
country; and

(¢) whether these demands would be
adequately met taking into consideration
the next year's foodgrains import pro-
gramme ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) The
1968-69 marketing scason has not yet
started and the question of supplying
figures of procurement for that year
does not arisc at this stage. The demands
for allotment of foodgrains for that
year have not also been received from
any State so far.

(b) and (c) Do not arise,

sft iw we wwf: 3w % fafww
TAT | GO @ oY N %
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a7 ARl s @i g, 9w A gt w
f&17 et @s = A £ gy
AF-IET AT TET IET T T A 77
1T Afuw & sifas feaam aear fafraa
frar aar &7 w1 gowe WY A
fasad fasft 2 f5 zriee o o
=T @ F 3098 7 40 §5F fFAT 77
W% qrAAl § vErd?

SHRI ANNASAHIB SHINDE: In

fact this question does not arise out of
the question asked by the hon, Member.

MR. SPEAKER : Yes, this question
relates only to procurement of food-
grains and demands from various States.

=t SR a7T AT . LA WEEA, 97
AT TAT § I EEAT £ 1 WA AT AT ATH
ar qv gqer g fx frg w97 g
o fow W= aTIIF 20

MR. SPEAKER : The hon. Member
is asking about the price of imported
wheat e¢te. which has no relevance to
this question. Let him ask the second
question.

st S8 97z FAT: & A =TI B
& fag® w17 31 777 77 777 A fFr
T F AATS N FHT AR RN AT T AT
qrE 974 fad AT AT T ATA AT
¥ AaTs €1 97T FL4T IAAT qAT
za%1 fzar soar ¢ g TAAT  aQa
g fzamA 7

sy woegw W fowd S A
wrqr waeqr ufaw Aqawagz @i,
gz fafemm ama 21 &fww gz e
fe fyrar wid ga=T 2 faan o,
AT wgf afew A1 waifaa gam 3z fa
AT |

SHRI HEM BARUA : The progress
of procurement by most of the States is
slow and sluggish. Even the State of
Assam has fulfilled only onc-third of the
procurement target. At the same time,

the Government propose to build a
buffer stock of foodgrains, partially by
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imports under PL 480 and partially by
food procursment in this country. In
this context, since the progress of pro-
curcment in most of the States has be-
come slow and sluggish, do the Govern-
ment think it right to create a buffer
stock with imports from abroad under
PL 4807

SHRI ANNASAHIB SHINDE : The
raze of progress in general is very en-
couraging in the country as a whole and
we have crossed the 2 million tonne
mark by the end of February. But, of
coarse, as the hon. Member has rightly
ponted out, here and there are
ceriain pockets, certain States in  the
country. where the trend of procure-
ment is not very happy and we have
dr.wn the atlention of the State Govern-
ments concerned to this.

SHRI BEDABRATA BARUA : May
I .sk a question which has becn repea-
tedly asked in the country, about the
wsessmeng of 1000 million tonnes this
ve.r, which shows an increase of 22
muiiion tonnes as compared to last year,
wien we required only an import of 10
m:ilion tonnes of foodgrains. Now we
arg expectad to import 4 million to 7
miilion tonnes during this year. Is it
dug to the failure of the distribution
muchinery or the food habits of the
people thut much more food requires to
he imported this year 7 Or is it because
of our desirg to build a buffer stock ?
May 1 also ask the Government whether
they expect a rise in the seasonal price
ot foodgrains in the country this year ?

SHRI1 JAGIIWAN RAM : 1 do not
think any new information has been
sought for. This has been replied to so
muny times in this House.

SHRI D. N. PATODIA : So long as
the zonal restrictions continue, the far-
mer will be deprived of a fair price and
he will always be reluctant to part with
his stock und the procurement pro-
gramme is bound to fail, It is not
enough thar we have a buffer stock of
an adequate quantity out of the marke-
table surplus for mobilisation of resour-
ces. The hon. Minister bas stated just
now that he will not allow India to be
one zone. Will he at least give this
assurance that he will divide India into
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four regions and not more than that so
that procurement will be easy ?

MR, SPEAKER : This point can be
made during the food debate,

SHRI D. N. PATODIA: Let him
give an assurance that this will be done.

MR. SPEAKER : It is a very good
suggestion, I assure you.

SHRI D, N. PATODIA : Let him
give a reply to this. They are meeting
on the 16th. May I know whether this
particular aspect will also be considered
in that meeting ?

SHRI ANNASAHIB SHINDE :
Various aspects rcgarding the Rabi
procurement rate will be considercd in
the Chief Ministers’ Conference,

SHRI JAGIIWAN RAM: I would
like to say that the hon. Member has
made an  assumption that in the food
zonecs the farmer docs not gat a reason-
able price. But he has not said what he
should have said, that the traders do not
get the opportunity. That was his real
intention. He can rest assured that we
will sec that the farmer gets a reason-
able price in every State,

SHRI HEM BARUA : Sir, on a point
of order. Under rule 41 the purpose
of the question hour it to elicit infor-
mation. When a question is asked, the
Minister has to give a reply, He can-
not go into assumptions of the Member
who has asked the question.

SHRI KARTIK ORAON: The
object of family planning is wholly mis-
understood and misinterpreted.

MR, SPEAKER : This is the question
hour. He cannot traverse the whole
world. I will call some other hon.
Member.

SHRI KARTIK ORAON : Sir, it is
very relevant.

MR. SPEAKER : He cannot do it.
This is not the time for joking,

SHRI KARTIK ORAON : I will ask
one question.

MR. SPEAKER : Ask
not about family planning

about food,
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SHRI KARTIK ORAON : If you
know the question, you will not say 1
am joking.

It is misunderstood and misinterpreted
also and even in the field of industry,
they are doing family planning, instead
of increasing production, they are cut-
ting down production. 1 am coming to
the question proper. . ..

MR. SPEAKER : If this is the way,
I can tell you that in future you will not
catch my cve.

SHR1I KARTIK ORAON: Under
the forced circumstances in the grip of
famine, pcople in Chota Nagpur have
1o go through the process of family
planning just for Rs. 15 or Rs, 18....
(Interruption).

MR, SPEAKER : Order, order. 1
have disallowed the question, Will he
kindly sit down ? In spite of my re-
peated request. he is  doing it.  Shri
Swell.

SHR1 SWELL : I would like 10
know whether it is a fact that some

States are procuring foodgrains in the
open market and. if so, what are those
States and how the prices they pay in
the open market compare with the
prices that the Government is paying to
the producer. In view of the very good
crop this year, will the Government
adopt the policy of allowing cvery State
to procure foodgruins in  the open
market ?

SHRI ANNASAHIB SHINDE : As
far as procurcment is concerned.  the
modz of procurement has been left 1o
the discretion of the State Governments
and in some States, of course, according
to State Governments, procuremant s
being made in the open market as such.
But, as has been assured in the House.
the trend of prices is on the lower side.
and wherever the prices are going down.
we are taking steps so that the food-
grains arc procured at procurement
prices.

SHRI SWELL : My question has not
heen answered. 1 have asked, specifically
how the prices that the Government is
paying in the open market compare with
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the prices that they are paying to the
producer directly.

SHRI ANNASAHIB SHINDE: In
the open market, the procurement prices
are fixed. Even where the purchases
are made in the open market, they are
made ut the procurement prices.

SHR] CHENGALRAYA NAIDU :
Is it a fact that the imported rice cosls
Rs, 1,350 per tonne when it lands in
India and is it a fact that the Andhra
Government supplies rice at Rs, 700 per
tonne excluding Rs. 150 charged by
the Food Corporation us  handling
«charges ? Is the Government prepared
lo pay the same amount to the Andhra
farmers? Secondly, I want 1o koow
whether it is o fact that the Andhra
farmers have refused 10 give their rice
for export to other States in view of the
Central  Government's  discriminatory
policy in cutting down the Central assis-
tance to the lowest and also preaching
sermons whenever the State  Govern-
ment approaches them for any financial
aid which is humiliating ?

SHRI D. C. SHARMA : He¢ is prea-
ching a sermon !

SHRI JAGJIWAN RAM : It contuins
a fair proportion of sermon as well.

MR. SPEAKER : The first portion
about the price may be answerxl.

SHRI JAGJIWAN RAM : So far as
the price of rnice is concerned. the pro-
curement price of paddy or rice in
Andhra Pradesh has been fixed in con-
sultation with the State Government
and we are procuring at that price, So
fur as the assistance to Andhra Govern-
ment for agricultural purposes is  con-
cerned, I may assure the hon, Member
that we  arc  giving somcthing for
Nugarjunasagar project.

MR, SPEAKER:
know whether the indigenous price
lower than the imported price.

SHR1 JAGJIWAN RAM : Our indi-
genous price is lower than the imported
price.

off 7w AW arqw ; F gAT wEET q
Zr FTAFTN AT | T Ar Az {5 F4r

He wanted to
is
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T wErem F1 oA 9= g fE st |7
WY oW TAEY AT I EY 3 W
g2 famEt & w@zA agHAr gAY §,
¥ AE | A AU qF W FAT
F AR A FT femA a7 gifas oF
27 wfymfraig fagsvezr v d -’
Z9% TR AT DHTFT A &, 39 F AW
At fr? # Afsw 1 gadr ARATI
T*3I7 2. foe? 77 sramdn A g,
TAL TN HAT 9T AF1 2 A1997 T A9
TEF F77 & fA71 A% | ;L
arAr 2!

SHRI ANNASAHIB SHINDE : As
far as the complaints against procure-
ment are concerned, it is for the hon.
Member to reter them  to  the  State
Ciovernment concerned.  As 1 have al-
ready submitted. the particular mode of
procur2ment that has to be followed by
the State Government is entirely at the
discretion of the State Government. If
the hon. Member brings to my notice
any specific complaint, 1 am prepared to
forward it to the State Government con-
cerned.  As far us the price  level is
concerned, 1 do not think that the
yuestion covers that,

off T FEE g sege IR,
T AAT REET T WA F T F TR AT
Tafam a7 &g 957 9% 91 fw 7 am
Farg 07 7 417 s7g 191 F 1WA

far Z A1, a7 zw fvoq w1 A DT
FIT. ..

MR. SPEAKER : No, no. Mr.
Mahida.

SHRI NARENDRA SINGH

MAHIDA : While replying to the qucs-
tion asked by Shri Hem Barva, the
Minister of State agreed with him that
some of the States are sluggish and slow
in procurcment.  In that context, may
I ask the hon. Minister 1o name the
States which are slow in the procure-
ment of foodgrains ?

SHRI ANNASAHIB SHINDE : It is
0 in some of the States. For instance,
in West Bengal. procurement is not pro-
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gressing very satisfactorily, though com-
pared to the last year the procurement
is better. In kerala also, we wish that
the procurcment should be more. There
are a few other States also where the
procurement is nol...(Inierruptions).

SHRI VASUDEVAN NAIR: Why
should he make such a statement in this
House 7 In Kerala they hagd fixed a tar-
get and they have cxceeded the target,
buy he goes on slandering the State
Government like this. . (Interruptions).

MR. SPEAKER : ls it a fact that in
Kerala they had fixed a target and they
have exceeded the rarget ?

SHRI E, K. NAYANAR rose—

MR. SPEAKER ; He¢ will sit down.
I have myself asked that question on his
hehalf.

SHRI ANNASAHIB SHINDE : Pro-
visional targets were indicated by the
Agricultural Prices Commission, and 1
am speaking with reference to the target
indicated by the Agricultural Prices
Commission. The State Governments
are making endeavours to see........
(Interruptions), Some  State
ments have brought down the targets.
They thought that it might not be possi-
ble to reach the target indicated by the
Agricultural Prices Commission. 1 was
speaking with reference to the  target
indicated by the  Agricultural Prices
Commission,

SHRI E. K. NAYANAR : In Kerala
they have exceeded the targer. Why is
he saying. ...

MR. SPEAKER : T have mysclf got
th2 clarification. He will sit down. The
others also must get a chance. He has
clarified the position very clearly, The
target fixed hy the Agricultural Prices
Commission is somcthing different from
what the State Governmeni has  fixed.
He has made this very clear.

SHRI VASUDEVAN NAIR : Do the
State Governments fix the target or does

the Central Government fixed the tar-
wet 7 (Interruptions).

SHRI E. K. NAYANAR: The
Kerala Government have exceeded the
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target by 5,000 tonnes, Why is he hid-
ing the facts? (Interruptions).

MR. SPEAKER : Order, order Mr.
Madhok. -i

st qEUS WUl HEAY  HEIRE,
Ay HAT wEIET A wEr fw ogw oA
wae a=ul gf § @it zafam Yeange
w1 @fa® B @i § TEA1 e g
fr w9 AT N § FTOU0H F9
Tl weg § N fowst @iz ifwfae
4 A 9T FY aX a3 §°F FfHfamez
i AT F17 ¥ won 3q are i fwfaz
¥ @’

TG AATHA &1 AAATHZ FCAT & ar
Iq & far &ria =ifz AT I &
WeET WIEAEE AT fAAer e
zRiz A7 feUT & 399 AATH &I @9
W FT AT AG F TR HIfaET 37
FqT 77 770 ¢ (& smo 7 39 A1« Haaw
# Faw 2 FOT T4 RS & faw
@r & W Wfgr 2R za i A
W H AZ ANY FATHA FEILH AT
#3fqZT AFT Fq OFAT AT FAT A ARY
FAAT E &1 AT FTSFITE HATA 2 IqF
A FZA TIEN FATH JOAT ET ATEAT 59-
fag zg S ¥ATT R TF AT A
=T ®1F & A7 a9 F 541 @ A
Z7

s AR QW FAF HA &7 17
98 & ¥ aga 7 Tew A foed
A JTACATH & IT F qFEAT =L
AT AW FUIT J UF AT
g @I AV EHL TAT AT R
Afer foe™ @9 37 TSy oAr
JF JF FATH X FY IATIITFAT T Y |
THAE FAFIE ARy fw
T 5-6¢ AT A AT e wwaT
s Efwfae @m, F7= #fwfar @
AT % ARfAAT a0 ¥ dfefar &
e za ok A, w12 fast A gew
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TTAE T & FTO07 I 7 %77 fqos
T A £ AT g adr & 1 wimgAw
T g Er T d qana
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AT 99 T FH AT F1 ravgFar
TEAT | I H AT T A AT ardT
% 3T | 99ma, wwenT 57 fowy @a
%G IA FT yravaFar oF o7 AfET T
AT I & gt A ft zm A wY T
fasmr | 79 790% B9ma T afanor
At Ay ## feqraa wiw Fr e @
FT AT FW wavaEAr QA cAw
930 famgw mfnae ifefez 2afyq
¥ ARHAT gfen THATT IT KW AZA
FH WA KT ATAVGFAT FRIT | faeeT
AT gaw fgfazr w3ar 1 s aves
ER #1 A1 &1 Aww 2 A famv
%1 9 fawsr a9 F7 amer EAA dE
A =BT Z

YA F A ¥ famim A gmar
ANT T FTHFR w1 7 5 fRfeme
T FT AT 217 ZH OIT AT I
TT F7 A

At T fag ;A o & oA
fafrezr aza & qear =@ fE
TeH ¥ %A A @ A1 97 aaeE
THTAE AT AFT ZA F T
AT AFEHE AT TARE
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sE® ¥AS Al fRE ? sy
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frew af o IFw R gE A
fegfq & sAmal & T ATRAE § T
7 ag 99 9 I N aFE @ E
wafan el & s a8 Zd R
ez 9T AEgR d &F AN §
T qqE7 A7 9qA @ Ry
A= w7 ard §T AN aw faifa
fofr @ & 97 ¥ fag “oFdY’ 9@y
AT AW 9T FAT FTT @A

st TETAATT W ;0 gATE &M H
W A a7 feafq aga w=er
E AT E 1 TW AT A AW A
TET g W7 ATHFTC A THT F2TF a1
¥ fao qr #1E gr fruifa Y ¢
AT 1 A I9 g7 F1 FI0>
Tar & ?

(&) #ar o &L A wEe
agAr #Y 5 Q9T AT g, A g
At ag faw-fam Tsal & aars o
T I FT =R AT Y7

() faze & dqwa A1 £ qFA
TEAT AT FT OF JiAAT  qArE oAt
qTg A HLHTE 4 AG) &, T FAL
21 W §ETC A IF QITAT FT FATA
s fem &1 @ & oewT W@ar g
fF I & gvay § W g &1 yfa-
P w27

MR. SPEAKER : He is asking so
many supplementary questions. The
hon. Minister may answer any one of
them,

. SHRI ANNASAHIB SHINDE : 1
shall answer the question regarding
procurement. The general procurement
programme was discussed at the last
Chief Ministers' Conference and taking
into comsideration the good prospects
of crop, the States are expected to see
that the maximum quantity is procur.
ed,

L16LSS(CP)/68—2
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SHRI R. S. ARUMUGAM : May
I know whether it is a fact that the pro-
curement price in the Madras State is
lower than that in the neighbouring
States and whether it is a fact that the
Central Government have refused to
give more pricg to the Madras State ?

SHRI ANNASAHIB SHINDE : It
is not so. In fact, the procurement
prices are fixed in consultation with
the State Governments.

SHRI GADILINGANA GOWD :
Representations are being received
from farmers of Andhra Pradesh say-
ing that the Food Corporation of India
is procuring fine paddy from them but
giving them only the rates fixed for
coarse paddy ? Therefore, may I know
whether the Central Government would
instruct the Food Corporation of India
to pay proper rates to the farmers?
They are procuring paddy of the first
variety but paying them at the rate fix-
ed for the fourth variety.

SHRI ANNASAHIB SHINDE :
The prices at which the Food Corpo-
ration of India is procuring are fixed
in consultation with the State Govern-
ment, and it is ensured that the farmers
get the reasonable prices.

SHRI S. S. KOTHARI: What has
been the procurement for 1967-68 ? By
what percentage will the target of pro-
curement for 1968-69 be higher? And
do Government have an adequate num-
ber of silos for storage of the food-
grains ?

SHRI ANNASAHIB SHINDE :
The target for the current year has
been broadly indicated, and we should
be in a position to procure about 7 mil-
lion tonnes of kharif cereals and one
million tonnes of rabi cereals. That
was the broad target indicajed by the
Agricultural Prices Commission.

But to what extent it will be possible
to reach it depends actually on to what
extent the States are in a position to
exert themselves to procure the maxi--
mum,
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WRITTEN ANSWERS TO QUES-
TIONS

IMPORT OF FERTILIZERS

*628. SHRI ESWARA REDDY :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the total quantity of fertilizers
imported in 1967-68 and the value
thereof; and

(b) the total requirements for im-
ported fertilizers for 1968-69 and the
estimaied cost thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b)
A statement is laid on the Table of the
Sabha.

Statement
ESTiIMATED FERTILIZER IMPORTS FOR
1967-68 AND 1968-69 ARE INDICATED

BeELow

Estimated imports (in 00 tonnes)

Plant 1967-68 Tentative Import

Nutrient (April, 67to  requirements for
March, 68) the year 1968-69.

Nitrogen 90 1,045

PO 25 369 230

KO 2 296 200 .

Value in Foreign £281 million £300 million
Exchange.

APEEJAY SHIPPING LINES

*631, SHRI MADHU LIMAYE :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government's attention
has been drawn to the evidence given
by the former Director-General of
Food in the Election Petition against
Shri George Fernandes, M.P. before
Justice Kantawala of the Bombay High
Court in September, 1967,

_(b) whether the Apeejay Shipping
Lines or some one on its behalf ap-
proached Government after their cir-
cular letter to the Ship Commanders
had been received in the Ministry; -
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(c) whether the Apeejay Shipping
Lines was asked to submit an explana-
tion in the years 1962-63 or thereafter;
and

(d) If so, the substance of the ex-
planation submitted ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI
ANNASAHIB SHINDE): s\ Yes,
Sir.

(b) There is no indication to this
effect on any official records,

(¢) No, Sir.
(d) Does not arise.

APPLICATION oOF CENTRAL LABOUR
Laws IN PubLic UNDERTAKINGS

*634, SHRI S. M. BANERJEE:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether there has been a repeat-
ed demand from the trade unions in
the Public Undertakings for the appli-
cation of Central Labour Laws; and

(b) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) and (b). Perhaps the
Honourable Member wants to know
whether there is a repeated demand for
the application of Central Labour Laws
to the Central Government’'s Public
Sector Undertakings. If so, the posi-
tion is that all Central Labour Laws
apply to these undertakings except
where, as in a few States, State Gov-
ernments have enacted their own laws
to govern industrial relations. Where
such undertakings owned by the Cen-
ral Government do not fall in the cent-
ral sphere under the Industrial Disputes
Act, the appropriate Government
would be the State Government and
matters relating to industrial relations
become the responsibility of the State
Government,
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NON-JOURNALISTS Wace BOARD'S
: RECOMMENDATIONS
*635, SHRI RABI RAY : Will the

Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether representatives of the
Indian and Eastern Newspapers Society
have agreed to hold another round of
talks regarding the implementation of
the non-Journalists Wage Board’s Re-
commendation;

(b) whether the dale and venue of
the meeting has been decided; and

(c) if so, the dctails thercof ?

THE MINISTER OF LABOUR &
REHABILITATION (SHRI HATHI) :
(a) to (c). Talks were held Dbetween
the parties on the 4th and 5th March,
1968; they decided 1o meet agnin at
Bombay on the 12th March,

SUBSIDY ON PESTICIDES

*636. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether Government propose lo
withdraw the subsidy on distribution of
pesticides among farmers;

{b) if so, the rcasons therefor:

(c) whether the prices of pesticides
are likely to shoot up disproportionately
if the subsidy is withdrawn; and

(d) if so, the steps which have been
taken to keep the prices of pesticides
under check ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)

The Government of India do not at pre-,

sent subsidize the purchase of pesti-
cides by farmers except to d limited ex-
tent in connection with certain schemes.
The question of withdrawal of the sub-
sidies does mnot, therefore, arise. Dur-
ing the Third Plan as well as during
1966-67 the Government of India gave
a subsidy of 259 on purchasc of pesti-
cides. From 1967-68 this has been
withdrawn and the State Governments
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have been advised to discontinue sub-
sidies in view of the fact that the bene-
fits of plant protection were no longer
unfamiliar to farmers and in view,
further, of the fact that the size of the
programme would be limited by the
extent of subsidies the budget provided
if the purchase of pesticides was sub-
sidized.

The schemes in  connection with
which subsidies are still continued by
the Government of India are as
follows :—

(i) Rar Conrol : In view of the
widespread damage caused by rats to
foodgrains the Government of India
cncourages rat  control  measures
through full subsidies on the cost of
rodenticides. During 1966-67 it allo-
cated Rs, 12.9 lakhs and the allocalion
during 1967-68 is Rs. 40.00 lakhs,

(i) Epidemic Control : During
1966-67 and 1967-68 the Government
of India have, in areas where crop
pests and discases have broken out in
an cpidemic scale, fully subsidised the
cost of pesticides. The allocation in
these two years were Rs, 30 lakhs and
Rs. 4596,950 respectively.

(iii) Prophylactic Treatment : From
1966-67 the Government of India is
fully subsidising the cost of pesticides
used for demonstrating the efficacy of
adoption of plant protection measures
on a prophylactic basis. The alloca-
tions during 1966-67 and 1967-68 were
Rs. 16 lakhs and Rs. 8.7 lakhs respec-
tively.

(iv) Cotron, Groundnut and Tobacco:
In case of cotton, groundnut and
tobacco, a subsidy of 509 on the cost
of pesticides has been provided during
1966-67 and 1968-69, by the Central
Government under the Centrally spon-
sored schemes over specified package
areas.

In case of cotton, in small selected
arcas, under the intensive plant protec-
tion demonstration programme, the
entire cost of pesticides is also being
borne by the Government of India.

There is at present no proposal 1o
discontinue these schemes; however,
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the appropriate method of giving sub-
sidies in the scheme referred to under
(ii) above is under examination.

In addition, the purchase of pesti-
cides is subsidized in Union Territories
in view of the relative backwardness
of agriculture in these areas. During
1967-68 75% of the cost of pesticides
in the case of food crops and 509 in
the case of plantation and horticulture
crops was subsidised. From 1968-69
till 1970-71, a uniform subsidy of 50%
would be continued.

(b) As pointed out above, there is
now no subsidy on purchase of pesticid-
es as such and the question of consider-
ing its discontinuance does not, there-
fore, arise. However, the reasons for
discontinuance of the subsidies preva-
lent till the end of 1966-67 in 1967-68
were :

(i) the redundance of grant of
subsidies in the context of
the appreciation of the utility
of plant protection measures
by the farmers, and

the risk of restriction on the
size of the programme by the
limitation of the State Gov-
crnments in  providing for
subsidies in their budgets,

(i)

(c) and (d). There has been no signi-
ficant increase in the sale price of pesti-
cides as a result of withdrawal of sub-
sidy. It is expected that as a result
of competition, prices will remain nor-
mal and, in the event of abnormal and,

upward fluctuations, Government will
consider appropriate measures,
ENFORCEMENT oOF LABOUR Laws

RELATING TO AGRICULTURAL LaABOUR

*637, SHRI P. C. ADICHAN : Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether it is a fact that the
existing labour laws relating to agricul-
tural labour are mot enforced strictly
in many States;

(b) if so, the reasons therefor; and
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(c) the steps taken to see that the
existing laws are enforced strictly in
all the States?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) to (c), There is no separate
labour law for agricultural labour and
agriculture labour is dealt with by
State Governments. Agriculiural
labour does, however, benefit from cer-
tain labour laws. For example, Mini-
mum Wages for agricultural labour are
required to be fixed under the Minimum
Wages Act, 1948 and in fact these have
been fixed for the whole State by all
States except in the case of Madras
and Maharashtra with whom the matter
has been taken up. Arrangements
have been made by State Governments
for the enforcement of Minimum Wages
under the law but in view of the large
numbers involved and the scattered
nature of agriculture inspection facili-
ties require to be cxpanded. On the
recommendation of the Central Mini-
mum Wages Advisory Board this malter
has been taken up with the State Gov-
crnments,

NATIONAL LABOUR CoMMISSION WAGE
BoOARDS

*638. DR. RANEN SEN : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the Study Group of the
National Labour Commission on Wage
Boards has submitted a number of pro-
posals for toning up the functioning of
the system of Wage Boards;

(b) if so, thc main features there-
of; and

(c) Government's reaction thereto?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) The Committee set up
by the National Labour Commission to
review the system of Wage Boards has
submitted its report to the Commis-
sion,

(b) The report has not yet been pub-
lished by the Commission.
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(c) This will arise only after the
Commission has considered the report
of the above Committee and has made
jts recommendations to the Govern-
ment in this regard.

Mip-TErM ELECTIONS IN HARYANA

+*639. SHRI ABDUL GHANI DAR :
Will the Minister of LAW be pleased
to state :

(a) whether there is any proposal
under consideration to appoint Presid-
ing Officers and Policemen belonging to
other States at the time of mid-term
elections in Haryana; and

(b) if so, the details thereof ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON): (a) No, Sir.

(b) Does not arisc.

ExPENDITURE oN LC.AR.
*640. SHRI GADILINGANA
GOWD : Will the Minister of FOOD

AND AGRICULTURE be pleased to
state :

(a) whether complaints have been
received from several quarters (that
more expenditure is being incurred on
administration by the Indian Council of
Agricultural Research than on research;

(b) the total percentage of revenue
which under the rules is to be spent for
research purposes; and

(c) whether any action is being taken
to reduce administrative expenditure and
to divert that money for actual research
activities 7

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No such complaint has been received
in the Indian Council of Agricultural
Research from any outside agency, or-
ganisation or person.

(b) The income of the Council is
mainly from grants-in-aid received from
the Government of India for research
and education in the field of agricultu-
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ral and animal sciences; and to a lesser
extent from the proceeds of the Agricul-
tural Produce Cess Act 1940 under
which a cess is levied on certain agri-
cultural produce exported out of India.
The rules of the I.C.A.R, and A.P, Cess
Act do not specify any particular per-
centage of the avenue to be spent on
research or on administration.

(c) The administrative expenditure 1s
kept at the minimum necessary for the
cfficient conduct, administration and
coordination of research. The various
economy measures prescribed from time
to time for the Government offices are
applied by the Council in relation to
its expenditure also.

AT TCHIT & qAIg-wiaa
*641. ®T AR W G
Wiz WEWT:

a1 fFefa gt oz g frer G o

(F) w1 TweAE TR
afar ot JETOS T FF  TereaTE
@t & fofr &% faqm § "
A q g

(=) 7|1 ansft ot @ord A
¥ W & g Teeare fage war &
fag sa&1 W@ SF  wfafafoe
sfafram & wfaws &;

(w) =fzgr, &t ga AR & frates
ATGR q AT Frgar gt

fafyg siat (=it dtfass wr) @ (%)
T AT §FC § AR 7 fates
AEW FT & TF IrAT F1§ AT
a1

(&) s (). 99 & adi zzam)

INDUSTRIAL-ctirm-AGRICULTURAL

CoOLONIES

*642. SHRI HIMATSINGKA : Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government propose to
set up industrial-cum-agricultural colo-
nies in the rural areas for absorbing the
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growing unemployment, particularly the
unemployed technicians;

(b) if so, the details thereof;

(c) the name of orgenisation to
whom the work of setting up of such
colonies has been entrusted; and

(d) the amount set apart for thi¢
programme for 1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR) : (a) No.

(b) to (d). Do not arise,

CROPPING PATTERN

*643. SHRI DHIRESWAR KALITA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to statc :

(a) whether Government have drawn
up a blueprint for future cropping
pattern in the country; and

(b) if so, the main features thereof 7

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes. (i) The I.C.A.R. has made recom-
mendations for future cropping patterns
in the country.

(ii) A Pilot Research Project on
development of new cropping patlerns
and irrigation practices in selected com-
mand areas has been drawn up.

(b) A statement is laid on the Table
of the Sabha.

Sta‘ement

(i) The ILC.AR. organised a
symposium on cropping pat-
terns in January, 1968. The
existing cropping patterns in
the country were reviewed and
recommendations for future
cropping patterns were made
keeping in view the availability
of short duration high yielding
varieties and changes in agro-
nomic technology.

(ii) The objectives of the Pilot Re-
search Project are :—

(a) To develop suitable crop-
ping patte'ns and o assess

MARCH 14, 1968

Written Answers 634

their merits vis-g-vis exist-
ing cropping patterns.

To evolve suitable irriga-
tion practices through
studies on time, method
and frequency of applica-
tion, their effects on the
nature and properties of
soils and different aspects
of water supply, distribu-
tion and disposal;

To obtain allied informa-
tion on fertiliser, pestici-
des and other jnput re-
quirements especially on
new crop strains under
irrigated agriculture, and
To serve as an essential
first stage programme
complimentary to the
Ayacut Development and
Pilot Project Develop-
ment Scheme of the De-
partment of Agriculture
(Water Cell).

(b)

(c)

(d)

The work of this Project will be ini-
tiated at nine centres in the wvarious
States. The Project is estimated to cost
about Rs, 50 lakhs spread over four
years during the Fourth Plan period.

IMPLEMENTATION OF WAGE BOARD
AwarDs IN CoAL MMNEs

*644, SHRI SHIVA CHANDRA
JHA :
SHRI JAGESWAR YADAV :

Will the Minister of LABOUR AND
REHABILITATION be pleased  to
state :

(a) whether it is a fact that the Coal
mine owners have not so far implement-
ed the Wage Board awards;

(b) if so, the reasons therefor and
action taken to get them implemented;

(c) if mot, the different wage rates
in the Coal mines at present as com-
pared to those five years back; and

(d) the other amenitics available tor
workers at present ?

THE MINISTER OF LABOUR

AND REHABILITATION (SHRI
HATHI): (a) No, Sir. Implementa-
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tion of the Wage Board’s recommenda-
tions has commenced in 285 -collieries
accounting for nearly 82% of the work-
men,

(b) Efforts to secure implementation
in the remaining collieries, through
persuasion and advice, continue to be
made.

(c) and (d). The wage rates and ser-
vice conditions of the colliery workers,
prior to the appointment of the Wage
Board in 1962, were based on the
Majumdar award.

WELFARE CESs FOR IRON ORE MINE
WORKERS

*645. SHRI BABURAO PATEL :
Will the Minister of LABOUR AND

REHABILITATION be pleased to
state :
(a) whether it is a fact that over

Rs. 250 lakhs have been collected as
welfare cess since 1963 for the welfare
of 60,000 Iron Ore Mine workers in
several States;

(b) whether out of the above amount,
only Rs. 53 Jakhs has been used as
actual welfare of the workers and the
rest of the amount is lying unutilized;

(¢) whether the mine workers are
deaied relief because the above fund is
coatrolled by the Central Government;

(d) when Government propose to
release the funds for the purpose for
which they were collected; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR): (a) The total
amount of cess collected from 1-10-63
(the date of inception of the Fund) to
31-3-67 was Rs. 168.93 lakhs and the
expected income during 1967-68 is
Rs. 65.30 lakhs.

(b) The expenditure up to 31-3-67 is
Rs. 21.71 lakhs and during 1967-68 the
Txptndimre is expected to be Rs. 25.29
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(c) No.

(d) Various Welfare Schemes for the
Iron Ore Mine Workers are in hand and
efforts are being made to utilise the
funds for the betterment of the miners.

(e) Does not arise.
ELECTION APPEALS IN SUPREME COURT

*646, SHRI SHRI CHAND GOEL :
Will the Minister of LAW be pleased
to state :

(a) whether Government are con-
sidering to appoint some ad hoc judges
in the Supreme Court Bench to dispose
of the election appeals; and

(b) the number of election appeals
pendi::g in the Supreme Court at pre-
sent !

THE MINISTER OF LAW (SHRI
GOVINDA MENON): (a) No, Sir.

(b) 61.
X AT F A awn wrww e fawa
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AsSISTANCE TO ToBAacco GROWERS

*648. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether Government have any
scheme to help tobacco growers by
supplying subsidy and aid for irrigation;

(b) whether Government have any
minor irrigation scheme to “help tobacco
growers; and

(c) whether Government propose to
give a long-term loan of Rs. 500 free
of interest to each individual tobacco
grower having 3 acres of tobacco field
for sinking tubewells for irrigation ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). Yes. A scheme for providing
irrigation facilities to tobacco growers
in Andhra Pradesh has becn sanctioned.
Under this scheme, the growers are
given a subsidy by the Central Govern-
ment up to 25% of the cost of construc-
tion of masonry wells, subject to a
maximum of Rs. 1250 per well. The
balance amount to cover the cost is to

be arranged by the State Government
as loan through institutional agencies.

(¢) No such scheme is at present
under consideration of the Government.

ezt & arfeal & fad T g fem
AT
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METRIC SYSTEM IN LAND MEASURE-
MENT

*650. SHRI NANJA GOWDER :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the
Madras Government have requested the
Central Government to defer the intro-
duction of the Metric System in land
area measurements by ten years in order
to allow sufficient time for changing the
basic land records and to compleie
other preparatory work; and

(b) if so, the reaction of Govern-
ment thereto ? '

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The Madras Government approached
the Government of India in August,
1964, suggesting that the Standards of
Weights and Measures Act, 1956, be so
amended as to make it permissible for
them to continue the use of F.P.S, gys-
tem till such time as they are able to
introduce the metric system in land re-
cords by undertaking a fresh cadastral
survey which was expected to take
about 40 years;

(b) The proposal of the State Gov-
ernment has been found unacceptable
on legal and technical grounds and the
Government of India have made certain
practical suggestions for a gradual con-
version of land records into metric sys-
tem as has been done by other States.
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HATHI) :
mines which had not paid profit sharing
bonug by 31-1-1968 for the accounting
years 1964 and 1965, is 70 and
respectively.
counting year 1966 is not available,
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PROFIT SHARING Bonus

*654. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of
LABOUR AND REHABILITATION
be pleased to state :

(a) the number of coal mines which
have not paid profit sharing bonus to
the workers in 1967; and

(b) the steps which have been taken

against them

THE MINISTER OF LABOUR
(SHRI
(a) The number of coal

165,
Information for the ac-

(b) The defaulting managements have
been served with show-cause notice
and prosecutions arc being launched
against them.
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FRER SALE oF WHEAT FOR ROLLER
FLOUR MILLS IN HARYANA

*655. SHRI S, C. SAMANTA :
SHRI GAJRAJ SINGH RAO:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that thousands
of tonnes of indigenous weevilled wheat
are rotting in the mandis in Haryana
and neither the State Government nor
the Food Corporation of India are lift-
ing these stocks;

(b) whether Government have under
consideration any proposal of their own
or the one sponsored by the State Gov-
ernment to permit the free sale of this
wheat to the Roller Flour Mills
Haryana so as to prevent further dam-
age being caused to this wheat stock in
view of the new crop coming in the
market soon: and

(c) if 5o, details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Some stocks of weevilled wheat, which
had not been kept in proper storage by
the traders, are arriving in the mandis
in Haryana, The Food Corporation of
India are purchasing wheat in Haryana
both in the mandis as also through ten-
ders.

(b) and (c). A proposal sponsored by
the State Government to permit roller
flour mills to purchase this indigenous
wheat from the market is under con-
sideration.

APEEIAY SHIPPING LINEs

*656. SHRI MADHU LIMAYE :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state;

(a) whether Government's attention
has been drawn to the evidence given
by the former Director-General of Food
in the Election Petition against Shri
George Fernandes, M. P. before Justice
Kantawala of the Bombay High Court
in Scptember, 1967;
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(b) whether the "Apeejay matter was
again referred to the Director-General
or any other higher authority after
April, 1962;

(c) if not, the reasons therefor; and

(d) the procedure followed in
disposal of such cases ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
;_SI{RI ANNASAHIB SHINDE): (a)

es, Sir.

(b) No, Sir.

(c) There is nothing on record to
show why this matter was not referred
again to the Director General or any
other higher authority. When an offi-
cer disposes of a matter at his own
level, it is not customary for him to
record why the file was not being sub-
mitted to the higher officer.

the

(d) Although there are standing ins-
tructions governing the procedure for
the disposal of different classes of cases
according to their importance or finan-
cial implications, there is no set pro-
cedure which can cover each typoe of
case such as the present one.

SUGAR MiLLs v U.P.

*657. SHRI S. M. BANERIJEL :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether some of the sugar mills
in U.P. are being modernised;

(b) if so, whether Government have
given any assistance to U.P. Govern-
ment for this purpose; and

(c) if so, the details therof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.

(b) No, Sir.
(c) Does not arise.
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BuILDING FOR PoST OFFICE IN AHIRI

(MAHARASHTRA)

3950. SHRI K. M. KOUSHIK : Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the Post Office in Abhiri
in Chanda District of Maharashtra State
has been located in a private building
which is dilapidated and too small for its
requirements;

(b) whether it is a fact that no rent
is paid for the occupation of the said
building; and

(c) if so. whether Government pro-
pose to take steps for its repair and
making it fit for she purpose to take
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steps for its repair and making it fit for
the purpose ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K. GUJRAL) :
(a) The Post office in Ahiri is located
in private building but the accomoda-
tion is neither inadequate nor in dilapi-
dated condition, However, it requires
some repairs,

(b) Yes. The building had been given

free of rent.

(c) Yes.

ARREARS OF TELEPHONR BILLS

3951, SHRI BABURAO PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that over Rs.
5 crores arrcars of telephone bills are
due from subscribers as on the 31st De-
cember, 1967;

(b) the sicps taken by Government tor
recover these outstandings, particularly
from various Government officials;

(c) the number of instances where
wrong tclephone bills were submitted to
the subscribers during the year, State-
wise; and

(d) the steps taken by Government to
prevent such mistakes in future ¥

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI 1. K. GUJRAL) :
(a) The precise information is not avail-
able at present. However, a sum ot Rs.
5.02 crores was outstanding on 1st July,
1967 in respect of bills issued up to 31st
March, 1967.

(b) Steps, such as, issue of notices,
disconnection of telephones, personal
contact with subscribers, and finally legal
action, where necessary, are taken with
a view to enforce . The ques-
tion of recovery of arrears from Gov-
ernment [:ep:lmne:;s i.:ht:ken up at ap-
propriate level wi

! Departments
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(c) Information as to the number of
instances where, on scrutiny, the tele-
phone bills were actually proved to be
wrong, is not available.

(d) Necessary enquiries are made in-
to the complaints, the mistakes ure rec-
tified, and remedial measures to prevent
rccurrence of mistakes adopted. New
systems of account keeping have also
been adopted.

NUCLEAR RESEARCH LABORATORY

3952, SHRI BABURAQO PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the stage at which the project for
the establishment of a nuclear research
laboratory at the Indian Agricultural
Research Institute has reached;

(b) the names and qualifications of
the two experts who were sent by the
UNDP to investigate the feasibility of
implementing this project; and

(c) the amount spent by Government
so far on this project ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
The Project has been approved by the
Governing Council of UNDP at its
meeting held in January, 1968, for sup-
port under the UN Special Fund. The
programme of implementation and sche-
-dule of operations will be prepared soon.

(b) Dr. C. L. Comar, Professor of
Radiation Biology Cornell University,
United States and Dr. Lars Fredriksson
Head of Soil Science Royal Agricultural
‘College, Uppsala, Sweden were sent by
the UNDP to investigate the feasibility
of implementing the project. Both of
them hold Doctorate Degrees in Agri-
cultural Sciences and had earlier worked
as Project Managers of a similar project
for the setting up of Nuclear Reseurch
Laboratory in Yugoslavia,

(c) So far no money has been spent
by Government on this Project,
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DAMAGE TO FOODGRAINS BY RATS,
MONKEYS, ETC.

3954, SHRI BABURAO PATEL :
SHRI R. K. AMIN :

Will the Minister of FOOD AND
AGRICULTURE be plcased to slate ?

(a) the approximate population of
rats, monkeys and wild boars in the
country, Statc-wise, and the quantity of
foodgrains or crops they destroy annu-
ally;

(b) the States where the rat menace
predominates and the States where the
monkey menace predominates;

(¢) whether it is a fact that people
object to the destruction of rats on reli-
gious grounds; and

(d) if so. the alternative measures
taken by (he Government to protect
food from rats and monkeys ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
The precise statistics on the extent of
losses caused by rats, monkeys and wild
hoars are not available. However, it is
cstimated that about 20% of the total
agricultural produce is Jost annually due
io varfous insects, pests and diseases.
This estimate includes the damage
caused by monkeys, rats and wild boars.

(b) Rats and monkeys are found all
over the country. The rats predominate
in sandy arcas in the fields, whcreas
monkey concentrations are met with
around many religious places and agri-
cultural fields in the vicinity of jungles.

(c) and (d). The objection to destruc-
tion of rats on religious grounds is rarc
and does not extend over sizable areas.
Such objections do not present any se-
rious difficulty in the implementation of
rat control measures. However, many
alternative methods to prevent damage
by rats are known and can be adopted.
These include use of repellents, rat
proofing of premises and environmental
control by denying food and water and
making conditions unfit for rats to live.
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Deep Sea FisHING PROJECT AT
VISAKHAPATNAM

3955. SHRI BABURAO PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the stage nt which the project for
establishing a deep sea fishing centre
at Visakhapatnam with the cooperation
of F.A.O. has 1eached;

(b) when it is likely to be ready;

(c) the total cost of the project and
India's share thereof; and

(d) the number of fishermen that will
benefit from the project and the other
benefits that are likely to accrue irom
this decp sea fishing project ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). The feasibility of obtaining
assistance of the World Bank for deve-
lopment of deep sea fishing is  being
cxamined in consultation with the Food
and Agriculture Organisation. In this
context studies have been made at seve-
ral places including Visakhapatnam for
the purpose of determining the feasibi-
lity of establishing deep sea projects at
these places, as well as, the scope and
form of such projects. A team of ex-
perts from the Food and Agriculture
Organisation and the International Bank
of Reconstruction and Development has
inspected  Visakhapatnam and other
harbours and furnished reports, These
reporls are tentative, and further studies
are proposed to be made. Final project
proposals can be drawn up only after
thesc studies are completed. As the
studics have to be finalised in consulta-
tion with the Food and Agriculturc
Organisation and the World Bank, it is
not possible to indicate precisely when
they will be completed, but several
months will be required for the prepara-
tion of detailed project reports. In the
meantime development of deep sea fish-
ing in the country is being pursued in
accordance with formulations made
under the Plan. So far as Visakhapatnam
is concerned, plans have been drawn up
for provision of a fishing harbour, and
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these are under consideration. Refrige-
ration facilities have been provided and
mechanized fishing is also being develop-
ed., Vessels of the Central Deep Sea
Fishing Organisation are stationed at
Visakhapatnam and are carrying our sur-
veys to locate and assess fishery resour-
“ces.

(c) The project at Visakhapatnam, as
tentatively drawn up, is estimated to cost
Rs. 200 lakhs, inclusive of the cost of
the harbour, shore facilities, vessels and
other equipment. The entire cost will
be borne by India, as the assistance ex-
pected from the World Bank would be
in the form of loans covering foreign
exchange requirements. It is envisaged
that investment in various aspects of
'such projects will be made by the Cent-
ral and State Government as well as
‘the Co-operative and privatc sectors.

(d) It is estimated that the introduc-
dion of a deep sea fishing industry at
Visakhapatnam on the lines envisaged in
the project would give employment to
about 250 fishermen. This project in
accordance with the tentative plan would
produce 8,000 tonnes of marine fish
which would lead to establishment of
shore based industries for preservation
and processing as well as export,

MISAPPROPRIATION OF SAVINGS AcC-
“COUNT BY SUB-POST MASTER AT
ULAGAN PaTtTi

3956, SHRI KIRUTTINAN: Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that a sum of
Rs, 2,715 of Savings Account has been
misappropriated by the Sub-Post Master
at Ulagan Patti Sub-Post Office in Rama-
nathapuram District, Madras State;

(b) if so, the action taken against
him;

(c) whether the amount has been re-
funded t¢o the parties; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K. GUJRAL) :
{a) Yes. The Sub-Post Master of
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Ulagampatti S.A, committed S.B. frauds
to the tune of Rs, 3,115/- in 1966,

(b) The SPM has been convicted and
sentenced to undergo 5 years R.I. with
different amounts of fine by a Court of
law. He has also been dismissed from
SETvVICE,

(¢) and (d). The claims of all the de-
frauded depositors have been settled,
Jeep Cars N COMMUNITY DEVELOP-
MENT BLOCKs

3957, SHRI KIRUTTINAN : Will
the Minister of FOOD AND AGRI-

CULTURE be pleased to state :

(a) whether it is a fact that almost
all Jeep cars provided for Community
Development Blocks are in the con-
demmed stage;

(b) if so, whether Government pro-
pose to allot new Jeep cars or any
amount for the purpose; and

(c) if so, their number and the allo-
cation of funds for each State ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
No such reports have been received
from the State Governmends,

(b) and (c). Do not arise.

BRANCH AND Sus-Post OFPICES IN
INDIA

3958, SHRI KIRUTTINAN : Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of new Branch Post
Offices and Sub-Post Offices opened all
over India in 1967-68, State-wise; and

(b) the amount of profit and loss in-
curred by these newly opened Post
Offices ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS SHRI I. K. GUIRAL) :
(a) 2565 Branch Post Offices and 227
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Sub-Post Offices were opened all over
India in 1967-68, ‘Their State-wlse
break-up is as follow :

Post Offices opened

Name of the State/
from 1-4-57 to 29-2-68

Union Territory

Br-nch Sub-

Offices Offices

Andhra Pradesh 147 34
Assam w2 6
Manipur 8 —
Nagaland 5 3
N.E. F. A, 5
TFripura 19 —-
Bihar 238 13
Gujarat 344 11
Goa 6 —
Maharashtra 63 10
Jammu & Kashmir 5 —
Kerala 116 17
Madras 138 18
Pondichery 2 1
Mysore a1s 10
Madhya Pradesh 52 22
Orissa 144 14
Punjab 49 6
Himachal Pradesh 17 2
Haryana 8 4
Chandigarh 1 |
Rajasthan 173 16
Uttar Pradesh 429 16
‘West Bengal 111 20
Delhi 5 3
2565 227

(b) The amount of profit and loss on
them will be known round about June,
1968.

Cuier SETTLEMENT CoOMMISSIONER,
U.P.

3959, SHRI SARJOO PANDEY:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(2) the terms and conditions on
which the services of employees of
State Government (Custodian Organisa-
tion) were taken over by the Settlement
Organisation of the Chief Settlement
‘Commissioner of the Central Govern-
ment in Uttar Pradesh;

(b) the steps taken to protect the in-
terests of the Central Government em-
ployecs already working in the Settle-
ment Organisation in Uttar Pradesh and
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likely to be affected as a result of this
merger; and

(c) the number of employees whosc
interests have been affected and the steps
taken to protect the interests of such
employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R, CHAVAN) : (a) On the
integration of the State Custodian’s Or-
ganisation with the Settlement Organi-
sation of the Central Government, the
employees of the former Organisation
were, on their transfer to posts in the
Settlement Organisation of the Ceatral
Government, allowed the same pay and
allowances as were admissible to them
under the State Government. The
posts held by such staff were brought
on to the Central Government scales oL
pay with effect from 1-3-1958, with an
option to the holders of the posts to
retain their existing scales of pay. The
seniority of the staff vis-a-vis that of the
employees of the Settlement Organisa-
tion was fixed in sccordance with the
principles laid down by the Ministry of
Home Affairs.

(b) No such steps were considered
necessary,

(c) Does not arise.

SenioriTY List or EMPLOYEES 1IN
OFFICES OF REGIONAL SETTLEMENT
ComMissioNER aND Custopian, U.P.

3960. SHRI SARJOO PANDEY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether any seniority list of the
employees has been maintained in the
offices of the Regional Settlement Com-
missioner and Custodian, Uttar Pradesh;

(b) if so, the instructions and rules
on which these lists have been prepared;

(c) whether the promotions, rever-
sions and retrenchments have been
made with due considerations of these
seniority lists;

(d) if not, the circumstances and the
instructions and rules under which thesc
were not made; and
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(e) whether any employee has suffer-
ed on this account and if so, the steps
proposed to be takea to compensatc
these employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN) : (a) and (b).
Seniority lists of the employees in
various grades are being maintained in
accordance with the principles laid down
and instructions issued by the Ministry
of Home Affairs from time to time.

(c) Yes, Sir,

(d) Do not arisc.

(e) No. Sir.
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LiqummaTtion oF MaHAKALL CoAL MINES

3963, SHRI K. M, KOUSHIK : Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government are awarc
that the Mahakali Coal Mines in Chanda
district of Maharashtra State has gone
into liquidation;

(b) if so, whether the provident fund
deposited with the Provident Fund Com-
missioner bas been paid back to the
workers; and

(c) if not, the reasons for the delay
and when it is likely to be paid ?

THE MINISTER OF TLABOUR

AND REHABILITATION (SHRI
HATHI) : (a) Yos. )
(b) and (c)..Claims in respect  of

which complete information was receiv-
ed have been geftled. : The Official Li-
quidator who is in possession of the re-
cords has been requested to furnish re-
quisite particulars of the remaining
claims. They will be settled on receip:
of these particulars.

EmrLovEes' Provibent Funp

3964, SHRI1 K. M. KOUSHIK : Wiil
the Minister of LABOUR AND REHA-
BILITATION be pleased to sfaté™ =~

(a) whether it is a fact that the
owners of Ballarpur, Ghugus and Shasti
collieries in Maharashéra Stpte are -in
arrears .of huge ameunt - of . prevident
fund;’ .
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(b) ‘the -amount outstanding against
cach on.account of their share of contri-
bution and the amounts collected from
the labour as on the Ist December,
1967; and

(c) if the reply to part (a) be in
the affirmative, the steps taken to collect
the same ? A

THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
HATHI) : (a) Yes, e

(b) The amount of provident fund
contributions (both employees’ and em-
ployer’s shares) together with adminis-
trative charges and damages outstanding
from the collicries is as follows :— i

(1) Ballarpur Rs, 14,54,145
(2) Ghugus Rs, 8,14,02i,
(3) Shastri Rs. 5,63,643

~(¢) Certificate cases for the realisa-
tion of the full dues are pending in (he
Courts, ) ;

ALRIAL SPRAYING OPLRATIONS

3965, SHR1 G. S, REDDI : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state ;

(a) whether Government have given
up the scheme of supplying aircraft to
the State Governments for undertaking
acriul operations on a rental of Rs. 2/-
per acre and giving a subsidy of Rs.
2/3 on account of the cost of ' hire
charges in case of private aircraft; and

(b) if so, the rcasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, ° COMMUNITY -: DEVL-
LOPMENT ANL COOPERATIGN
(SHRI ANNASAHIB SHINDE) : (a)
No. The subsidised rates of Rs. 2/- per
acre for Government of India aircraft
and the .grant of a subsidy to the extent
of :two-thirds of thc operational charges-
when the spraying is done by privaio
aircraft are, however, limited to food-
grains, cotton and oilseed crops,

. . : . e T

. (b} Does not arise,
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CULTIVABLE LAND IN INDIA
_ 3966. SHRI P, P. ESTHOSE :
SHRI P. GOPALAN :
SHRI E. K. NAYANAR :
SHRI A, K. GOPALAN:
SHRI JYOTIRMOY BASU :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the area of cultivable
India;

(b) the area of land which is actually
cultivated regularly; and

land in

(¢) the area of land which is unculti-
vated ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
to (c). The estimates in Tespect of area
of cultivable land, area actually cultivat-
ed and area which is uncultivated, ac-
cording to Land Utilisation Statistics for
1964-65, the latest year for which these
data are available. are given below :—

“ultivable Land (Thousand
Hectares)

(1) Net arca sown. 137,916

(ii) Current fallows, 11,132

(iii) Fallow land other

than current fallows 9,168
(iv) Culturable waste
land.* 17.362

(v) Land under Miscellane-
ous tree crops and groves not
included in net area

S0Wn. 4,218
Total (a) to (e). 179,796

2. Cultivated Area [i.e. total of
items (a) and (b) above]. 149,048

3, Area which is uncultivated**
[i.e. total of items (c). (d)
and (e) above].

*A major portion of the area classi-
fied as culturable waste land cannot be
brought under cultivation except at a
very high cost.

**This estimate of uncultivated area
excludes areas under ‘Forest’ and ‘areas
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not avallable for cultivation® (which
are either occupied by bul‘ldlnu, roads
and railways or are under water) and
all “barren and unculturable land™ like
mountains, deserts, etc.

P.M.'s MEETING WITH DIRECTOR GENE-
RAL, FooD AND AGRICULTURE
ORGANISATION

3967. SHRI P. RAMAMURTI :
SHRI A, K. GOPALAN :
SHRI BHAGABAN DAS :
SHRIMATI SUSEELA
GOPALAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Director General of
Food and Agriculture Organisation met
and had talks with the Prime Minister
on the 8th February, 1968; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
The Director General of Food and Agri-
culture Organisation paid a courtesy call
on the Prima Minister.

(h) Does not arise.

SPEECHES OF LEADERs oF OpposiTiON
. PARTIES

SHRI D. R. PARMAR :
SHRI R, K. AMIN :

Will the Minister of LAW be pleased
1o state :

(a) whether it is a fact that the party
in power used police reports of the
speeches dclivered by the Leaders of the
Opposition partics or some other indi-
viduals in the writ petition of the elec-
tion of Assembly candidates of Mehsana
constituency in Gujarat State;

(b) whether Government resouroes
can be utilised for the benefit of the
candidate of the party in power; and

(¢) whether such records of the
speeches delivered by the leaders of the
ruling party are made available to the
opposition parties if requited wnd asked

for ?

3968.
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‘THE DEPUTY MINISTER IN THE
MIN OF LAW (SHR1 M.
YUNUS SALEEM) : (a) No, Sir. It
appears that the clection petition filed
by one Shri Purshottamdas Ranchhoddas
Patel challenging the Election of Shri
Kantiprasad Jayshanker Yagnik from
Mehsana Assembly Oonsttlucnl:y, copies
of speeches as reported by the police
officials were filled by the petitioner as
exhibits to his petition.

(b) and (¢). Do not arise.
APEEJAY SHIPPING LINES

3969, SHRI MADHU LIMAYE:
will the Minister of FOOD AND
AGRICULTURE be pleased to statc :

(a) whether Government's attention
has been drawn to the evidence given by
the former Director-General of Food tn
the clection petition against Shri George
Fernandes, M.P. before Justice Kanta-
wala of the Bombay High Court in
September, 1967;

(b) the circustances under which the
Director (Ports and Depots) referred
the Apecjay matter back to the Director.
Food and the reaction of the Director-
General thereto; and

(c) the procedure followed in  the
disposal of such matters ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-

LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes, Sir,

(b) Presumably the Honourable

Member is referring to the Director-
General of Food, as no post of “Direc-
tor, Food" existed in the Food Depart-
ment. The file, which is already a pub-
lic document, shows that the Director
(Ports and Depots) put up the file to the
Director-General of Food with the fol-
lowing suggestion :—

“We may ask RDFF Madras {0 send
one of the Deputy Directors™ (to
Cochin).

The Director General of Food noted
thereupon as follows :—

“This does not require putting it
up to me".
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(c) Although there are standing ins-
tructions governing the procedure for
the disposal of different classes of cases
according to their importance or finan-
cial implications, ¢here is no set pro-
cedure which can cover each type of
case such as the preseat onc.
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 Konotiousthit, Cotrosatians
3974, SHRI SHIVA CHANDRA

JHA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether. it is a fact that-Govern-
ment have established Agro-Industrial
Corporations in some States;

(b) if so, the names of.these States
and what are their functions; and’

(c) the achievements, if any, madc
so far, specially in Bihar ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes.

.(b) These Corporations have so far
been set up in the States of Andhra
Pradesh, Assam, Bihar, Haryana, Maha-
rashtra, Madras, Punjab, Orissa, Mysore
and Utlar Pradesh, The main func-
tions of these Corporations are :

(i) promotion and exccution of
industries having a bearing on
production  preservation and
supply of food;

cnabling persons enguged in
agricultural and allied pursuits
to own the mecans of modern-
nising their operations;

(ii)

distribution  of  ugricultural
machinery and implements as
well as equipment  pertaining
to processing, dairy, poultry,
fishcry and other industries
conmected with agricybure;

(iii)

(iv) undertaking or assisting in the
efficient distribution - of mpuls

for agru:ulmrc. and

(v), pravidin al_guidance o,
fé wnﬁms ‘concermct
with  agro- :nduslncs with  a

[. -~ view np enabling efficicnt con-
.oy e duct oft th.clr eﬂerpmc e

(¢) The Bihar Corporation has. till
the emd bf Februdry, 1968, arranged, thic
distribution of 5408-'"(!1’&3&!
about 100, clgctric pumpsets, -88. {ractors
and 6 power threshers. Tt alegudy has
made arrangements for distribution of

“pumpsets,’
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about 300 tractors- which are, being im-
ported from Czechoslovakia,
. 1., . r G

UNEMPLOYMENT INSURANCE SCHEME

3975. SHR1I YASHPAL SINGH :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether Government: liave taken
any final decision on the Unemploy-
ment Insurance Scheme in the country;
and

(b) if not, when a final decision is
likely to be taken ?

THE MlNISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) No.

(b) As desired by the Standing Lab-
our Committee which discussed the sub-
ject at its meeting held in September
1967, the proposed Scheme has been
cirgulated to-the State Governments for
their views, Replies from most of the
State Governments are still awaited: - It
is proposed to place the matter again
hefore the Standing Labour Committec
after the views of all the State Govern-
menis are known,

SALE OF . WHEAT AND SovaBean Oir
MEANT FOR SCARCITY AREAS

3976, SHRI RAM CHARAN : will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that thirtecn
businessmen of Gulabathi District Bu-
landshahar in Uttar Pradesh’ were arrest-
ed on 3rd August, 1967 for selling wheat
and soyabean .oil which was given in aid
to Utiar Pradesh and Bibar Scarcity
areas by the Government of US.A.;
and

(b) if so,the actlon taken against
the penons conce.med ?

'rHE MIN]SI'BR OF STATE IN
THE: MINISTRY- OF FOOD, AGRI4
CUI.TUR'B; OQMMUNITY DEVE--

-AND- - COOPBRATIOM
(SH'RI ANNASAHIB SHINDE) : (a)
No, Sir.

(b) Does not arig;.-
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PosT MASTER GENERAL, GUJARAT

3979. SHRI D. R, PARMAR :
SHRI R. K. AMIN :
SHRI P. N. SOLANKI :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government's attenticn
has been drawn to the news regarding
the behaviour of the Post Master Gene-
ral, Gujarar State appearing Jansatta
of the 30th January. 1968; and

(b) if so, the action Government pro-
pose to take in the matter ?

THE MINISTER OF STATE |IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI 1. K, GUJRAL) :
(a) No. There appears to be no such
item in the Jansatta of the day.

(b) Does not arise,

APEEJAY SHIPPING LINES

3980. SHRI MADHU LIMAYE:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government's attention
has been drawn to the evidence given
by the former Director General of Food
in the Election Petition against Shri
George Fernandes, M.P, before Justice
Kantawala of Bombay High Court in
Scptember, 1967;

(b) whether the opinion of the Law
Ministry and of the Attorney-General
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or the Solicitor-Gleneral was sought in
regard to the implicstions of the Circu-
lar letter by the Apeejay Shipping Lines
1o its Ship Commanders and ths need
and feasibility of blacklisting the firm or
prosecuting it in 1962-63;

(c) whether the aid of the C.B.I, or
any other Central Investigating Agency
was sought to probe into the matter; and

(d) if not, the reasons therefor,

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes. Sir.

(h)

(d) The record does not show any
specific reasons for not doing so, Evi-
dently all necessary precautionary action
to safeguard the Government's interests
having been taken in the Department of
Food then, no further action was per-
haps deemed necessary.

and (c), No, Sir.

APEEJAY SHIPPING LINES

3981, SHRI MADHU LIMAYE:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government's attention
has been drawn to the evidence given by
the former Director-General of Food in
the election petition against Shri George
Fernandes, M.P, before justice Kanta-
walg of Bombay High Courg in Scptem-
ber. 1967;

(b) whether the Director (Ports and
Depots) submitted any report to his
superior officers on the results of the in-
vestigation made at Cochin; and

(c) if so, the details ~ thereof ?

. THE MINISTER OF STATE N
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-

LOPMENT AND COOPERATION |
(YSHRE‘: ANNASAHIB SHINDE) : (a)
és, Sir,

(b) No, Sir.
(c) Does not arise,
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WaGE BoARD FOR SUGAR ML WoRKERS

3985. SHRI JUGAL MONDAI
SHRI K. N, PANDEY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
1o the reply given to Unstarred Question
No, 6070 on the 19th July, 1967 and
state :

(a) whether the information asked for
regarding the Wage Board for sugar mill
workers. 1962 has since been collected;
and

(B) if so, the action taken ¢o easure
the . i of the declons of
the Wage Board ?
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THE MINISTER. OF LABOUR
AND = REHABILITATION  (SHRI
HATHI) . (a) Yes, Sir.' A statement
showing the position as ascertained from
the State Governments is placed on the
Table of the House, [Plared in Library.
See No. LT-459/68].

(b) The question of implementation
continues to be pursued with the
managements bv the State Governments
concerned,
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DeLHt MiILK SCHEME

-3987. SHRI ' PREM CHAND
VBRMA Wil the Mlniaer of FOOﬁ
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AND AGRICULTURE be pleased to
stale : ’ )

(a) whether it is & fact that the Delhi
Milk Scheme accounts indicated thag ad-
vances of the order of Rs, 5 lakhs given
up o the 31st December, 1965 had not
been adjusted;

(b) whether it is also a fact that a
sum of Rs, 4 lakhs due from sundry
debtors which was to be realised by the
3ist December, 1965 have remained
unrealised which include amounts due
as old as 1961-62;

(¢) whether iy is further a fact that
a sum of Rs. 37,495 has remained un-
accounted for from 1963 to 1965;

(d) if so, the action which has been
taken for these lapses and responsibility
fixed and whether the amounts mention-
ed above have been realised and adjusted
so far; and

(e) the amounts which remained un-
adjusted as advances and the amount
due from sundry debtors as at the end
of the March, 1967 and the period 10
which these amounts relate ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
An amount of Rs. 4.88 lakhs was oui-
standing as advances as on 31-12-1965.

(b) Rs, 4.39 lakhs was outstanding
against sundry debtors as on 31-12-1965.
Qut of this amount Rs, 72,920 was out-
standing as on 29-2-1968, including
Rs. 9,301 outstanding since 1961-62.

(c) Discrepancies amounting to Rs.
37,495 were found in regard to sale of
milk from milk depots for period
November, 1963 to 1965.

(d) The discrepancies have been set-
tled and recoveries effected where re-
quired, except for balance of Rs. 6,131
as-on 29-2-1968, Action for mﬂlng
these is in hand, .
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(e) The position of advances and
sundry debtors as on 31-3-1967 was as
under :—

419,972

Sundry debtors. .. ...Rs, 16,5318

. Yearwisc break-up of the above amounts
is given below:-

Year Advances (Rs.) S;Dchto-i;E'R“s_)"

1959-60 ; 388
1960-61 - 1242
1961-62 . 8686
1962-63 108 29807
1968-64 94,485 36842
1964-65 39,715 29481
1965-66 31,437 61112
196667 2,44,230 14,85460
4,09,972 16,53,018

STocK OF ENGINEERING STORES

3988, SHRI PREM CHAND VER-
MA : Will the Minister of COMMUNI-
CATIONS be pleased to state -

(a) whether it is g fact that during the
vears 1962-63, 1963-64 and 1964-65
the Department’s stocks of engineering
stores were four to five times of ijts
annual consumption;

(b) if so, how much stock was con-
demened; how much rendered unservice-
able and how much of it was imported;

(9} how much stock was purchased
during 1965-66 and 1966-67 and how
much was consumed and the balance
left; and

(d) the reasons for having such largé
stocks compared to annua% consurrl;g-'
tion ? . '

THE MINISTER OF STATE N
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K. GUJRAL):

(a) No.

(b) (Figures in lakhs of rupees)
Year  Condemned Rendered Total

unservise-  Stores

able Imported

. during

F i the year.
! 1962-63 008 - 036 1,96.58
196364 i 3020 - ‘378 4,65.50

LISGAEL (1209C1 0 333 ¢ §,14.33
Ty

T
.
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(c) (Figures in lakhs of rupees)
" Year Purchases Consum- Closing

ption stoek
balance on
. 31 st March
1965-66  22:49 2082 14:05
1966-67 2160 2104 14:61

(d) The stocks are not large com-
pared to the annual consumption and
are required to maintain continuity of
works/projects and to meet urgent and
unforseen demands that may arise any
time.

REGISTERED FACTORIES AND EMPLOYEES
WorkiNG THEREIN IN INDIA

3989. SHRI PREM CHAND VER-
MA : Will the Minister of LABOUR
AND REHABILITATION be pleascd
to state :

(a) the total number of registered
factories in the country and the number
of persons who are working in these fac-
tories;

(b) the number of factories and per-
sons employed in 1966 and the number
likgly in 1968;

(c) the number of these factories in
the private and public sectors separately;

(d) whether there was any reduction
in employment during 1967 due to
recession; and

i" ¢e) if so, how much and the measures
which have been taken to provide jobs
to those who were retrenched ?

THE MINISTER OF LABOUR
AND REHABILITATION  (SHRI
HATHI) : (a) and (b). According to
information available for the year 1966
the total number of working factories
registered under the Factories Act, 1949,
was 64,516 and the number of persons
employed thercin was 46,87,000, Simi-
lar information about 1968 is not yet
available,

(¢) The number of registered fac-
tories in 1966 in the public sector was
3245 und in the private sector it was
61,271,
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) (d) and (e). The extent of reduction,
if any, is not known since the corres-
ponding statistics for 1967 are not yet
available; there is also no information
as w0 how much of it would be due to
recession, The facilities offered by Em-
ployment Exchanges are open to retren-
ched personnel along with other persons
seeking employment,

EMPLOYEEs UNDER THE COMMISSIONER
OF PROVIDENT FUND

3990. SHRI S. M. BANERIJEE : will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state

(a) whether the employces working
under the Commissioner of Provident
Fund have submitted any charter of
demands in the recent past;

(b) if so. what are their
and

demands;

(c) the steps taken by Government to
meet them ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) Yes,

(b) A copy of the Charter of De-
mands is placed en the Table of the
House, [Placed in Library. See No, 1.T-
460/ 68)

(c) No action by Govenment 1s duc
in the matter ar this stage. The de-
mands are under consideration of the
Central Board of Trustees, Employee’s
Provident Fund.
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ProCURMENT OF FOODGRANS 1N WEST
BENGAL

3992. SHRI RABI RAY : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether his attention has been
drawn to a news-item in the ‘Statesman’
of the 16th February, 1968 published
from Calcutta that West Bengal has so
far procured 1,45,000 tonnes of rice
against its target of 700,000 tonnes and
the procurement rate has dropped from
5.000 tonnes a week to 3,000 tonnes at
present, while open market prices con-
tinued to be too high to attract custo-
mers;

(b) whether Government have probed
into the matter; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes, Sir,

(b) and (c¢). The weekiy rate of pro-
curement quoted in the Statesman is
not correct. Actual procurement was
much higher though it is a fact that the
quantity procured in February was com-
paratively less, The main reason for
fall in the rate of procurement in Feb-
ruary 1968 was increased political un-
certain and diversion of police to main-
tain law and order leading to less effec-
tiveness in the cordoning of surplus dis-
tricts and statutorily rationed areas and
rise in open market prices. The rate of
procurement .hgs improved in the second
half of February.
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AYACUT SCHEME

3993, SHRI G. S, REDDI : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the amrangements made to reclaim
the land which will come under the
Ayacut Scheme during the first phase of
the Nagarjunasagar Project: and

(b) whether any forcign exchange has
been sanctioned for importing bull-
dozers required for the purpose

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
ILOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
A Scheme to level and develop 2.50
lakh acres of land at an estimated cost
of Rs. 8.30 crores has been taken up in
the first phase of the Nagarjunasagar
Project by the State Government with
assistance from the Agricultural Refin-
ance Corporation,

(b) Yes; a sum of Rs, 31.50 lakhs
was sanctioned during 1966-67 and Rs.
30 lakhs during 1967-68 for purchasc
of machinery for reclamation and land
development work,
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RECLAMATION .OF LAND WITH ALRALINE
: Som.

3998, SHRI NIHAL SINGH : Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

{(a) whetber Government have con-
ducted any experiments for the recla-
mdtidn of land with alkaline soil in

vagipys States;, |
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(b) if not, whether Government pro-
pose to appoint a Committee for con-
ducting a survey for the reclamation
of such land; and

(c) the acreage of such land reclaim-
ed during the last five years?

THE MINISTER OF STATE IMN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
L.LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
The State Governments have been con-
ducting numerous experiments and pilot
projects for reclamation of alkaline and
saline soils under research and develop-
ment plans.

(b) Government have no proposal to
appoint a Committee for the purpose of
conducting a survey for reclamation of
such lands; -

(c¢) During the five years 1962-63 to
1966-67, an aggregate of 1.28 lakh acres
of alkaline and saline laid hxs been
treated with a view to reclamation,
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Posr OQrFicc 1N VILLAGL

BrancH
BARAHA (BIHAR)

. 4000. SHRI BHOGENDRA JHA:
Will the Minister of COMMUNICA-.

TIONS be pleased to statc :

(a) whether the proposal 10 open a
Branch Post Office in Village Baraha,
(Raghopur), P.S. Benipatti, District
Darbhanga (Bibar) has been examincd:

(b) if so, the result thereof; and

() when the Branch Post Oﬂ"c'c is
likely to start there ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I, K. GUJRAL) :
(a) Yes.

(b) A Post Office could not be opened
as the departmental standards were not
fulfilled and there was no offer from any
interested partics to bear the anticipated
loss,

(c) Does not arise,

USSR,
KERALA

4001, SHRI P. C, ADICHAN : Will

the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

SurrLy OF TRACTORS 10

(a) whether the -Kerala Government ,

requested the Centre to supply 250

Soviet-buil: tpactors to the State for dis- -

tribution among the cultivators wunder
the "highr yielding “varieties programmies:
and': Yo et ot '

(h) if so, the action taken thércon 7
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THE  MINISTER OF STATE. IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). The Government of Kerala had
initially pointed out the short supply ol
Russian tractors and later asked for the
allotment of 250 such tractors. As the
model of the tractor the Stat¢é Gavern-
ment was referring to was not clear,
the same was ascertained. The matter
is under consideration, but the State Go-
vernment has already been allotted 20
Russian tractors on a priority basis,

CENTRAL MINIMUM WAGE ADVISORY
Boarp

4002. SHRI P. C, ADICHAN : Wil
the Minister of LABOUR AND REHA-
BILITATION he pleased to refer to the
reply given to Unstarred Question No.
2207 on the 29th February, 1968 and

state :

(a) whether any decision has since
been taken by Government on the re-
commendation made by the Central
Minimum Wage Advisory Board in its
meeting held on the 27th December,
1967; and

(b) if so, the nature thereof ?

THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
HATHI) : (a) and (b), All conclusions
of the meeting of the Board held on the
26th December. 1967 have been circu-
lated to thc Statc Governments, Somc
conclusions require amendment of the
Minimum Wages Act, 1948 and the
matter is under examination, In the case
of somg other conclusions the matter
has to be placed again before the Board.
This will be done at the next Mceting ol
the Board.

ExpLoraToRY Tupe-WELLS 1IN ORissa

4003, SHR1 CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD
AND AGRICULTURE be pleamd to
stite

(a) the number of exploratary. tube-

wells sunk in Orissa upto  Februaiy
1968 und their locations; i
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(b) whether (here is any propotal to
smk more of such tube-wells in Orissa
during 1968-69, particularly in drought-
affected areas; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
In the course of groundwater explora-
tion in Orissa, the Exploratory Tubc-
wells Organisation drilled 33  explora-
tory bores till the end of February,
1968, of which only 20 yielded satisfac-
tory discharge of water. The location
of the successful tubewells is as under—
Name of the site

Name of the site District
1. Basta Balasore
2. Haldipada —Do—-
3. Remuna —Do—
4, Nagaunda —Do—
5. Panikoli Cuttack
6. Badagovindpur —Do—
7. Palsa —Do—
8. Chandbaki Balasore
9. Agarpada —Do—
10. Balasore —Do—
1. & 12. Sore (Two wells) —Do—

13, Chandipur —Do—

" 14. Singla —Do—

15. Santoshpur —Do--
16. Kasba Kamarda —Do—
17 Sugo —Do—
18. Deoli (Basdeopur) —Do--
19. Nizampur —Do--
20. Agriculture Farm —Do—
(b) Na.

(¢) Does ot arise.
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FINANCIAL ASBSISTANCE TO ORISSA FOR
COOPERATIVE MOVEMENT

4004, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether any loan or aid was given
by the Central Government to the Orissa
Government during the years 1966-67,
1967-68 to gear up the co-operative
movement in that state;

(b) if so, the details thereof; and

(c) how this loan or aid was utilised ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. 5. GURUPADASWAMY) :
(a) to (c). A statement is laid on the
Table of the House. [Placed in Library.
See No. LT—461/68]

REPORT OF COMMITTEE oN CONSUMER
PRICE INDEX

4005. DR. RANEN SEN : Will th
Minister of LABOUR AND REHABI-
LITATION be pleased ito state :

(a) the main findings of the expert
Committee appointed to probe into the
consumer price indices for Calcutta,
Kanpur, Bangalore and Mysore; and

(b) when the report of the Committee
is likely to bc published ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) The Committee has re-
commended revision of the linking fac-
tor worked out by the Labour Burcau
for deriving State series of consumer
price index numbers for Kanpur, Cal-
cutta and Bangalorc from the Labour
Burcau Series on base 1960, The Com-
mittec has also recommended revision
of the general index for Mysore on base
1935-36, for the year 1960,

(b) Shortly after Government's de-
chion on the recommendations of the
Committee.
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Fam Prick SHors IN INDUSTRIAL
ESTABLISHMENTS

4006, DR. RANEN SEN : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether it is a fact that the diaft
legislation for compelling employees to
open fair price shops for workers in
their indusirial establishments was ap-
proved by the Standing Committee on
Industrial Truce Resolution in 1964:

(b) whether the draft legislution hus
not so far been introduced in Parlia-
ment;

(c) if so, ¢he reasons therefor; and

(d) whether Government propose (o
introduce the necessary legislation
during this Session ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) and (b). Yes,

(c) The scheme of legislation was
considered at the highest level in June
1965, and aguin in November, 1965,
when it was decided that the question
of undertaking legislation should not be
proceeded with  immediately, but that
the Labour Ministry should persuade the
defaukiing employers and the position
should be reviewed after six months.
The whole position was reviewed and
the method of persuasion continued with
the result that nearly 70% of the estab-
lishments had opened fair price shops or
cooperative stores by the end of 1966.
However, as some establishments were
still not complying a revised draft
scheme of legislation was prepared in
the light of the experience gained, The
views of the State Governments, the
cmploying Ministries, the workers' and
cmployers’ organisations are being ob-
tained on the details of the scheme.
Some replies are still awaited.

(d) No.

Hysrip SEED PRODUCTION

4007. SHR1 GADILINGANA
GOWD : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state

(2) the total quantity of hybrid seed
production in the country;
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(b) the total requirement of hybrid
seed in the country;

(¢) whether some import of hybrid
seed is being effected and if so, details
thereof; and

(d) whether any efforts are being
made to increase the production of
hybrid seeds to meet the requirements ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). The information is being collec-
ted and will be placed on the Table of
Housg as soon as it is received.

(c) Therc is no proposal at present to
import any hybrid sceds.

(d) Arrangements have been made to
meet the hybrid seed requirements of
all States during the next Kharif season
as per approved targets and no shortage
is anticipated.

BLACKMARKETING IN FERTILIZERS

4008. SHRI GADILINGANA
GOWD ; Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether complaints have been re-
ceived from various quarters as regards
blackmarketing in fertilizers even by
Governmentul agencies; and
in the

(b) if so. the action taken

matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COQPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). The information is being col-
lected from the State Governments and
Union Territories and will be laid on
the Table of the Sabha in due course.
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PosTaL BuiLbiNGs AT RAIRAKHOL AND
ATHMALIK
4011.. SHRI A. DIPA: Will the

Minister -of COMMUNICATIONS be
pleased to state :

(a) whether Gp‘b‘emr_ljen( arc aware
that postal buildings - &t Rairakbol,
Sambalpur District and Athmalik in
Dhankanal District (Orissa) are in dil-
apidated condition;

(b) if so, the steps taken to provide
suitable accommodation for the postal
authoritics there;

(¢) whether Government have also
received any representation to  provide
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alternative  suitable  accommodation

there; and
- {d) if so, the details thereof 7

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K.
GUIJRAL) : (a) Yes, the buildings are
in need of repairs.

(b) Rairakhol P.O. is being tempora-
rily shifted 10 L.ILC. quarters pending
repairs to P.O. building. Repairs to
Athmalik P.O. building are in progress.

(c) and (d). No,

DicLINE IN PRICES OF FOODGRAINS AND
CoMMERCIAL CROPS

4012, SHRI S. S. KOTHARI : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the prices of major foodgrains
and commercial crops prevailing six
months ago and how they compare with
the current prices; and

(b) the likely trend of
uring the next half year ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, . COMMUNITY DEVE-
I.LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
A statement giving Index Numbers of
Wholesale Prices of Major Foodgrains
and Commercial crops for the last week
of February, 1968 compared to the cor-
responding period six months ago Q...
Iyst week of August, 1967 together with
percentage variation over six months is
laid on the Table of the House, [Placed
in Library. See No. LT—462/68].

(b) It is difficult to give at this stape
a precise indication about the likely
behaviour of prices of foodgrains and
commercial crops during the next half
year as it depends on a number of vari-
able factors, ... ., ",

such prices

Levy oN KHARIF CroP
4013, SHR1 HIMATSINGKA ;: Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;
" (n) ‘whether it is a fact that the levy
on Kharif produce for foodgrains has
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failed to achieve the desired results in
the different States;

(b) if so, how far the targets fixed in
this regard in different States have re-
mained to be achieved;

(c) the reasons for the shortfall; and

(d) the improvements which are pro-
posed to be made for Rabi procurement
in the light of the experience gaimed
with respect to Kharif production ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
No such report has been received from
any State.

(b) and (c). Do not arise,

{d) Plans for the Rabi procurement
will be discussed shortly at a Chief
Ministers' Conference.
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Fisamio HARBOURS TN ANDHRA PRADESH

4016. SHRI ESWARA REDDY:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

{a) whether the Andhra Pradesh
Government have submitted a proposal
for the construction of three fishing

in the State at Narsapur,
Machilipatnam and  Krishnapatnam
during the Fourth Plan;

(b) whether Government have exa-
mined the proposal; and

(c) if so, the decision taken thereom ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
to (¢). A proposal for construction of a
fishing harbour at Narasapur was receiv-
ed and the same has been approved.
The construction of a fishing harbour at
Krishnapatnam was envisaged under the
Fourth Plan. No detailed proposals
have been received. But Krishmapatnam
is included in the list of sites proposed
to be surveyed by the United Nations
Special Fund Project for pre-investment
survey of fishing harbours. No proposal
has been received for Machilipatnam,

CONSUMPTION OF BEEF AnD PORK

4017. SHRI SHIVA CHANDRA
JHA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the con-
sumption of beef and pork has increased
in India since the beginning of the First
Five Year Plan;

(b) if so, the reasons therefor; and

(c) the steps taken by the Govern-
ment about their production vis-g-vis
the demand since the first Plan and the
success, if any, achieved so far?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
to (c). The information is being collec-
ed and will be placed on the Table of
the Sabha, in the course.
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DrsTriBUTION OF Tuse-WeLLs

4018. SHRI SHIVA CHANDRA
JHA :Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that Govern-
ment propose to distgbute tube-wells
and pumping sets at the time of Gandhi
Centenary; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). No such proposal is at preseat
under the consideration of the Govern-
ment of India,

PROCUREMENT OF FooDGRAINS BY P.C.I.
IN RAJASTHAN

4019. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the pro-
curement of foodgrains by the Food
Corporation of India in Rajasthan has
not been progressing well;

(b) whether it is also a fact that only
one-third of the target has so far been
achieved; and

(c) if so, the causes thereof 7

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
At the commencement of Kharif season
the Food Corporation of India estimated
to purchase in Rajasthan about 1.55
lakh tonnes of coarse kharif grains like
bajra, jowar and maize. After taking
into account the crop conditions and
State Government’s policy on procurc-
ment the target was revised downwards
to 1.05 lakh tonnes. As against this
revised target the Corporation has pur-
chased a quantity of about 53 thousand
tonnes so far and this works out to
slightly more than 50% of the revised
target.

(b) No, Sir,
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(e¢) Does not arise.
TRANSIT CAMPS AT DANDAKARANYA

4020, SHRI D. N, PATODIA : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state ;

(a) whether it is a fact that pearly
500 families are still being lodged in
transit camps at Dandakaranya; and

(b) when it is proposed to settle these
families ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
{SHRI D. R. CHAVAN) : (a) and (b).
Information is being collected and will
be laid on the table of the Sabha.

AGRO-INDUSTRIAL PROJECTS IN
DANDAKARANYA

4021. SHRI D. N. PATODIA : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether any scheme has been
drawn up to develop agro-industrial pro-
jects in Dandakaranya; and

(b) if so, the details thereof ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN): (a) and (b).
The following agro-industrial units have
been set up :—

Agricultural Implements 1
Wheat and maize grinding 2

Schemes for the setting up of the
following units are under considera-
tion :—

Mesta baling k}
Bopne Meal 1
Qil Expeller 2
‘SHARING OF PROFITs BY WORKERS AND
MANAGEMENTS

4022, SHRI SHRI CHAND GOEL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government propose to
take steps to enable the labour working
in the public sector to have share in pro-
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fits and management of the umdertak-
ings;

(b) the names of public undertaking
where Government have introduced the
above scheme; and

(c) the steps taken to implement the
above scheme in the private under-
takings 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) No special steps in this regard
are considered necessary. The Payment
of Bonus Act, 1965 already applies to
public sector establishments run as com-
panics or corporations, and subject to
Section 20 of the Act, and excluding
those specifically mentioned in Section
32, In certain cases ex-grafiga paymeats
in lieu of profit bonus under the Act are
also being made. The scheme of “Joint
Management Councils” is also applicablc
to public sector undertakings. This
scheme envisages labour management
co-opcration through consultation and
mutual discussion at a Joint Council
consisting of equal number of represen-
tatives of management and labour,

(b) A statement showing the names
of 45 public sector undertakings where
the scheme of Joint Management Coun-
cils has been introduced is laid on the
Table of the House. [Placed in Library.
See No. LT-463/68). Information rc-
garding names of public sector under-
takings to which the scheme of profit
sharing is applicable, is not readily
available.

(¢) The Payment of Bonus Act, 1965
is applicable to all factories and other
establishments cmploying 20 or more
persons in the private sector subject to
certain categories specially excluded
under Section 32 of the Act. The
scheme of Joint Management Councils
is also applicuble to private undertakings
and has been introduced in 87 such
undertakings,

DispEnsary rorR EMPLOYEEs oF P, & T.
DEPARTMENT IN JABALPUR

4023, SHRI R, S. VIDYARTHI:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the re-
ports have been received by Government
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regarding the mal-functioning of new
Dispensary opened recently for the em-
ployees of the Posts and Telegraphs
Department in Jabalpur; and

(b) if so, the action taken by Govern-
ment to improve the situation ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K.
GUJRAL) : (a) Certain representations
have been received about the difficulties
experienced by some P. & T. staff in
availing of the facilities at the newly
opened P. & T. Dispensary.

(b} The opening of the Dispensary
was not favoured by some of the stafl
who felt that it would be a restriction of
the facilities previously available to
them, The PMG had deputed his Welfare
Officer to Jabalpur to examine the pro-
blem, and he has made certain sugges-
tions. One of them is to open one more
branch dispensary in the Telegraph
Office compound. The suggcsiions are
being considered.

R.M.S. BuiLDING AT ERNAKULAM
RAILWAY STATION

4024, SHRI VISWANATHA ME-
NON : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether there is a scheme to con-
struct a new R.M.S. Building at Ernaku-
lam Junction Railway Station in Kerala;
and

(b) if so, whether the construction
work will be taken up in 1968-69 ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K.
GUIJRAL)): (a) There is a scheme for
extension of the existing R.M.S. build-
ing at Emakulam Junction Railway
Station.

(b) Yes — The Railway authorities
have agreed to include this work in their
Works Programme of 1968-69 subject
to availability of funds.
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PosT OPFICEs IN ERNAKULAM DISTRICT,
KERALA

4025, SHRI VISWANATHA ME-
NON : Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the number of new post offices to
bz opened in Ernakulam  District,
Kerala, during 1968-69; and

(b) the places where these post offices
will be opened ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K.
GUIJRAL) : (a) Subject to fulfilment
of departmental stundards and availabi-
lity of funds. it is proposed to open 18
post offices during 1968-69.

(b) Exact location of the proposed
offices has not yet been finalised.

ProvipENT FunnD SCHEME FOR
ADVOCATEs 1IN KERALA

4026. SHRI VISWANATHA ME-
NON : Will the Minister of LAW be
pleased to statc :

(a) whether it is a fact that Govern-
ment have received a scheme from the
Kerala Bar Council to mtroduce Provi-
dent Fund for the Advocates; and

(b) if so, the rcaction of Government
thereto 7

THE DEPUTY-MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM) : (a) No, Sir,

(b) Does not arise.

R.M.S. PosT OFFICE AND TELEPHONE
ExcHANGE BuiLDING AT WILLINGTON
IsLanD, CoCHIN

4027. SHRT VISWANATHA ME-
NON : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether it is a fact that the new
R.M.S. Post Offices and Telephone Ex-
change building was constructed by the
Posts and Telegraphs Department at
Willington Island, Cochin about two
years back;

(b) the amount spent thereon;

(c) whether it is also a fact that
numerous cracks have developed on that
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building which have been brought to the
notice of the authorities concerned by
the Posts and Telegraphs officials; and

(d) if so, whether Government pro-
pose to conduct an enquiry into the
matter ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K.
GUJRAL) : (a) Two buildings were
<onstructed by the P, & T. Department
at Willington Island, Cochin. One, the
Telephone Exchange building which was
constructed by the Central PW.D. on
behalf of the P. & T. Department seve-
ral years ago. The other is the new post
Office and R.M.S. Building with a
S.P.M’s quarter, which was constructed
hy the P&T Department about 2 years
back.

(b) The amount spent on the Post
Office and R.M.S. building is Rs. 2.9
Takhs,

(c) Some cracks have been noticed in
1he walls of the S.P.M.’s quarter and in
the main Post Office building. The
cracks are, however. not of a serious
nature.

(d) An investigalion into  possible
causes of cracks is in hand. On receipt
of the results of the investigation, an en-
quiry into the matter will be ordered, if
<onsidered necessary.

DEMONSTRATION BY FoOD CORPORATION
oF InDia EMPLOYEES

4028. SHRI VISWANATHA ME-
‘NON ;: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state

(a) whether it is a fact that there was
a peaceful demonstration by the em-
ployecs of the Food Corporation "of
India before the Office of the Food
*Corporation at Trivandrum during the
1st week of February, 1968 for recalling
the State officials on deputation to the
‘Corporation;

(b) if so, whether any action to vic-
timize these employees was taken by the
«Corporation; and
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(c) whether it is also fact that wvast
majority of the officers of the Corpora-
tion employed in Kerala are State
Officials who are on deputation and are
getting higher scale of pay?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes, Sir. Some of the transferees from
the Department of Food working in
Kerala rcgion of the Food Corporation
of India held peaceful demonstrations
during office hours before the Regional
Officc of the Food Corporation of India
at Trivandrum on 5th February, 1968.
Among other things their demands in-
cluded repatriation of deputationists
from State and Central Governments.

(b) No Action has been taken by the
Food Corporation of India to victimize
the cmployees for holding the demons-
trations but action has been taken
against such employees who absented
themselves from duty without authority
in dcliberate and wilful defiance of the
rules.

(e} No. Sir. Out of 1042 employees
in the Kerala rcgion, only 58 are on
deputation from the Stale Government.
All these deputationists are drawing pay
in the scales of pay applicable to them
in their parent department plus the
usual deputation allowance of 20% of
their pay if admissible under Rules.

PRICE OF SUGAR IN M.P,

4029, SHRI G. C. DIXIT ;: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to stale @

(a) the quantity of sugar allotted to
Madhya Pradesh for the years 1965-66
and 1966-67; and

(b) the quantity supplied during the
above period ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
3,07,365 tonnes, during the sugar years
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1965-66 and
QOctober).

(b) 3,02,441 tonnes,

1966-67 (November to

DEcaYy oF FOODGRAINS

4030, SHRI G. C. DIXIT : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the quantity and value of import-
ed and indigenous foodgrains decayed
in Central warehouses during the last
five years; and

(b) the numbcr of Government em-
ployees against whom action has been
taken by Government due to whose neg-
ligence this damage occured ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). The information is being collec-
ted and will be laid on the table of the
Sabha.

Losw 10 Mapuya Prapesn rFor CoLD
STORAGES

4031. SHRI G. C. DIXIT : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have sanc-
tioned any loan to Madhya Pradesh
Government for the comstruction of cold
storages for seed patotoes during the
current year; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE., COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
No, Sir.

(b) Does not arise.

CENTRAL  AGRICULTURAL PRODUCTION
Abpvisory COMMITTEE

4032, SHRI GADILINGANA
GOWD : Will the Minister of FOOD
AND AGRICULTURE be pleased to
slate :

(a) whether it is a fact that Govern-
ment proposc to constitute a Central
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Agricultural Production Advisory Com-
mittee to advise Govermment on the
ways and means for stepping up the
aglt'iicultural production in the country;
an

(b) if so, the personnel thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes, Sir. A Central Advisory Com-
mittee for Agricultural Production has
been set up under the Chairmanship of
Mimister, Food, Agri,, C.D. & C. repre-
senting various shades of political opi-
nion as well as various interests intima-
tely connected with agricultural develop-
ment to advise on measures for mobili-
sation of public support and participa-
tion and efficient implementation of the
agricultural production programmes.

(b) The composition of Com-
mittee will be as follows :

the

Chairman :
1. Minister for Food, Agri., C.D. & C..

Vice-Chairman :
2. Minister of State for Food, Agri...
CD. & C.
Members :

3. Minister of State for Community
Dev. & Coop.

. Deputy Minister for C.D. & C-

4

5. Minister of Irrigation & Power.

6. Thirteen Members of Parliament.

7. Four leading Progressive Agricul-
turists.

8. Three rcpresentatives from agricul--
tural administrators, agricultural
economists and agricultural scien-
tists.

9, Three representatives from non-
official agricultural institutions and
farmers’ associations,

10. Four representatives of agriculturall
labour..
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STATE FARM IN MYSORR

4033, SHRI GADILINGANA
GOWD : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state -

(a) whether it is a fact that Govern-
ment are setting up a mechanised farm
in collaboration with Russians in
Sindanu, Mysore State; and

(b) if so, the extent of land required
for the same and the land already ac-
quired ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b), There is a proposal to set up
a Central State Farm in the Sindhanur
Taluka of Raichur District of Mysore.
An area of about 7.500 acres is pro-

posed to be acquired for the purpose
and the State Government have been
asked to take steps to acquire the land.
It is being ascertained from the State
Government how much area has been
acquired so far. This farm is one of
the filve State Farms for which the
U.S.S.R. Government have agreed to
supply equipment free of charge within
a ceiling of Rs. 31 lakhs for each Farm.

AT AwiT § WT qIE N

4034. =t TF AT :
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2 Tt
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T Feqw FQ TEW AR FT A
g1

afafa # fawrfeei & sEm 2w F
IHE FEAI F TARA B AR FT
FIAA FA F A0 Tl ®1 FEET
2T 89 1968-69 ¥ otz ® 5 AT
Q FY FEear st g g )

sfwel & fad cow & qn

4039. st 3Ty qfew : T ww
T fw weft a7 a7 #r g o fr

(%) 71 =7 wgdd & wer Afafza
I SAGET AR & Ao ey wafaE
T FIA ATAT &1 77907 7 THH AHT
Er3r A §

(&) 7ar avae 7 &g fagor 9197
frar @ B wfawi =1 oo & a9
#Y stfas wrar 41 ;Wi

(w) afz =&, a1 za& FTav #Tow
g7

e, «fw, amrofos foemm o
|EETT AATHY | o WA (o -
arfpw fed) (7)) afesdt G, T
e A= faeeft & mifafas wwoe-sramar
e gat 7§ Wi e & W o5
= safet #1 sfafas s o
T & | AT AW F OO AT AT
F 2008 wfmm aF AT 9 ®
gy sxfeat 1 ufafew o frar
I & | FET 7T § oAy wrf srfafrey
e g e qmar 20
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(&) 3% (7). wr@ E@wR A A
Tvag # #r€ fARw s =) fwar €0
Ig UF TaT qTAET § AifE o aT
q YO TIWTETT q FIAT & |

FinanciaL Loss pue 1o UNEMPLOY-
MENT AND UNDER-EMPLOYMENT

4040. SHRI LOBO PRABHU : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to refer to the
reply given to Unstarred Question No.
617 on the 15th February, 1968 and
state @

(a) whether his Ministry propose to
make an assessment of the financial loss
to the country from unemployment and
under-employment;

(b) whether his Ministry at any time,
requested the Planning Commission to
relate the Plan to unemployment; and

(¢) if so, the reaction of Planning
Commission thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR) : (a) No.

(b) and (c). No specific request was
made. However, studies made by this
Ministry regarding employment market
situation as also the unemployment
statistics collected through the Employ-
ment Exchanges arc regularly brought
to the notice of the Planning Commis-
sion. Moreover, Planning Commission
have been formulating various develop-
ment plans in collaboration with the
Ministries of the Government after tak-
ing into account the neced of providing
cmployment opportunities, the availabi-
lity of resources and the investment
priorities.

As a result of development during
the three Five Year Plans, it is estimated
that 31.5 million employment opportu-
nities have been created during the
above period as against labour force
growth estimated at 38 million during
the same period,
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CENTRAL TELEGRAPH OFPICE AT
SRIGANGANAGAR

4041. DR. KARNI SINGH: Wil
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether periodical checks are
carried out at telegraph offices and tele-
phone exchanges set up in smaller towns
and cities for improving their efficiency;

(b) whether complaints were made
about inadequate accommodation and
lack of other normal facilities at the
Central Telegraph Office at Sriganga-
nagar and if so, the steps taken to pro-
vide them; and

(c) whether it is a fact that equip-
ment at various Telephone Exchanges
in smaller towns in Rajasthan is out-
dated resulting in constant break-downs
of even local systems and if so, the steps
taken to put them on sound working
condition 7

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K.
GUJRAL) : (a) Yes.

(b) Yes. Sriganganagar Departmental
Telegraph Office is located in a building
which belongs to the P.W.D, authorities
who, when approached, declined to
carry out renovation of the building for
providing required facilities. Action is,
therefore, being taken to shift the
Departmental Telegraph Office.

(e) No. However, when faults occur,
these are attended to with promptitude.
qy fawra s
4043. oft wgTw fag W@y
1 we aat gfw wEvaE  F@r A

v 41 fF :

(%) =1 ad & v Fasrar a7
F a7 faw & Fw a@
T T & F74 F7 faa § ;

(@) oo faFm, =X S AT,
o T F7 T 97 B 3 ¥ fAw
qF-79% &7 § fEaAr gaata 7 )
aaft ; AR
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() = qy farer are & s
ATV o1 ATHT & ford ag afvand
feeeft gra QorT # gy qooms wT ?

m!‘;r': mﬁllﬂl wan
HETT  WAAW § Tew Wt
(s sromvenige fer2) : () T ad

% frmafafes s fer s 1 e &
(1) afwm 21 wewAdT a9,

& Fiaw fafu saEreTE aar 3
AT 50 & fad waat &1 At

(2) 11 v FEAE-feea)
glaw dfigta  F7, 4 awfafear
AT A 1 WERTATI AETETT FT
ATTFT F4AT |

(3) 2000 uwz afs F aR
a1 74 & fae sy A F7 faawor )

(1) fFaMi& oA Gar® 200910
TIIA CATET FT AETHA |

(=)

qarE &
qy fasma 2.85
AR AT qATE 0.52

(F=ae dvT)
EEEL 3.2%
=T 1.46
AT 8.06

(w) fo= femmei #1 gure quEl
#F1 57 # fau sfiuw =w fag o1 @
g =77 fau ag sfrard § f& 3 feeet
g AT w1 gU qeTE AL |

ALLOTMENT oF TELEPHONE CONNEC~
TIONs IN DELHI

4044, SHRI M. L, SONDHI: Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that it is
casier for the politicians and Municipal
Councillors to get telephone connections
as soon as they quit office as compared
to those in other professions in Delhi;
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(b) whether there is any over-riding
priority for ex-politicians for the allot-
ment of telephone connections; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K.
GUJRAL) : (a) to (c), Politicians, as
such, do not receive any priority comsi-
deration in the allotment of telephones.
They can get telephones only as ‘public
men’ along with others in that category.
Ex-M.Ps, MLAs etc. are, however, given
pcrmanent connections in Delhi, even
after cessation of their membership in

view of their status and position in
public life.
EXPLOITATION OF FOREST PRODUCTS AND
FISHERY
4045. SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Nordic countries
have been urged upon to collaborate
with India in the field of exploitation of
forest products and development of
fisheries;

(b) whether any offers have been
received in this regard; and

(c) if so, the details thereof and the
decision taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Exploitation of forest products and
development of fisheries are among the
fields in which the possibility of collabo-
ration with the Nordic countries has
been explored.

(b) and (c). The Swedish Govern-
ment offered a gift of forestry tools
which was accepted. The Swedish Gov-
ecrnment have also offered two research-
cum-training vessels for development of
fisheries. This offer was accepted and
the vessels are expected to be received
shortly. Credit was also offered for pur-
chase of trawlers but it has been decided
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to use indigenous capacity to construct
the trawlers.

The Indo-Norwegian Project for
fisheries development with centres at
Ernakulam, Cannanore, Mandapam and
Karwar was recently renewed after mu-
tual consultation for a further period of
five years under a revised agreement.

KiLLING OF WILD LiFE IN RAJASTHAN

4046. SHRI K. P, SINGH DEO:
Will the Minister of FOOD AND»
AGRICULTURE be pleased to state :

(a) whether Government are aware'
that there is a large scale poaching and
killing of wild life in Rajasthan with the
result that rare species of deer and
chinkaras found only in Rajasthan are
being decimated; and

(b) if so, the steps taken by Govern-
ment in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Government of India are not aware of
any such poaching and killing of wild
life in Rajasthan.

(b) “Protection of Wild animals and
birds” is a State subject and the States
have already enacted legislation under
which killing of wild life in forest areas
is regulated and controlled.

i e wematfer gfvma
w! ¥3foe agram
4048. st ®o fro wuwr: wT
we aut wf® yal a7 T & FAT

F4 fF ¢

(%) @z == & f& sfuz=
Frmaifes gfaaa &1 gwg-ERg 9
fafos st & foa fadw @gm@ar
faeret g ;

(=) afx &, &1 faox &7 a9t &

faaeft wgraen s gt & @ @I
g Wi AT ATE ; AT
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(7) s wdm mEmEar § afg
aw@ig?

wre, gfy, myufos fewm oo
WEETT HATeT § e s (st qwe
xo qeararmt) (%) 7 ) qarfy,
gfrmR &t Jwma Femefer gfma
% gfrear a7r 9maT 8, 7 fF Tfeww
oA wramrifea afma

(=) afraw #t #a9 1964-65 7
‘Freaifea 7T AE & o THo Wo'
7 3% 7 faeelt ¥ foga ety st
F ATEAW ¥ 44,691.99 TA  HIT
196566 AYT 1966-67 # 'wfmar
FEEN  F WU 4,614 FGT a9
15,000 %93 HT<A ZT 4 |

(7) affma ®1 196566 &
'mﬁﬁaﬁﬁﬂmg\o I'{Hol:f_o' £ i
1967-68 & WTT°W § ‘Tferar wragw’
J F1E Fergan wr € gf ¥ | 3w iy
7, gfrmw it faet oft orw faeh wfa-
For ®  faoit agmar sra w@r g2d
2
gl FEET 1 e AR

w1 TN

4049. s %o fvo AuwT : 747 W
am wla Gaft g7 A S FwF0T

(F) 7zt =@ 7T
w7 &1 fF gF a% oW e €

(7) wfsdm a=wgdt w1 agard
Gdt & fam g7 aF oW @A §; W

() wfwdr woedi & arard qar
IR T AT AT FFT ArAvaTAvsi
F1 qU F74 § fau gvwrT 747 e
T #1 fa=r @ g 7

., !ﬁt «w faww aw
WEETT Wate F O WA (s gHe
QW METTEATH ) : (F ) FEFT AE A
grfilor At #, WO AW, g I F
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faoom qar fawraw, sfe sl &
qEATE, ITNIT qEAHT & Faacor A
T, THT TWA, AT TqT WA
3% afafedl & at & wgeagt wfww
AT FT B | 1966-67 H HEHIE
afafeai 7 35 vl arfior smard
F oy wea §  fAar @ R i
FRA & T AT 450 FAT wOw
1 % frar & 1 Y ad 3 335
FE 797 & qoq 11 Ffa 3o &1 faqor
f@ar o1 165 #7rz w97 & qey & Ff
T AGT 245 Fore w0 F q5F F1
sy aee faafa &1

(@) ot (7). "7 3% 9f7
FT I § 79T ATRIL AH A 97
I HFTT G4t atafaat w1 srafawn
T &, faad afusae wfedw afes
B & 1| Aradr g w3y 7, T
FEreafa 9T 1 84 07zHT G wfafaar
wfeq &1 we off | G Afafai w0 g
a1 ARHT F e & fav wmw
F w1 R fadm agmar & adr &
wfagm =wfas, a9 Zwr Far faao
qeFrr wfafadi @7 wmm wRETa
afafadt, §& 9, gFpz T, TIAT
1 e wfafaat, fa2 ot gvwre
TETGAT AT &, FT ATH |1 357 TFA 8 |

ATETO 8ia & U § I A9T AN
wRIT

1050. ot ®o o wu®T : FT
qR AQ qRATE HAT A7 TG FT F
i f

() =T " 3§ &% g
frafag siaifis d=arst & 3 fFa
TeT YT AZE WOGT § AT TAH A
fage @A & fmr €

(@) 71 fagme & ¥=x o fadfan
geqmt & 7% frgfeat & ot & qw
argaTEt & ymare 97 fage F wfwar-



M1 Writien Answers

sfwat &1 sfuwm fagr omar

N

(M smazaw § f& &1
THC T GH Fgfeai & ame A
fagr &t swT &7 9T 2, A

(a) afz zi, at =% Fa1 For
g7

Nw, VMM AqT AR HAHE §
et (st ®wo wo wWiT)  (F)
FEFTa, fam =9 § g0 T &, A
7oy A1 € | f57 o, T F ey
FTEW & 2,175 fAafag 7 afasm
7T UA F FH9E § ¥ 1,678
FHATA fagr & & 1 7= F 9 -
frafar e & &t sfte STt Ay
& 13,823 FHAACE F T 10,742
FHAT fazr T F E

(@) w717 F1 9o qEF=AT AIAET
Fifg & smEre Aot = sT W7 &
Thafaat &1 wAl, swgr aF @7 g,
A IFEATTT 19T F7 AAT §
Fo A T = F wfafEa g
qF1 dgAT IAFT AR 99 A A
71 97 fmafe, sfaa aesm = 0=
fasma= & g A 9§

() St a8

() @arer dar 7Y gar

C0-OPERATIVE  FARMING SCHEMEg IN
ORISSA

4051. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether the Orissa Government
had been asked to set up an advisory
panel for the promotion of co-operative
farming schemes in the state;

(b) if so, the action taken by
State Government in the matter; and

the

(c) the progress achieved m promot-
ing the co-operative farming schemes ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. 5. GURUPADASWAMY) :
(a) Yes, Sir,

(b) The State Government constitut-
ed the State Cooperative Farming Advi-
sory Board on 18-4-1961, besides the
Standing Committee on Cooperative
Farming constituted by the Orissa State
Cooperative Council on 23-1-1961. The
Advisory Board was subsequently dis-
solved, but the Standing Committee has
been continued.

(c) 138 cooperative farming societies
have so far been organised in Orissa
with a membership of 3,974 and area
of 11,054 acres.

MinOR [RRIGATION PROJECTS v U.P.

4052. SHRI R. R. SINGH DEO:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the number of minor irrigation
schemes which were proposed to be
taken up by the Central Government
during the Third Plan period in U.P;

(b) the names of schemes on which
the work was taken;

(¢) the names of schemes on which
the work was taken up and suspended
due to emergency and other reasons;
and

(d) the names of schemes on which
work was taken up and later on drop-

ped ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). The implementation of the
minor irrigation schemes is the respon-
sibility of the State Governments them-
sclves, However, to enable the State
Governments to implement their minor
irrigation programmes, Central assist-
ance in the form of loans and grants
was given to them during the Third
Five Year Plan period.
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While the Government of India does
not directly undertake execution of
minor irrigation works, the Exploratory
Tubewells Organisation, a subordinatc
field Organisation under the Ministry of
Food, Agriculture, Community Develop-
ment and Cooperation is charged with
the responsibility of carrying out
groundwater exploration in different
‘States. During the Third Five Year
Plan period this Organisation drilled 9
-exploratory bores in U.P. of which 8
were converted into production tube-
‘wells. Besides, the Organisation drilled
105 production tubewells on behalf of
the State Government on ‘Deposit Work
Basis,” of which 98 turned out to be
successful.

(c) and (d). Do not arise,

TELEPHONE EXCHANGE AT PATNAGARH
(ORISSA)

4053. SHRI R, R, SINGH Deo:
‘Will the Minister of COMMUNICA-
“TIONS be pleased to state :

(a) whether it is a fact that the
.question of opening of 50 lines Auto
Exchange at Patnagarh in Balangir Dis-
trict, Orissa, is under examination since
1965;

(b) if so, whether any decision
‘been taken in the matter; and

(c) if not, when a final decision is
likely to be taken in the matter ?

THE MINISTER OF STATE 1IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUIJ-
RAL) : (a) Yes.

(b) and (c). Necessary ecstimate for
.opening a 50-line Auto Exchange has
been sanctioned.

has

EvaLUATION COMMITTEE ON LABOUR
FOR MANIPUR

4054, SHRI M. MEGHACHAN-
DRA : Will the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) whether the Evaluation Commit-
tee on Labour for Manipur has recent-
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ly been reconstituted by the Govern-
ment of Manipur;

(b) .if so, the basis on which the
Committec has been formed; and

(c) whether it is 4 fact that represen-
tative of the Newspaper proprietors is
included in the said Committee ?

THE MINISTER OF LABOUR
AND  REHABILITATION  (SHRI
HATHI) : (a) Yes. Sir.

(b) The Committee has on it the re-
presentatives of Government, the cm-
ployers and the trade unions.

(c) No.

WRAPPLR ToBACCO

4055. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that the Gov-
crnment of West Bengal have submitted
a tentative scheme to the Central Gov-
ernment to improve Wrapper Tobacco
growing in an arca of 20,000 acres at
Dinhata sub-division in the district of
Cooch-Behar, West Bengal; and

(b) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
No. A scheme for extending the cultiva-
tion of wrapper tobacco to the cultiva-
tor's ficlds in Dinhata arca has becn
submitted by the Regional Office, To-
bacco Development to the Union Minis-
try of Food and Agriculture. It is pro-
posed to cover 20 acres in the first year,

30 acres in the second year and 40
acres in the third year under wrapper
tobacco under the proposed scheme.

The State Government of West Bengal
have agreed to advance loan to the
growers under the scheme for purposc
of fertilisers and provide pump scts on
loan.

(b) The scheme is under the consi-
deration of the Government of India.
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REHABILITATION OF HAWKERs IN
CALCUTTA

4056. SHRI B. K. DASCHOW-
DHURY : Will the Minister of LA-
BOUR AND REHABILITATION be
pleased 1o state :

(a) whether Government propose to
constryht and establish Hawkers Corner
in Calcutta to ameliorate the conditions
-of Hawkers; and

(b) if not, thc other steps which
~Government propose to take to rehabili-
tate them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN) : (a) and (b).
The West Bengal Government have al-
ready constructed 384 stalls in Calcutla
to provide scope for business to refugee
hawkers. A market at Ultadanga is
being constructed at an approximate
-cost of Rs. 4.77 lakhs to accommodate
refugee hawkers.

SCHOLARSHIF FOR STUDENTS OF
AGRICULTURAL COLLEGES

4057. SHRI RAJ DEQ SINGH :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Indian Council of
Agricultural Research has approved
some Agricultural Colleges for purposes
of sanctioning Government of India
scholarships to students and debarred
students of other colleges from the
same;

(b) if so, the reasons therefor;

(c) the names of approved and un-
approved Agricultural colleges in  the
-country; and

(d) whether any other privileges and
facilities are given exclusively to ap-
proved collcges ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes. The Indian Council of Agricultural
Research recognises only such of the
Agricultural Colleges which conform to
the prescribed minimum standard, for
grant of Government of India Merit
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Scholarships. The students of sub-
standard Colleges who are unable to get
admission at good and recognised Col-
leges are of course not able to avail of
these scholarships which are meant only
for meritorious students.

(b) Does not arise.

(c) Lists of approved and unapprov-

ed Agricultural Collcges are laid on the
Table of the House. [Placed in Library.
See No, LT-464/68).

(d) The financial assistance from the
Indian Council of Agricultural Research
for developmental purposes is also link-
e¢d up with the maintenance of satisfac-
tory standard of education.

W AWT WTEAT W AT W eoar

4058. St JER W WO : T WY
e iy welt ag qar A g w3
(%) facigad 1964-65, 1965-66
3T 1966-67 W FET FTHIC 7 I7
4T FTET # fFawt 777 T F a9
ars gears, fwar ;

(&) =TT aav "raeerel & ye
% w7 § 39 q91 § 90 q97T FTER
T 7 I goFre #1 faadt ofe
1 qar far;

() afr feat wfr & s
a ;AR
(%) fasfrm  aF 1968-69 H 3%
e T FET FER 7 FR g
F1 ¥ qeATE FA F1 faEm B 7

wmw, sfy, amafar faewm aw
ageTT warem ® qag WA (st sen-

wfge fog)

=T §94

(%) 1964-65 269.09
1965-66 921.77
1966-67 1252.16

(@) 1964-65 215. 30
1965-66 673,59
1966-67 546.61
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(w) femmx, 1967 & s A
1966-67 T%F ¥ HTE & AL A 3g Wi
753+ 52 W& T4 71

(%) Tt # wEed T A
ATAEATHT AT W qIEE F O
Iy =% W i F@ g Taw
T & a9 fhay qmET g1 e
7z qaeT 99T TEr ¢ R 1968-69
T g 1 & 91 JTlr JerEr A
R Faw g fea g
feigea wigre & ford wom wdw wt sfa-

fowr wrar=t wt g

1059. =t FEW W €AW T
wr aqr iy w5 og A FroFOr
4 f

(%) 71 7g 79 ¢ f& 5w waw
FTHT quT faeey afafa & 3=y a1
#1 fogen @R & fag €+, =maw,
ig wqa sz A1 afafam wman &
AR A AT ATIG ;

(&) afzar, @ 5dF aeg 7 faaei-
fqadT Ar@T  # W FY § a9 aww
ZTOT E6 TS § 1 FEAE AT ER

(7) 7 fagew @RR & 9@ A
Tt A feaet WA aeng v g
5 T

(7) 7 ag ot 7= & f& wem
93 G&EE 7 FaT ¢ & ag seqtfas
mifadi & farem= AT smd g Y

e, wfw, amafar faww aw
et SAem | e WA (sft s
arfgw frx) (F) wew 92w | T
foeea wigre & o g femer sz <y
% sfafeEa @™ =g 7 & f@g
I AETL A A &Y @7 97 |

(@) 10,000 WHed = dFjsme
s 500 Mzl = I widfr wir
oY | ¥ LA, 19697 5,000
el = faa 3 ¥ F fag T
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T 1w R & fad e
#1¢ fliw ®er ¥ wwe Af qmr
=g

(1) ¥=hT TR & arw T e
9T goaTE ffd T4 T st T &

a7 ¥ fewre guerey 7 4
(7) sfrah
PricEs oF FoobGraing ™ DELHT
4060, SHRI NITIRAJ  SINGH
CHOUDHARY :

SHRI SITA RAM KESRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether rates of foodgrains have
fallen since the lifting of statutory ra-
tioning in Delhi;

(b) if so, the extent thereof;

(c) whether Government propose to
take steps to scc that rates of foodgrains
are stabilised at a particular level; and

(d) if not, the reasons thercfor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
The wholesale prices of rice, wheat and
bajra have registered a fall while that
of gram has registered a slight increase
as compared to the prices prevailing on
21-2-1968,

(b) The fall ranges between Rs. 1.00
and Rs. 10.00 per quintal on different
foodgrains.

(c) The foodgrains supplied from the
Central stocks at a uniform rate help
stabilise the price level.

(d) Does not arise.
UseE oF PESTICIDES IN MADHYA PRADESH

4061. SHRI NITIRAY SINGH
CHAUDHARY : Will the Minister of
FOOD AND AGRICULTURE be
pleased to state :

(a) whether Government have given
any aid to Madhya Pradesh Govern--
ment for the spray of pesticides in that ¢

State during this rabi season; and
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(b) if so, the extent of aid and the
total amount speat by the State Gov-
ernment in the said operation ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-

MENT AND COOPERATION
( I ANNASAHIB SHINDE) : (a)
and (b), Yes, Sirr A sum of Rs. 20
lakhs has been allocated by the Gov-
ernment of India as 100% grant for
purchase of pesticides to the Govern-
ment of Madhya Pradesh for the con-
trol of pests and diseases epidemics.
Besides, Rs. 3.60 lakhs for rodenticides
and Rs. 0.92 lakhs for pesticides have
also been allocated for rat control and
for demonstrating the efficacy of adop-
tion of plant protection measures on a
prophylactic basis. The Government
of Madhya Pradesh has been sanctioned
a short term loan of Rs. 37.50 lakhs,
so far, for the purchase of pesticides
during the current financial year.

The State Governments are eligible to
avail of Government of India’s subsidy
on aerial spraying against crop pests
and diseases in case of foodgrain, cotton
and oilseeds crops. A subsidised charge
of R< 2/- per acre is leviable in case
Government of India aircraft are used
and 2/3rd of the operational charges
are borne by the Government of India
if spraying is done through Private air-

craft. An area of 2.60 lakh acres was
covered during rabi operations in
Madhya Pradesh.

For the plant protection programme,
the Government of India assists the
State Governments by meeting 50% of
the Plan Qutlay as a grant,

According to the information receiv-
ed from the Government of Madhya
Pradesh, the gross expenditure incurred
by the State Government in rabi opera-
tions for spraying of pesticides comes
to Rs. 82.95 lakhs.

TELEPHONE FAGILITIES IN SUR-
Dmvisions oF MANIPUR

4062. SHRI M. MEGHACHAN-
DRA : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether it is a fact that tele-
phone facilities have not so far been ex-
L16LSS|68
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tended in some of the sub-divisions of
Manipur as a result of which there is
no telephone link with some of the Sub-
Divisional Headquarters;

(b) if so, the details thereof; and

(c) the steps taken to extend the tele-
phone facilities to all the Sub-Divisions
of Manipur ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUIJ-
RAL) : (a) Yes.

(b) and (c). Telephone facilities
have not been provided at the three
Sub-Divisional Headquarters, namely,

Ukhrul, Tamenlong and Jiribam in
Manipur State. There are sanctioned
projects for two mnew trunk routes,
Imphal-Ukhrul  and  Silchar-Imphal,
which, on completion, will help provi-
sion of the facility at Ukhrul and Jiri-
bam. The provision of a line to
Tamenlong is at present not feasible,
The execution of the sanctioned projects
is likely to be delayed due to non-
formation of the road in one case and
difficult working conditions due to local
disturbances in that area.

HiLL COMPENSATORY ALLOWANCE TO
P& T EMPLOYEES IN NILGIRI HILLS

4063. SHRI NANJA GOWDER:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that Hill
Compensatory Allowance and Winter
Allowance to Posts and Telegraphs em-
ployees in Nilgiri Hills, Madras State
are less than that prevailing in Simla,
Darjeeling etc.;

(b) if so, the reasons therefor; and

(c) the action proposed to be taken
in the matter ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL) : (a) to (c). Hill Compensatory
Allowance in all Hill stations'is paid
under the general orders of the Gov-
ernment of India which are applicable
to all Government servants. Under
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these orders, hill stations are grouped
into 2 categories based on height :—

(i) Stations situated at a height of
1000 metres or more above
sea level, but below 1500
metres.

(ii) Stations situated at a height of
1500 metres or more above
sea level.

Similarly, hill stations are grouped
into two categories for grant of winter
allowance, viz., those at heights be-
tween 1300—1499 metres and those at
1500 or more metres above sea level.
These stations are entitled to winter
allowance in addition to hill allowance,
for 6 months (from October to March)
or 4 months (from mid-November to
mid-March) depending on whe her they
are situated 1o the North or South of
Tropic of Cancer respectively. The
difference in rates of allowances be-
tw en Nilgiris, and Simla and Darjee-
ling is on account of difference in
height. and locations of the stations.
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NON-PAYMENT OF SALARIES TO EM-
FLOYEES OF BHARAT SEWAK SamMAy

4065. SHRI G. Y. KRISHNAN :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government are aware
that the employees of the Bharat Sewak
Samaj have not been paid their salaries
for the last one year as the Central
Office of the Bharat Sew:k Samaj has
not release gran's to its branches;

(b) if so, whether Government have
taken up this matter with Bharat Sewak
Samaj; and

(c) if so, the result thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY) -
(a) to (c). The Bharat Sewak Samaj
have reported that fol'owing the stop-
page of Government g-ants, a large
number of their employees have not
been paid salaries over the last year,
Government have not taken up the
matter with the Samaj. It is up to the
Samaj, as a voluntary organisation, to
teke what steps may be needed to deter-
mine their staff requirements and meet
the salary costs,

BHARAT SEwWAK Samay

4066. SHRI G. Y. KRISHNAN :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) when the Bharat Sewak Samaj

was formed and its offices at present,
State-wise; and
(b) the purpose for which it was

formed and whether the purpose has

been fulfilled ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY) :
(a) The Bharat Sewak Samaj was set
up in 1952, The statement carrying par-
ticulars of its State offices as furnished
by the Samaj is laid on the Table of
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.the House. [Placed in Library. See No.
‘LT-465/68),

(b) The objectives of the Samaj, as
.given in its Constitution, are :

(i) To find and develop avenues
of voluntary service for the
citizens of India (a) to pro-
mote national sufficiency and
build up the economic strength
of the country, (b) to pro-
mote the social well-being of
the community and to mitigate
the provations and hardships
of its less favoured sections.

To draw out the available un-
used time, energy and other
resources of the people and
direct them into various fields
of social and economic acti-
vity.

To take all steps which are
necessary for the fulfilment of
the aforesaid objects.

(ii)

(iii)

It is not always easy to quantify and
assess results of wide ranging activities
in pursuance of broad socio-economic
objectives. While the Samaj may have
done some work, the question of how
far the achievements may have been
commensurate with the resources in-
vested through them is being looked
into.
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SENIORITY LIST OF SECTION OFFI( ERS

4068. SHRI RAGHUVIR SINGH
SHASTRI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) when the upto-date seniority list
of Section Officers and Assistants was
issued last time by the Departments of
Food and Agriculture; and

(b) whether Government propose to
take steps to ensure- that seniority lists
are issued every year ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
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(SHRI ANNASAHIB SHINDE) : (a)
The upto-date seniority lists of Section
Officers and Assistants of the Depart-
ment of Food were last issued on
22-1-68 and 9-1-68 respectively. So far
as the Department of Agriculture is
concerned a seniority list of Section
Officers as on 1-10-64 was issued.
Seniority lists of Section Officers and
Assistants as on 1-10-67 are under pre-
paration.

(b) It is not necessary to circulate
the seniority list every year. An exist-
ing list is to be substituted by a revised
list' when there are numerous correc-
tions to be incorporated. In such cases
revised lists are issued irrespective of
the period involved between the date of
issue of the previous list and the date
of issue of the revised one.

CONFIRMATION OF SECTION OFFICERS

4069. SHRI RAGHUVIR SINGH
SHASTRI : Will the Minister of FOOD
AND AGRICULTURE be pleased 1o
state :

(a) the number of Section Officers
who had been continuously officiating
as such in the Department of Agricul-
ture on the Ist January, 1967 for (i)
more than 3 years, (ii) more than 5
years and (iii) more than 8 years;

(b) how many temporary Section
Officers were confirmed during 1967,

(c) when Government propose to
confirm at least those Section Officers
who had already officiated in that capa-
city for more than 5 years on the Ist
January, 1967,

(d) whether it is a fact that somc of
their counterparts in other cadre autho-
rities, who were junior to them before
decentralization in 1962, have already
becn confirmed; and

(e) if the reply to part (d) above be
in the affirmative, whether this discrimi-
nation has not adversely affected the
promotional aspects of the temporary
Section Officers in the Department of
Agriculture ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
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LOPMENT AND COOOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
The information is as indicated be-
low :—
(i) For more than
39;

(ii) For more than five years: 33;

(iii) For more than eight years :
20.

(b) Among the Section Officers men-
tioned in (a) above, two Section Offi-
cers were confirmed in 1967,

(c) Confirmation are made as and
when permanent vacancies become
available and therefore, any firm date
by when the officers can be confirmed
cannot be given.

three years :

(d) No comparative record is kept of
confirmations ctc. in diffcrent cadres.

(¢) There can be no question of dis-
crimination when cadres are different.

CrosinG pownN ofF CoaL MINES

4070. SHRI1 8. R. DAMANI : Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether it is a fact that some
coal mines have been closed down in
the recent past due to the slackening of
demand for coal and increase in cost of
mining on account of Wage Awards;
and

(b) the number of workers affected
due to closurc or slowing down of pro-
duction ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) and (b). The informa-
tion is not readily available; it is being
collected and will be laid on the Table
of the Sabha as soon as possible.

UNDERGROUND MINES

4071. SHRI S. R. DAMANI : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether there is any machinery
to deal with cases of riots and indisci-
pline on the part of workers and in-
difference on the part of employers in
the underground mines in the country;
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(b) whether Government’s attention
has been drawn to cases where the local
Police authorities refused to intervene
in dealing with riotous situations under
the ground on the plea that the Police
had no authority under the ground;

(¢) whether Government have any
proposal to create a separate Mining
Police Force for dealing with cases of
law and order in the mines; and

(d) if so, the progress made in this
regard ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) As the subject of ‘public
order’ falls within the State sphere, the
State Police authorities are responsible
for looking after all such cases,

(b) In one case it was reported that
the State Police authorities had taken
the stand that they had no powers to
rescue a person confined underground
where the workers had gone on a stay-
in-strike.

(c) No.
(d) Does not arise.

IRRIGATION OF Lousi PAT IN MaNIPUR

4072, SHRI M. MEGHACHAN-
DRA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether the Government of
Manipur have approached the Central
Government for financial and technical
help for taking up irrigation plan at
Lousi Pat of Manipur; and

(b) the efforts so far made to irri-
gate said Pat arca and expenditure in-
«urred so far?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
No such proposal has so far been re-
ceived.

(b) The information is being collect-

-ed and, on receipt, will be placed on the
Table of the Sabha.
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VARIABLE DEARNESs ALLOWANCE TO
CoaL MINE WORKERS

4073. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) the total variable dearness allow-
ance an employee of a Coal mine is
entitled to at present, as per the recom-
mendations of the Wage Board for Coal
Mines; and

(b) the names of the coal mines
which are implementing it and which
have not implemented it so far ?

THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
HATHI) : (a) The amount of Dearness
Allowance payable to workers on a par-
ticular date will have to be calculated
on the basis of the Wage Board’s re-
commendations on the subject which are
summarised below :—

“For every point rise over the index
number 166, to which the Board’s
wage structure is linked, the dear-
ness allowance shall be 3 paise per
day. The method of calculation of
the index shall be on the basis of
the average of six months i.e. from
January to June and July to De-
cember, in eath year and adjust-
ments will be made on Ist October
and 1st April each year respective-
ly as at present. If there are frac-
tions in the average the next higher
integer will be taken.”

(b) The names of coal mines which
are paying variable dearness allowance
at the new rates are given in the state-
ment laid on the Table of the House.
[Placed in Library. See No. LT-467/68].
The remaining collieries are at present
not paying variable dearness allowance
at the new rates.

IMPLEMENTATION OF CoAL WaGE
BoArD's RECOMMENDATIONS

4074, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LA-
BOUR AND REHABILITATION be
pleased to state :

(a) whether there is a proposal o
set up an Implementation Committee to
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implement the recommendations of the
Coal Wage Board; and

(b) if so, when it will be set up and
reasons for the delay in setting it up ?

THE MINISTER OF LABOUR
AND REHABILITATION  (SHRI
HATHI) : (a) No, Sir.

(b) Does not arise.
SEARSOLE COLLIERY

4075. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LA-
BOUR AND REHABILITATION be
pleased to state :

(a) the steps taken by Government
to clear the present outstanding legal
dues, monthly and weckly wages and
bonus of the workers of Searsole col-
liery; and

(b) the outstanding amount due to
the workers of the Searsole Colliery at
present ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI1
HATHI) : (a) and (b). The following
dees of workers have remained out-
standing :—

Weekly wages for the week ending
3-2-1968, monthly wages for February
1968, quarterly bonus for December.
1967 and profit sharing bonus for the
year 1966.

Prosccution is being launched for
non-payment of profit-sharing bonus.

The Central Industrial Relations Ma-
chinery is working out thc amounts of
the various dues and is taking necessary
action for recovery.

ARTIFICIAL RICE

4076. SHRI R. BARUA : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether any scheme is wunder
consideration to manufacture artificial
rice by making use of tapioca available
in Kerala;

(b) the main features thereof; and
(c) when it is likely to be executed ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
;{qSH;I ANNASAHIB SHINDE) : (a).

O MAT.

(b) and (¢). Do not arise,
AccmENTs oF CoalL MINES

4077. SHRI J. M. BISWAS: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the number of accidents that took
place in coal mines during the period
from January, 1967 to January 1968
with the names of such coal mines;

(b) the number of persons killed and:
injured in each of these accidents; and

(c) the causes thereof ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) to (c), A statement is
Iaid on the Table of the House. [Placed
in Library. Sec No. LT-468/68].

STANDING ORrDERS IN CoAL

MiINES

MobrL.

4078. SHRI J. M. BISWAS : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) thc names of coal mines, who:
have revised cheir Standing Orders and
brought them in line with the Model
Standing Orders circulared by the Chief
Labour Commissioner in 1967; and

(b) the names of coal mines which
have not brought their standing orders
in line with the Model Standing Or-
ders ?

THE MINISTER OF LABOUR
AND REHABILITATION  (SHRI
HATHI) : (a) and (b), The Model
Standing Orders for coal mining industry
were circulated in September, 1966. As
on 30th November, 1967 only 276 col-
lieries, out of a total number of 749,
had brought their Standing Orders in
line with the Model Standing Orders
and the remaining 473 had not done
so. Information regarding names of
collieries under the two categories is.
not readily available,
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Boors AND UntrorMs For CoaL

MINERS

4079. SHRI J. M. BISWAS: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the number and names of coal
miners which have supplied boots and
uniforms to the workers employed In
the coal mines; and

(b) the number of workers who have
received the boots and uniforms in each
mine ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) and (b).

(i) Supply of foorwear.

The supply of protective footwear to
coal miners was made obligatory from
October, 1967. Figures of supply of
footwear made to coal miners since then
are not yet availuble, Prior to Octo-
bear, 1967, the management used to
supply footwear at a concessional rate
under the Mazumdar Coal Award. Ac-
cording to  information  available
1.83,677 pairs of footwear had been
supplied to coal miners prior to Octo-
ber, 1967.

(ii) Supply of Uniforms.

Supply of uniforms to coal miners is
not obligatory.  Uniforms were being
supplied under the Mazumdar Coal
Award at a concessional rate of fifty
per cent of the cost. According to in-
formation available 95,760 coal miners
had been supplied one set of uniform
cach and 56,708 coal miners with two
sets of uniforms each. At present a
‘Tripartite Committec is going into all
aspects of the supply of uniforms to
coal miners.

CoMMITTEE oN CoAL
MinNING

4080. SHRI J. M. BISWAS : Will
the Minister of LABOUR AND RE-
HABILTTATION be pleased to state :

INDUSTRIAL

(a) when Government propose to
hold the 11th Session of Industrial Com-
mittee on Coal Mining; and

(b) if so, what will be its agenda?
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THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) and (b). Neither the
:gle nor the agenda has been finalis-

UNAUTHORISED MINERS' CAMPS IN CoAL
MINES

4081. SHRI J. M. BISWAS: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to refer to
the reply given to Unstarred Question
No. 1752 on the 7th June, 1967 and
state the steps taken against the unautho-
rised miner’s camps in coal mines ?

THE MINISTER OF LABOUR
AND  REHABILITATION  (SHRI
HATHI) : The Evaluation Committee
set up under the Chairmanship of Dji-
rector  General of Mines Safety has
drawn up a Code for the working of
miners’ hostels. The Code not only
lays down the procedure for recognition
of unauthorised hostels but also pres-
cribes standards to be maintained by
the hostels. With the enforcement of
the Code it will be possible to grant
recognition to unauthorised hostels
which comc up to the standards laid
down. In the meantime the record
office facilitics arc not being extended
to the inmates of such hostels.

BankoLa COLLIERY

4082. SHRI JAGESHWAR
YADAV : Will the Minister of LA-
BOUR AND REHABILITATION be
pleased to state :

(a) whether the management of Ban-
kola Colliery has implemented the aw-
ard of the Central Government Tribu-
nal, Calcutta given on the 28th Decem-
ber, 1967 directing reinstatement of 15
workers and payment of half of the
arrears of their wages; and

(b) if not, the steps which Govern-
ment proposc to take against the
management ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) and (b), The manage-
ment of Bankola Colliery have filed an
appeal in the High Court at Calcutta
against the award of the Tribunal and
the High Court has stayed the opera-
tion of the award.
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Lock-ouT iN DUTTA-KAJORA COLLIERY

4083. SHRI JAGESHWAR
YADAV : Will the Minister of LA-
BOUR AND REHABILITATION be
pleased to state :

(a) whether the Central Government
Industrial Tribunal at Calcutta has dec-
lared on the 2nd February, 1968 the
l]ocl:jout of Central Dutta-Kajora as il-
cgal;

(b) the period for which the colliery
is illegally locked up;

(c) the total payment due to the wor-
kers including arrear of wages for the
period prior to the lock-out;

(d) the steps which have been taken
against the management for the non-
payment of dues to the workers; and

(e) the steps taken to lift the lock-
out?

THE MINISTER OF LABOUR
AND REHABILITATION  (SHRI
HATHI) : (a) Yes.

(b) Since 8-7-67.
(¢) Rs, 19,485.75 P.

(d) Claim applications have been fil-
ed before the authority under the Pay-
ment af Wages Act for Rs. 19,485.75P.

(e) In spite of the fact that the lock-
out has been prohibited under the In-
dustrial Disputes Act, it continues, The
ma:;;gement is, therefore, being prose-
cuted,

Bar CounciL RULES

4084. SHRI P. R. THAKUR : Will
the Minister of LAW be pleased to
state :

(2) whether any substantive changes
have been made in the “Bar Council
Rules” after adoption of the Constitu-
tion;

(b) if so, the broad details of such
changes, particularly about the clients’
right to choose his lawyers, the fees,
entry into the profession and publica-
tion of legal proceedings;
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(c) whether there has been any as-
sessment of the various “Bar Council
Rules”, for the purposes of reform of
the legal profession as distinct from the
reform of the Law; and

(d) whether Government propose to
hold an inquiry into the legal profes-
sion through the Law Commission or
any other independent body ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) After
coming into force of the Constitution
the Bar Councils established under the
Bar Councils Act, 1926 have been re-
placed by the Bar Councils constituted
under the Advocates Act, 1961. A Bar
Council of India has also been establish-
ed. Bar Councils have made substan-
tive changes in the earlier Bar Coun-
cil Rules.

(b) The changes are many. The
most important are those relating to the
conduct of disciplinary proceedings
against advocates and the restrictions in
the rights of practice of seinor advoca-
tes. There is no change with regard to
the client’s right to choose his lawyer.
Bar Councils have not made any rules
with regard to the fees. In so far as
entry into the legal profession is con-
cerned, the rules provide that the would-
be entrants should have obtained a de-
gree in law recognised by the Bar
Council of India and have undergome
practical training and passed an exami-
nation prescribed by the State Bar
Councils, Bar Councils are not compe-
tent to make any rules with regard to

the publication of legal proceedings in
courts.

(c) No, Sir.

(d) No, Sir. The Law Commission

has dealt with the organisation and wor-
king of the legal profession in its Four-
teenth Report on the Reform of Judi-
cial Administration.
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Dmect TELECOMMUNICATION LINK
BETWEEN IMPHAL AND CALCUTTA

4087. SHRI M., MEGHACHAN-
DRA : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether the Manipur Journalists
Association Manipur have approached
Government for setting up direct tele-
communication link between Imphal and
Calcutta and the extension of Micro-
wave system up to Imphal; and

(b) the action taken there-
on?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY ' AFFAIRS AND COM-
MUNICATIONS (SHRI I K., GUJ-
RAL) : (a) Yes. A representation
from the Manipur Journalists Associa-
tion Imphal dated 22-2-1968 request-
ing for providing better facilities for

if so,
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trunk calls to Calcutta and extending
the microwave link to Imphal has been
received.

(b) Calls between Imphal and Cal-
cutta are very few in number and.do
not justify a direct trunk line between
the two places. Efforts are being made
to reduce to the minimum the transit
delay at Gauhati. The number of cir-
cuits between Imphal and Gauhati is
also being increased through new in-
stallations now in progress. Detailed en-
gineering for extending the microwave
link from Jorhat to Dimapur, Kohima
zad Jmphal has already been taken up
ty the P&T Department. This will
also provide for dependable Telegraph
circuits.

RECONSTITUTION OF Law CoMMISSION

4088. SHRI S. R. DAMANI : Will
the Minister of LAW be pleased to
state :

(a) whether it is a fact that the Law
Commission is being re-constituted;

(b) if so, what will be the composi-
tion of the Law Commission; and

(¢) whether its terms of reference and
functions are also being revised ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : (a) Yes, Sir.

(b) A Chairman, three full-time mem-
bers and one Joint Secretary & Mem-
ber.

(c) No, Sir.

12 Hirs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

INDIA'S REACTION TO REPORTED AGREE-
MENT ON NUCLEAR NON-PROLIFERATION
BETWEEN USA anD USSR

SHRIMATI TARKESHWARI SINHA
(Barh) : I call the attention of the Minis-
ter of External Affairs to the follow-
ing matter of urgent public importance
and request that she may make a state-
ment thereon :

“India’s reaction to the reporred
agreement on nuclear non-prolife-
ration between - USA. and
USSR.”
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
On the 7th March, 1968, the U\ A,
the Soviet Union and the U.K. present-
ed to the Eighteen-Nation Disarma-
ment Committee, Geneva, a draft reso-
lution on security assurances which they
are prepared to sponsor in the Security
Council. The text of this draft is laid
on the Table [Placed in Library. See
No. LT—452/68.]

The sponsors are willing to back this
draft with unilateral declarations, to the
effect that they will seek immediate Se-
curity Council action to provide assis-
tance, in accordance with the U.N. Char-
ter, if a non-nuclear State which is
party to the Treaty on the non-prolife-
ration of nuclear weapons becomes the
victim of an act of aggression, or an
object of the threat of aggression in-
which nuclear weapons are used. They
will also reaffirm the right which is re-
cognised under Article 51 of the UN.
Charter, of individual and collective
self-defence until the Security Council
tukes action,

The ENN.D.C. will shortly send a ro-
port on its work concerning the draft
Treaty on non-proliferation of nuclear
weapons to the General Assembly. The
two sponsors, viz., the U.S.A., and the
U.S.S.R. have further revised the draft
Treaty in one or two minor respects of
ua procedural character. The draft
Treaty, together with the draft resolu-
tion on security assurances, will now be
forwarded to the General Assembly of
the U.N. for further consideration. It
is understood that the General Assembly
is likely to reconvene some time next
moath to consider this matter,

I should like to place before hon.
Members certain broad considerations
governing our position. Naturally, we
welcome the steps taken by nuclear
weapon States in consort with non-nu-
clear weapon States to make more effec-
tive the role of the United Nations for
peace-kecping and for providing effec-

MARCH 14, 1968

Non-proliferation 738
Agreement between
USA and USSR
(C.A)

tive security The hopes of mankind
rest on this. The obligation cast by
the Charter on Member States, and
more particularly on the permanent
members of the Security Council, makes
it necessary for them to discharge their
obligations to ensure peace in the world.
This should not be contingent on the
conclusion of the Non-profileration
Treaty. Such an atmosphere of con-
scientious and conscious effort in the in-
tercst of peace would, we sincerely feel,
be a most effective factor in inhibiting
the wider dissemination of nuclear
weapons. From this point of view, a
security guarantee cannot be made a
quid pro quo for signing the Non-proli-
feration Treaty in its present form.

We believe in the validity of a step by
step approach and do realize that it is
not possible for a perfect Treaty to
emerge immediately. However, it is
reasonable to expect the Eighteen Nation
Disarmement Commission, which was
designed to devise measures for disarma-
ment, to come forward with some con-
crete step, even though small, in this
direction. The present draft Treaty
does not promote disarmament. And, as
long as the elaboration of nuclear wea-
pons by nuclear-weapons powers conti-
nues unchecked. it does not advance the
security of the world. Mcasures which
do not involve an element of self-res-
traint on the part of all States—nuclear
weapons States as well as non-nuclear
weapons States—cannot form the basis
for a meaningful international agree-
ment to promote disarmament. India
has repeatedly announced that it is not
making an atom bomb and that she is

developing her atomic energy prog-
ramme exclusively for peaceful pur-
poses. This position is based on a

national evaluation of all aspects of the
problem, including that of security.

SHRIMATI TARKESHWARI
SINHA : In view of the hon. Minis-
ter's statement which does not give any
indication of the Government of India’s
mind in regard to their attitude to the
latest step to be taken by the co-spon-
sors of this resolution, US.A., and
USSR, in the Security Council, may
I know what exactly the Government of
India propose to do in case ‘his resolu-
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tion co-sponsored by the permanent
members of the Security Council is
carried, because the Security Council is
not an international police force, the
Security Council’s mandate is not bind-
ing even on the member countries of the
Security Council or the General Assem-
bly, not to speak of China? May I
know what exactly will be the Govern-
ment of India’s position in this matter ?
Because, a lot of vague rumours are
coming up. It is mentioned in the
United Nations lobbies that Lord Chal-
font was assured in 1966 by ‘superior’
leaders of the Government of India—
when Mr. Trivedi was arguing India’s
case in the United Nations Disarma-
ment Committee and he has made a
definite statement to the other countries
of the world; I mention the name with
a full sense of responsibility—that the
Government of India's position is not so
rigid as is made to appecar by the argu-
ments of Mr. Trivedi. What is the
cxact position ?

SHRIMATI INDIRA GANDHI :
The Government of India's position is
not rigid. 1If the ftrealy were (o be
ahanged and we feel that it was in our
interests, we shall sign it and we have
made it clear in no uncertain fernis
that the present draft treaty does not
give us any satisfaction. If the hon.
Member had heard what the Minister
read just now, there was a sentence say-
ing that the guarantee of security could
not be a quid pro quo for signing the
non-proliferation treaty in its present
form. T think it makes the position
clear. ... (interruptions.)

MR. SPEAKER :- Order,
Shri Shiva Chandra Jha.

ot fox oo W (wga) @ aerm
TR, & wfi wgiew & qgAT e
ffemimmoaen & fix 7 o
m-a”rhmtmi‘;-frq:r 40 S C
INE WL g AfT wgwa A 2
o 9% fad g e @ am@ #

&
fa® enfaar 1 ft 0w Awww

fora! & 97 T garT g g &
swamer & freed a@ frsgw’ @ @@

order.
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WE e d aawer §fe T
SGATT § FTAT EWW :

“Rumania called for a guarantes by
the nuclear Powers not to use
ouclear weapons against other
countries which undertake not
to makc the bomb. Mr. Ecob
sco said it was “a legitimate
right of every State which
gives up the right to atomic
arms to know for certain that
this will not affect its national
independence or sovereignty.
He also called for a ban on

access to nuclear weapons by
non-nuclear Powers through
foreign bases on their soil."

# qam & arar wRa g e ot
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I F A 23X & f& 99 & am-
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N F5, W9 wie s, qoer
it o d3foe e st (il
g meeit) ;o fasTe st 5
& @i qo Uo FTo FT WX T@ T
sset faa & )
= TREAE qEE  (qTOEET) W
qana av o s afafw g ?
=t W (TH) : WRa FEIT
7 & QR AT g ?
SHRIMATI INDIRA GANDHI : I
thought 1 had answered it. The hon'ble
member has told us of Rumania's point

of view. I think there is much to be
said for that view. We ourselves are

not giving any draft.
SHRI GANESH GHOSH (Calcutta
South): There is a report about the

agreement between the USA and the
India propose to do in case this resolu-
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- USSR on non-proliferation of nuclear
weapons which permits them to conti-
nue their underground tests and also
‘stockpile nuclear weapons. In view of
these facts, do the Government consi-
-der this agreement as a device to black-
mail non-nuclear powers and is the
‘Government prepared to bring together
all the Afro Asian and Latin American
countries just to ban all nuclear wea-
pons and to stop this blackmail and to

destroy all the stockpile of nuclear
.arms ?
SHRIMATI INDIRA GANDHI :

The sentiments expressed by the hon.
Member regarding the bringing together
of nations are laudable, and if it were
possible that by just getting together we
would be able to destroy the stockpile of
all the countries it would be a very
good thing, but I do not think that this
is taking a very realistic view of
things.

SHRI GANESH GHOSH : Will the
Government at least bring pressure on
all those countries which pessess nuc-
lear arms ?

MR. SPEAKER : Order, order.

12.11 Hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER INDUSTRIAL EM-
PLOYMENT (STANDING (ORDERS) ACT,
ETC.

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): I beg to lay on the Table—

(1) A copy of the Industrial Em-
ployment (Standing Orders)
Central (Second Amendment)
Rules 1967, published in Noti-
fication No, G.S.R. 1573 in
Gazette of India dated the 21st
October, 1967, wunder sub-
section (3) of section 15 of
the Industrial Employment
(Standing Orders) Act, 1946.

A statement showing reasons
for delay in laying the above
Notification, [Placed in Lib-
rary. See No. LT-445/68.]
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ORDINANCES 1SSUED IN RELATION TO
THE STATE OF WEST BENGAL, ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): I beg to lay
on the Table—

(1) A copy each of the following
Ordinances under article 213
(2) (a) of the Constitution
read with clause (c) (iv) of
the Proclamation dated the
20th February, 1968, issued
by the President in relation to
the State of West Bengal :—

(i) The Calcutta University
(Amendment) Second Or-
dinance, 1968 (West Ben-
gal Ordinance No, VIII of
1968) promulgated by the
Governor of West Bengal
on the 7th January, 1968.

The Calcutta University
(Second Amendment) Or-
dinance, 1968 (West Ben-
gal Ordinance No. VIII of
1968) promulgated by the
Governor of West Bengal
on the 8th February, 1968.

(2) A copy cach of two state-
ments giving reasons for im-

(ii)

mediate legislation by the
above Ordinances. [Placed in
Library. See No. LT-446/
68.]

RULES MADE UNDER ARTICLE 309 oF
THE CONSTITUTION

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): I beg to lay on the Table a
copy each of the following Rules made
under article 309 of the Constitution:—

(1) The Posts and Telegraphs De-
partment (Higher Selection
Grade Monitors) Recruitment
Rules, 1967, published in
Notification No. G.S.R. 71 in
Gazette of India dated the
13th January, 1968 (English
and Hindi versions).

(2) The Mechanics (T:lephqne,
5 Telegraph, Carrier and Wire-
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less) Recruitment Rules, 1968,
published in Notification No.
G.S.R. 73 in Gazette of India
dated the 13th January, 1968
(English and Hindi versions).
[Placed in Library, Sez- No.
LT—447/68.]

NoOTIFICATION UNDER CoAL MINEs
(CONSERVATION AND SAFETY) ACT

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
1 beg to lay on the Table a copy of the
Coal Mines (Conservation and Safety)
Amendment Rules, 1968, published in
Notification No. G.S.R. 369 in Gazette
of India dated the 2nd March, 1968,
under sub-section (4) of section 17 of
the Coal Mines (Conservation and
Safcty) ‘Act, 1952, [Placed in Library.
See No. L.T—448/68.]

NOTIFICATION UNDER MoTor VEHICLES
Act

aftage a9t rag swrem § IeEA
(it v TWR) : HE M Afufram
1939 T "1 133 # Iuarr (3)
& s faeell WrEw mdr (oiEai
gurga) fram, 1967 Y vF wfy g
|91 928 9% T@ar g o faAiw 19
FHTT 1967 F fawell Towx 7
FfuqeaT &= TF 3 (39) 66-67
gHIE H NFTO TG | [Placed in
Library. See No. LT—2091/67.]

ANNUAL REPORT oF CoaL MINES

LABOUR WELFARE ORGANISATION FOR
1965-66 anp CoaL MINEs BoNUs
(SECOND AMENDMENT) SCHEME

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR): I beg to lay on
the Table—

(1) A copy of the Annual Report
on the activities of the Coal
Mines Labour Welfare Organi-
sation for the year 1965-66.

(2) A copy of the Coal Mines
Bonus (Second Amendment)
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Scheme, 1968, published in
Notification No. G.S.R. 314
in Gazette of India dated the
17th February, 1968, under
section 7A of the Coal Mines
Provident Fund and Bonus
Schemes Act, 1948, [Placed in
Library, See No, LT—449/
68.]

NOTIFICATION UNDER RUBBER ACGT

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): I beg to
lay on the Table a copy of the Rubber
(Amendment) Rules, 1968, published
in Notification No. G.SR. 395 in
Gazette of India dated the 2nd March,
1968, under sub-section (3) of section
25 of the Rubber Act, 1947. [Placed in
Library. See No, LT—450/68.]

NOTIFICATION UNDER GOVERNMENT
SAvINGS CERTIFICATES ACT

DR. RAM SUBHAG SINGH: On
behalf of Shri Jagannath Pabadia, I beg
to lay on the Table a copy of the Post
Office Savings Certificates (Second
Amendment) Rules, 1968, published in
Notification No. G.S.R. 411 in Gazelte
of India dated the 29th February,
1968 under sub-section (3) of section
12 of the Government Savings Certifi-
cates Act, 1959, [Placed in Library, See
No. LT—451/68.]

MESSAGE FROM

SECRETAY : Sir, I have to report
the following message received from
the Secretary of Rajya Sabha :—

“In accordance with the provisions
of rule 111 of the Rules of
Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to cnclose a
copy of the West Bengal
State Legislature (Delegation
of Powers) Bill, 1968, which
has been passed by the Rajya
Sabha at its sitting held on the
13th March, 1968."

RAJYA SABHA
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WEST BENGAL STATE LEGISLA-
TURE (DELEGATION OF POWERS)
BILL

As PASSED BY RAJYA SABHA

SECRETARY : Sir, I lay on the
Table of the House the West Bengal
‘State Legislature (Delegation of Powers)
Bill, 1968, as passed by Rajya Sabha.

ESTIMATES COMMITTEE
THIRTY-NINTH REPORT

SHRI P. VENKATASUBBAIAH
(Nandyal): 1 beg to present the Thirty-
ninth Report of the Estimates Committee
on the Ministry of Food, Agriculture,
‘Community Development and Co-ope-
ration (Department of Agriculture)—
Central Institute of Fisheries Educa-
tion, Bombay.

REBALLOTING

SHRI D. C. SHARMA (Gurdaspur):
Sir, 1 request that this system of ballot-
ing be stopped.

MR. SPEAKER : That shall not be
discussed in the House. There is a
Rules Committee, and there are so
many Committees where these are dis-
cussed; not in the open House.

12.13 Hrs.

CORRECTION OF ANSWER TO S.Q.
‘NO. 129 RE. PAYMENT FOR FOOD
IMPORTS FROM USA

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): I answered
Starred Question No. 129 in the Lok
‘Sabha on 19-2-1968 regarding food im-
-ports from U.S.A. In the course of sup-
plementaries thereon, a question was
asked whether we are importing tobacco
under PL-480. I have looked into the
matter and would like to state the correct
position for the information of Hon'ble
Members,

2. India has been importing flue-
cured Virginia tobacco in small quanti-
ties from U.S.A, under PL480 for a
sumber of years. The May 1966 Agree-
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ment had provided for an import of
850 metric toms of this tobacco in the
amount of $.2.66 milion. Of this
quantity, 700 metric tons was imported
by June, 1967 and the balance of 150
metric tons will be imported between
now and June 1968,

3. This tobacco is being imported for
purposes of blending in the manufacture
of certain types of cigars and cigarettes.

12.14 Hirs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH) : Sir, Government Business in
this House during the week commencing
18th March, 1968, will consist of—

(1) Consideration of any item of
Government Business carried
over from today’s Order Paper.

Consideration and passing of —
The Delhi Municipal Corpora-
tion (Amendment) Bill, 1968.
The Jammu & Kashmir Repre-
scntation of the People (Sup-
plementary) Bill, 1968.

Discussion and voting on—
Demands for Grants (Rail-
ways) for 1968-€9.

Supplementary Demands for
Grants (Railways) for 1967-
63,

Demands on Account
yana) for 1968-69.
Supplementary Demands for
Grants (Haryana) for 1967-
68.

(3

(Har-

Discussion on the Resolution
seeking approval of the Pro-
clamation in relation to the
State of West Bengal.
Consideration and passing of
the West Bengal State Legisla-
ture (Delegation of Powers)
Bill, 1968, as passed by Rajya
Sabha,

Discussion and voting
Demands on Account
Bengal) for 1968-69,

4)

(5)

on—
(West

(6)
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for

Supplementary Demands
for

Grants (West Bengal)
1967-68.

Discussion oo the Resolution
seeking approval of the Procla-
ma ion in relation to the State
of Uttar Pradesh.

(8) Consideration and passing of
the Uttar Pradesh State Legis-
lature (Delegation of Powers)
Bill, 1968, as pussed by Rajya
Sabha.

Discussion and voting vn—
Demands on Account (Uttar
Pradesh) for 1968-69,

Supplementary Demands for
Grants (Uttar Pradesh) for
1967-68.

Motion for reference of the
Scheduled Castes and Schedul-
ed Tribes Orders (Amend-
ment), Bill, 1967 ¢ a Joint
Committee,

Consideration and passing of
the Armed Forces (Special
Powers) Continuance  Bill,
1968 as passed by Rajya
Sabha.

SOME HON, MEMBERS rose—

MR, SPEAKER : Yesterday we met
at length and the whole thing was dis-
cussed there. This work cannot be com-
pleted next week. We are again meet-
ing in 3 or 4 days. Party representa-
tives are there  Whatever suggestions
or changes you want to make, it can
be done there. I have absolutely no
objection to consider any suggestion.
Even if we have fixed up something. you
have a right to change it and include
something else. All this can be discuss-
ed in the Business Advisory Committee
meeting. Business Advisory Committee
is not some private talk; it is part of the
House. So, we shall meet again there
and discuss this.

(N

(9

(10)

(un

BUSINESS ADVISORY COMMITTEE
SIXTEENTH REPORT
THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):

I beg to move :
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“That this House agrees with the
Sixteenth Report of the Business
Advisory Commiitee presented to
the House on the 13th March,
1968."

MR. SPEAKER : The question is :

“That this House agrees wi'h the
Sixteenth Report of the Business
Advisory Committee presented to
the House on the 13th March,
1968."

The motion was adopted.

DEMANDS FOR SUPPLEMENTARY
GRANTS

(UTTAR PRADESH), 1967-68

THE MINISTER OF FINANCE
(SHRI MORARJI DESAI) : Sir, I beg
to present a statement showing Supple-
mentary Demands for Grants in respect
of the State of Uttar Pradesh for 1967-
68.

UTTAR PRADESH BUDGET, 1968-69
SHRi " )YARJI DESAI rose—

SHRI Pi..7D MODY (Godhra) : Is
he reading d.ffe-ent speeches or the same
speech ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : This is different.

Sir, the House is aware that the
President by his Proclamation of the
25th February 1968 has assumed to
himself the functions of the Govern-
ment of Uttar Pradesh. A copy of the
Report of the Governor of the State to
the President has already been laid on
the Table of the House. While Gov-
ernment hope that it will be possible to
restore the normal constitutional machi-
nery in the State soon, the powers of the
State Legislature are af present exercis-
able by Parliament. Accordingly it
has become necessary to submit the
Budget of the State Government for
1968-69 to Parliament. in order to ob-
tain a Vote on Account for meeting ex-
penditure during the period April to
July 1968,

2, Considering the limited object of
presenting the State Budget to Parlia-
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ment, I do not propose to go into the
details of the economic or other deve-
lopments in Uttar Pradesh except to
refcr to a few salient features. The
economy of the State has been under
great strain for some time due to two
successive drought years. During the
current year therefore maximum em-
phasis was laid on increasing agricul-
tural production particularly through
the High Yielding Varieties Programme.
About 5 million acres were brought
under this programme both for Kharif
and Rabi crops, and the target for the
next year is 7 million acres. The arca
under third crop is also being increased
wherever adequate irrigation facilities
are available. The expenditure this
year on major and medium irrigation
projects is estimated at Rs. 13.25 crores
and on minor irrigation projects Rs.
4.25 crores, the corresponding increases
in irrigation potential being about 63,000
acres from major and medium irrigation
and 1.53 lakh acres from minor irriga-
tion. The next year's targets for addi-
tional irrigation potential arc 98,000
acres and 1.06 lakh acres from mnedium
and major irrigation and minor irriga-
tion respectively. An additional irriga-
tion potential of 8 lakh acres was also
created till the end of December 1967
this year as against 6.88 lakh acres last
year as a result of efforts to encourage
private irrigation works. The number
of private tubewells and pumping sets
energised this year up to end of Febru-
ary 1968 is about 20,000 .as against
11,700 last year.

3. Turning mnow to the budgetary
field, this year's Revenue receipts are
cstimated at Rs. 331.78 crores as against
the Budget Estimate of Rs. 324.82
crores. This improvement of Rs. 6.96
crores is mainly due to larger States'
share of Central taxes and grants from
the Centre. The expenditure mct from
Revenue which was estimated at Rs.
324.27 crores at the Budget stage is
now placed at Rs, 330.74 crores. This
increase of Rs. 6.47 crores is entirely
accounted for by the additional dear-
ness allowance sanctioned to the State
Government employees and teachers of
aided schools this year. As regards
Capital ' expenditure, the original provi-
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sion of Rs, 36.08 lrores for State Plan
schemes is likely to be exceeded by Rs.
2.89 crores due to larger contributions
to the State Cooperative Land Develop-
ment Bank. The outgo in the form of
loans will also be more due to larger
assistance to the extent of Rs. 6 crores
provided to the State Electricity Board
mainly for energisation of tubewells
and pumping sets and of Rs. 9 crores
for advances to cultivators for purchase
of fertilisers and seeds. The result of
these and other variations is that despite
a comfortable cash balance at the be-
ginning of the year, a sum of Rs. 7.90
crores will have been withdrawn from
the State's reserves for meeting the dis-
bursements,

4. Next year's Revenue receipts are
estimated at Rs. 355.64 crores as against
Rs. 33178 crores this year. This in-
crcase of Rs. 23,86 crores is the result
of anticipated improvement under a
number of items, the morc important of
which ure ; Sales tax, Rs, 5.16 crores;
interest receipts, Rs. 5.69 crores; irriga-
tion receipts, Rs, 1.79 crores and State's
share of Central taxes, Rs. 1.76 crores.
Next year's expenditure met from Reve-
nue is placed at Rs. 354.87 crores as
against Rs. 330.74 crores this year. This
increase of Rs. 24.13 crores is due
mainly to larger provision for interest
and sinking fund charges, the dearness
allowance increases granted this year
and Plan expenditure. The Reveaue
Account. next year thus shows a small
surplus of Rs. 77 lakhs as against Rs.
1.04 crores this year.

5. Provision has been made in the
next year's Budget for a Capital expendi-
ture of Rs. 44.43 crores, which inclu-
des Rs. 38.65 crores for the State
Plan. The provision for advancing
loans is Rs. 71.14 crores, of which Rs.
46.69 crores are for the Statc Electri-
city Board and Rs. 16,93 crores are for
lending to cultivators for taccavi pur-
poses and purchase of fertilisers and
seeds. The total disbursements of Rs.
115,57 crores will be met to the extent
of Rs. 56.27 crores by net additional
borrowing from the Centre and others,
Rs. 33.63 crores by recoveries of loans
and advances and a met receipt of Rs.
2493 crores under other miscellaneous
debt-deposit heads, leaving a small def—-
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6. The State Plan Outlay this year is
estimated at Rs, 150.96 crores to be
financed to the extent of Rs. 87.50
crores by Central assistance and of Rs.
3.50 crores by the Electricity Board out
of its own resources. Nex year's Budget
includes a provision of Rs. 143.54 crores
for the State Plan Qutlay, the Central
assistance being Rs. 75.60 crores and
the internal resources of the
‘State Electricity Board, Rs, 7.35 crores.
In addition, the centrally sponsored
schemes account for a provision of
Rs. 11.25 crores next year, as against
Rs. 10.74 crores this year, thus giving
a total Plan provision of Rs. 154.79
crores next year as against Rs. 161.70
crores this year. I might add that though
the provision for loans for agricultural
purposes will be Rs. 6.48 crores less
next year, the overall investment in this
vital sector will not be affected, because
of the expanding rural credit program-
me of the Cooperative sector as well as
the credit likely to be advanced by
scheduled banks. The Land Mortgage
Bank will extend its activities to 41 dis-
tricts mext year as against 25 this lear.
Nevertheless, it would be open to tho
State Government to consider the ques-
tion of augmentation of outlays, if
necessary, after ensuring that more re-
sources are mobilised for covering the
additional expenditure,
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MR. SPEAKER : When the budget
is placed before the House there will be
discussion. Then he can discuss the
whale of it and ask for any information

he requires, After all, the discussion is
only for eliciting information,
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SHRI HEM BARUA (Mangaldai)
When is the Finance Minister replying ?

MR. SPEAEKR : I think it will be
about 2.30 or 2.45 p.m, depending upon
the time taken by hon. Members Some
of the parties have still some time left
The Congress Party has one hour. I
think the Minister needs that time.
Therefore, there will not be many
speakers from that side. There are some
other parties which have 9 minutes,
5 minutes etc. The Jan Sangh has got
16 minutes. The Communists have got
9 minutes and Shri Banerjee is speak-
ing. SSP has 13 minutes and Shri
Gunanand Thakur is speaking. Com-
munist Marxists have got 16 minutes
and Shri Ganesh Ghosh is speaking.
Therefore, 1 will finish these and then
call the Minister. Now, Shri Kunte may
continue his speech. I think he has
taken some time.

SHRI DATTATRAYA KUNTE
(Kolaba): I have not taken even one
minute.

MR. SPEAKER : Perhaps he was
only called. Now let him continue.

SHRI KAMALNAYAN BAJAJ rose.

MR. SPEAKER : There are 25
names from the Congress Party with
me. His is the 10th or 11th,

SHRI KAMALNAYAN BAJA)
(Wardha): I have been waiting for the
last three days.

MR. SPEAKER : I will have to give
time to all the parties and regulate the
business of the House. Now, Shn
Kunte.

SHRI DATTATRAYA KUNTE : By
now many hon. Members have said
what are the special features of the
budget, if any or how featureless it is.
Therefore, without saying anything in
general, T would like to refer to certain
broad points, | |



753 B.G.—Gen. Dis, MARCH

[Shri Dattatraya Kunte]
12.28 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

The Finance Minister has in one part,
tried to raise certain additional reve-
nues by raising the postal rates and
other duties and, on the other side, he
has left a gap of Rs, 200 crores un-
covered. As far as the taxes that he
is raising are concerned, the postal levies
are of a type which is going to be very
barmful to the poor village people in
many respects. The increase in postal
rates, especially so far as postcards are
concerned, is really unnecessary and
has been forced on us only because the
postal and telegraph departments are not
trying to bring about economies. Also,
whenever they open new post offices ex-
cepting them to be self-supporting and
not incurring any losses is also not quite
correct. Therefore, instead of raising
the levy on postcards, it is really neces-
sary that he pulls up the postal depart-
ment to economise and give the same
service within the present schedule,

Then there is on levy which he has
increased and that is with regard to
newspapers that are being sent by post.
As he knows very well, as far as big
newspapers arc concerned, they are dis-
tributed mainly by hand. Therefore,
they are not going to be affected very
much by this levy. It is the small news-
papers, specially the district newspapers
that are mainly sent by post to the sub-
scribers.  Under these circumstances,
when he is trying to raise the levy on
these newspapers he is causing harm to
the process of democracy going deeper
as well as to the local people trying to
voice their viewpoints, Therefore, he
ought to consider this levy from this
angle rather than trying to raise a few
lakhs out of this levy.

Then, he might think that tobacco is
just a waste and, therefore, there is
nothing wrong in it being taxed. The
poor agriculturist or poor villager who
usually goes to his field, when he has no
occupation and sits in his house, he has
nothing to fall back upon but to chew
a little tobacco. One really does not
know whether the Finance Minister
wants to tax such people still further and
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make it inconvenient for them to enjoy
that little pleasure from this tobacco.

As regards the gap that is left, ho has
not indicated how he wants to ffl it.
Does he want to fill it by printing more
notes at the Government of India press
and thereby let loose more money in
the market and then leave it to the mar-
ket to raise the price on goods and other
things as and when it suits people ? Be-
cause, then the prices will not go up
only to the tune of the additional notes
that he will print but the price of every
commeaodity will go up higher and higher
and, therefore, there will be much more
inflation. On the other hand, if he is
going to come to this House for raising
more taxation in November, than also
he is going to touch the pocket of the
poor tax-payer. If he is going to touch
the pocket of the poor tax-payer for
something good or essential, then the
tax-payer would not be grudging. But
the Finance Minister is trying to raise
these taxes in order just to run the
machine.

Yesterday we heard the Minister of
State for Finance trying to tell us that
the expenditure of running the Govern-
ment has not gone up very much. As
a matter of fact, he quoted figures, try-
ing to show that the percentage has gone
down. But when he was giving the per-
centages he was trying to delude or mis-
lead the House, because the percentage
has gone down only because the
revenue has steeply gone up. If the
percentage has come down only by 3, 4
or 6 per cent, then it has got to be ac-
cepted that the cost of running the Gov-
ernment today is much more than the
State could afford or the poor agricultu-
rist or villager could afford.

While on the question of administra-
tive expenditure, he was trying to make
out a case that nobody could be in
favour of retrenchment. Well, if there
are Government servants who are not
doing their job properly, it is necessary
that they ought to be retrenched. The
productivity test has to be applied and
it has got to be found out whether all
the Government servants are gain-
fully employed all the time, 6 hours or
8 hours, whatever it is. In my view,
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there is plenty of scope for retrench-
ment. If we look at the year by year
rise in the number of Government em-
ployees, it will be very clear that pot
only in the categories of peons, class 3
and class 2 employees but even in the
higher echelons, Secretaries, Additional
Secretaries and Deputy Secretaries, there
is scope for retrenchment or reduc-
tion. Really speaking, Government
ought to be very keen in making re-
trenchment, not for the sake of retrench-
ment but so that the offices will func-
tion much better. As a matter of fact,
if there could be no other remedy, he
could as well fall on the remedy of the
Madhya Pradesh Government, by bring-
ing the age of retirement down to 55
and pot fill up those vacancies. Really
speaking, for five years there should be
a plan for making reduction in employ-
ment at the rate of 10 per cent per
annum,

When I am saying this, I do under-
stand and appreciate the situation in the
country, that therc is already plenty of
upemployment., But this is not the way
of providing employment to people. If
he wants to provide employment, he
ought to provide employment in a2 man-
ner whereby people would be doing good
honest service and they will be gain-
fully employed. As a matter of fact, 1
am going to make a grievance that he
is not providing sufficient employment.

The other day he was asked a ques-
tion as to how he is utilising the finances
that he is receiving from the LIC. He
refused or declined to disclose how he
was investing those funds. It is not very
material whether he discloses it or not.
But as long as he is only buying shares
of certain concerns, what is he doing?
By buying those shares he is releasing
the money to those shareholders whose
shares he has purchased to spend it any
way they like. He is not using that
money very pgainfully. Government
might be getting control over certain or-
ganisations and certain companies. But
that is not the only objective. If he
were to use this money more gainfully.
for instance in building activity, when
cities and even villages and slums re-
quire housing, when it is necessary that
satellite towns are built, it will give em-
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, therefore,

pay taxes which he wants to collect
from them. The colossal unemploy-
ment in the country really requires that

when Hitlar came to power, when the
armament built-up was taken in hand,
the armament built-up might be wrong,
and was wrong, but all the same it was
good in this respect it gave employment
to many persons. Well, I am not asking
him to build up armament of the coun-
try. But he ought to open new works
where annually quite a few crores of
rupees would be spent and it will enable
people to be gainfully employed and
about the L.I.C. funds which come to
him to be invested, I should believe
this is one of the good things on which
the LI.C. funds ought to be invested
rather than try to control certain indus-
tries or industrial undertakings.

Coming to another question, we are
in the 21st year of Independence and
this is the 31st year since in the year
1937 the provisional autonomy came
into force. Even today, in this country,
there are thousands of villages which
have not good drinking water. Is it not
the responsibility of the Government
to see that the Central Government or
the State Government do provide suffi-
cient drinking water to all the villages
rather than make them wait for so long?
He might argue that in the past there
were occasions wherc even States like
Rajasthan have returned the money
allotted to them for this purpose. If
he finds that the States are not dis-
charging their responsibility, as he has
done in the case of food, he should then
directly take it upon himself to see that
every village is supplied drinking water
and the promise that was made as early
as 1937-38 is fulfilled. I might cite an
instance when the then chief Mimnister
of the Bombay State, Mr. B. G. Kher,
went round my constituency then made
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a promise to my constituents that within
three years, he will see that every village
in the State of Bombay then
would bave sufficient drinking water, 30
years have passed, Mr. Kher is, unfor-
tunately, no more and here we are in
the 21st year of Independence and yet
there are people, there are villages, who
have not just sufficient drinking water.
Is the Central Government not responsi-
ble for it ? Does it not owe any res-
ponsibility to the common man ? May
I tell the House that the total expendi-
ture for these plans, as the Planning
Commission has shown, is not going to
be more than what is going to be sunk
down in the sink of Bokaro ? Whether
the Bokaro Steel Plant is required at
this stage or not for producing a certain
few steel flats, as the hon. Deputy Fi-
nance Minister pointed out yesterday,
this country can afford to spent Rs. 1000
crores on Bokaro but, when it comes to
provide millions of the dumb people in
the country with drinking water, well,
it is no concern of the Government. He
wanted to save, according to him, annu-
ally foreign exchange worth Rs. &0
crores. They have thrown down all the
foreign exchange that we had, all the
reserve that we had, down the sink all
these years. Now, he says that we will
save foreign exchange rather than pro-
vide drinking water to these dump teem-
ing millions in the villages and the coun-
tryside.

Sir, these are the main aspects from
which a Government is judged, not from
the army which it maintains, not from
the huge buildings that it builds. We
are told that, at present, what is being
done is flats are being built, residential
accommodation is being built and all
that. But these are the real aspects. It
is the common man in this country who
is demanding of this Government
whether the Government is, at all, going
to provide employment. er this
Government raises wages either through
wage board or through dearness allow-
ance, what is it doing ? It is creating
disparity between the village, the un-
employment or the partially employed
villager, and with his meagre income,
he becomes poorer still. This is the
question this Government has to decide
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and I should really believe that the bon.
Finance Miniser ought to be bold enough
to put these matters in the forefront of
his effort.

SHRI S. M. BANERIEE (Kanpur) :
Mr. Deputy-Speaker, Sir, right in the
beginning, after hearing from the other
members—because I could not hear his
budget speech; I went out—when some-
body asked me as to what was my com-
ment about the budget, I said, ‘It is a
bundle of hollow promises and a stink-
ing birthday gift to the nation’. I pur-
posely used the word ‘stinking’ becausc
we expected that some relief would be
given to the common man, but unfortu-
nately so many taxes have been levied.
He has levied a tax even on confection-
aries, l.e., taxing the small baby; I have
never heard of this; no country in the
world has ever taxed chocolate or lozenge
which is supposed to be baby's food.
The hon. Finance Minister may be aller-
gic to chocolates and lozenges, but that
does not mean that these are not needed
for the children. When sugar is being
sold in the open market at Rs. 4 per
kilo, and at some places even at Rs.
4,15 or Rs. 420 or even Rs. 4.25,
naturally sweets like chocolates and
lozenges have to be bought to be given
to children.

Another tax that has been levied is
on postcard. The price of postcard has
been raised. The Education Minister
is already trying his best to see that our
countrymen become illiterate, and with
the rise in the price of postcard, from
6 Paise to 10 Paise, I think, literacy will
come to an end. Nobody would like
to write a postcard except with the bear-
ing ‘Members of Parliament’.

Coming to deficit financing, Mr, K. C.
Pant and Dr. V. K. R. V. Rao waxed
eloquent defending the deficit financing
and they said that unless we reduced
the developmental expenses or levied
more taxes, deficit financing was a2
‘must’. I remember, in this House, cer-
tain solemn promises were made by the
hon. Finance Minister about two things:
one was on devaluation; when there
was a question whether there was going
to be another devaluation, he replied
that, as long as he was the Finance
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Minister, that would not happen; and
the other promise was about deficit
financing; I remember hiz promise, his
assurance, though it was not as cate-
gorical as it was in the case of devalua-
tion, that he would not resort to deficit
financing. Because of this, when in Sep-
tember 1967 we met him to discuss the
question of dearness allowance, we en-
tered into a compromise with him that
the mcrease of dearness allowance for
six months should be deposited in the
Provident Fund—just to help him in
mobilising the resources for the success
of the various plans—and six months’
allowance should be paid in cash. We
told this to the Finance Minister and
we appreciated his wishful thinking that
he would be able to hold the price line
or check it at a reasonable limit. But
we knew the class character of this
Government whom they represent and
the tall talk of socialism but practising
capitalism in the country. We knew
that this was bound to be a failure. My
apprehension was correct. 1 was not
prophesying at that time, but now I feel
that this country is also on the brink
of liquidation.

We were aiming towards a welfare
State, but to-day after this budger T
have come to the conclusion that it is
not a welfare State, it is going to be a
farewell State. That is my conclusion.

How can we avoid deficit financing?
Mr. Pant has not touched those Points -
how the income-tax arrears which stood
at Rs. 376 crores in 1965 to-day stand
at Rs. 550 crores. Now what about
nationalisation of banks ? A prostituion
of socialism is being practised in the
name of having social control on banks.
By this they can hoodwink their own
Party and some men in the country but
not all men; they know what social con-
trol means. This is a deviation from
their tall talks, for their hollow promises
made either to the nation or to the All
India Congress Commitiee or in this
particular House. We, therefore, de-
mand that on the question of deficit
financing when the Finance Minister has
failed and is resorting to deficit financ-
ing despite the taxation, it clearly
means, Sir, that the can equally
be run by the General Manager of Nasik
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Printing Press. We do not need any
Finance Minister in this country and he
should resign peacefully and gracefully
and cease to work. He has failed to
mobilise the resources in the country
and he is still taxing the poor and re-
sorting to deficit financing. Sir, it is
high time that a man of his character
should resign peacefully and quit grace-
fully.

AN HON., MEMBER : Will the
hon. Member accept that post 7

SHRI S. M. BANERJEE : | am not
capable for that post.

Even about the nationalisation of gene-
ral insurance and import and export trade
we have not been able to do anything.
Sir, I give a bright instance. A lot has
been said about experimenting in the
country to check the economy: Have
retrenchment, sack the poor Class II
employees, revert them, give defence
orders to the private sector and there
should be retrenchment in Defence.
What is happening ? Sir, I give a bright
instance. A new factory is being set up
by STC for manufacturing shoes for ex-
port at Rae Bareli, the constituency of
the hon. Prime Minister. You, know, Sir,
Rea Bareli is not a leather centre at
all. It is being set up at the cost of the
British India Corporation, at the cost of
an established factory of 50 or 60 years
standing in Kanpur, all just to please the
Prime Minister. Is that economy ?
Rs. 2% crores will be spent in Rae Bareli
whereas by spending only Rs. 50 or 60
lakhs they can take it over and run it
as their own concern. 1 put this ques-
tion to the hon. Finance Mimister : is
this the economy? Prime Minister's
constiuency has to be nursed at the oost
of us, at the cost of the nation. It is a
shame, Sir, and it is a sad commentary
of our socialism.

I demand as the first thing that there
should be no increase in the prices of
postcard. There should be no excise
duty on confcctionery and those taxes
which have been levied and which result
in more prices of the various commodi-
ties and hit the consumer should be
withdrawn.

I have demanded of the Finance
Minister his resignation, not because I
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am allergic to him. 1 like him for his
integrity, for his honesty, but we want
a Finance Minister who can mobilise the
resources not by taxing the poor but by
taking money from others, those black-
marketeers and hoarders who-are actually
ruining the country. I, therefore, de-
mand, Sir, that he should beware of the
man eater and if he is not able to tame
the man-eater, it is better he resigned
his post and quit gracefully.

MR. DEPUTY-SPEAKER : Mr. Sri-
nibas Misra. You have only 9 minutes.

SHRI SRINIBAS MISRA (Cuttack):
No, Sir, Just now the Speaker read out
that T will have 15 minutes.

MR. DEPUTY-SPEAKER : 1 have
got the record, No argument please.
Only 9 minutes you can have,

SHRI SRINIBAS MISRA : After all
this long discussion and after going
through the Budget, it appears that it is
equally unrealistic, equally in the air
and without any direction. It appears
that the Finance Minister is living in a
world, is living in an India that is
peopled by only businessmen and in-
come-tax payers,

As in the story of the King’s Sons,
the Minister's sons and the business-
man’s sons getting all the benefits—all
the relief that the Finance Minister has
sought to give is given to these people
and not to the common man. All the
tax that is to be paid has to be
by the common man in the shape of
payment of excise duties and corpora-

]

tion taxes which are passed on to them.
It is realistc in one sense The
Finance Minister has been rulhﬂcin

certain places. He has
money from somewhere and put it in
other places. That is the only realistic

aspect for which the Finance Minister
must have laboured very hard, My
sympathies are with him. But that can

Finance M nister has not claimed any
socialistic pattern in this budget. It is
neither socialistic nor capitalistic. It is
just the budget of the type of a harassed
budget in a dilapitated household when
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one just pays his taxes, without trying
to manage the expenses. No direction
is given. It will be seen that a good
proportion of the tax income is spent on
our Defence expenditure, civil expendi-
ture and miscellaneous. So far as im-
provement is concerned, nothing is left
for improvement. For transport only
half per cent of the tax revenue is spent.
For public works it is 1.5 per cent and
for River schemes it is 0.01 per cent.
This is how the developmental expendi-
ture is met from finance. 1 will come
to this particular aspect later on. In
this state of affairs regarding our income,
for developmental expenditure we have
only to depend upon every pie that is
put into our begging bowl by others.

Coming to the defence expenditure,
nobody can say that it is not necessary.
It is better that our defence should be
strengthened. But what have we done ?
It is most lopsided. We are talking of
the proliferation or non-prolife:ation
treaty, We have taken really a stand
which is defeating our role as a mnom-
aligned nuation. We don’t want to sign
this non-proliferation treaty although
it comes from both the big or super
powers. It is alleged that they are pul-
ling us to both sides. We have taken
such a stand. But what steps have we
taken to increase the possibility of our
nuclear improvement? This Budget
does not show any indication or any
such attempt made by the Government.
And it is to'be admitted for the budget
that there is much scope for economy n
the defence expenditure, without affec-
ting its effectiveness.

Regarding income, the Finance Minis-
ter has stated that the public sectors
have not been able to do much and con-
tribute much. Rather there is this Rs.
41 crores loss which is being paid on
that account, It is for the Finance
Minister to think very seriously whether
all the expenditure that has been jncur-
red in the public sector is being well-
utilised. I don't suggest it for a moment
that public sector should be abandoned;
that is fantastic; but 1 would say that
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vealed that year after year deficits and
losses are piling up. Similar is also the
.case with Hindustan Steel. In all these
three big steel factories there is top-
heavy administration. At the same time
when the labourers come for an increase
in wages the Finance Minister says ‘No,
I have no money’. When the question
-of improvement of service conditions of
the labourers comes up, everybody in
the management says that there is no
money. But for appointing high-paid
officials, somehow money is found, and
the consequence is loss to the public
sector undertakings.

So far as development expenditure is
concemed, in the present state of our
finances, it is natural that we have to
depend upon others because we bave no
money for the purpose, For jnstance,
there is PL-480, and there is also an-
-other PL with some other number, and
there is aid or loan from other countries.
A long list of these donors and creditors
of this poor country is there.

1 would submit that whatever eco-
nomy we may effect in other spheres of
expenditure, it is nccessary that develop-
ment expenditure in the matter of edu-
cation and health must not be affected.
1f we neglect health and education, then
the mental standard of the country
deteriorate and it cannot be recouped
within a cneration it may take some
generations to recoup it. These big pro-
jects may wait for five years or ten
"years, but when once the younger gene-
ration deteriorates and it is not looked
after properly, it may take generations
to make that up. The budget discloses
no indication of any attempt on the
‘part of Government to look to this as-
‘pect of the matter.

You will also find that education does
not find any mention in the budget
‘speech of the Finance Minister, nor does
health. All attempts regarding health
‘have been confined inside the loop and
except the loop there is nothing else in
.regard to health.

Reference has been made in this
‘House in the course of the budget dis-
-cussion to the fact that drinking water
has been a problem in this country and
ryet for the last twenty years nothing has
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been done to fulfil this mneed of the
people, There are places where there
have been no wells for miles together.
Would it not be in the interests of the
country and would it not be the duty of
the Government to start a crash pro-
gramme for supplying drinking water to
all the areas in this country evem by
construction of wells ?

Regarding grants to the States, no uni-
form policy has been followed in this
regard. A backward State like Orissa is
not on a par with other developed States.
And yet what has been done im the
matter of grants? The grants to the
States have been influenced by policies
other than equity. The results is that
the imbalance between State and State
has increased. This imbalance has also
increased due to the holiday in the Plan.
Because of the Plan holiday, the States
have gone their own way since the Cen-
tre has not financed them. Therefore,
the imbalance has further increased.

Regarding irrigation, there have been
proposals from the Government of Orissa
for grant of money to finalise some
major irrigation projects. If that moaney
is sanctioned, the State of Orissa would
be in a position at least to keep the
eastern region of India free from famine.
But that has not been done. The recent
cyclone, floods and drought in Orissa
have converted the State from a surplus
State into a deficit State so far as food-
grains are concerned. No permanent
step has been sought to be taken in this
regard.

MR. DEPUTY-SPEAKER : The hon.
Member was entitled only to 9 minutes.
He has already taken about 10 minutes.
Now he must conclude. When one party
puts up two speakers, it is very difficult
to give more time to both of them.

Now, Shri Shiva Chandika Prasad.
He should conclude in just two minutes.
After that, I want to adjourn the House.

it witrer gar (afear) @ ST
2w, W19 § A g8 & R dew .
Tgfargsa & fag & @y &
Al £



765  B. G.—Gen. Dis.

[ sfearwr warre)

I T B AT I A AT AT
feard s ¢ 5w oW F Swr
W1 § AT FATE | SUNAT HA
e fawr Wl = Ao AT A §
gwiEn 3 § faegiv 2w o i
e % foe i 3w & fedm & fon
40 sfowe a9z AT § 1 q@ EEdT
St IR A § a8 % agq w=H T
SR cE )

ot Frawet T wig 3 e W
AW T A G AT I FT A
|FA F@T § ®ifF 7 a1 e aow
i & 3 7 &Y e & RF AW ET
¢ afF 9T 1 &1 77 o & faear
A

T T § QR T S F G @M
T 2 A Frdew § o 9| o< fawr weT
TReT gt #% #ifs Gz @
wéifer 7 AT & AT Sw &
AT AR F AT TS LY 9@
9T emar gars, feand # se @A
¥ IR W PR T QW IZ { W
F ar Ig SwTEA AT o 7=

U F 43 gu Wit ot 5 awe w7
FEITEA AT FI Fgd § ST qE
Fq7 Freafawar & 9 & 17 98 srwfaaq
93 9YET TTEAT § | AR HEEdl #1
g § f5 a9 1947 7 fada J @
gEAtm g A 9y afew Iw T AT
aweqs H{7 gwEAr w1 dar e
Cqt & I A 200 I F wEA
q AW A T Y, GEIE A, T
HAR T F I T | G G
A gwt faeii #f gafoar ¥ o, o
FHETSAT F1 FAWTAT | I A gg¢ Afa
X guadig demet @ 2w owfa
9 F FIC WG AT | AfHw gw F
T FgAT 93T & T WU 9o RBw
sife  wichir waar s & suft
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T FATTeAd A & W A F Awgw
fe sy faard G & s ggEde
AN & 1000 YA AGT F
fag 3 i o 5 afs g &=
s feafa &) a@ & a9 7% )
df &7 a7y 7 § Tafan ar i
1 gWTEEH I @A faqr 9

13.05 Hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled af'er
Lunch at five minutes past Fourteen of
the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
GENERAL BUDGET—GENERAL
DISCUSSION—Concld.

St AWTAT ST (FFTAT) © TYTEAE
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WRA I A9AT AAT SAFT HTATT
ardt 1 Afew @ g T, @@
9T vOE A Al 7 A T A
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¥ arft Fiare  Fge & feafq &
TEAT AR &, FH & FH ¢ AL F AN
F T #7 TWA g, T Y AR AT
Y WY zu, Ay I N Pafa § g
# arT 4 1 FfeT I 290 77
To ¥ a2 A feafy #Y sr s Fw F

g w2 fear | 3 ot Fafire farerrer
g5 oo aff Ot w= 3g 200 W4T
Toffe s domar WA & &
&7 & arat | fae weft ot ¥ ag w5
a1 g€ T HH AT E |

Ay feamt &1 3w ¢ AR @
SR AT A TE@ AN E | A WA
Fr w91 FY 7€ & fF 1@ I T
grft, @ ax wmaw § afz €6,
afe qar 7€ fF <9 @mw 7 T2
fer amare qT g 1w e F A
s 7 fer mr & wEAE - faw
TR T A g A AT w9 A1 & fF a@
s3FE ERaTadT & fa 371 e 3w
¥ 85 wfqua &1 G 9T AT AT
frafe v § gy wo=i 7 afz a9
9 a1 sl § fas 10 31 15 fawa
AT Gl T & A q@E T W AT
a1 #Y " §—Forw 3w # 85 wiawa
@M & 9 offaw faflg §@
g 39 & faT 33« 53 FUT =97 &t
Ffog G ar g oow o feaw
F Fa9Y I I FHY a<g ¥ @A 9%
o faar @ 1 o= arfar & € QY 78
faar & w0 oW W T AR
fow am= aifenr adf g€ 99 X =2
feat & et 1T, aE A s A e
Z

7T 7 T a9 7 £ o oF aReEy
T Ft TAAT FT AAL AT TR FT
T gt wifgd mffa o Tw
mgw Afemr Fg o+ 9 R
M F 27 FUT FTH FT ATAAT 3 ATo
T & 1 =T o wE wEy 4 5 A
mERAm A e ) fw e A
7g feafa & 99 7 g a9 74 399 gl
I, gsgian A ! A
e ek el ¥ frad agr AT
THRT ® W @ § AR @O aTH
ez w¢ @ fawel &1 7w @



769 B.G—Gen. Diss

[ onerz 3]
F—fam &1 g g @R
TG T FET g—r0a w1 oIW
& I & afaw fear smar & s ar
FE FfTat 1 vz & 9 2 ) faw
el o Fgy € fF oew oA coo FOT
To T 9RT g, AfF" 9 500 FOT
To TH HeH & q¢ @T  qAIGIAdT & T9
w@Rigar g | fawwelt iy &1 —wwHF
T e A frzm woRar w
IO FT dH |

W TH AW F AR F AR A
FAST 298 q8 qF W1 AQAT F
Y o F w7 F fod R § A
O W &% 1T fakwit # g
# faa, s A AR FAE ¥ R
T as Thel 9% 9 99 W
2 ¥R o vl wEey fa @ A
ol AT W A "HEAT §
& 97 1 1@ *Y srd-smaewt &1 W@
7 AT 9T | e awe F g arar
Tar a1 fF gw We ¥ erd-sweeT A
MW T AfFw zwar W SN
Tar & fear @ 1 &% @ 2w &Y S
¥ I frEwm F Y F aga
a¥ w ¥ dfem,  dfEw
farafraem $ 10 sTRR I FT R
it g igdf
¥ o ¥ dimr ) aid ot g
ot w2 F TR W ¥ =g AT Ao
Hifgar 3 oF swE W 91 AJR
a7 fF 2T & 9T drET i e ar
EEX OF T HE W Y 90 g §HA
21 AT Sw s FY e fegr o ?
agh Y FETAR F AT 9T 3W Y T
ST #1 gre faan sman 3, 20 A e
ST &1 e fRRT ST

WY FHEH FIH & ITHY aTH F1E =
g faar o i@ WMA A
¥ oo o T I g | Ry ®
T T OF & AW F A A9 @A HC

MARCH 14, 1968

B.G—Gen. Dis. 70

W FEER # famm w@ €
IR 2 § o WY &7 TF a1 2N &7
Ffaw §, gAk qW & o Ad T
TWRAT RN T@ A I TN AR F
THE TG A RTIF & | 0T FTAAT AT
72 GE U F qgar § A e wr
Fo Fz Sfe o7 &z Anww o
¥ | UF a6 UF 9T UF €997 W' &
TE v @ 1R gELT a6 99 9
753 TR FEAT @S F< frar o @
qw & fauwar ot aga SqR_T {1 AT
AIFTT JAAT TFAT F1 & T FI
AR F N aE T FHE @ A aa
AT WA ¢ fF s w0 ar a9
FUS #Y 999 &1 A%l g | |aAl 7
T TCE §1 T ATCH X F9908 TAT
@5 @ W g R A aw®
feafa ag & foF 9% g a=a1 #1 fas™
# fau zre ot 7€ | A g AW
faeraT WiT o &Y avg @ FgdT &
g W & K A1 AT ] FGT W
o | & S I ATH-aTe S T
g & 1 I A9 A7 Wi &t fAain
FTAT ATEA ¢ a1 TF FT HIg ATTH! BIEAT
AT | UF AW qfes &R F
W a0 T GrEe dwIT g 0 A
s qaerr g § fe gfn @
A TR 9 WA T AW A e
JTT F TG AW T 7E FF A AW
R a< gfead st s 2w & 8
e frgrr ¥t g e § F et
qx ¥ ot Wit o ¢ agr 3 A w
Fareit AT swg Y afenlt Fwafai
AR oferd gl ¥ A FT= FA
§ s fafodte & by & fAg, s
FW F GEEAP (A0 | TEH AATAE
grar & & goer anEl I g
gerar g § 1 7 fae Wl oft & g
w1z g fF ) 3 Frasgmar w0
g § A T A A W R
qwa g o femad mAq e,



771 B. G.—Gen. Dis,

WA @ a7 4
T § ST A AT AT AW AT ALA
w97 # T9F AT FT THF § T I
T THH TAT gaT ar 290 FIT
TTd FT AT AR FT G0 ATTH! 4 F7AT
TTT R} THFT STETT T TN

HATOEATET &M FT qoIC qga T
i &, S e fawm & few g
&rar & f feu< gw 2w *1 & o |
TH q9ie # owiA e man & fF e
sfawa Awaw w9 § afg Rl o
afed g0 7 =7 O 7 5 w15 o
7@t fear mar & s 9w afg & feed-
SIWA HY O, JEFHT FEATU Hy AT |
Tz Afg a2 7 A9 & gaww F &y qea
g ammm  ofdeafadt & 0 zR
Frer welt o7 Moot dmrd & o
ofzar i Z&T @, SEE T €, I
AT | a1 FW § & TS AW AT A
guret wfgy, S fam ot A
FG F Tifed | TN F A F faw
Wt 99 F A QAR g @l
TuTw faaw &0 59 989 7 AT 9% 2,
F = 0T @ & A F a9 9T Ay
TR E

# gawar g 5 ag aore weea: o -
Y T ¢, @, fagmn &1 a9 2
7g Foie fggeaa #t T s F1 a9
T awar faw &l ot & g
AT FTT fagd AFT G W E
farer wielt v & aC AR A fem ar
fr gw ot o gl & WwE w1 A
i ¥feT oo a ag AT TG FC qS
£ 1 wefag & e g fs @ awe St
T Y Ay § G fen s fgd

AN TN NI AT FDE |
F wwan g e o o famd o ool
&Y griY, oW % feew w1 @
=T SO AT T W A g @Y
Z1 wwAT | AT Tg G KT AT

PHALGUNA 24, 1889 (SAKA)

B. G.—Gen. Dis. 772

g f wiew e #r W faear Y
N o1 @ &1 ofewsr SR TR A
w1 fomr 78 A o1 Wr g waw 2w
#t et uwe wiy & faars g gwdt
fagr s 1 W a5 a%ar §, 99}
fagre st #1 "ER 99 99T § AR
o1 T &% g oo Sfee anft @
W1 = grAr #1 FEifad a9 ag
FLNE | faer 5ol TA9 TG AT
T9GT 8 T #7 FEiata F fag
MG E sEfeay m amgle
gadr & ufwr zaw wgeaqw & & fau
darvErg ) fod v matea srefasan
2 FT YT ATAVGEAT £ |

fa wdl oY 3 =09 syfat &
fmmmisa s e afgf =
g gifads g &Y I AT A &
fom frem FsAMRE frex
AT AEAT 7 IRIT FHI T BT A
w1 A AR AR J9T T | Afe
ATaT AT W) oAt § F A
AT IAF AT W TEA ST ? A
UT A gSAEI AT TEE | HT G
I % fo @ @ ¢ @ I wgmE
wa A qr A ey g A faw wel i
T T E | I A W § 7 T
WOTIE TR TG T
e g f 93 feag off faer sieficlt &
§B FCU 0fgd |

g s e A mw
AT &Y a1 § | W N g F fag
T & # qgn T ¢, e A
amwar § | afFw cEwr § #F AW
f w afg & amaeR N a0 W ATH

" %% %1 qifaea™ #1 &, woerfeq SHE

N F Fe & swrd fad & oord
Y 8 F | W srpEET 9 e A
#1 € @, @fw F a1 F g A
ST AR AT AL



773 B. G.—Gen. Dis.

[ e By

= & & zaw1 Fg F ag aoe @
N WA | A A g S} T AT
# x| awe & fadw s § 1§ s
Fq@ ¢ Frach 2ars e W awe
*1 qf9g ¥ FT TF 4T q9 GATL qTAA
T RGN

SHRI GANESH GHOSH (Calcutta
South) : Mr. Deputy-Speaker, Sir, the
hon. Member, Shri P. Ramamurthi, day
before yesterday, thoroughly exposed the
real character of the Budget and the
thinking or outlook underlying it. That
thinking or outlook is that our national
economy can oaly develop by whetting
the greed of the big business for more
and more profits. Gone are the days
when the s Government used to
pretend that the development of our
public sector economy will pgradually
lead to socialism and therefore that
should get priority treatment. But, Sir,
our economy today is in such doldrums
that the private sector or the big busi-
ness thinks that only a shot in the arms
by the Government will make it survive.
That is why, Shri Morarji Desai, despite
his rehictance for deficit financing has to
reconcile with it. It is very difficult to
say how much he is reluctant or opposed
to deficit finamcing, because only he
himself can say that and what he has
done in the current year is exactly con-
trary to what he had said earlier. About
Government expenditure for direct or
indirect benefit of the big business
houses Shri Morarji Desai said so in his
Budget Speech in para 70 :

“It would be shortsighted to retard
the process of recovery by putting an
unduc curb on governmental spend-
ing.”

That is why big busimess interests who
were so long opposed to the public sec-
tor are now demanding more and more
governmental expenditure even though
it may mean deficit financing.

The Congress Government has been
giving incentives after incentives to the
big business all these years. Has ijt

trolled it was Stated that it would help
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in the expansion of the industry. In
reality it has helped only in the expan-
sion of the profits of the ACC, the
Dalmias etc., by 50 to 100 per cent and
no real expansion of the industry has
taken place. Decontrol of sugar has
certainly helped to swell the profits of
the sugar magnates, but no expansion of
the industry will take place, I am sure.

Earlier, a former Finance Minister,
Shri Sachin Chowdhury, had in 1965-66
abolished the tax on bonus shares as
well as the Capital Gains Tax on the re-
cipients of the bonus shares. What did
it lead to ? Did it lead to industrial deve.
lopment of our country? No, not at
all. It only led to unheard of increase
in bonus shares., What does the figures
show 7 This is what the figures reveal :
In 1964-65 bonus shares worth Rs. 4.1
crores were issued : in 1965-66 it weat
up to Rs. 4.9 crores. But, after the abo-
lition of the taxes it went up to Rs, 147
crores in 1966-67. So, it only resulted
in the Government being deprived of its
revenues and the workers being deprived
of their due share of bonus. I do not
know how Shri Morarji Desai is going
to defend this.

In a2 number of tea companies bonus
shares were issued in the proportion of
1 to 3 and in Indian Irons in the propor-
tion of 1 to 1. Shri Sachin Chowdhury
had. of course, imterest in these com-
panies.

The Government talk of the wealth
tax, But what is the use of imposing
this tax when.all those big business
houses convert their wealth into private
trusts, which are totally exempt from
taxation ? Incidentally, it may be
pointed out that Shri Sachin Chowdbury
helped this process by amending the
Trust Act and providing that all trusts
in which individuals have only 25 per
cent share should be exempted from all
taxation. It will also be interesting to
know how much Shrj Sachin Chowdhury
himself has been benefited by these
measures, if only we knew the number
of trusts in which he bas ghares. I de-
mand a complete investigation into all
these manipulations of the finances of
our country. I would like to know what
Shri Morarji Desai thinks about such an
investigation.
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Eveh after the bitter experience of all
these 20 years, and in spite of the ex-
perience of all the under-developed
countries, including our own, in the
hands of the imperialists in the
UNCTAD Conference that is now going
.on in Delhi now, Shri Morarji Desai has
a pathetic faith in their aid. He states
in para 14 of his speech :

“It is our earnest hope that the
deliberations of the Conference will
help in promoting co-operation in
trade and aid between the developed
and the developing countries.”

But co-operation is something which can
take place only between equals. What
co-operation could there be when we go
in for aid ? This is like a beggar asking
for co-operation from the tycoon.

The whole capitalist world is facing
a crisis. The United States itself is fac-
ing a political and economic crisis as a
result of the masive blows that the
brave people of Vietnam are raining on
them.

SHRI PILOO MODY (Godhra) :
‘Wishful thinking.

SHRI GANESH GHOSH : Britain
had to devalue her pound sterling and
stil has not recovered her economy.
Naturally, all the imperialist countries
would like to intensify their loot of the
under-developed countries if they give
an opportunity to those sharks to do it.
And it is precisely this that our Govern-
ment is doing by continuing its depend-
ence on them.

Is there no alternative ? Shri Morarji
Desai says :

“The other alternative was to put
up proposals for massive mobilisation
of resources. It is my judgment that
this would hurt the economy and re-
tard the process of growth.”

Let us look into this. How many
thousands of crores of rupees are in-
vested in speculation in the stock ex-
change, in the commodity market, in
urban land and housing? If this be
stopped and this huge amount be mobi-
lised for productive investment, why
should it hit our economy ? Would Shri
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Morarji Desai give an answer to ¢his 7
Of course, this will hit the friends of
Shri Morarji Desai. Incidentally, the
country will benpefit if an investigation
be made into the stock market dealings
a week prior and after the budget was
presented to this House—how many
people were benefited and to the extent
of how many crores and who are these
people. 1 need not go into it in detail
because it is talked about m the town.
Then, how many crores of rupees are
being invested in usurious money-lending
in the villages ? If this be stopped and
that colossal amount be invested in pro-
ductive industries, how will it hit our
economy ?

Faced with the biggest crisis the Gov-
ernment has the same old remedies
which have been proved to be ineffec-
tive all these years, The budget reveals
a total bankruptcy of economic thinking.
This budget will not lead to recovery.
It would only lead to greater attacks on
the common people.

The gathering resistance of all sections
of the working peope against retrench-
ment, against automation, against
attempts to attack their living standards
—these are the only hopeful signs in an
otherwise very bleak situation. I am
sure there are people in this country
who will come to realise more and mare
out of their own living experience the
real meaning of the capitalist path of
development and I am sure these people
will get united and will try to w®mite
others to meet the challenge that has
been thrown by the Central Government
through this budget.

sit sy fagrdt amorat (T709gY) ¢
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JITEAT WENET, Trk AT 7™ feramr
¥ OFET AT H TA 7Y 22 FIUT WG
F AR AT A 2 I fAg Az
Tw wew T 9 3fg W g @
mr g zaafz e atfra At &
faw war wgrm v afe F wwdw A
TRET @t wH2r €Y fAerfei
IR T4 | frv=a & ofy wEeEe g
T3 AMEANTAY safew 7 1 WAF AEEAL
Fafeqt a7 Tt 7 sqegAr 7
FAF1 YT fa=ar & 1 e wr afafa
AT 4 IAT TeH qrR IGIT w1 A7
ZW A AT AT A fE w7 AT
A FRET  FATE IAET HWr A TTE
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AT F g N ATy s awe
AR g ¥ faw ag el A o
famfor g & ok =mlt w3 &
femfer e Ty &

T 12 & f5 I R ax
S FAT F AT A_rE A
o o 21 a1 5= e Ja A
g foax sEear &1 TFar @y # R
o =R g ? g F 9 aee
F Een frw w9 € 1 |/ @it
FHE T FAA A 9 F IO BT
Jeow fFaT 8 1 T STRT A SdwT
A1 dufrmgls o ow
AT AT HAT FI TA THEN A AT FT ALY
3G /T | AT GF | qA
A AT RT3 oY a W 7 A
2 |1 2 97 FF FT I w6 7 feod
AT ATH-ATE M I F g FA T AW
oo A fear | ST ETe are fEr
TATH § 9 G i@ k@ ag o
AT "1 & AW 9% o= < 91 |
T g4 fFar I @ 8, a8 FWew Y
THET { @A T 9GS § A A oy
g0 uF avas ol o7 qged f seraw
T e FZEw wEfE A
AT AT F e A T T agrar v
TF ST AT JAT FY JEHAT FY, IAH
2 I JUY FY, T 1 TE@GA
T ¢ AT IR fAu FwEr w1 oo
T ¢ amh &0 3 3w ot A
I wHErRdes 7o § gafy s
FT7y 81 FAACAT ¥ T | AR Tro
g g fm ST 9T deAr
sfger™ 1 @ § A% fagrew & i
Far gfex €1 7@ & uE «wft w9 A
A AR B ARG I
T, § T S A fow ' oA
IR TEA FET TEA E | T4W,
75—-95 ¥ IFANT F F1H F ARX
ox wifed % fafireer o< #t sfegfr &
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[t srew fagrd ard]
s # faama< 1967 & 2220 ¥97 A<
AFTAL 1967 § 8460 ¥IF aqH fww |
TF gHA ITET §, OF ¥ A fowwr
o« wfg Wg 240 AT §, WHET
1967 § 975 ¥4 20 ¥ sNaweEH
qeaE F fC o 1967 ¥ 9gW @@
Wt § 7 w9 F AW 9T 5552
Q{0 | SR FHEY A 3 Y IETEO
faw & 1 O FHAA TW AT TF AT
gfaumit #1gewT FTRE T THas
FT FIT T ERTT THHT 8 7 & FAH
AT ST §FAT ¢ | TTF AT AT QAT
# feeadt #1 F7 F74 HT (IRA E |
JATHT F THA TAT F A ART S G
2 suwt g foar o awar &, Sfe
T TG AT 15 Aty A &1 oW
frx 2% Sgrft o1 WY € TewE W,
HASHG T L | TWeE FTE AT ATLHY
F A N9 1 T A TR FE R
A fag-9a Wordt & 3T T s=eT
Iq 9T IH-99 WA § | HOA gEET
fore %, grer fora aga aw@aT, 38 73
FT I FTE AT FL W & 1 7
faa @l wgIea & ol e fs dee
€ AT Tete fowrai & @ afg &
TO wafod, fag g fawrer famar
2, ¥ ey urer G €, @9 g9 TEeT
forroa = 67 1

JuTeT WEXed, faw Wl &
it & afafora (srigeeed) @A
1 1 AR o 7 10 et gfe
FT SEATE @I § AT AT & 22 T8
#r Afq s, TR FE A eH A
g &1 g S 7T I
YR TAE WA F G AT &A1Y F¥ §—
&3 ¥ ol ¥ 9gT I @ F—
‘gq W% ) &7 e § fafew
it ¥ wfa froaw @ w1 e
o & wor & 3 Al 1, g
1AW F T F W g1 an fare,
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foeme & aew &\ 38 faw s
&1 froqer <t —adr 7 < R
# o AN § WA #] g wE
fr g frove &, wwogw & W % A
Fug FC0 & | A F w9 wfag
Fag $4 ¢ fF T o aim ad
qg sFar R} fame & w9 gwfad
g A1 8 {6 feme ge @t e
I 9 9FAT & | 39 T TUR A
HE AEIRT AT WATAT F =T T
agifear s g fadieft @ i o7 g
WY OF & AN H W snwd fa
W I F FRIAqEATHA T R &
M gn a2 froqwr € a1 f67 =0t sPrama
mfema s fam 2@ A @
AR A g A 9% g A= g
wfed, a8 i o A F Ew
AT qETE, AICET F FH A ATAATAT
TrATH—T T4 WL H [ AT aied |
w& fawarw § o faw et =ecg o=
q T & fa=me &6 1 9 fare
%5 wfus dar 37 3 a1 3 w91
T & gl dfew T "™ S
AT T TG FQ@ § a1 AN F gu
§ a7 FR Y @ e {, ¥ faw
HAY 1 G J 99 7 99, TE FATV AT
fearé 3T

SHRI NAMBIAR (Tiruchirappalli) :
Also cigars, please, of Trichinopoly.

st e fagrdt s e
AERT, a9z X 9 9= gf P, 99A
qfesr §7eT 31T wTEAT 9T 71 AT
fear mar &1 qar feard 3 2 R g
W F AT §H F AN F o W
IZ 99 @ | W ofew AR W
ERET F3 AT St § aF 5 afemw
% § o{ soort T femTE ¥]A
X 9w gTRAT d¥ET AT s
T AW g W § A9 W
drx ardy quwdl w1 wvers fard
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2 8 | 7Y ghewm w7 ¢, 7
aman & ag 3w gfaw &, fwa 2
TH T A FT 99T oo i e
azT AT ofemw dwe uF & qoAw
Frzx ¥ 3t 2 § A aver oy 4w
feafa & g os 1 ST gwar S wfer
& yqEe fawm @ Q@ W
e =fgd | AT F 91 7 9 areAr
7z Wa-9g HATT FIA F AR & |
7g At @rwifaw 2 fr W ofems dx<
AT qrs¥T d¥2 T AT 4gar g ar
WA &1 97 dwev %, frfoew A,
AeH-THATTHE T q%e%, faan sie-
BIE W'Y FIAATd, W99 ofeaw &
U AT AN W9 2, IAFT SqE
T AT E | F Agm frosA T AW
Faeq g fradiior oAt 77 99 |

E I Fg FT H AATS FL A
IYTEREY WEIRW, W I AMT K F G
Z 9t 7z wwmd € oo € /i
FraTiedt 7 TRATer I R | ATEvIERAT
21 O FTETL AT AT &7 F¥ 7@
aEY &, AfFT s Fr feafq & oY
FA-FTCEM TEIX J9T @l g, FM
F 9=8r aTg & Tov F3 fawrd, o
FTEA AT FeqTIHAT AT, AT AT
2 9EF AT T FF AR Aol &
TR # qfews G2 uF AW @ 99,
Y qfesrs dzT & Y ST BN 2,
@ aga FA g st o1 fee fame
FTFTH g9 7 fagram aFav g | S ar
IH 6T B 3T FT W IrAwgwAT E )
I AF B AAU T FE AAE AR
W, 79 T qfeas §FRL FT 3A9-
Tt Faeam 2w # arg-sgaeqr # fod
feaT 7Y & gt |

a8 WY T ¢ fin fesit geihr aed
1 TEEFT FW@ qHq qodAie
faFaaAdram ) grra g g e
et 3uw % feafa off o & fd
L16LSS/68
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vs s FHwT TE AR AW
qEadt 9% faae w7 e a7 fawrfar
FaT ¢ fF ag SO /T F a9
g § ¥ ¥ wfed, Y 3w 9 faoiw
&t g 2 1 Afew g o o ot
¢ fF ageaqw faorg ot Tt
Ffm e fag s g S& srafaai
Ira TaAIfaE g wT ST IO
e g—ax fam s A AT
721 43 €, & Y 39 = AW F AT
§, 99 97 927 e 3¢ fam i
Feafi #Y godfas g@ F1 o=
4 #r gz 4 T wfew g o1
M AAY 99 W1 T Tl e w1
¥ fast =g 9T, W 9w 9wy & fa=
&Y 2T &o F¥o ForHTATL 7 7Y fadaw
FT AT T g FRT——0AT Y &Y A,
IR YEAWEFAT  TE § | WE AT
FHfAET &1 F2T 89 A T F7 T
#7 Tg §—F4T qg TAfaw FTCt §
If o Wi femaw &7 Sf%
o fadT <& ®Y ot 917 s faee
T §, gAfAR 9 A F¥ a1 &Y Wr
& | IITEAW WEIT, W9 A% T FAE
FT 719 37 4, a9 7% & 37 S
qT, 9 AT 41T AT {g A€ @ &, Al
ST 9H A F TGS & AT
Zl

IYTEA AZIEH, T 39 K1 A4 39047
FT AT F FOF Tgl ZT TFAT |
ZaTT g fezor g, sEgTERT
grar =nfgd | 3w & "Ana=t w1, nfgi
&1 fa=r # 2w #Y snfys wafa 3 afy
F1 agTaTar g Mfegd | Ta gfer @
faer weft 9T oUN 92 § T Far
Y g9 IAHT LTI FLT |

DR, KARNI SINGH (Bikaper): 1
wish to say just a few words about the
Kutch Tribunal Award. The Govern-
ment has taken the stand that because of
our pledge to Pakistan to refer the mat-
ter to the tribunal, any such award would
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be binding on our country. I am very
happy to see that the Government at
long last is placing some value on the
pledged words and I only hope that
similar pledged words of the Government
of India will also carry the same value
in respect of all the other loyal Indian
citizens, too. But, Sir, the thing that [
wish to maintain is this, that Pakistan,
by an act of war has lost all rights to
expecting India accept the tribunal
award. I shall read out the legal posi-
tion in International Law. It says :

“The effect of war on treaties par-
ticularly bilateral agreements of :he
trgite contra type is to terminate them.
It is true that ¢reaties which are law-
making known as traite lois type arc
not disturbed by the effect of war and
remain binding on all parties. The
same cannot be said of bilateral
agreements particularly those in which
one of the parties is a belligerent.”

It is well known that the agreement bet-
ween India and Pakistan to refer the
boundary dispute on the Kutch border
was concluded in the first half of 1965
and subsequent to its conclusion Pakis-
tan committed an aggression on India.
The entire dispute with Pakistan was on
respect of the land boundary. This
one aspect was referred to the Tribunal
relating to the Kutch border and subse-
quently on the other sector where therc
was no such boundary dispute, Pakistan
resorted to an act of war and the Presi-
dent of Pakistan declared that he was at
war with India. Though India never
technically declared war, the aggression
of Pakistan and its declaration to the
effect that war existed may be regarded
as establishing that war had supervened
and the contracts and treaties were duly
affected by war. That is the obvious
conclusion, and hence it could be said
with strength that the agreement to refer
the Kutch boundary dispute to a tribunal
stood null and void after the aggression
of Pakistan.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : 1 have
listened with great interest and atten-
tion to the various speeches made in
this general debate and also bore with
some fortitude and a sense of humour
some of the very sharp shafts hurled
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SHRI D. C, SHARMA :; He can stand
them.

SHRI MORARII DESAI ....which
of course, has become a general habit
with some hon. Members, but it has to
be accepted by everybody, and I recog-
nise it the most, that a budget, if it is
10 be a budget, can never be free from
criticism. Any budget which is not eriti-
cised is no budget whatsoever., [ am
thankful for some of the approvals and
I am also thankful for the very severe
criticism that it has been subjected to.
But it is also true that if I had framed
this budget in an ideological manner as
is expected by some sections of the
House. ...

AN HON. MEMBER : By his own
party,
SHRI  MORARII DESAI : ....I

would have been called either a reac-
tionary or....

SHRI BAL RAJ MADHOK (South
Delhi) : A progressive.

SHRI MORARJI DESAI: Any other
adjective can be given. Why only that?
But it was not a proper thing for me
to do that, because it is not ideology
alone which can direct everything in
economic life or in any section of life.
The purpose of the budget has been to
sce that the economy which has become
to some cxtent sluggish becomes active
again and in a manner which gives it a
greater speed as soom as possible,

It is also necessary to see that the
purposes which Government have be-
fore them also are served through the
budget. They cannot be served by one
budget but they can be served over n
few years and one has to see whether the
budget goes in that direction.

It is true that there are twenty ycars
for which the Congress Government have
laid the budget before this House. 1
also know, and I have heard with pati-
ence all the while, not only once but
every time, when anything is discussed
that this Government has missed its
opportunities and has harmed the eco-
nomy of this country, has harmed its
security and has brought down things.
This is what has been said by those who
aspire to be in the Government but have
not been able to do so.
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SHRI D. C. SHARMA : They shall
never be able to do so.

SHRI MORARJI DESAI : None can
make those who do not want to see
anything. It is the highest form of
aberration that when things have been
done they are said not to have been
done. Is it the argument of anybody
that we are in the same condition in
which we were in the year 1946 ?

SHRI PILOO MODY: Worse.

SHRI MORARJI DESAI: My hon.
friend Shri Piloo Mody says it is worse.
Was he in the same condition in 19467

SHRI PILOO MODY: Nor is the
hon. Minister. We have both deteriorat-
ed and become older,

SHR]I MORARII DESAI : If condi-
tions have not become better for him,
could he have prospered as he has done?
Inspite of the age he is going into, be is
looking younger and very bright. Why is
that so? That is because he is becom-
ing happier day by day.

SHRI HEM BARUA: But you also
look very young.

SHRI MORARJI DESAI : I certainly
do. I am thankful for it, but that is the
secret of it, because I believe in being
happy, not bitter and mnot frustrated,
which my hon. friends want to be, and
they went the whole of India to be like
that, Is that the way to improve this
country?

Even granting that the conditions are
not good, is that a proper dose to bg
given to the people, that you cry, cry and
cry and commit suicide? That will not
be the way., I have no quarrel with my
hon. freinds making all the efforts that
they can make to remove this Govern-
ment and give a better Government, but
that is for the people to accept. If the
people do not accept it, it is no fault of
this Government that my hon, friends
are not able to fulfil theu- desires.

Therelore, what has got to be done is
to see what is practical, what can be done
and what cannot be dome. If wishes
were horses, everybody will ride them.
If 1 can improve the conditions of this
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country within a year, I would certainly
do so. I am not a person who is so
minded that I do not want to do any
good. I hope even the worst critics will
not say that. Nor do I want to say that
my hon. friends do not want to do good
to this country or as much good or per-
baps even more good than I may be able
to do. I would grant all that, even then,
is that the way of looking at the budget
that for 20 years nothing has been
done? Then, how have things happen-
ed in this country which have happen-
ed?

I do not want to take the time of the
House by recounting all that has been
done, but when it is said that even in
electricity we have not progressed, have
we not seen that whereas in 1946 hardly
any village had electricity only about
3,600 cities and towns had electricity, to-
day more than 62,000 towns and villages
bave electricity, and one-third of the
population today has electricity? 62,000
villages are not one-third of the villages
because there are 560,000 villages, but
bigger villages involving one-third of the
rural population have got electricity to-
day, but my hon. friends will not recog-
nise it, and they will shake their heads,
because they cannot deny the facts, Has
this happened without doing anything?
Is it bungling that has done it? There-
fore, in this particular matter of making
no progress, I do not think dhat whatever
I say is going to convince hon. members,
because they do mot want to be convinc-
ed. They have only one view that un-
less this Congress Government goes,
there will be no improvement. If that is
their fixed view, I do not call it a con-
viction, which they have made up some-
how or other, but if they want to hug it
to their hearts, let them do so, I have
no quarrel about it, If it gives them that
pleasure, why should 1 grudge that?
But in that way they could pot solve any
problem. Some of my hon. friends have
said that this was a limping budget. The
way they said it was perhaps more limp-
ing than the budget itself. I do not want
to apalyse all that. One hon. Member
said that it was stinking budget. He al-
ways lives in stink. Whatcan I do?
Therefore, he hugs that to himself and

ies that standard to and
he feels that it is stinking, This is not the
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way to offer any criticism which would
be useful for me or for them or for the
country. If there are useful things I can
understand. Take, for instance, deficit
financing. My hon. friend Shri Rama-
murthi said that I had made a breach of
promise. Therefore, he said that I must
resign. Even my respected friend, elderly
friend Kripalaniji said the same thing.
They forget what I said. ...

15 Hrs,

SHRI NAMBIAR : You promised in
the last budget.

SHRI MORARIJI DESAI: Pleasc nave
some patience; if you do not have i,
please learn it.

1 shall read what I said last year so
that you may refresh your memory:

“I am well aware that avoidance of
deficit financing is neither a necessary
nor a sufficient condition for pricc
stability in all circumstances. Over a
period, some expansion in money sup-
ply is necessary to accommodate the
needs of growing production, Never-
theless, in the present circumstances,
it is desirable that Government should
not appropriate any part of the per-
missible limit of monetary expansion.
This will allow a larger expansion of
bank credit to agriculture and indus-
try to facilitate higher production.”

At the end I also said that some restraint
on private credit, particularly for specu-
lative and unproductive purposes will
of course be necessary. But apart from
its psychological impact, the avoidance
of deficit financing by the Government
would place the Reserve Bank and the
banking system in general in a better
position to meet the genuine credit re-
quirements of agricubure and industry,
whether public or private. That is what
I said. 1 never made a blank promise
that there would never be deficit financ-
ing. Of course I do not like deficit financ-
ing; I say that even now; I have not
changed my view. That does not mean
that I have not got to see the conditions
and do what is necessary. I have also
explained why there has
financing in the last 12 months; I have
no quarrel about #. In August last in
- the Rajya Sabha 1 referred to it and said

been deficit -

- party to which he belongs.
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that I shall try my level best to see that
there was no deficit at ¢he end of the
year but I added that I could not gau-
rantee that there would not be any deficit
and that there could be many unknown
circumstances which might arise.

SHRI S. M. BANERJEE: Was it
accepted by the Rajya Sabha Members?

SHRI MORARIJI DESAI: It was not
stated for the acceptance of any Member,
If my hon. friends do not uccept it,
they are welcome to do so. | do not
make wrong statements; I make correct
statements with all honesty and if my
hon. friends do no: believe them, it does
not matter to me. I am careful to sec
that 1 do not make mis-statements. Let
them point ou: any mis-statement; |
shall then certainly accept it and 1 shall
apologise for it or make amends for it
if it is necessary.

But it is no use certainly telling me
that I have done something which is
wrong or dishonest. 1 never did that.
This time, 1 have left a deficit in this
budget, a gap, which is uncovered. Why
have I done so? What was the remedy
open to me to see that this is oot done?
Yes, my hon, friend Shri Masani, as
usual, always goes on, not on any ideo-
logy which he belicves in: 1 do not know
what he believes in, because, once, he
believed in the Congress ideology, |
know, but now he goes quite opposite.
Now he dislikes everything that the Con-
gress does. It is love turned into hatred.
That is how it always happens, and I
do not know who is responsible for that.
But that is what has happened. He says
that no taxes should be levied; no deficit
financing should be there.

SHRI M. R. MASANI (Rajkot): No
more additional taxation.

SHRI MORARIJI DESAI: No more
additional taxation. T am not saying no
tax should be levied absolutely. No-
body could say that, I do not think that
Shri Masani has yet come to that level;
that I know very well. He has too much
intelligence to say that kind of a thing.
But I could not understand all the while
when he said that it is the consumers®
Who are
the other people in other parties?’ Are
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they not consumers ? I cannot under-
stand this,

Then, when he says that he belongs to
the consumers, the ordinary person—
that is what he wanted to say—he also
wants me to exempt Rs. 5,000 dividend
income of anybody. Is that an ordinary
man’s income? I do not know. That is
where it shows what he means. He also
wants me to raise the income-tax exemp-
tion limits. All these are not consistent
at all with what he said. But I saw at
the end—this is what I am saying—
(Interruption),

st dr WY oAmma &7 Fiforw
T |

SHRI MORARIJI DESAI : Well, my
hon. friend develops only horizontally
unfortunately, but he does not allow
things to grow towards the head. He
only grows on, on the sides, and there-
fore he is unable to understand it. What
am [ to do about it? Therefore, I would
only tell him, ‘Physician, please heal
thyself first.” That is what T would say.
Then he will understand it better and
not go on pulting in what he thinks is
humorous. He has ipherited i#t: that I
also know. But after all, there are limits
to it in a serious argument. That is
what one must consider. Otherwise, it
becomes completely out of place, and
then one would call it something else:
I do not want to indulge in those adjec-
tives, It is not the proper way of deal-
ing with this serious matter.

After all. are we able to have such
economies in expenditure, as it is said, so
that we can cover the gap of Rs. 300
crores? This is what I am trying now
to place before the House and my hon.
friend. One may or may not agree.
Qf(er_a.ll. I think I would have full jus-
tification in placing before the hon.
Members what T think is possible. How
is it to be done? It was suggested that
non-Plan expenditure should be cut; that
non-developmental expenditure should
be cut; that defence expenditure should
be cut. These are the three things which
were mentioned.

SHRI M. R. MASANI: And Bokaro.
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SHRI MORARIJL DESAI: And Bo-
karo. These are the four things which
were suggested. Now, take the case of
oon-Plan expenditure. What is non-Plan
expenditure? All expenditure which is
outside the Plan: that is, when the Plan
is done, it goes on for five years and it
is called Plan expenditure; then it be-
comes current cxpenditure, and there-
fore it becomes non-Plan expenditure.
That goes on increasing from Plan to
Plan. How is that to be reduced? If
teachers have becn cngaged, more tea-
chers arc engaged, the earlier teachers
engaged come into current expenditure
and the Plan expenditure will be differ-
ent. Then, what does the non-Plan ex-
penditure include? I have explained it
umptecn times before this hon. House,
not once. and yet it is constantly thrown
at me. After all, defence is in it; police
is in it; education is in it. All these
things are in it. Medical, health, social
welfare activitics—all these become the
non-Plan expenditure when they do not
form part of a Plan. What is there to
be cut in these things ? What is left is
administrative expenditure. In admi-
nistrative expenditure, how much can
one reduce? We have appointed the
Administrative Reforms Commission
and they are going to suggest to us how
best this should bc done. Even then,
the only way to do it is to reduce the
staff by one-third, in which case one-
third of the expenditure would be cut.
Can I take that step today? When
the economy is in that condition, when
unemployment is there, about which
so much complaint is made and right-
ly so, can I put more people in the
unemployment list by taking them out
and putting them on the street? How
is it possible for me to do it? All this
has got to be done in a phased and
proper manner. That we are deter-
mined to do. But it will have to be
done on some pattern. That pattern
will be supplied by the Administrative
Reforms Commission. That will be
attended to as quickly as possible. But
even then it will not be possible to put
out all the people together without
absorbing them.

Another thing is not seen. It is said
that we have made no attempts at
economy. We have constantly made
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attempts at economy, We have achiev-
ed economy to the extent of Rs. 62
crores in 196566 and in 1966-67
Rs. 90 crores. In 1967-68 also, we
have cut down expenditure. All this
is done. But some more staff has got
to be engaged for particular things
which come up in the course of deve-
lopment. It is that which results in
4 per cent annual increase, instead of
17 per cent, which was happening
before. The administrative expendi-
ture is not all on new staff. It is also on
increments and D.A. D.A. has mount-
ed up to Rs. 338 crores per year.
These are areas where one cannot
lessen anything. If it is sought to be
done, my hon, friends themselves will
be not only unhappy about it, but will
be very angry and rightly so. There-
fore, these are not areas where these
things can be done,

An example was cited by Mr. Masani.
It was also pointed out yesterday
that he had forgotten to look at some
figures. He said there is an increase
in the Planning Commission personnel.
It is not true. There is a decrease in
the Planning Commission personnel, If
he had seen all those three figures
properly, he would have known it. I
do not find fault with him. In a hurry
it happens sometimes. The only thing
is it must not be done in a hurry and
with prejudice. This is all the result
of an over-anxiety....

SHRI M. R. MASANI: In the
demands for grants for the Planning
Commission, there is a third obscure
item called “additional staff” last
year. It was not related to the figure
for this year. If the figures are to be
correctly understood, perhaps the
tabulation should be better. There
should be a footnote saying that this
additional staff compensates for certain
other staff which has been discharged.
As you read it, it looks as if the num-
ber of peons and clerks has increased.
Now that he has pointed out that there
is a hidden figure which equates it, I
accept it. But I suggest it should be
better presented in future.

SHRI MORARIJI DESAI: Again the
faukt is Government’s! It is not the
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fault of the hon. member that he did not
take sufficient care. There was addi-
tional staff mentioned there. This year
it is not there, If he had looked at
the figures, he would have seen that
they are absorbed in the permanent
staff.

SHRI M. R. MASANI: It does not
say so.

SHRI MORARIJI DESAI: We are
not in a Montessori class. The people
here are highly intelligent, experienced
pcople and politicians. If they also
require to be treated in the Montessori
method, the work of the Government
will become impossible and I do not
know what sort of budget I will have
to present. The volume of the budget
will grow ten-fold if 1 do it. If I was
asked, I would have told him and 1
would not have mentioned it anywhere.
If there was anything like that, he can
afterwards reproduce it. My only
request to him is, instead of getting
into these mistakes and afterwards
again defending them wrongly. I am
pointing out a better method. The
better method is this and not what he
points out. (Interruption). My hon.
friend will cease to be Mr. Masani if

he does not persist in his mistakes,
that is all I can say.
SHRI M. R. MASANL: Make it

easier for us to understand.

SHRI NAMBIAR: Are we to derive
that ‘Masani’ is equal to ‘mistakes'?

SHRI MORARJI DESAI: My hon.
friend is even worse. I was on the
subject of deficit financing. One has
to look at it in the proper light. What
was I to do in the Budget? Should
I lessen the expenditure in such a man-
ner that the economy goes backwards ?
I could not do that. Should I levy
such taxes as would create worse con-
ditions than they are today? I could
not do that. I have got, therefore, to
keep the economy going. I have got
to see that activity increases. I could
not, therefore, lessen any expenditure,
especially, on continuing  activities.
Therefore, 1 have had to give a certain
size to the Budget. And, if I cannot levy
further taxes and if T cannot have that
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kind of pruning as my hon. friends think
they can, then 1 have got to use
deficit financing there and specially at
a time when prices are falling, If the
prices were not falling and they were
rising, I would have made a super-
human effort, if necessary, to see that
deficit financing is not there. Last time
I was very particular about that
bccause prices were not falling. At
that time they were tising. Therefore,

I did it. 1 have not succeeded in
keeping it up. That is truc. But why?
It is not that expenditures have in-

creased. The expenditures were kept
within limits and they were not ex-
cecded. But the revenues went down
because of several factors, AH of them
were not in our hands. We were also,
as 1 said, carried away by the constant
criticism that we were under-estimat-
ing our revenues. So the Ministry
perhaps became so sensitive about it
and estimated in a manner they thought
was exact and estimated properly, but
which turned out to be an over-
-estimate because they thought there
will be recovery but there was not that
amount of recovery in the
activity on account of several factors.
That is why revenues went down. And,
if some foreign loans were not utilised
that also deteriorated the revenues. In
this manner we had to reconcile our-
sclves to a deficit of about Rs. 300
crores.

But it has not raised prices. They
must have seen that prices are going
down, not because of any great strata-
gem which I have employed, I must
admit, but because of the season that
has taken place. The season has given
us good crops. 1 would not call that
bumper crops or abnormal crops.
They are just normal crops because in
some arcas there are bumper crops,
in some areas there are less than
normal crops and, therefore, on the
whole, one can say it is a normal year
-and a normal production. Because of
‘of that the prices are going down.

When prices go up they say the
prices must go down. When prices go
down several hon. Members begin to
say that prices must go up. In this
‘very debate I have heard the two con-
wradictory things, It so happens that if
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the prices are at very high level then
that should be taken as the minimum
and we should keep it at that level and
go ahead, Now the prices in the open
market are something which are much
higher than the procurement prices.
The procurement prices are high
cnough, they are not low. When they
want that market prices should be
maintained, they have to go dowa to
the procurement prices. I1f they go
below the procurement prices all
foodgrains that are therc available we
will certainly buy up. In that connec-
tion it is asked, have you got enough
godowns, warehouses and  storing
capacity. 1 have gone into the figures
and I have come to the conclusion on

the basis of which I can assure the
House that there is a capacity of 5.6
million tonnes of storing capacity to-

day. It is true that this capacity is not
fairly and cvenly distributed. We have
got, therefore, to create more capacity
in some areas where it is not there.
But it is there. Therefore, if we are
planning to have 3 million tons of
buffer stock it is not without having
that kind of capacity. Therefore, my
hon. friends ought to give us some
credit for these things and not merely
say that everything that is done by this
government is wrong. Well, they can
say so. They are welcome to do so.
But if their intention is to improve us,
then that intention will not be carried
out. If their intention is not to help
us, that also will not happen because
they get removed by making this false
propaganda, You will see what is
happening in several States. So, this is
not the way to do it. If we have done
something wrong, they should put it
forward and educate the public about
it But when we have not done any-
thing wrong, if the public are going to
be misled, then certainly it will recoil
against them and not against us, I
do not welcome this kind of help to us,
because it is ultimately a loss to the
country. We want that the country
should develop in a proper manner
and everybody should be strong and
everybody should be effective. It s,
therefore, that I do not welcome this
kind of attitude. But it is, of course,
for my hon. friends to keep whatever

attitude they want to keep.
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SHRI S. M. BANERJEE: Will he
resign next year?

SHRI MORARIJI DESAI: If by my
resigning the country will benefit and he
will benefit, I will certainly consider
that proposition. But do they know
only onc thing: resign, resign, resign?
Has my hon. friend ever thought of
resigning from anything even though
he has gone wrong on many things that
be has said ? But, it again is there for
other people and not for himseclf.
Here he has a different language; out-
side he is very sweet.

SHRI NAMBIAR: It is
humble rcquest, he says.

SHRI MORARIJI DESAI: Then 1
come to agriculture, which is the most
important subject. The food policy is
also referred to here and my hon.
friend, Shri Masani, asked us to sec
that all restrictions on zones go. This
is constantly under examination. This
also is not a matter where one can lay
down as a fetish that only this should
be done and not that. Therefore, wc
are trying to do what is profitable for
the society as a whole,

only a

Even my hon. friend suggested that
we should not give up all rationing,
we should provide rationing to some
people. Now let us examine that pro-
position. He said: provide rationing
to all those who are not paying income-
tax. Has he realised what that number
will be? The people who pay income-
tax in this country are only about 2.5
million and the number of people in
this country is more than 500 million.
Now, if you take 2.5 million peoplc
as income-tax payers, taking into
account their families, such population
will come to 7 million to 8 million.

SHRI M. R, MASANI: 1 had also
said that those who own land should be
excluded.

SHRI MORARIJI DESAI: All right.
Do that. The argument once made by
several hon. Members was that 27
crores of people in this country have
only an income of three snnas. Now
1 believe they have to be included,
according to my hon. friend. Has he
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considered the cost of that kind of
subsidy ? What will it mean? So far
our rationing has covered only 10 to
12 per cent of the population. Does
he know how much it has cost us? That
has cost us a subsidy of Rs. 106 crores.
If we are to supply to 27 crores of
people food at subsidised rates, it may
go up to Rs, 1.000 crores; or even more
than that. Who is going to bear it
and how can it be done? Not only
that. Hc says that there should be no
procurement. How is one going todo
it without procurement? Buying from
the open market? That means that
prices must go on rising, government
must go on losing. And then taxing
whom? I can tax only my hon. friends
opposite, not those who are sitting on
the other side, because they do not
have anything whercas thesc people
have everything.

SHRI PILOO MODY: The taxation
system is faulty.

SHRI MORARII DESAI: Perhaps,
he thought I was going to refer to this.
Therefore. he is sitting in that corner.
I must say that it is a brilliant antici-
pation. Therefore, this is apain a
suggestion which is not practicable,

In the matter of agriculture, it is
said we have neglected agriculture
from the very beginning. This again is
not correct. We have spent on agricul-
ture and programmes which help agri-
cultural development Rs. 4602 crores
in three Plans plus these two years.
This is an outlay on agriculture, co-
operation, irrigation and flood control
Besides that, the expenditure on elec-
tricity also has bencfited and the rural
population also to a very great deal
That expenditure is Rs. 3500 crores in
these three Plans. Therefore to  say
that agriculture has been necglected is
not a correct thing at all.

SHRI PILOO MODY: What is the
percentage?

SHRI MORARIIT DESATI:
age of what?

SHRI PILOO MODY: Of expendi-
ture.

Percent-
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SHRI MORARIJI DESAl: At any
rate, in this year, the expenditure on
agriculture is larger than the expendi-
ture on industry. That is all I can
say.

ot v ¥AE g (FrwEa) ¢
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_ SHRI LOBO PRABHU (Udipi) : It
is Rs. 43 crores.

SHRI MORARJI DESAI: My hon.
friend is considering only Government
of lodia’s spending and he does not
tuke into account the States’ spending
at all.  After all, the States’ spending
18 4 major spending on agriculturc. It
is not the Government of India’s direct
spending which is  the spending on
agriculture because agriculture is a State
subject. Whatever the Government of
India docs is in order to  supplement
the efforts of the States and that is
what ought to be understood. This is
how it is done.

Then. it is said that if PL 480 im-

port is stopped, agriculture would
go up immediately. This is a univer-

sal thing in many scctions, both on
this and that side......

AN HON., MEMBER: That side
also,

SHRI MORARIJI DESAI: This is
universal.

. SHRI NAMBIAR: You stop PL 480
imports and experiment it.

SHRI MORARIJI DESAI: All intel-
ligent people work in the same manner
as it is said in this particular matter.
Let us see this. Did we import PL 480
foodgrains in order to increase our
resources ? This is entirely a wrong and
tar-fetched allegation by anybody. We
had tried to stop PL 480 imports about
4 or 5 ycars ago. But then the sea-
sons began to go bad and we had got
to import from outside if the people
were to live. That has, of course,
certainly, incidentally, given more
resources also. But it is not for
resources that we are doing it. Why
are we trying to be self-sufficient as soon
as possible ? It is because we want to see
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that we are not dependent on anybody
for food. To say that, because of that,
we are going on begging, I think, is a
very cheap way of abusing this Gov-
ernment and a very bad way of deni-
grating the sclf-respect of this country.
There is no question of begging from
anybody. If they do not give us, we
are not going to starve or die. But if
we can do it and keep our people more
comfortably than otherwise, then, cer-
tainly, therc is nothing wrong in tak-
ing the help when it is given to us.
Well, we have taken the help in  that
spirit and in no other spirit. If PL
480 funds had not come. what would
have happened last year and the year
before last. We would not have been
able to feed a lot of our population
which was without any foodgrains in
U.P.. in Bihar, in Gujarat. in Rajas-
than and in other parts of the country.
All this would not have happened if
we had not got PL 480 on that scale
on which we got it. If we want to
import this year, we do not want to
import for any other purposec but to
build a buffer stock. We might pro-
duce or it is likely that we will have 95
million tonnes of food. That is quite
true. But 95 million tonnes will not
all be used for this purpose. A part
will be required for seed; a part for
animal feed. Then, 2 or 3 million
tonnes will also go into the pipekine
because when the year is better, people
will keep also some stocks. You can-
not avoid it. AIll this will leave not
more than 80 million tonnes of food for
consumption. If that is so, we do re-
quire some food specially when we
want to build a huffer stock of about
3 million tonnes and it is, therefore,
that we want to import the foodgrains
from outside.

It is not as if we have had only PL
480 food in this country from outside.
We have also purchased from outside
grain worth Rs. 180 crores in foreign
exchange. We had got to do this
because without that we would not
have got even the PL 480 food to
the extent we got. These are things
which are necessary and it is from that
point of view that this ought to be
judged. Agriculture has been benefited
by this and not deteriorating on
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account of it because agriculturists could
not have been maintained without this
kind of thing. That has got to be
looked at in the proper perspective.
That money also has been utilised
for the purposes of agriculture and
for seeing that agricultural development
is going on. It is in this way that this
ought to be looked at. If it is looked
at by that way, I am quite sure that
there will be a proper assessment of
what is being done and not merely
utilised as an argument against the
‘Government, right or wrong, because
that will not help matters, We do
want to see that agricultural produc-
tion goes up and that we become self-
sufficient as quickly as it is possible
to do. It is our hope that within three
years, or at the most four years, we
will become completely self-sufficient, and
will even have a little surplus because
the way in which the progress is going
on and the way the results are now
being utilised of all the efforts that were
made during the last fifteen years and
which are now coming to fruition,
give us this hope and we are producing
more....
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If my bon. friends want to ask me
anything, they can certainly ask me
and I will supply them, but they should
not expect that I should carry the
figures in my head. They do not want
to carry any figures; no figures are
useful to them and, therefore, they
‘have not to carry them. [ cannot give
them any figures at a moment's notice
without having to verify them. If
they ask me, 1 can certainly give them.
~ SHRI S. M. BANERJEE: We are un-
able to maintain the figure with this
‘budget.

SHRI MORARIJI DESAI: I do not
know why my hon. friend wants to
have a figure for himself. I did not
know that he wanted to go again into
the matrimonial market.
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There is another thing which has
been a perennial source of criticism,
and this is the arrears of income-tax
revenue. The income-tax arrears of
revenue at the end of March, 1967,
were about Rs. 547 crores, and at the
end of January, they have come down
to about Rs, 380 crores. The others
have been recovered. Out of these
Rs. 380 crores, more than a hundred
crores of rupees are such as cannot be
recovered for one reason or the other;
some amount has to be written off
because people are not here or have
gone into liquidation or have gone bank-
rupt. There are some tax demands—
they are not arrears—, thcre are some
which are in dispute, there are some
which are pending appeals. and in
that manner, out of Rs. 380 crores,
about Rs. 273 crores or so are for
recovery for which processes have
been issued to the States, and some,
directly by Government of India itself,
and I am quite sure that these will be
recovered as soon as possible, We are
getting at it and getting at it as best
as we can. Next year T am quite
sure that this kind of a picture will
not be there. But it has to be under-
stood that all do not become arrears.
If there are tax demands income-tax
assessments which are in  appeal and
if they are not to be recovered, they
cannot be called arrears, but somehow
or other, the figures as they have
been shown have included all these
figures in the past and, therefore, this
thing has also come in. It is the fault
of my Ministry; I do agree there. 1
do not say that all the fault lies with
my hon. friends. The fault with my
hon. friends lies in this that they are
not prepared to hear the explanations
which are given from year to year and
they repeat the same things from time
to time without being wiser by any
efforts that are made to do so. They
are not expected. .(Interruptions)

SHRI NAMBIAR: We do not want
explanations. We want the money to be
realised and our exchequer to be filled
with money.

SHRI MORARIJI DESAL 1 rec!uin’:
it even more than what my ho_n. friend
does. I thought, my hon. friend had
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no relation to money, but he still
thinks that money should be hugged
to.

SHRI NAMBIAR: Postage on in-
land letters and letters can be saved.
These could have been excluded.

SHRI MORARIJI DESAI: The pub-
lic sector undertakings have always
come under fire. 1 do agree that the
public sector undertakings have not
shown profits as expected and that
there is a good deal of scope for im-
provement in the management of these
undertakings. That has been also
accepted. We are lengaged presently
in considering the measures that will
put them on a better footing and make
them more profitable. .. (I/nrerruptions)
My hon. friend may scoff at Mr.
Malviya, but judging by results—why
are you wanting to judge it mow?....
{Interruptions) My hon. friend does
not want to become a good manager
because he runs some mill.

SHRI S. K. TAPURIAH (Pali): His
integrity has been doubted by this
House itself.

SHRI MORARJI DESAI: That is no
ground.

SHRI PILOO MODY : This is the
sort of mistakes which we would like
you to admit,

SHRI MORARIJI DESAI : But these
public sector undertakings, therefore,
are being attended to and whatever
changes are required in the matter of
making changes in the management or
in marketing assessments or marketing
arrangements—all these things are being
looked into and, therefore, as I said ear-
lier, as soon as we are able to come to
conclusions in this matter which should
be effective, we shall certainly put them
before this hon. House at the earliest
opportunity, as soon as we are able to
do this.

1 agree with my hon. friend Shri
Vajpayee that the controversy about
public sector undertakings and private
sector is not a very healthy controversy
at all. It is not good for those who are
advocates of private sector to abuse
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public undertakings all the while, At
the same time, it is not also good for
those who are for the public sector to
abuse all the while those who are in the
private sector. This is not a healthy
thing at all...(Interruptions). 1 under-
stand my hon. friends’ competence be-
cause they do not believe in any private
sector. Therefore, they will certainly
go against them.

SHRI PILOO MODY : The contro-
versy is not between public sector and
private sector. It is between profit-mak-
ing and no profit-making.

SHRI MORARII DESAI ; Sir, I am
not the only person who understands
the Communists. I am one of the few
persons who understand them thoroughly
and that is their grievance.. (Interrup-
tions),

Sir, the question of Bokaro was raised.
The Bokaro scheme has been accepted
three years ago. It is now being imple-
mented since last year. Last year Rs, 65
crores were spent on it and if this ex-
penditure is not to become infructuous,
we have got to see that it is put up as
early as possible. Even then, we are not
putting all the money into it as required
or as we can do within 3 years or 2
years. Like that it might take 4 or 5
vears to come to fruition. We camnot
say that there will be no expenditure on
Bokaro to-day. Whatever may be the
opinion about it, whether it is a useful
thing or not a useful thing, it is a fact
that has come into effect.

I do not agree with my friends when
they say that the schemes of manufac-
ture of steel which have been undertaken
by this Government have been wrongly
undertaken.

AN HON. MEMBER : No.

SHRI MORARIJI DESAI: It is true
that we have got to give the highest
priority to agriculture which we are
giving, But in order to see that agricul-
ture also improves, industries also have
to go up and if industries do not go up,
there will not be any advancement in
agriculture too. If fertilisers have to be
made here, if electricity has to be ex-
panded far more quickly than we are
able to do to-day, then we have to
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manufacture all these things here. If we
want to do that, the metals that are
required for their manufacture, have
got to be made here. And how much are
we making 7 Compared to the advanc-
ed ' countries the production that we are
making is very small and we will have
to go on cxpanding it. But if we do
not make a base like this, later on, I
think, we will have to suffer far more
and repent at leisure afterwards. So it
is better to hear some of the criticisms
and abuses, but not to make such kinds
of blunders that they want us to make.
It is, therefore, necessary that these
things should go on.

SHRI J. B. KRIPALANI (Guna) :
Does the Finance Minister know that
50% of the capacity of the already
existing plants is unused ?

SHRI MORARIJI DESAI : My hon.
friend, an elder, is mistaken in his state-
ment of 50 per cent. It may be in some
sectors, in some plants, but not generally.
My bon. friend should know that there
are some areas where there is full pro-
duction and even over-production, There
may not be large areas, but there are
areas. It is not true that 50 per cent
is vacant generally on the whole. That
is absolutely mnot true.

SHRI J. B. KRIPALANI ; I am talk-
ing only of steel.

SHRI MORARIJI DESAI: In steel

also it is only in the last two or three
years.

SHRI J. B, KRIPALANI ; It is all
Government's figures.

SHRI MORARIJI DESAI: It is not
quite truc, because recession certainly
had madec this kind of a thing; recession
has comc in because of several factors
which I have mentioned. (Interruption).
My hon. friend can say what he likes.
I am also entitled to give figures if my
hon. friend is entitled to give figures.

AN HON. MEMBER : You may ask
Shri Channa Reddy. He will give you
the figures.

SHRI MORARJI DESAI: His
Ministry is going to come for discussion
when this can be pointed out to him,
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and you may also tell him that at that
time. Figures can be given at that time.
But does my hon. friend know that we
have got to import steel even today, be-
causc we are not making all the steel
that we require.

SHRI J. B. KRIPALANI: We are
also exporting.
SHRI MORARJI DESAI: We are

exporting some and Wwe are importing
also more, That also has to be seen.

SHRI PILOO MODY: There is
difference between steel and steel.

SHRI MORARIJI DESAI: I don't
know whether my hon. friend knows
that industry and how that industry is
to be worked. If he had known what
exports and imports mean, I am quite
sure that this sort of an argument will
not be made. There is always necessity
of exporting something and importing
something. That will remain even when
we become self-sufficient in many things
and we do not require any aid from out-
side. We will have to import things
from outside, but we will bave to export
more through which we will pay them.
But it is necessary to remember that we
cannot be self-sufficient in cverything.
It is not wise to do so. It is a philo~
sophy in which one can believe, but not
so in the modern world. There are
bound to be some areas in which you
have got to import something from out-
side.

SHRI PILOO MODY : We would like
to know this ‘Tor information. As
Acharyaji has said, when three of our
public scctor steel plants are operating
at only half capacity how can you
justify spending Rs. 109 crores in put-
ting up a steel mill in the same year?

SHRI MORARIJI DESAI : When this
is put in, the extra steel will be available
after four or five years. Till then we will
he far short of steel; because this is a
developing econdmy where more and
more is being consumed. That is what
happens with cement. That is what
happens with steel. That is what happens
with aluminium. At any rate Acharyaji
can say one thing, but why has my hon.
friend Shri Piloo Mody to say like that
—only because he is sitting nearby ?
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SHRI PILOO MODY : You won't sit
next to me, what can I do?

SHRI MORARIJI DESAI: I know
what will be the result if I sit near you.

SHRI PILOO MODY : If you want
to sit next to me, first you have to start
drinking. Then we could sit together
and 1 would not take Acharya’s side,

SHR1 MORARIJI DESAI : Where do
I grudge your sitting near Acharya?
I hope you improve by his company.

SHRI RAM SEWAK YADAV: He
has already improved. You want much
more improvement.

SHRI MORARIJI DESAI: He is
beyond improvement now.
SHRI HEM BARUA : Shri Piloo

Mody has made a very good suggestlon.

SHRI MORARJI DESAI : Then, Sir,
in the matter of private sector, it is said
that we are giving them more facilities
and this is a budget which is taking
notice of only the private sector. There,
what have we done ? We have certainly
given them certain concessions, but
those concessions are very vital if the
cconomy is 10 be activated and if more
production is (o take place and recession
is to be fought successfully, and I think
it is being done. When people say that
it has no effect, I think that they are
very much mistaken. Already I think
that production is increasing in various
fields. Even the textile production is
going up.

SHRI S. K. TAPURIAH : Stocks are
also rising.

SHRI MORARIJI DESAI : Stocks are
not rising. This again is wrong talk.
Stocks are not what had accumulated
seven years ago; on the contrary they
are not also three months’ stocks. They
are the usual stocks which are there.

SHRI S. K. TAPURIAH : 2{ months’
stocks are there.

SHRI MORARIJI DESAI : It may be
of some inefficient units’ and it is better
that those inefficient units go out; we
will put better units, That is what we
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will do. But it is not my unit that I
can scrap. It is for the owner to scrap
it. How am I to scrap it?

SHRI S. M. BANERJEE :
ovCer.

Take it

SHRI NAMBIAR : 15 textile mills in

Coimbatore are threatened to be closed
down, '

SHRI MORARIJI DESAI:
would not close down.

They

SHRI NAMBIAR : Let him give an
assurance like that.

AN HON. MEMBER ; This is not an
assurance but only a suggestion.

SHRI MORARIJI DESAI ; Then, it is
said that the Centre-State relations are
not proper or that we are not helping
the States as we should help them., We
have appointed now a Finance Commis-
sion, namely the Fifth Finance Commis-
sion, and T am quite sure that the
Finance Commission will give all facts
and figures and their suggestions which
I hope will lay this controversy at rest
for future. But even today what have
we not done which we could have
done? And what have we not given
which we could give ? Whatever have
bezn our assets here, we do not say that
these assets belong to the Centre and
not to cverybody. What is the Centre ?
Centre means the whole of India, and
all the States togethcer mean the whole
of India. The Centre lives in the States;
the States will also be all right if the
Centre is all right; the Centre will be all
right if the States are all right, It is
this philosophy which we have always
believed in. We have not believed in any
other philosophy.

If it is said that we are bencfiting the
Congress States more and the non-Con-
gress States less. T should like to be
pointed out one figure in one matter
where we have made this discrimination
and we shall pay any penalty that they
want us to pay...

SHRI KANWAR LAL GUPTA
(Declhi Sadar) : What about Delhi?

SHRI MORARII DESAI: Yes, even
in regard to Delhi, let them point it out.
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1 think Delhi also has been given more
than it deserves. Therefore, let him not
try to say that. Because it is the capital
here, if he thinks that they should get
more and they can put up more and
more agitations so that more and more
could be had, then I am afraid that is
not possible...

SHRI S. KUNDU (Balasore) : Delhi
is not a State, and also, Delhi does not
represent India.

SHRI MORARIJI DESAI : Therefore,
in the matter of Centre-State relations,
it is some of the States which may not
have behaved fairly with the Centre. But
I am prepared to take up any challenge
in which anybody can point out and
prove to any impartial authority that the
Centre has not been impartial in their
dealing with all the States, or that they
have not been as liberal as they could
be.

The deficit has been cited by some of
the States and especially by my hon.
friend the Chief Minister of Madras,
as hurting the States. How does it hurt
the States ? If I do not have Rs. 290
crores I shall not be able to give them
Rs. 695 crores; Rs. 290 crores will go
from the grants to them then. How am
1 to give them if I do not have it? As
a matter of fact, much of this deficit
financing is also due to the fact that they
have drawn overdrafts in the past. Of
course, we must help them, and we are
ready to help them. Therefore, they are
there. But there is no question of any
overdrafts for anybody in the future.
That will shatter the economy more
than anything else.

The only argument advanced was in
regard to the grant of dearness allowance
to the States for their employees. But
the States are autonomous, and if they
are autonomous, their staff are also
autonomous and they keep them for
their own purposes and their own work,
and if they are not to pay for them, who
is to pay for them ? If they do mnot pay
for them and we pay for them, then we
shall certainly have a voice in that, and
tbatwi.llnntbeahea.lthysmeofaﬁa.irs
for anybedy. We cannot go on doing
things like that.
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SHRI NAMBIAR : He is respoasible
for the price increase.

SHRI MORARIJI DESAI : They must
look after them. I am not the only per-
son responsible for it; my hon. friend
is even more responsible for it, because
the present conditions, as some hon.
Members have said, are not due to the
bungling of this Government. Le: us
examine all the causes and find out what
they are due to. 1 do not say that this
Government has made no faults. Can
my hon. friend opposite say that the
Government in his State has made no
faults 7

SHRI NAMBIAR : No. not at all.

SHRI MORARIJI DESAI: A person
who claims perfection is the most stupid
person on earth, because it only means
that he does not want to be wiser. Who
can claim that he knows everything ?

I would even ask him : can he claim
that he has made no wrong expenditure
in his own house? Sometimes it must
have been done. Does he not waste the
food that he eats ? If he did not waste
the food that he eats, why should he
have to use other places? I do not do
that :

SHRI PILOO MODY : The only mis-
take he made is the bottle of whisky
he bought.

SHRI MORARJI DESALI : There, my
hon, friend is in company with Mr.
Piloo Mody. That is his only fault.

SHRI PILOO MODY : I have been
making mistakes all my life.

SHRI MORARIJI DESAI : I am glad
you accept it, but I hope you will re-
member it in future before telling me.

Let us come to the taxation that has
been levied.

St Es g @ 3§ ?

SHRI MORARJI DESAI : No. What
is the philosophy behind this? That
ought to be understood. Is it merely to
levy more taxes that this is done ? That
is not the idea with which these rates
are increased. The Posts and Telegraphs
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Departments have been incurring losses
for the last few years,

SHRI KANWAR LAL GUPTA : On
account of inefficiency.

SHRI MORARJI DESAI : I am com-
ing to that too. How js that to be re-
medied ? There are two ways of doing
it. One is the way of cutting down ex-
penditure and so making both ends meet.
The other way is to see that the rates
are properly adjusted so that there is no
loss. We do not consider these under-
takings as those which should give us
profits. We¢ want them only to pay for
themselves. Otherwise, even efficiency
will not be considered. I do not say
that it is working as efficiently as it
should. Whose fault is it? Who starts
those labour people who do not work,
who do not do many of these things?
Overtime is sought. Who is responsible
for that? 1 hope my hon. friends help
me in cutting down overtime, by cutting
down the large amount of medical ex-
penses which they have incurred. I am
quite sure when these things are men-
tioned, my hon. friends will go at my
throat and say; What are you doing?
Give them more.”  Therefore let us
take a lesson. If you help me in cutting
down expenditure, I will certainly re-
duce the rates, that I am prepared to do,
because we do not want to earn any
money out of this, we only want that
they should pay their own way. There-
fore. let us sit down and sec that the
whole thing becomes efficient, that expen-
ditures are cut down, and rates are also
cut down. The increase has been made
only just to cover the losses, not even
fully, There is still some loss which will
be met by telephones or some other
activities. The whole loss is not made
up by the rise in rates at all, both tele-
graph and postal rates. After all, the
rates elsewhere are higher in many
places, except in one or two small
places. ’

SHRI NAMBIAR : You said let us sit
down. We accept, but meantime do not
incrcase the rates,

SHRI MORARJI DESAI : Certainly
after this. My hon. friends will be in a
better frame of mind if it is there.
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Otherwise, they will ask for increased
dearness allowance, Therefore, unless
that is done, I cannot accept the posi-
tion.

it RATET T - T AAT AEEd
9 A« % faum v & fag ®1 o%
qffamizdt FAT27 & fav dmz
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SHRI MORARIJI DESAI : I have the
greatest respect for parliamentary com-
mittees, but parliamentary committees
cannot run the Govermment. Govern-
ment has to be run by the executive, and
parliamentary committees can certainly
help in that.

SHRI LOBO PRABHU ; On a point
of clarification. The Tyagi Committee
report is incomplete. The proposals
made in it are conditional in economy,
that is clearly stated. You have accepted
the proposals for increase but you have
not considered or waited for their pro-
posals for economy.

SHRI MORARIJI DESAI: I know
what the attitude of my hon. friends will
be when the economy proposals come.

SHRI LOBO PRABHU : Not mine.

SHRI MORARJI DESAI : After all,
T have got to consider all my friends
opposite, not only ome section. There-
fore, let us all sit down on some matters
which are national. After all, let us
consider even the postal rates, Is it going
against the poor only? 75 per cent of
the people are illiterate today. When
figures speak to their disadvantage, my
lion. friends do nmot want figures.......
(Interruptions.)

AN HON. MEMBER : It is the re-
cord of the Congress,

SHRI MORARJI DESAI: It is not
the record of the Congress or non-Con-
gress. It is not Government which
teaches everybody. My hon. friends who
wax eloquent also have a share i it
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Have they gone to the agriculturists to
help them take advantage of the new
machinery ? After all Government can-
mot do all these things; it is the pcople
who have to do it. If the Government did
not do its part, you can find fault with
the Government. It is no use saying
that the Government should cducate
everybody and my hon. friends have no
responsibility at all in the matter, Adult
education is the responsibility of all of
us, not merely that of Government. My
hon. friends should co-operate in this
matter. Whosoever may be at fault, it
is true that 75 per cent of our peoplc
are illiterate and only 25 per cent have
become literate. It is only the poor who
are illiterate; those who are well to do
are not illiterate. Therefore, out of this
75 per cent, how many would write
letters.

SHRI S. K, TAPURIAH : My ser-
vant writes four post cards a month,

SHRI MORARIJI DESAI: Becausc
he is his servant. His servant does not
live in the village. My hon. friend’s ser-
vant has got all the habits of his master.
He must be taking post cards from him;
it is very natural. Why should he not
do it; he should enable him to do that.
My hon. friend is very keen on post-
cards because it is the business people
who use these post cards for advertisc-
ments and for other purposes. The
number of postcards used by poor
people is very small. 1 have rececived
representations from the busimess people

saying that their costs will go up......
(Interruptions.)
SHRI KAMALNAYAN BAJAT:

That is allowed in income-tax under
expenses; we are not worried about it.
SHRI MORARIJI DESAI : I shall say
that you got worried. If your arms are
long, my arms are longer. Do not for-
get.  Still things are coming to me and
we shall see to it properly; we shall see
that you do not escape these things.
Therefore, this will be done.
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SHRI MORARIJI DESAI : The rise
in postal rates is not, therefore, harsh or
hard and it has been done for recasons
of efficiency and not merely for increas-
ing revenue. Otherwise it will not be
possible to expand the postal services to
all people. We have got to extend the
postal services and give the telegraph
services also to all people. My hon.
friends who can afford to pay should
pay for the other pcople. That is how
we are going to extend the services.

16 HRs.

Tt is argued that 1 have levied duty
on chocolates and peppermints which
are meant for the children. Whose
children ? Childhen of the rich, not of
the poor. They have not to pay; it is
the father who pays. And I am quite
sure that the children will not be denied
these things. Do poor children eat
peppermints and chocolates and other
things ? Then, it is not that the confec-
tionery items produced by small shop-
keepers are being charged. It is only
those items which are made in factorics
which are going to be charged and not
items manufactured in small shops.
Thercfore, all this talk about these
taxes being heavy, and then again to say
that we must have a massive mobilisa-
tion of resources—] do not know from
whom—are two things. Two things
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are said : black money is one and the
rich people being taxed is another thing.
We are taking from the rich people
as much as we can today.
I do not think if you increase it you
will get more and more return; you will
get less and less return if you go on
increasing it because things will go down
and will not improve. It is mo use
trying to say that all the industries which
are in private hands are no good for the
country. They do also a lot of good
to the country. They may do it with
a profit motive, but they do give em-
ployment to the people. They are also
a measure by which the industrial ac-
tivities are judged. We can take money
from them, and we are taking money
from them. A man who earns Rs. 20
lakhs pays very nearly Rs, 17 lakhs to
Government today; and wealth tax goes
extra; gift tax goes extra. All this is
paid. If I have levied a tax on re-
frigerators, who is going to pay for
them ? It is these people who will pay
for them, Therefore, this time the taxes
that are levied are not going only on thc
poor people. It is very little on the
poor people. Some postal rates will go
up; certainly 1 cannot deny that. But
that is not done for that purpose, These
things have had to be rationalised and
therefore it has been done.

The task of the Finance Minister is
never easy and it is never going to be
easy at any time and under any circum-
stances; and the budget is going (o be
found fault with by somebody or the
other.... (Interruption)

SHRI HUKAM CHAND KACH-
WAI (Ujjain) : Beedi, tambako.

SHRI MORARIJI DESAI: On the
question of heedi I do not know why my
hon. 'friend is so fond of beedies. I do
not know whether he is very fond of it
himself or not, or whether his voters
are fond of it. But he seems to be very
exercised over heedies. It is not that
:‘{eedfes are going to be far more expen-
sive than cigarettes or cigars. Ciga-
rettes and cigar already bear a very
heavy taxation which beedies do not to
that extent. Tt is therefore a tax which
the beedi-consumers wil pay; one paise
more for every hundred beedies. That
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is all the tax that is levied now. Those
people who are paying heavier tax will
pay in addition. Therefore, it is mot as
if one is completely twitting Shri Pillo
Mody, Shri Kachwai and myself all in
the same manner. It is not a correct
thing.

SHRI PILOO MODY : 1 object to
my name being mentioned.

SHRI MORARJ] DESAI: My good
friend does not give me his own instance.
Otherwise it is still better. But that
was not done. Hec only referred to me.
I think he would have been a more
proper representative than myself,

I hope, therefore, that the budget pro-
posals will be viewed in this light, There
will be further discussion on this, and
there will be further opportunities for
me to deal with some of the other points
that have come to uvs. I do not want
to take more time of the House today
and it is not possible for me to deal with
all the criticisms. But let me assure my
hon. friends that just as I have been pro-
fited by the criticisms last year, I will be
profited also by the criticism next year
if I am here.

Thank you,

SHRI NAMBIAR : What about the
concession about the postal rates ?

MR. DEPUTY-SPEAKER : No ques-
tions pleasc. We have to take up pri-
vate Members’ business,

SHRI NAMBIAR : He must promise
some concessions. (Interruption)

*DEMANDS FOR GRANTS ON
ACCOUNT, 1968-69

MR. DEPUTY-SPEAKER: No
questions, If I permit you one question,
there would be several others rising, I
will now put the motion to the wvote:
The question is :

“That the respective sums not ex-
ceeding the amounts shown in the
third column of the order paper, be
granted to the President, on account,
for or towards defraying the charges

*Moved with the recommendation of

the President.
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[Mr. Deputy-Speaker]

during the year ending on the 31st
day of March, 1969, in respect of the
heads of demands entered in the se-
cond column thereof against Demands
Nos. 1 to 136"

The motion was adopted.

[The motions for Demands for Grants
(On Account) which were adopted by
the Lok Sabha are reproduced below
—Ed.]

DEeMAND No. 1—Ministry of Commerce

“That a sum mnot exceeding
Rs. 7,78,000 be granted to the Presi-
dent. on account, 'for or
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Ministry of Commerce’.”

Demanp No. 2—Foreign Trade

“That a sum not exceeding
Rs, 13,83,33,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Foreign Trade".”

DemManD No. 3—Other Revenue Expen-
diture of the Ministry of Commerce

“That a sum not exceeding
Rs. 3,38,04,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Revenue Expendi-
ture of the Ministry of Commerce'’.”

DEMAND No, 4—Ministry of Defence

“That a sum not exceeding
Rs, 14,71,000 be granted to the Presi-
dent, on account, ‘for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Ministry of Defence'.”

DeMAND No, 5—Defence Services—
Effective
“That a sum not exceeding

Rs. 1,52,50,67,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Defence Services—Effec-
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tive of which Rs. 1,18,11,57,000 shall be
for Army including Defence Production,
Rs. 63693,000 for Navy and
Rs. 28,02,17,000 for Air Force'.”

DeEManD No,
Non-effective

“That a sum not exceeding
Rs. 4,70,83,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Defence Services—Non-

effective’.

6—Defence Services—

DEeMAND No. 7—Ministry of Education

“That a sum not exceeding
Rs. 16,27,000 be granted o the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Ministry of Education".”

DEMAND No. 8—Education

“That a sum not exceeding
Rs. 9,51,69,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Education’.”

DeMAND No. 9—aArchaeology

“That a sum not exceeding
Rs, 22,89,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Archaeology’."

DeMAND No. 10—Survey of India

“That a sum not exceeding
Rs, 89,74,000 be granted to the Presi-
dent, on account, ‘for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Survey of India".”

DeMAND No. 11—Grants to Council of
Scienrific and Industrial Research

“That a sum not exceeding
Rs. 3,18,42,000 be granted to the Presi-
dent, omn account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
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in respect of ‘Grants to Council of
Scientific and Industrial Research'.”

DeManD No, 12—Other Revenue La-
penditure of the Ministry of Edu=
cation.

“That a sum ~ not exceeding
Rs. 59,14,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Revenuc Expendi-

[R1]

ture of the Ministry of Education’.

DeMAND No. 13—External Afairs.

“That a sum not exceeding
Rs. 2,98,86,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘External Affairs’.”

Demanp No. 14—Other Revenue Ex-
penditure of the Ministry of External
Affairs.

“That a sum not exceeding
Rs, 3,34,22,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Revenue Expendi-
ture of the Ministry of External Af-
fairs".”

Demanp No. 15—Ministry of [Finance.

“That a sum not exceeding
Rs, 46,44,000 be granted to the Presi-
dent, om account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
‘in respect of ‘Ministry of Finance'."

DeMAND No, 16—Customs.

“That a sum not exceeding
Rs. 1,15,33,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
‘in respect of ‘Customs’.”

‘DEMAND No. 17—Union Excise Duties
“That a sum mot exceeding

Rs, 2,69,65,000 be granted do the Presi-
-dent, on account, ‘for or towards

PHALGUNA 24, 1889 (SAKA)

1968-69 820

defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Union Excise Duties’.”

DeEmManND No. 18—Taxes on Income in-
cluding Corporation tax, elc.

“That a sum mnot exceeding
Rs. 2,15,80,000 ba granted to the Pre-
sident, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Taxation Income including

LRl

Corporation tax etc’.
DEMAND No. 19—Stamps

“That a sum not exceeding
Rs. 89,71,000 be granted to the Presi-
dent, om account, for or ‘towards

defraying the charges during the year
ending on the 31st day of March, 1969,

LR

in respect of Stamps’.

Demanp No, 20—Audit

“That a sum not excecding
Rs, 3,75,83,000 be granted to the Presi-
dent, om account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Audit’."”

DEeEMAND No. 21—Currency and Coin-

age -

“That a sum not exceeding
Rs. 2,53,96,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Currency and Coinage”.”

DEMAND No, 22—Mint

“That a sum not exceeding
Rs. 65,91,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Mint"."”

DeManD No, 23—Kolar Gold Mines

“That a sum not excecding
Rs. 90,94,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the yecar
ending on the 31st day of March, 1969,
in respect of ‘Kolar Gold Mines".”
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DeEMAND No, 24—Pension and. other
Retirement Benefits

“That a sum not exceeding
Rs. 1,65,75,000 be granted.to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Pension and ather Retire-
ment Benefits".”

DEMAND No. 25—Opium

“That a sum not exceeding
Rs, 2,50,07,000 be granted to the Presi-
dent, om account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969.

X

in respect of ‘Opium’.

DEMAND No, 26—Other Revenue Lui-
penditure of the Ministry of Finance

“That a sum not exceeding
Rs. 6,80,83,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Revenue Expendi-
ture of the Ministry of Finance'.”

DEMAND No. 27—Grants-in-aid to State
and Union Territory Governmenis

“That a sum not exceeding
Rs. 55,96,48,000 be granted 1o the Presi-
dent, om account, for or towards
defraying the charges during the year
cnding on the 31st day of March, 1969,
in respect of ‘Grants-in-aid to State and
Union Territory Governments’.”

DEMAND No. 28—Miscellaneous Adjusi-
ments between the Central, 'State and
Union Territory Governmenlis

“That a sum not cxceeding
Rs, 4,70,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in rnespect of ‘Miscellaneous Adjust-
ments between the Central, State and
Union Territory Governments'.™

DeMAND No, 29—Pre-partition Pay-
menis

“That a sum not exceeding
Rs. 44,000 be granted to the Presl-
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dent, on account, ‘for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Pre-partition Paymeats’.”

DeManD No, 30—Ministry of Food,
Agriculture, Community Development
and Cooperation

“That a sum not exceeding
Rs. 27,01,000 be granted to the Presi-
dent, om account, for or towards
defraying the charges during the ycar
ending on the 31st day of March, 1969,
in respect of ‘Ministry of Food Agricul-
ture, Community Development and

LR

Cooperation®,
Demanp No, 31—dAgriculture

“That a sum not exceeding
Rs. 1,72,79,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 196,
in respect of ‘Agriculture’.”

Demanp No, 32—Payments to Indian
Council of Agricultural Research

“That a sum not cxceeding
Rs. 2,42,87,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Payments to Indian Coun-
cil of Agricultural Research’.”

DeMaND No. 33—Forest

“That a sum not exceeding
Rs, 27,76,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Forest".”

Demanp No. 34—Other Revenue Ex-
penditure of the Ministry of Food,
Agriculture, Community Development
and Cooperation.

“That a sum not exceeding
Rs. 41,15,95,000 be granted to the Presi-
dent. on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of 'Other Revenue Expeadi-
ture of the Ministry of Food, Agricul-
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ture Community Devélopment and Co-
~operation’,”

.DEMAND No, 35—Ministry of Health,
Family Planning and Urban Develop-
ment

“That a sum not exceeding
Rs. 6,82,000 be granted to the Presi-
«dent, om account, ‘for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of Ministry of Health, Fumily
Planning and Urban Development'.”

"DEMAND No. 36—Mediecal and Public
Health

“That a sum not exceeding
Rs, 3.84,14,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Medical and Public
‘Heahtb'.”

Demanp No. 37—OQther Revenue Ex-
penditure for the Ministry of Health,
Family Planning and Urban Devzlop-
ment

“That a sum not exceeding
Rs. 16,47,000 be granted ¢o the Presi-
dent, on account. for or towards

defraying the charges during the yea
ending on the 31st day of March, 1969,
in respect of ‘Other Revenue Expendi-
ture for the Ministry of Health, Family
‘Planning and Urban Development.”

Demanp No, 38—Ministry of Home
Aftairs

“That a sum not exceeding
Rs, 24,81,000 be granted to the Presi-
dent, om account, for or towards
defraying the charges during the year
ending on the 31st-day of March, 1969,
;rn respect of ‘Ministry of Home Af-
mrs’ﬂ

"DEMAND No. 39—Cabinet

“That sum not exceeding
‘Rs, 11, 17000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
-endmg on the 31st day of March, 1969,
‘in respect of ‘Cabinet’.”
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DeMAND No., 40—Administration of

Justice

“That a sum not exceeding
Rs. 42,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Administration of Jus-
tice™.”

DeEManD No, 41—Police.

“That a sum not exceedinz
Rs, 7,58,84,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st, day of March, 1969,

]

in respect of ‘Police’.

DemaN No, 42—Census

“That a sum not exceeding
Rs, 21,91,000 be granted to (he Presi-
dent, on account, for or towards
defraying the charges during the ycar
ending on the 31st day of March, 1969,
in respect of ‘Census’.”

DeMAND No, 43—Statistics

“That a sum not exceeding

Rs. 58,97,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Statistics’.”
DeManp No. 44—Privy  Purses and
Allowances of Indian Rulers.
“That a sum not exceeding
Rs. 44,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Privy Purses and Allow-
ances of Indian Rulers.”

Demanp No. 45—Territorial and Politi-
cal Pensions

“That a sum. not exceeding
Rs. 3,13,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Territorial and Political
Pensions".”
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DeMaND No. 46—Delhi

“That a sum not . exceeding
Rs. 6,22,58,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Delhi’.”

Demanp No. 47—Chandigarh

“That a sum not excceding
Rs. 99,64,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Chandigarh’.”

DeManD No., 48—Andaman and Nico-
bar Islands

“That a sum not exceeding
Rs. 1,19,38,000 be granted to the Prest-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Andaman and Nicobar

Islands’.

Damanp No. 49—Tribal Areas

“That a sum, not exceeding
Rs, 4,11,30,000 be granted to the Presi-
Jdent, on account, for or towards
defraying the charges during the ysar
ending on the 31st day of March, 1969,
in respect of ‘Tribal Areas’.”

DEMaND No, 50—Dadra and Nagar
Haveli Area

“That a sum not exceeding
Rs. 9,39,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969.
m respect of ‘Dadra and Nagar Haveli
Area’."”

1EMAND NoO. 51—Laccadive,
and Amindivi Islands

Minicoy

“That a sum not exceeding
Rs, 17,98,000 be granted to the Presi-
dent, on account, for or
defraying the charges during the year
ending on the 31st day of March, 1969,
mn respect of ‘Laccadive, Minicoy and
Amindivi Islands”.”
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DeEMAND No. 52—Other Revenue FEx-
penditure of the Ministry of Home
Affairs

“That a sum not exceeding
Rs. 1,79,08,000 be granted to the Presi-
dent, on account, for or towards.
defraying the charges during the year
cnding on the 31st day of March, 1969,
in respect of ‘Other Revenue Expendi-
ture of the Ministry of Home Affairs’.”

DEMAND No. 53—Ministry of Industrial
Development and Company Afjuirs

“That a sum not exceeding
Rs, 13,21,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Ministry of Industrial De-
velopment and Company Affairs™.”

DeMaND No. 54—Industries

“That a sum not excecding
Rs. 73,24,000 be granted to the Piesi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of Muarch, 1969,
in respect of ‘Industries’.”

Demanp No. 55—Salr

“That a sum not exceeding
Rs. 10,02,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Salt’.”

DeMAND No. 56—Other Revenuce Ex-
penditure of the Ministry of Indus-
trial Development and Conipany
Affairs.

“That a sum not exceeding
Rs, 18,97,000 be granted to the Presi-
dent, on account, for or towards.
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Revenue Expendi-
ture of the Ministry of Industrial Deve-
lopment and Company Affairs’."”

DEMAND No, 57—Mini.my_of Informa=-
tion and Broadcasting

“That a sum not exceeding:
Rs, 3,49,000 be granted to the Presi«
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dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Ministry of Information
and Broadcasting’.”

DEMAND No. 58—Broadcasting

“That a sum not exceeding
Rs, 1,69,16,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Broadcasting’.”

DemanD No. 59—Orher Revenue Ex-
penditure of the Ministry of Informa-
tion and Broadcasting

“That a sum not exceeding
Rs. 1,01,02,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Revenue Expenditure
of the Ministry of Information and
and Broadcasting’.”

DeMAND No. 60—Ministry of Irrigation
and Power

“That a sum not exceeding
Rs. 592,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Ministry of Irrigation and
Power'.”

Demanp No. 61—Multipurpose  River
Schemes

“That a sum not exceeding
Rs. 37,61.000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Multipurpose River Sche-
mes’,

DEMAND No. 62—Other Revenue Ex-
penditure of the Ministry of Irrigation
and Power

“That a sum not exceeding
Rs. 1,43,09,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Revenue Expendi-
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ture of the Ministry of Irrigation and
Power’.”

DemManND No. 63—Ministry of Labour,
Employment and Rehabilitation

“That a sum not exceeding
Rs, 13,62,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Ministry of Labour, Em-
ployment and Rehabilitation”.”

DeMAND No, 64—Director General,
Mines Safety
“That a sum not exceeding

Rs. 8,87,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1969, in
respect of ‘Director-General, Mines
Safety".”

DEMAND No, 65—Labour and Employ-
ment

“That a sum not exceeding
Rs. 2,53,10,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Labour and Employ-

CR1]

ment’.

DeMAND No. 66—Expenditurc on Dis-
placed Persons

“That a sum not exceeding
Rs. 2,14,71,000 be granted to the Presi-
sident, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969.
in respect of ‘Expenditure on Displaced

Persons’.

DEMAND No. 67—Other Revenue Ex-
penditure of the Ministry.of Labour,
Employment and Rehabilitation

“That a sum not exceeding
Rs, 3,03,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Revenue Expendi-
ture of the Ministry of ‘Labour, Employ-
ment and Rehabilitation”.”
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DEMAND No. 68—Ministry of Law

“That a sum not exceeding
Rs. 11,47,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Ministry of Law".”

DeMAND No. 69—Other Revenue
penditure of the Ministry of Law

Ex-

“That a sum not exceeding
Rs, 27,22,000 be granted to the Presi-
sident, on account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Revenue Expendi-
ture of the Ministry of Law"."”

DeManD No. 70—Ministry of Petro-
leum and chemicals

“That a sum not exceeding
Rs. 4,80.000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of Ministry of Petroleum and
Chemicals’.”

DeManD No. 71—Other Revenue Ex-
penditure of the Ministry of Petro-
leum and Chemicals

“That a sum not exceeding
Rs, 14,21,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Revenue Expendi-
ture of the ‘Ministry of Petroleum and
Chemicals’.”

Demanp No, 72—Ministry of Steel,
Mines and Metals ’

“That a sum not exceeding
Rs. 6,63,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Ministry of Steel, Mines
and Metals'.”

DeMaND No, 73—Geological Survey
“That a sum not exceeding
Rs. 1,83,48,000 be granted to the Pre-

sident, on account, for or towards
defraying the charges during the year
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ending on the 31st day of March, 1969,
in respect of ‘Geological Survey'.”

DemanND No. 74—Orther Revenue Ex-
penditure of the Ministry of Steel,
Mines and Metals

“That a sum not exceeding
Rs, 2,91,97,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Revenue Expendi-
ture of the Ministry of Steel Mines and
Metals'."”

DeMaND No. 75—Minisiry of Tourism
and Civil Aviation,

“That a sum not exceeding
Rs, 3,25,000 be granted to the Prew-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969.
in respect of ‘Ministry of Tourism and
Civil Aviation"."”

Demanp No. 7e—Meteorology

“That a sum not exceeding
Rs. 62,50,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,

LT

in respect of ‘Meteorology’.

DEMAND No, 77—Aviation

“That a sum not exceeding
Rs. 2,02,17,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the ycar
ending on the 31st day of March, 1969,

LR

in respect of ‘Aviation’.

DEMANi) No. 78—Other Revenue Ex-
penditure of the Ministry of Tourism
and Civil Aviation

“That a sum not exceeding
Rs. 36,55,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1959_1
in respect of ‘Other Revenue Expeadi-
ture of the Ministry of Tourism and
Civil Aviation".”
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Damanp No, 79—>Ministry of Transport
and Shipping

“That a sum not exceeding
Rs. 22,46,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the ycar
ending on the 31st day of March, 1969,
in respect of ‘Ministry of Transport and

Shipping’.”
DemMaND No. 80—Roads

“That a sum not exceeding
Rs. 2,55,68,000 be gramted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,

LRt]

in respect of ‘Roads’.

DEMAND No. Rl—Mercantile Marine

“That a sum not excecding
Rs, 39,73,000 be granted to the Presi-
-dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Mercantile Marinc'.”
and

DeMane No. 82—Lighthouses

Lightships

“That a sum not exceeding
Rs. 23,23,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Lighthouses and Light-
ships™.”

DeManp No. 83—Other Revenue Ex-
penditure of the Ministry of Trans-
port gnd Shipping

“That a sum not exceeding
Rs, 64,84,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Revenue Expendi-
ture of the Ministry of Transport and
Shippingo.n

DeMAND No. B4—Ministry of Works
Housing and Supply ,

“That a sum not exceeding
Rs. 18,61,000 be granted to the Presi-
-dent, on account, for or towards
defraying the charges during the year
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ending on the 31st day of March, 1969,
in respect of ‘Ministry of Works, Hous-

ing and Supply’.
DEMAND No, 85—Public Works

“That a sum not exceeding
Rs. 6,56,64,000 be granted ¢o the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Public Works".”
Demanp No. 86—Srationery and Prini-

ing

“That a sum not exceeding
Rs. 2,24.43,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Stationery and Printing"."

DemanD No. 87—Supplies and Dis-
posal
“That a sum npot exceeding

Rs. 69,75,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Supplies and Disposals’.”

DEMAND No, 88—Other Revenue Ex-
penditure of the Ministry fo Works,
Housing and Supply

“That a sum not exceeding
Rs. 31,87,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Revenue Expendi-
ture of the Ministry of Works, Housing
and Supply’.”

Demanp No. 89—Depariment of Ato-
mic Encrgy

“That a sum not ecxceeding
Rs. 5,04,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Department of Atomic
Energy’.”

DEMAND No, 90—Other Revenue Ex-
penditure of the Department of
Atomic Energy

“That a sum not exceeding
Rs, 2,80,51,000 be granted to the Presi-
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dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Revenue Expendi-
ture of the Department of Atomic
Energy'.”

DeMAND No. 91—Department of Com-
rmunications

“That a sum not exceeding
Rs. 2,33,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Department of Communi-
cations’ "

DEMAND No. 92—Overseas Communi-
cations Service

“That « sum not exceeding
Rs. 45,90,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the vear
ending on the 31st day of March, 1969.
in respect of ‘Overseas Communications
Smin-!l
DEMAND No. 93—Posts and  Telegraphs

(Working Expenses)

“That a sum not exceeding
Rs, 34,31,31.000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Posts and Telegraphs
(Working Expenses)’.”

DEMAND No. 94—Posts and Telegraphs
—Dividend to General Revenues, Ap-
propriation to Reserve Funds and Re-
payments of Loan from General Re-
venue

“That a sum not exceeding
Rs. 4,72,03,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Posts and Telegraphs-Di-
vidend to General Revenues, Appropria-
tion to Reserve Funds and Repayments
of Loan from General Revenue'.”

DeEMAND No, 95—Other Revenue Ex-
penditure of the Department of Com-
munications
“That a sum not exceeding

Rs. 5,75,000 be granted to the Presi-
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dent, on account, for er towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of Other Revenue Expendl
ture of the Department of Communica-
tions.”

DEmMAND No. 96—Depariment of Par-
liamentary Affairs

“That a sum not exceeding
Rs. 1,10,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Department of Parliamen-
tary Affairs'.”

DEMAND No. 97—Department of Social
Welfare

“That a sum not exceeding
Rs, 3,10,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Department of Social Wel-
fare'.”

Dimannp No. 98—Other Revenue Ex-
penditure of the Department of Social
Welfare

“That a sum not exceeding
Rs. 66,97,000 be granted to the Presi-
dent. on account, for or towards
defraying the charges during the year
ending on the 31st day of March. 1969,
in respect of ‘Other Revenue Expendi-
ture of thc Department of Social Wel-

LR L]

fare’.

DEMAND No. 99—Planning Commission

“That a sum not exceeding
Rs. 26,50,000 be granted- to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Planning Commission".”

DeManD No. 100—Lok Sabha

“That a sam not exceeding
Rs. 26,63,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the yelr
ending on the 31st day of March, 1969
in respect of ‘Lok Sabha'.”
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DemanDp No. 101—Rajya Sabha

“That a sum not exceeding
Rs, 9,80,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the yecar
ending on the 31st day of March, 1969,
in respect of ‘Rajya Sabha’.”
DEMAND No. 102—Secretariat of the
Vice-President

“That a sum not
Rs. 49,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
cnding on the 31st day of March, 1969,
in respect of ‘Secretariat of the Vice-
President".”

exceeding

Demanp No, 103—Capital Qutlay of
the Ministry of Commerce

“That a sum not exceeding
Rs, 11,49,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the vear
ending on the 31st day of March, 1969,
in respect of ‘Capital Outlay of the

LR

Ministry of Commerce’.

DeEMAND No, 104—Defence Capital

Outlay

“That a sum not excecding
Rs. 21.75.83,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the y=ar
ending on the 31st day of March, 1969,

Rt

in respect of ‘Defence Capital Outlay’.

DemManp No. 105—Capital Outlay of
the Ministry of Education,

“That a sum not excecding
Rs, 11,05,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31sy day of March, 1969,
in respect of ‘Capital Outlay of the Mi-
nistry of Education'.”

DeMAND No. 106—Capital Outlay on
the India Security Press

“That a sum not exceeding
Rs, 7,87,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
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in respect of ‘Capital Outlay on the
India Security Press’.”

DeMaND No. 107—Capital Outlay on
Currency and Coinage

“That a sum not exceeding
Rs. 3,26,59,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Capital Outlay on Cur-

rency and Coinage’.

DeMaND No. 108—Capital Outlay on
Mints

“That a sum not exceeding
Rs. 13,14,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31sy day of March, 1969,
in respect of “Capital Outlay on
Mints".”

DeManND No. 109—Capital Outlcy on
Kolar Gold Mines

“That a sum not exceeding
Rs, 19,04,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Capital Outlay on Kolar
Gold Mines'.”

Demanp No, 110—Commuted Value of
Pensions

“That a sum not exceeding
Rs. 80,08,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Commuted Value of Pen-

]

sions’.

DeMAND No, 111—Other Capital Oui-
lay of the Ministry of Finance

“That a sum not exceeding
Rs. 44,17,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Capital Outlay of
the Ministry of Finance'."
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Demanp No. 112—Capital Outlay on

Grants to State Governments for
Development

“That a sum not exceeding
Rs. 8,62,64,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31s, day of March, 1969,
in respect of ‘Capital Qutlay on Grants
to State Governments for Develop-

.

ment'.

DEeMaND No. 113—Loans and Advances
by the Central Government

“That a sum not exceeding
Rs. 86,53,57,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Loans and Advances by
the Central Government'.”

DeMAND No. 114—Purchase of Food-
&rains and Fertilisers

“That a sum not excecding
Rs, 1,44,70,64,000 be granted to the Pre-
sident on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Purchase of Foodgrains
and Fertilisers'.”

DemManps No. 115—Other- Capital Out-
lay of the Ministry of Food, Agricul-
ture, Community Development and
Cooperation

“That a sum not exceeding
Rs. 4,49,19.000 the granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969.
in respect of Other Capital Outlay of
the Ministry of Food, Agriculture, Com-
munity Development and Cooperation’.”

DeMAND WNo. 116—Capital Outlay of
the Ministry of Health, Family Plan-
ning and Urban Development

“That a sum not exceeding
Rs. 2,63,43,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the ycar
ending on the 31st day of March, 1969,
in respect of ‘Capital Outlay of the
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Ministry of Health, Family Planning and
Urban Development’.”

DeMaND No. 117—Capital Outlay in
Union Territories and Tribal Areas

“That a sum not exceeding
Rs, 3,94,59,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Capital Outlay in Union
Territories and Tribal Arcas’.”

Demanp No, 118—Other Capital Our-
lay of the Minisiry of Home Affairs

“That a sum not exceeding
Rs. 12,53,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969.
in respect of ‘Other Capital Qutlay of
the Mimistry of Home Affairs'.”

DeMaND No., 119—Capital Outlay  of
the Ministry of Industrial Develop-
ment and Company Affalrs

“That & sum not exceeding
Rs. 1,72,32.000 be granted to the Presi-
dent, on  account, for or towards

defraying the charges during the year
ending on the 31sy day of March, 1965.
in respect of ‘Capital Qutlay of
the Ministry of Industrial Development
and Company Affairs’.”

DEMAND No. 120—Capital Outley  of
the Ministry of Informadon  and
Broadcasting

“That a sum not exceeding
Rs. 1,33,79,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the yeur
ending on the 31st day of March, 1969,
in respect of ‘Capital Qutlay of the
Ministry of Information and Broadcast-
ing’."”

DeManp No, 121—Capital Outlay on
Multipurpose River Schemes

“That a sum not exceeding
Rs. 2,97,29,000 be granted to the Presi-
dent, om account, for or towards
defraying the charges during the year
ending on the 31sy day of March, 1969,
in respect of ‘Capital Outlay on Multl-

o

purpose River Schemes'.
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DeManDp No. 122—Other Capital Out-
lay of the Ministry of Irrigation and
Power

“That a sum not exceeding
Rs, 2,62,69,000 be granted to the Presl-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Capital Outlay of the
Ministry of Irrigation and Power.”

DemManD No. 123—Capital Ouilay of
the Ministry of Labour, Employment
and Rehabilitation

“That a sum not exceeding
Rs. 1,05,46,000 be granted to the Presi-
dent, on account, for pr towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Capital Outlay of the Mi-
nistry of Labour, Employment and Re-
habilitation.”

Demanp No. 124—Capital Outlay of
the Ministry of Petroleum and Cheml-
cals

“That a sum not exceeding
Rs. 3.02,85,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Capital Outlay of the
Ministry of Petroleum and Chemicals".”

DemanDp No. 125—Capital Outlay of

the Ministry of Steel, Mines and
Metals
“That a sum not exceeding

Rs. 23,37,76,000 be granted to the Presi-
dent. on account. for or towards
defraying the charges during the year
ending on the 31st, day of March, 1969,
in respect of ‘Capital Outlay of the Mi-
nistry of Stcel, Mines and Metals'.”

Demanp No.
Aviation

“That a sum not exceeding
Rs. 1,34,51,000 be granted to the Presi-
Jent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,

in respect of ‘Capital Outlay on Avia-
tion".”

126—Capital Outlay on
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DEMAND No, 127—Other Capital Out=

lay of the Ministry of Tourism and
Civil Aviation

“That a sum not exceeding
Rs, 97,63,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Capital Qutlay of
the Ministry of Tourism and Civil Avia-

tion",”

DEMAND No. 128—Capital Outlay on
Roudys

“That a4 sum not exceeding
Rs. 6,88,46,000 be granted to the Presi-
dent, on account, for or towards
defraving the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Capital Outlay on Roads".”
DEMAND No, 129—Capital Outlav on

Ports

“That a sum not exceeding
Rs. 35,83,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Capital Outlay on Ports’.”

DEMAND No. 130—Orher Capital Out-
lay of the Ministry of Transport and
Shipping

“That a sum not exceeding
Rs, 46,61,000 be granted to ithe Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31st day of March 1969,
in respect of ‘Other Capital Qutlay «of
the Ministry of Transport and Shipp-
ing.”

DEMAND No. 131—Delhi Capital Outlay

“That a sum not exceeding
Rs. 1,15,17,000 be granted (o the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Delhi Capital Outlay'.”

Demanp No. 132—Capital OQuilay on
Public Works

“That a sum not exceeding
Rs. 1,24,17,000 be granted to the Presi-
dent, on account, for or towards
defraying the cha.rgw during the year
ending on the 31st day of March, 1969,
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in respect of ‘Capital Outlay on Public
Works'.”

DeEMAND No. 133—Other Capital Out-
lay of the Ministry of Works, Housing
and Supply

“That a sum not exceeding
Rs, 2,95,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Capital Outlay of
the Ministry of Works, Housing and
Supply””

DEMAND No. 134—Capital Outlay of
the Department of Atomic Energy

“That a sum not exceeding
Rs. 7,95,83,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Capital Outlay of the De-
partment of Atomic Energy'.”

DeMAnND No. 135—Capital OQutlay on
Posts and Telegraphs (Not met from
Revenue)

“That a sum not exceeding
Rs. 10,25,25,000 be granted to the Presi.
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Capital Outlay on Posts
and Telegraphs (Not met from Re-

L)

venue)’.

DEeMAND No. 136—Other Capital Ouwr-
lay of the Department of Communi-
cations

“That a sum not exceeding
Rs. 95,84,000 be granted to ihe Presi-
dent, on account, for or towards

defraying the charges during (hc year
ending on the 31st day of March, 1969,
in respect of the Department of Com-
munication”.”
APPROPRIATION (VOTE ON
ACCOUNT) BILL®*, 1968

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : I beg to

MARCH 14, 1968
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move for leave to introduce a Bill to
provide for the withdrawal of certain
sums from and out of the Consolidated
Fund of India for the services of a
part of the financial year 1968-69, with
a little correction. There has been
some printing error., It means a lot be-
cause there are omissions of two zeros
on page 9 and one zero on page 10 of
the Bill. There are these two mistakes.
Two zeros have been omitted in the total
column of page 9 and one zero on page
10. 1, therefore request you to get these
corrected.

SHRI NAMBIAR (Tiruchirappalli) :
We must know the implications of the
two zeros. To how many crores does it
come ? °*

MR. DEPUTY-SPEAKER : It is a
printing mistake; there is no implication,
T can assure you.

The question is :

“That leave be granted to introduce
a Bill to provide for the withdrawal of
certain sums from and out of the Con-
solidated Fund of India for the services
of a part of the financial year 1968-69

(as corrected by the Deputy Prime
Minister)™.
The motion was adopicd
SHRI MORARIJI DESAI : 1 intro-

ducet the Bill,

I beg to movet :

“That the Bill to provide for the with-
drawal of certain sums from and out
of the Consolidated Fund of India for
the services of a part of the financial
year 1968-69, be taken into considera-
tion.”

MR. DEPUTY-SPEAKER : The
question is :
“That the Bill to provide for the

withdrawal of certain sums from and
out of the Consolidated Fund of India
for the services of a part of the financial
year 1968-69, be taken into considera-
tion.”

The motion was adopted.

*Published in Gazette of India
dated 14-3-68.

Extraordinary, Part II, Section 2,

tIntroduced/moved with the recommendation of the President.
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"MR. DEPUTY-SPEAKER :
question is :

The

“That clauses 2 and 3 stand part of
the Bill”,

‘The motion was adopted.
Clauses 2 and 3 were added to the
Bill.
MR. DEPUTY-SPEAKER :
question is :

“That the Schedule as corrected by
the Deputy Prime Minister and with the
Annexure stand part of the Bill.”

The

The motion was adopted.

The Schedule as corrected by the De-
puty Prime Minister and with the An-
nexure, were added to the Bill.

MR. DEPUTY-SPEAKER :
question is :

“That clause 1, the Enacting For-
mola and the Title stand part of the
Bill.”

The

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHR1 MORARIJI DESAI : I beg to
move :

“That the Bill be passed.”

MR. DEPUTY-SPEAKER : Motion
moved :

‘That the Bill be passed.”

st srzw fagrd et (FEawgR):
IMEIT WEIRW, YN0 HAl AT q
Srava fvd § faquraTe ag o
T A sifow afr & ag afewr &)
7 qifamRz & & amet ¥ 1 EF
#oma ¥ ag feafa 7 g o7 w947
# ) wrq fow 2fEd

SHRI NAMBIAR : T want to know

the implication of the two zeros. It
means several crores.
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MR. DEPUTY-SPEAKER : It is
not pecessary again to get it certified
because in the demands it is correctly

mentioned and here also at the end, it

is correct. On page 9, two zeros are
missing,

SHRI TENNETI VISWANATHAM
(Visakhapatnam): What is the corrected
figure now ? We must know it.

MR. DEPUTY-SPEAKER : The
House has passed the demands already.

SHRI TENNETI VISWANATHAM:
I agree, but why can't he say what is
the corrected figure ?

SHRI MORARJI DESAI : On page
9, in the last column ‘Total', there is
a mistake in the third figure from the
top. It is printed as 19,08,00,000. It
should have been 19,08.00,00,000.
(Interruptions). Similarly, in ome figure
on page 10 one zero has been dropped.

) MR. DEPUTY-SPEAKER : My
impression is, it is a printing error. Let
us hear the Finance Minister. IHe is
explaining the position.
oY W ey : gfz 2 e
at w@ga gEr aEr =ifed
1 WAoot |\ Tee 7 oar
TAAT T E

Tg ot T &, 19 FAT B A",
TE 19 3T g FAUIT FAT Ifed o

MR. DEPUTY-SPEAKER :
total is cerrect ?

The

SHRI MORARJI DESAI : Yes.
ot Farar e ¢ e A HF
afFT 2T TF &T FT F@- e
FMEAT Y1 TFE & F AT 2 qE Wy
TR | 99 UF §T FT A TG g A
ag ¥ g aFar g f& e s =g s
g1 ST A A FT A F qgq w7
A oF T ¥ IAF TR Iw AR
Uz T W TARI TIAA A E ar
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[t w T 1)
% wawa g fF e wregafy & seay

wFfT sror 7T fed |

16.11 hrs.

[MRr. SPEAKER in the Chair].

AT HTT AT TE FAAE AT A7 A
CicEiuill

ot Fraw ol - arefy S &
A w=Ffa A & ma gAfaT gz F ez
feme g ofes o amramATZE £
e wE AT AT 2

it sree fagrd awonat - 3z AT AT
gt FfFzwagm awe @1 fr 2
aEAFIi e g | TEIw g fF
e TEFI A 2 TET 20 AfEA
g fmzw Az ag & v An
sfaest qzm arn adt 21 A fere =
o § S I snfaT F mfaa

wR

SHRI M. R. MASANI : Sir, a litile
earlier the Finance Minister made very
heavy weather about my difficulty in
reading correctly an item in his De-
mands for Grants. Now it is quite clear
that they also can be hasty and they
also can err.

SHRI MORARIJ1 DESAI : 1 agrec
that the printers have been hasty, but
the only difference is that I have detcct-
ed it whereas he did not detect it.

MR. SPEAKER : The Question is:

“That the Bill be passed”

The motion was adopied.

—

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
TWENTY-THIRD REPORT

SHRI KHADILKAR (Khed): T beg
to move :

“That this House agrces with the
Twenty-third Report of the
Committee on Private Mem-
bers’ Bills and Resolutions
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presented to the House on the
12th March, 1968."
MR. SPEAKER : The question is :

“That this House agrees with the
Twenty-third Report of the
committee on Private Mem-
bers’ Bills and Resolutions
presented to the House on the
12th March, 1968."

The motion was adopited,

16.13 hrs.
CONSTITUTION (AMENDMENT)
BILL*
(Amenament of article 16 gnd subs-
titution of article 335)
(aroa#t) @ 7

st TwEEE grRE
ST 3ot g f5 aa & dfqum 7
T S9N FTH i fadaw w1 aw
77 1 wwfa €1 oo
MR. SPEAKER : The question is :

“That leave be granted to intro-
duce a Bill further to amend
the Constitution of India.”

The motion was adopted,
st tmAes  gqraw ¢ § fagas
T FATE |

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 75 and 164)

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore) : Sir, I beg to
move for leave to introduce a Bill fur-
ther to amend the Constitution of
India.

MR. SPEAKER : The question 1s :

“That leave be granted to intro-
duce a Bill further to amend
the Constitution of India.”

The motion was adopted,

SHRI TRIDIB KUMAR CHAU-

DHURI : Sir, I introduce the Bill.

COMMISSIONS OF INQUIRY
(AMENDMENT) BILL*

(Amendment of section 3)

*Published in Gazette of India
dated 14-3-68.

‘Extmordjnary. Part 11, Section 2,

tIntroduced/moved with the recommendation of the President.

-
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st e Wo @R (FRAR) :
# weama w<an g e ot s sifafas
1952 # #viee @ o fadas
o w7 ¥ srpwfa drame )

MR. SPEAKER : The question is :

“That leave be granted to intro-
duce a Bill to amend the Com-
missions of Inquiry Act,
1952."

The motlon was adopted,

=t 3o o gt : F frdww A 4w
g |

16.14 Hrs.

CONSTITUTION (AMENDMENT)
BILL—Contd.

(Substitution of article 156 and inser-
tion of new article 1594) by Shri P. K.
Deo.

MR, SPEAKER : The House will
now take up further consideration of
the following motion moved by F. H.
Maharaja Pratap Keshari Deo on the
1st March, 1968 :—

“That the Bill further to amend the
Constilution of India, be taken
into consideration.”

Shri Deo may continue his speech.

SHRI P. K. DEO (Kalahandi) : Mr.
Speaker, Sir, last time I was narrating
the recommendations of the Provincial
Constitution Committee which was head-
ed by Sardar Patel. The Committee re-
commended that the Governor may be
removed from office for stated misbe-
haviour by impeachment, the charge to
be preferred by a Provincial Legislature
or where the legislature is bicameral, by
the lower House of the Provincial Legis-
lature, and to be tried by the Upper
House of the Federal Parliament, the
resolution in each case to be supported
by not less than two-thirds of the total
membership of the House concerned.

On the basis of this recommendation
the drafters of the Constitution made
necessary provision in the draft Consti-
t_uﬁon in article 132 and for ‘misbe.
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haviour' substitutea ~iolation of the
Constitution’ as in the case’ of the Presi-
dent,

Article 137 of the draft Constitution
laid down the procedure. The debate
on these articles in the Constituent
Assembly makes a very interesting read-
ing. The debate took place on 31st
May, 1949 on article 132 and Shri
Brajeshwar Prasad and Dr. Ambedkar
moved amendments without any speech.
There were three long Speeches. I
would like to quote from the speeches
made there. This is what Prof. K. T.
Shah who took part in the debate said :

“I would like, however, to point
out, that having regard to the
appointment as against the
elective principle, we must not
leave the governor to be en-
tirely at the mercy or the
pleasure of the President. We
should see to it, at any rate,
that if he is to be a constitu-
tional head of the province, if
he is to be acting in accord-
ance with the advice of his
ministers, if we desire to re-
move any objection that might
possibly be there to the princi-
ple of nomination, we should
sce to it that at least while he
is acting correctly, in accord-
ance with the Constitution
following the advice of his
ministers, he should not be at
the mercy of the President
who is away from the Province
and who is a national and not
a local authority. This is all
the more important pending
the evolution of a convention.”

The other speaker on this article was
Prof. Shibban Lal Saksena. He said :

“Dr. Ambedkar has not given any
reasons why he has made this
change. Of course, the elec-
tion of the Governors has
been done away with but why
make him removable by the
President at his pleasure ?
The original article says :

“A Govemmor may, for violation
of the Constitution, be re-
moved from office by im-
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[Shri P. K. Deo] ing his pleasure. I, therefore,
peachment in the manner think that it is unnecessary to

provided in article 137 of
the Constitution.”

It means that a Governor can only
be removed by impeachment
by both the Houses, Now, he
will be there only at the plea-
sure of the President.

“Such a Governor will have no in-
dependence and my point is
that the Centre might try to
do some mischief through that
man.”

That is what is happeninz today.

Then, Shri Lokanath Misra who was
a Member of the Constituent Assembly
from my State said :

“It would have been much better
if the Governor's removal had
been made dependent not only
on the displeasure of the
President but on the displea-
sure of the State Legislature
also which represents the peo-
ple and that would have been
a safeguard against the evil
that has been causcd by the
provision for the appointment
of Governors by the Presi-
dent.

Sir, instead of replying to the various
points raised in the debate, Dr, Ambed-
kar who was piloting the draft Consti-
tution said :

“It seems to me that when you
have given the general power,
you also give the power to the
President to remove a Gover-
nor for corruption, for bribery,
for violation of the Constitu-
tion or for any other reason
which the President no doubt
feels is legitimate ground for
the removal of the Governor.
It seems, therefore, quite
unnecessary to burden the
Constitution with all these
limitations stated in express
terms when it is perfectly
possible for the President to
act upon the very same ground
under the formula that the
Governor shall hold office dur-

categorise the conditions under

which the President may under-
take the removal of the
Governor.”

To my surprise, I have not been able
to find any justification as to how in
a mysterious way the present provision
of making Governor responsible only
to the President has crept in the Consti-
tution.  Similarly, the procedure laid
down in the draft article 137 was nega-
tived the next day, that is, on the Ist
June, 1949 even without any discussion.

Sir, the study of the different Consti-
tutions of the democracies in the free
world makes a very interesting reading
specially in those countries where there
is a federal structure. I would like to
quote from the American Constitution.
This is the book written by Mr, Charles
A, Beard, “American Government and
Politics”. On p. 616, he says :

“As a rule, the governor may be
removed from office by im-
peachment. The process in
the states generally follows
the principles laid down in the
Federal Constitution with diffe-
rences only in detail. Usually,
the lower house brings the im-
peachment charges and the
upper house hears and judges.
In the long history of our re-
public only a few governors
have been ousted by this humi-
liating process : Sulzer of
New York in 1913, Ferguson
of Texas in 1917, Walton of
Oklahoma in 1923 and John-
son of Oklahoma in 1929, for
example.”

So, you will find that in those very
countries where the authority is drawn
from the people there, there is a Specific
provision to impeach the Governor and
that the Governor should be responsible
to the verdict of the people and the
popular will. Let us take the case of
Canada and Australia where there is a
federal structure, but a different picture.
In Canada, the Lt. Governor of a Pro-
vince can be removed by the Governor-
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General. In Australia, like the Gover-
nor-General, the Governor of a State
holds office during the pleasure of the
Crown; the Governor cannot be re-
moved by the Governor-General. In
Commonwealth countries which owe
allegiance to the Crown, we find 2 simi-
lar provision. In the Government c_;f
India Act, 1935, also, a similar provi-
sion was there that the Governor can-
not be removed and if at all he has to
be removed, he can be removed only
by the Governor-General in the case of
the Government of India Act. After
India became a Republic and after we
drafted this Constitution where in the
Preamble we say, “We, the people of
India, having solemnly resolved to
constitute India into a sovereign Demo-
cratic Republic and to securz to all its
citizens....”, etc, etc, the actual
sovereignty lies in the people. There-
fore, the inclusion of such an article in
the Constitution that the Governor could
only be held responsible to the President
and will hold office at his pleasure, is
only a legacy of the British times, of
the colonial rule, and I think, it is high
time that it was removed. ...

MR. SPEAKER : There are a num-
ber of members who want to speak on
this, He may now conclude.

SHRI P. K. DEO : Lastly, I beg to
submit that the provision in my Bill is
so rigid that I doubt whether it will ever
be possible to implement thc various
provisions as envisaged in my Bill be-
cause it requires a two-third majority in
the local legislature and a two-third
majority in the Council of States. It is
not feasible under the provisions of this
Bill that the Governor cowld be im-
peached, in a light-hearted way unless
there is gross violation of the Constitu-
tion, but it is very necessary that a pro-
vision for impeachment should be there
to make him more responsible and more
responsive to the popular verdict; other
wise, he will ride rough shod on the
Assembly and on the will of the
people.

With these words, I commend this
Bill to this House for consideration and
for acceptance.
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MR. SPEAKER : Motion moved :

“That the Bill further to amend the
Constitution of India, be taken
into consideration.”

SHRI H. N, MUKERIEE (Calcutta
North East): I am glad that my friend,
Mr. P. K. Deo, has brought forward
this measure because it is more than
time that serious thought is given to
the position of the Governor in our
Constitution. I am afraid sometimes
that the position of the Governor was
retained in our Constitution largely on
account of a sort of spiritual indolence,
that we try to follow the pattern that
was followed more or less in the British
times, and we hardly made any basic
change in the ways of our Constitution,
which is why the Government of India
Act of 1935 has been almost verbally
reproduced in so many of the clauses
of our Constitution. But it is quite clear
from the report of the discussions in the
Constituent Assembly that there was a
definite idea that the office of the
Governor is necessitated only because of
India being a union of States, and in
order to safeguard the relationship bet-
ween the Centre and the States, there
had to be an office corresponding to
that of the Governor. But certain
ornamental decorative features were
maintained largely on account of our
respect for the conventions which grew
in British times. The feeling among
our people has always been that these
Governors are a kind of white elephant
of an institution, that they cost the ex-
chequer a great deal of money, but they
do not have the corresponding func-
tions. And in the constitutional set-up
of the sort that we have, a Governor can
really have no other functions than
merely to preside over the particular
constitutional set-up in the State. But,
recently we have discovered how the
position of the Governor can be abused.
We have found to our consternation how
the Governors appear to act as if they
were the instruments of the ruling Party
at thc Centre. It has become a dis-
appointment to find so many times that
the Governor behaves as if he is an
employees of the Central Government
and he is supposed to pursue the policics
which are satisfactory to the Central



853 Constitution

[Shri H. N. Mukerjee]

Government and, therefore, naturally a
feeling has grown that this institution of
Governor has got to be regulated pro-
perly if it is to be retained at all. Most
people would perhaps feel that this is
much 100 expensive an institution, and
that it i8 an ornamental decoration
which is something that this poor coun-
try cannot afford and we should do away
with it. My suggestion would be that
we shall try to find out if we can do
away with this kind of absolutely expen-
sive institution and have some other
alterpative arrangements in order to
facilitate the relations between the Centre
and the States,

We have seen, for example, in the
case of West Bengal that we had even
te discuss in this House a motion re-
questing the President to dismiss the
Governor. Normally, we consider such
things absolutely inconceivable. The idea
of trying to impeach the President or
dismissing the Governor should go
against the grain of parliamentary work-
ing but we had to do it because of the
very very wrong things which were
being done under the cloak of a certain
office. Now, we have found repeatedly
how the position of Governor has been
abused in West Bengal in a particular
way, in the Punjab in another way, in
Haryana in yet another way. In Bihar,
we have found the Governor having to
be constrained to0 make a nomination on
the Council of the very person who had
to be made the Chief Minister. Now,
after all, if certain decencies are to be
maintained in life. the right of the
President to make nomination to the
Rajya Sabha or the right of the Gover-
nor to make nomination to the Upper
House in the States is something which
has to be exercised with responsibility,
with deliberation. But we found that
a person in Bihar who did not satisfy
any of the criteria which would entitle
a man even remotely to be nominated
to the Upper House, comes into the pic-
ture because he had to be brought in as
part of the mischievous political process
of monopolisation of all power by a
particular Party.

Governors in different States have
lent themselves to this abuse of their

would like to take is
matter of Governors having mishehaved
has come up so very often in
near future we are going to  discuss
Presidential take-over im West Bengal, in
UP and so on and so forth and this
matter would again be eoming up.

16.30 hrs,
[Suri G. S. DriLLON in the Chair]

Since this question has been brought
before the Parliament by Mr. Deo, what
I feel is that people cannot be satisfled
by a determined attempt to do away al-
together with the expensive office of the
Governor. We should find ways and
means so that the Governor can be
brought to book. The Governor seems
to be the only person operating in this
country who is under no authority what-
ever except the President who is his
appointing authority. This is most pecu-
liar. The President can be impeached
under the provisions of the Constitu-
tion, but there is no comparable provi-
sion here in the Constitution regarding
the impeachment of the Governor.

The question of discretion is being
brought up in the case of the Governor
because by a kind of indiscretion so to
speak in the Constitution there is a
reference to certain powers which belong
to the Governor. Except in the case
of Assam the Governor has really and
truly no discretionary authority what-
ever. That is the only rational inter-
pretation of the Constitution, but by
what appears to be a drafting anomaly
the Governor has in the Constitution
certain powers which perhaps he can
conceivably claim. Now when these
powers are invoked, powers which in
the truest and constitutional sense, do
not exist, when these powers in a very
technical sense are invoked by Gover-
nors in order that the Governorship may
be a pawn in the game of political
parties to be exercised by those who
are ruling at the Centre, surely, Sir, then
it is time to cry halt, surely, Sir it is
time to make some provision in order
to make the office of the Governor a

really responsible and a respensive
office.
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Sir, I am sorry I have no time to go
into much details over it, but Shri Deo
has brought up this measure which must
receive the very serious consideration of
this Parliament. Government, at any
rate, should see that they must sit along
with other people to give very careful
consideration to the question as to how
this office is to be retained if it is to be
retained at all. My personal fecling is
that this white elephant of authority
should be abolished altogether and no-
body would be any the worse for it. It
it cannot be abolished there must be
provision made so that the Governo:
can be brought to book. I would not
in a huff suggest that the Governor
should be elected or something of that
sort, because it does mean other kinds of
implications which we showld discuss in
a very different atmosphere. But at
any rate, the provisions must be there
in the Constitution so that the Governor,
who has been guilty of gross dereliction
of duty, of constitutional default or of
any kind of very scrious negligence or
other kinds of default, should be im-
peached. He should be brought to
book. And that is the point which Shri
Deo has mentioned, which he wants to
introduce in the Constitution. I give
it my support and I do hope Government
would take an imaginative view of the
matter.

st Twsitx fag (qgaw) @ Jwd=
wERT, 3 qred &1 A9t faw gew F
@ R e & § g fona
T wcEwar | e f FR R AR @
o1 | gEREl e g 3Er fafe @
afeT gt Y fmfe § s ofisie
ferr o gr g & o gema ® fr
TR W wiATIvE 8, A 3
fr agr Se¥z odawe ¥ gvar & @R
fe M T W 9 anfew § @@ frame
AY T R AR, W g A
JOET TrETHEN AEY &Y www 1 AR
i SYeT AW ATET ¥ Jo THe To W
Fieregwa arge frar, faver w1 wE-
ZqeA e fem o s for wr oft
T i faar | w2t g qefas

(Amdt.) Bill 856

g1 adfeer & Tt ot & g
S faew ame TRz § o
Tt qRw giaT & TR w7 ST TR
& Wt i o2 a2 €, fefigwe Qufufrd-
WA &, agr W A gt § wTee
WMAERW T SR ySR T
g2 § ST o e & o
¥ &1 W glar &) s
fegeam & ot &Y fowew g a1 7 W
wfifiree w<ar fr 8 SwEz &1 efe-
#z g & & T w1 oft Jew AW
grar afea sy 9T f g o sz
VA A, I ST wRE §
FIEH A FT qAEIH SiEe ¥
g & faar s 1936 T oy T
a1s ifewr 49z @H, Wi AT W
AT S FEERTNT § q UF aeg ¥
T #T FY § AT IEH F @y i
dgar | agT @ AT w=d § 1
IR dEr AR A= A faw F qam,
sT9Y < foar sma Y o B 7 g
ST SITT | ATT Figal f& AT Far vy ?
¥ e 7 wgr el ot qinaelt &
30 ¥ UF Wiegua T @ Iq -
e #1 Q-fagrd Fraw w1 A
fex amg-amy § ag WA I FO
wifaer ame @z § W | IEH W
w1 fors 7€) forr 5 an-Fw afoe
¥ § a1 ag Fifaw =T w, Sw e
fars & aff oo | 3o wgeE W
i & @ faw o7 | & soew A
Fear I8y | e IR S® g %
W fear §ex & | A § wg faun fis
wifqw @ 22 3 JIgoda o s age-
¥z o ifear 8 € % 9w
I HT qg TF FE HT )
% YAy § O awir oW oft g @
AT § WY ST FifE ATH R & T
ol g1 A ag ar fawd g g
o v Wfag fs ot KT & o
e g o ow AEE # §, oF ardf
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¥ A Fox A g qrE o wifew
®qTH ©T 8, ¥¥ J@N FJw<fow 7 ar
Fifew & T-ad f e § @ R
W H O FIGA TTAE A IEA
T feur | 9 O e wT GEer
T &1 AT W a0F A AT T w7 F aut
AT AR G IAH g & @
fa= & S snfge g e fe @ Jdde
¥ g & 4 & 1 oF Fhde g
t ey &t 2w & gard aifermde,
qgr & A e, wifew amw we
R §T9-919 78 TIRT ZEW WY BT
2 e 3w N smdw ek
ZqAfaw o ot afew §, oW
W@ I2 IR FY e e Ay
OF fovas a7 9T @ 3w wv e fee
AT & srarsae & fau o £ o
T8 ¢ 5 Oz Tew Seise aga ¥ ey
AT AT # famn, gus faw o A
e §, TR §, s o g e
I AN A ot g & feeft 2w
¥ ar =g ¥ e fafaes 9w w6
TF AT TR &L AT AP § e
AATESHE AT TG & (0 T aLIT
a1 a1 § f e fafaeex o el
dfAU i T ATHAIR 9T IEHT
AT GraT F | AL @ AR
RuE Wiy § 6 9 s w9
W A T fFew #7 grer A fereomm @
N fe s s ofe @Y alem
2 wAw Y g ) wen &Y
AFN-HHE TENHEE  d1 SEwr &
AETHAEY T & fae ov SR 9w
foar & 1 ag s @ fowmr & 390 8
Ig a9 & & ot og g A @y
W RE YA AN
fe wa% Faloal o1 5o W gam g v
WM F NI GEF ARG
ga § st doremeSive oy defafagem
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QT T RET I et
T F AT g, I o Faw
e ff IEd we gam ¢
WHEE AR T TAE Y T
frar & s 9o GEw e a faar
@& wwwar g fr oo g
w giie ft fear o @Y S e
T § IR W X gre & o )
ATH AT THEE F I R IR
g fFg gu sraTdede ¥ ST g
T, Tw A fFg e AT § AT
COET AAEE @ FYY 9T Y ATIwT
AR A 3% wma g fr @
T F gl St afemidy  faeew
AT TR ¢ 99N Ig fee T2 &5 |
Fidfime fawew o MR @),
qifeaTadr farew A gr a9 @t F HET
TG FIAFATE GO F@ 4 &, JAFH
T awardw &) afew i g
afaardt faew @ o< fox S@de
S
7g 919 TE a9 GEHAr | ST FEET
F & aufom T w1 ot v aWR F
WTE R A R A-F199 a1 gaL
foemr e i Rm A I a
fex &t ara TR e 1 s
FAH G amwen | F wwwar g &
g UF UL G SIEr | Gy |91
®W 8t @ q@T | s et e
Y TG FY A@rie wear g a9 @
FERIE & T 1 Wl JqTIE F@T |
at wew fau giEwe SR AN g 9
at fore &Y &1 &Y T\ T A § aw
AR I A 2 | T ¢ &
g e s i w@e g afeT SHige &
Hqragd & AT feT 9 = afoede
Fofr e §9g 7 wdw ¢ fw
qg afaeac w1 oF fgem g1 ae @
T iz twifaas g fr ®&e afoee=t )
AT LA §F FIfas oY age grar a7
g o geafew & ) s@ o g



859 Constitution

Fige & 98 O qEarE a0 ¢ |
AT gEa A R Ow ¥ ey
e o FT 3 & Y 97 U HieEIeguae
FTATE T A/ | R fH o e
am A agag d o oo vafedr
AT fafefan o fogfan varfedy
AT ¥ g AT AT WA @, GeTHew
st qg g g e &1 AW AT
TnfY at ¥ qrgw § o feferfam
moifd @z afe g, 72 &%
dzar A€ 31 SEE ARE @) aaATe
FL AT B AR 9 TaAEe #1 feferm
R 8T yy=Er 3¢ Far =y W
TOwT FamT &, T a0 & 98 Fifaw
IwmBT R o, for TR, T2
Twat g 5 R afaw O o
a o faer qu frr @, 599 ofd =@
FERGM Aw9 & fod R waw
ford FTEqT-3TaTE H1 A ST
s far &, aw 3% fF 5@ SamE
N GIWH | 9g A H, ITRiA Iqw!
YT SUTET SomT &Y q19 FT  dgEN
e fFag a8 @iv v fFaei
9T qiferaeet  faeew AW TEeEe
& qumg Sfaeewe faeew o TaAE
AT aifed ok o fre < gt i
Y A7 FW, a9 qg To -1 F1
JTT 0

oTE, 7 = faer A g qErea
F@T g, HiEIguAdr a1 S
FmdAfaw &, gg Y9 9= g gadl
R # wmgan g 7 7% e gEa amw
aFq

SHRI S. KANDAPPAN (Mettur) :
Shri Deo has brought in a very reason-
able constitutional amendment Bill and
he has placed very eloquently certain
points in support of his amendment,

As he himself has stated before con-
cluding, even this may not be enough in
the political situation that is prevailing
in the country.

PHALGUNA 24, 1889 (SAKA)

(Amdt) Bill 860

Before I enter into the various aspects
of the Bill, I would like to make it very
clear that when I talk of the institution
of Governor, I do not mean any disres-
pect to the institution as such or to the
regal relations that exist between the
Government of Tamil Nad and the
Governor there. But it may not be
there always. All the Governors cannot
be expected to be Ujjal Singhs, nor all
the Chief Ministers to be like our
Annadurai. So, we have to think in
the changing political complex after the
1967 elections.

In a federal democracy like ours, the
healthy functioning of the States as well
as the Centre demands that they should
function as co-equals and not subordi-
nates, one to the other, but unfortunately
these 20 years of long rule of Congress
in the Centre as well as in the States
has created situation wherein the States
always made it up with the Centre
whenever they had any problems, be-
cause they belong to the same category,
and they had the same khadi to wear.

But, after the changed political com-
plex we know what is happening in this
country. We as a party were wedded
to the abolition of the institution alto-
gether, and as Mr. Hiren Mukerjee has
stated, nobody is going to regret if the
office is done away with. Actually, it
is superfluous. There is no imperative
need to keep this white elephant and it
can be done away with. People may
think that in the eventuality of some-
thing happening as happened in Bihar,
Bengal or Punjab, we do need the office

" of Governor, but I think that for these

cmergencies we need not have this bur-
den of having a Governor with his
office. In a matter of hours anybody
can fly from Delhi to the emergency
spot and take things in hand, just as
the police department keeps the flying
squad or bloodhounds for tracking
thieves. We do not keep fire engines
all over the city, we keep it in particu-
lar spots. You have got some Secre-
taries who are better qualified for that,
but unfortunately this office is being
kept.

After the election of 1967 many non-
Congress Governments are in office in
the States.
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They are finding it very difficult to pull
on with the Governors in many places.
It js bound to be there because unfortu-
pately when the Central Government
nominate or select Governors, they do
not always go into the merits of the
persons. Political consideratioins come
in and defeated men of the Congress
Party have got to be found berths. So.
all kinds of people were sent to shoulder
this conspicuous waste and high office
with no purpose. Therec are many prob-
lems that a State is confronted with and
afsen, I regret to say, many Governors
do not know the far-reaching implicu-
tions of certain problems or the sifua-
tion prevailing in the States. Unwitting-
ly, but sometimes deliberately, they make
statements which are embarrassing to
the State Governments, These things
do happen. If the Chief Minister or
some other minister is confronted with
the statement of the Governor, it be-
comes very delicate. To avoid thesc
things, there must be some provision
for impeachment.

The hon. Member who preceded me
said that there was no need for this Bill
and we had to take Governors as they
were. In the immediate future, you
should give at least the power of veto
to the States. They say that they always
nominate the Governors in consultation
with the State Chief Ministers; it is not
the case always. Maybe, they consult
the Chief Minister about the list but the
list is not prepared by the Chief Minis-
tey nor the preferences of the Chief
Minister always accepted. In such cases
at least, the Chief Minister must have
the power to veto a particular nomi-
nee, to whatever political ideology the
Chief Minister may belong. If a person
is not acceptable to a Chief Minister,
he should not be sent there. The pre-
sept practice of appointing people from
other States is a very healthy one and
I have no quarrel over it. After all, in
India we have our brothers who have
studied another language or who be-
long to other areas or different religions
and it is a healthy practice; there is
nothing against it. But he must be a
person acceptable to the particular Chiet
Minister, If even that is not done, I
am afraid it is like the Centre keeping

14, 1968 (Amdt.) BiH 862

there somebody to watch... (An Hon.
Member: A spy) a dignified spy to
watch the activities of the States, that is
not fair,

SHRI S, K. TAPURIAH (Pali): A
spy has to be there to watch the com-
munist activities.... (Interruptions).

SHRI S. KANDAPPAN : I am
sorry that this attitude of the Swatantra
friends is not going to help the country
in any way. Whatever emanates from
the communists is obnoxious to them.

AN HON. MEMBER : He said it
light-heartedly.

SHRI S. KANADAPPAN : Even
if it is said light-heartedly, I should
appeal to Mr. Tapuriah to consider this.
It may happen in Orissa. What hap-
pened in Rajasthan ? They were al-
most in a position to form the Govern-
ment but the Governor who was the
nominee of the Congress at the Centre
manipulated things.

K. BHATTACHARYYA
He is a nominee of the

SHRI C.
{Raiganj) :
President.

SHRI S. KANDAPPAN : We all
know these technical formalities. ..
(Interruptions).

AN HON, MEMBER : The Presi-
dent was chosen by the entire House.

SHRI S. M. BANERJEE (Kanpur):
Qur nominee was Mr. Subba Rao, and
we voted for him (Interruption).

SHRI S, KANDAPPAN ;: 1 concede
the demand of the hon. Member and
I can accept the proposition that the
President represents all of us, but the
fact remains that he is guided by the
Congress Government, particularly by
the Home Ministry, and not by us. So,
it is mot going to solve the problem to
say that the President is appointing the
Governor and so it is all right. This is
a matter of immense proportions and
many of the chaotic situations that have
already been created or the impending
troubles that we envisage in many
States could be avoided if the acceptance
of the Chief Minister is taken as the
only criterion for nominating the
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Gevernors. That, I think, is very vital,
and I think the Government would do

something in that regard.

oft wirermrre (areraT) . gET & qR
Tg S wfawrr gatgw fadaw fasrod
amay & Iud Ak F off @i quelt &
A wET & I AR A AV A @ TN G
JrgaT AfHA T A wgaw A § IR
fag & wex @ @ #Y awmar g
I[N TREEY F IRy & gfaEw
F Tww 1 ffow A8 w7 ¢ Na
g g fegram ¥ sfaee # anm
FY wforwr A1 ¢ 1 W I0 AY qAR FA
# e faet 71 gy @y 8, feemr @
g @ 3z FET F1 W g wifafaz-
fom @1 @ &) fegrna @1 oew
s fafarat & g1g & o @ @Y ag T@
Fwg & T 2 fF g ¥ R A A
T MAF . T FEA qar q
Faq F s fFAT ) Fg ARG
gENd 99 J@ fegeam 7 qragw
g8 € aw aw fgrgears Y T & fow
|y 9F &)

qrTeq & I/ A9 AT TR
I # fa 3= fag a0F 7 gaax
T 5§ & arer fafom aswt & widh
gt o g § o famw Tw am
F7 aeft & 5 frw 70%F ¥ ag awwl
s g feror i 7 few @
¥ agwer famew o= aen wE famew
T ot fargiy fF a2 ¥ s FY e
aSifra fear 1 s Y gfrw & aww
¥, st It Faver ® avE ¥ Ay I
I¥raT & a7 & fat Fr aOw A
ar o ¢ fr feesht & g ) o
TF § FHSIC TATGT A9 | Tg T
39 TF Q@ § wtw vgafa # aww
¥ o feeelt & ¥ goEe WAt
& R Tgafa &1 www s AR FE
T ¥ geg wwfaw b o7 agy
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WY TN T 6 A 30 sufew wF
SiTH T AR ISR fg W
T g A 7 gwfaa ovy & i
frforeeT & aome FwT WY a@i 9T WO
aTaT § ¥ AT & FAT o -
dT @ BAT G K FAAT
TAW ¥ I AT 9T G | o
1 ox faodf @ & TAF A
g & semedi faeelt & s § s
dFme ¥ 3o axg ¥ g2 F) famww
&t Y ar afeqme fa=ws F2a9 1800
qrEa & @i g faest ¥ ama
&1 7T 97 H IFA FO 1 A
a1 g FT faar 9v1 9w o Fme
&1 I gEa 7 gg, 4T o fag
A W AN F qAT 3@ @R q@wd
QT AT T FT &= 7y 3 & st
21 T g Tt ® o @ fr AW
fafaezr FT F1 39X W F g8
7@ faar ST @1 9EF g9WE AT
atar & 1 W feT ag =0ed € fv aax
#T qraa | 7 I A qegafy o agt
qr @A 7 2 AR Gy A H T F
amFa o W Ay f wEET w1
#L AT agh W T FW L

IO & foai #Y W & agdr AT
g1 gw o & fF 2 fomeat &
few a0F & wTaT [T 97| EF T
¢ f& oF, o TS A frw atid § wew
FT4 TAGT 4T HT FATEHAS 477 W
qeaT q1 FIFI? TF AE & afe-
feww otz &Y g = Az T
C § 1 AT AW TWAE § AOF O
& otz o fawr & e & fs mETA
7, IEFT AT T T @w AfwA F
TaY aga A g AR F wgm g
g fr wat @ wfeg o w g
T & arg § G wfew AT sTew
g arferer< w€f O iy fe e
Ty T wT &% 1| ot tqaaer @A
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(s wwmam™)
qw A It & feg o qw@ W
T HT gER €W ¥ S9m & fAw
WEA ATAVTE § |

& fRT qFt 7 o 1o faw 9
e fear § @R A B o
FQ FTAMFL AN T a8 F9A
N s W g 5 fae gfww
Tq 9@ #1 qfte Fw@r ¢ fF gy §e
FY HHATC FCT AT F9T G4 F7 g3
AT & gwy F WY S A7 1 qg g
I Y W AT FY ATE G Tl 97
T ¥ @y e far a1, wEw fra
qr 1§99 Ty It fra 7 @
fN? g dme A wETw Ay 4 fex

FAFT FIH W@ § ) AT I a0
F NF feg a1+ ST § T
% § AFT FY gEHAT 7 qA1g AT
e § o gifor w9 w@fqaa &
TF TFC FT FHEAE AR @ E
g A" g Wifee fr ag wfaum &
T §U 20 HF ¥ FUWT g & A%
¥¥ am 7 F3-7¥ qfed AR fawm
wifeddi w1 grq 91, 3w F WW gU
famn gad @ 9 A1 FE G F; qga
F a1z a7 IS 919 gaw FT IEA
@ & faw ag dfqum dare frar ar
afeT Sfs ag ag vt @ g
FTAT  AME  "FHEE F1 9g T Ag
Fan g zafag sy w1z & fr dar 9ed
FHEAE FLaAT o Al ag oA o F
TEHfE® GO ¥ F | O'T F&F AW
f6T gEER I I AR IAE A
AW | I9 9T AT § &Y AT TR &
fegwang &1 dar & R s@ O
wr€ w5 & fF Zak o dar 3| W
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TEF § O ITHY T A WA
&1 o T TGl T G § FIC
TaAT 43 §T & A1C ag qwi w7 gyl
Y 3% ¥ v & FT e TR 2
o w2y § 5 gw w1 o viw
FA 1 Ffawr g wfgg

e w1 ot s fem
I G A § AT T gaAT
& frar g awr # aw ©
gam gra? & it avquier S gER
fae g 2 g fr IR ol adE
& fegfa w1 awmr ok g afa w1 3
ramme & At ga g R E fr T
H S aF ¥ WO w19 I9 @ e |
# qear T1E § i T § e
qret At waAy il g7 @7 gfE T
d wwadr F a9 7 fay gafag =i
T Y% § UEA KA W W@ g

A @ wfgw 7 F8 F TE TN
aigm f& 9z st &fawm S faw
AT R A IAX! ET TUEHT T
g 9 s gy faw F@ @
Y qroFo T T TH FIfUR AT &7
T F@TE |

st geza™ fwm (93 fz=dt) o
aumfa 7geT, SEl 9% §9 §OMET
fatias & fagia @1 99 § & SO
FRda FT1g qafT §o gare g fadaw
q AE@T &) gk dfqgs 7 §9
faqw afcfesfaar som #Y g€ & 9
ITF a7 A 34 59 faauw 97 fa=me
FET R1 5T wRe TGN & fF gL
3w 7 qfcfeafai fai @ @1 A1
w7 T g TS a1 e ¥ T
T$, §9 T A A T IR 6 I
Rl ¥ & ) gAwr awE ¥ el
gamd W1 dar g€ €

wgl % SEIT WrEd NmEr &
Fraeg § 9g K349 q o T 97 q@i
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q  ToEa WY &1 T IgEr AT
1 A7 qgT < UF fraifa ety
FT WTHETT TET T § | wF WGt
1 T & w1 F1C ¥ fewe faerar & Al
IEH  SATEI 9T IEF( LA 1T |
AT T@1 & FE AT §F & FFE
TG T I TFTH FITfAw N
FT GO AT ¢ |

Tdl WETT Tgi AAF G § A
Faw TGl § 97 fafww 7= ®1 awFw
ghit Y 39 awg sar qfcfeafaar dar
ghit Sewr WY fadi e
Y2 TR o gfear 49T 1935
¥ AT ArAUEl F) GfgErT F qgraq
AfFar g1 AT F 9T AW o OFTE
w7 @Y ¥ fow w@r mr 9t wqi
q Troaar frger g a8 T W &
ffca €1 oz Ffawry awr & 9a
TEACH & 9T AT T FT -
zgw 93 fa=re gan ar @Y I§ g9
Ig a7 fFay 74 a1 5 geaae faifaa
gH T & A & A IS4 sfaEr
guT 7 I foig &t aser fagr ek
ag 77 gar f5 wesawe wgafy gro
frae fwar s@m 9aF avard 7 o
afemat & 7 g 7 o fF 3 ¥ g
AT A< A § UFERFAT @A F
fae ag srawas & fafaw Toai @
fafws 2=} 1 e g 9 WY ITH
UFTHEAT FT €7 g gAfaq Al
gt ® agafy gy weaee faga
W Trfed | WTa Y THET SI5BT AT 9T
wgi g Wi faar v a8t a8 W' Far
T 5 a8 A1 T3 I A% TETE
Fifeezguad &8 grr | yifew w9
F avil GgEqY § T9 ard 1 qwd 7
fr wrgi @ AW F) CFATAT HT @A
& f97 78 9 srawaw § agi ag W
araws § fF 99 9% g W sufe
AT VI, i TSAqT, A EAE
Fifezguas ¥ g 1 ¥F = w1 afe
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FHT qF, frasy X 3w § vy a1,
FZIAFT FlY, A o v ¥ AR
sfqar gror Heqrfe s gfegama
FT ATATT WA WA T AT T
SIYET §, ST AFIT A ¥ 9% ) e@adqawqr
T FE @A, (A ) B |aw
TEA FT §FATEL T N4 T, JAHY
afq@ar 1 sz 7 fear gar, Iaw
IENT a9+ T TArgl & fag 1 fea
I, @ AT I 39 fraws ® W@
#T FTAE@FAT T TS | 9T foew
dg A § g 9 sV @ g,
foe® gt ¥ T fadivwt 9w %
gt § gak a|l £ awr
T 9% FT FEIGNT FA FA9 & AT
gl & fag feay man gafe §faarms
T & Ame ¥ Wrew ¥ QFar F)
Fraq @A ¥ faqd 1o gz w1 wqrfew
frar a1 oot 7 fog a@ ¥ FilE
& WTET B A F forg sare fvay mav ¢
fag & weawe #Y frw wreoi &
R AT I IqT g Il § e
%) Tafaq 99 T 92 # FERW
&9 SFIT ¥ fFar amar @ a@ g7 §@O
graT 8 fF 39 a7 %7 §fe ax ofqaa
F1 FEw @A ¥ fad 5@ fear 9@
fored T F1E o w9 T A

17 Hrs.

dfqura 7 7g fagia s g fs
gardr qfomd cfivmafer ¥ 39w
grir 1 wEifaadr & v foed el 7
FTAT FagAar &1 yofoa w0 % fod
¥AF TEICF W EAfaw &Y ) A
@z grar g fF (Eifoad & ag7 &€
% 59 a &1 fag fear § f+ 7 ofiw-
¥feq ¥ Tama §, 5T o g #1E aqur
AT FE F 99 9 wforgfea & faeger
amEE § 9T fag ot g w
sTaETT &1 gaTa dfqum gifeane
Y afgar ¥ & v 98 i F1E ol
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[+t geeare Joqw ]
Tk B & oror Y TN FTEF |
Iv sfquma 1 anfewsr 124 G
Y IAH AT 4 7 GAT FIE X Ao ¥

T} ¥ ag fomr gom §:—

“A Judge of the Supreme Court shall
not be removed from his office except
by an order of the President passed after
an address by each House of Parlia-
ment supported by a majority of the
total membership of that House and by
1 majority of not less than two-thirds of
the members of that House present and
voting has been presented to the Presi-
dent in the same session for such re-
moval on the ground of proved mishe-
haviour or in capacity.”

agi o7 feefagfeay me &1 50

THRE & gré F1E & o & Ay 7 Y

afewsr 217 ¥ =7 77 v & -

“a Judge may be removed from his
office by the President in the manner
provided in clause (4) of article 124
for the removal of a Judge of the Sup-
reme Court.”

frm 95 & g :12 ak giw
TR ¥ wwi w1 fesfagfage 93 =@
FrAfAFR TH =g MY T X
TR Y T FA F1 AfuETT ¥
qag & A grAr T34 | gafaw fagaw
% fagia =1 & &947 F7a1 £

HaWg a1 g7 1 4161 1T | UF qg
f& wgi 97 ag fwar & f& 30 s
afy e faumy awt & /v a9 ar
399X fa=r= g =fed 1 4 swea
g f5 we7 w2aw fagra awr & fog W,
forad 300 TzEq § &)X IOT AW ®
fod WY faasr faum awr & 400
w& & % fau 30 a3ew A gfam
faerrer @t & fa@ ot 30 wzew, ag 3%
adt & 1 ot aT smavaw T maraw
# T ST €7 qe 30 wEew WY Ak
faw g%a | cufed @ ag =fed fr
o fasely oft faar awT & 110 TEET
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fieht et & e firerara w ¥ Y 9@
T faarr T § s aftew AT
wifgd s 3w 93 fa=re feqr v
arfed |

Ta fadas ¥ sifew ome Sza w5
T w1 sfasre fram om0
HET 9T AF qET FT AT §AG B
FHY FTETT 9L 7T FY g2 F Afaw
g wifed for e g€ #1E @ g
FE & I F1 ZE w1 Hfuw
et g faum & s ardy Ty 7L
TAAT F AW T T9GT & 1 T qEA
#\ ¥feaa Tav §, ag # sTUwT ST
g1 7o fol wd ‘qaw apa’ §
BT a1 fF IwdaT 1 Aoxwfouo &
gaX # fFg gFC gORK INET E,
firm ww Tofaw weda f@ & e
Tadfas AaEi #Y geEnd war
& & gwwar g fF wrm # e 9w
FT AT § A € TAACE A G F
TET W TG FT IAEA FFW FQ
g1 gei & o feema® & st &1 ’W
gy § v #% aeadl A wY T R
f g forelt #1 qcamg W F ) A OAT
F o g 0, A1 % qe § NEaw
faear &1 ot ot e § afz a®
Ty T Tevie AN g, 9Tt & S
T g A = faafer 4% & et
FY ZrE WS & o FY e § A
drgar @R wf@ F s 93, @A
3% &9 ® 31 gfaay g w@dwa
R &Y T AT gg FgA w1 AT A
frrerar | AfFT o gt e F @ic
n, 9 g F gR @ AR faaw
ferdt FEf TS F7 TawT FIAT § I76T
T frger ¢ fear w1 9w @
wwi w fage fear mn @ ¥
¥ GTHIT ATAT [ HATHT & @
¥ wow a¢ forar &, aY Gt aveit v g
sfrard qr foreer seoe fiear war 8
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foa g dfyar a9 § 48 HgT T
oy, fir Tt Y fagfirr Tregafa w0
I SR AT AT WY YT € o fm o
quaqg waifyr R f6 aoaaret w1
e Tl & ea wfadt ¥ g
¥ g w3, AT JEHT _TMG T 9T
f qen Wt 9§ #Eq qa1 & IR
fea s | few fager s /-
v & f TA STvATEe #Y TH @A
JaRaT &Y | Tafed smavaw ¢ fE
T % I 9 gAfeEre #T)

# ot fagia frdas @ fafga d 37
FAGA FTATE |

SHRI D. C. SHARMA (Gurdaspur):
Mr, Chairman, Sir, 1 submit very res-
pectfully that I have been a Member of
this House for quite a number of years
and 1 have seen many Bills moved on
the floor of the House. But, Sir, 1 can
tell you one thing that I have never seen
a more self-stultifying Bill than has been
moved by my hon. friend, Shri P. K.
Deo. There are some fruit which con-
tain in themselves the seeds of destruc-
tion and here is this Bill which contains
in itself its own seeds of defects, irregu-
larities and abnormalities. 1 think. if
this Bill is shown to any person who
knows a little of law, he will say that
this Bill cannot be implemented by any-
body. I would have been very happy if
the gentleman had come forward and
said, ‘let the Governors be elected’. T am
myself for the election of the Governor.
He does not want that. But what does
he want ? He wants that the Governor
should be impeached. Now, this country
is passing through a stage of instability.
In many States the only persons who
stand between this instability and the
masses are the Governors. Who are
these Governors ? Mr. Ujjal Singh
was not a member of the Congress
Party, about whom he has said so
much,

SHRI ABDUL GHANI DAR (Gur-
gaon): He was only a Minister. ...

SHRI D. C. SHARMA : So many
persons become Ministers. Even jete-
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dars become Ministers. That is not the
point.

Mr, Viswanathan is the Governor of
Kerala. To which Party does he be-
long? He was an I.C.S. man. Mr.
Pavate is the Governor of Punjab; he
is not a member of the Congress Party;
he was a Vice Chancellor of a University
and I am told thet he waos the teacher of
Shri Y. B. Chavan which may be true
or many not be true. Mr. Chakravarty
is not a member of the Congress Party;
he was an I.C.S. man. So, some of
the persons are there in their public
capacity; they bhave rendered public
services and they are there. Therefore,
I can say that the appointment of the
Governors, on the whole, has been fair.
We have made a judicious combination
of public men and men from public ser-
vices. I wish that the same thing should
happen so far as our Ambassadors are
concerned, so far as our Envoys are
concerned and so far as our High Com-
missioners are concerned. This is what
I want. But here they say that the
Governor should be impeached. How
should he be impeached ? Look at
the clause in this Bill. If I were a
Governor I would accept this Bill be-
cause five years would be over before
I am impeached; it will take at least
five yecars to impeach me because 30
members of the Assembly will first write
saying that I should be impeached....

SHRI S. K. TAPURIAH : Which
you will never get in Haryana.

SHRI D. C. SHARMA : We can get
them. Haryana is a very fertile place
for such persons. As I said, 30 persons
should sign the Resolution impeaching
me; then it should be passed in the
Assembly with a two-third majority; then
it should go to the Council and has to
be passed there. ...

SHRI SRINIBAS MISRA (Cutlack):
Has he read the Bill ?

SHRI D. C. SHARMA : 1 have got
the Bill in my hand ? 1 have more
intelligence than he has. I have taught
many persons like him,

SHRI SRINIBAS MISRA“ There is
no Council there. It hag to come to
the Council of States.
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SHRI D, C. SHARMA : As I gaid,
the Resolution has to be passed in the
Assembly with a two-third majority. 1t
is very difficult to get the two-third
majority. Allright; taking that the two-
third majority has been got, what has
to be done next ? Then it should be
sent to the Council of States and then
it has to be examined by a Commitiee
which is to be appointed by the Chair-
man of the Council of States....

SHRI S. M. BANERJEE : What
does he want ?
SHRI D. C. SHARMA : [ want him

to keep quiet.

That Committee may consist of the
Members of the Council of States or
may not consist of the Members of the
Council of States, the members may
come from the blue, may come from the
bowels of the earth or from the mnorth
or from the south. That Committee
should examine the prima facie case and
after they have examined that, they
should send it to the Council of States.
And when the Council of States again
impeaches, this is not impeachment, it
is a double murder. I have heard of
one murder, I have heard of one im-
peachment, but here there are three or
four impeachments—impeachment by
the Assembly, impeachment by the Com-
mittes appointed by the Chairman of
the Council of States and again im-
peachment by the Council of States.
Would you hang a man thrice, Sir?
I ask this question. No man can be
hanged thrice. You can hang a man
only once. Therefore, I say, this Bill
my hon. friend has brought forward is
confused, murder-happy, un-intelligent,
unwarranted, uncalled for and it does
not give us any direction about the ap-
pointment of Governors. Therefore, I
think that Mr. P. K. Deo should try to
withdraw this Bill and bring forward a
Bill which is more clear.

With thre few words I oppose this
Bill whole-heartedly because this will
not do credit to our Lok Sabha. If it
is passed, they will say, ‘Does the Lok
Sabha pass such Bills 7 This Bill does
not mean anything.
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SHRI S. K, TAPURIAH (Pali): Sir,
I rise to oppose this Bill. As the post
of Governor has been a subject of heat-
ed controversy recently Mr. P. K. Deo
has been allowed to move it. Let the
House discuss it and find out the impli-
cations. But our Party line has been
that this Bill should not be implemented.
In all fairness I say that because neither
I nor my Party feel that everything the
Government does should be opposed.
Let us search our hearts and see what
we have been doing.

Even before the ink was dry on the
last clection results, we got a very big
shock of our life when we say how Dr.
Sampurnanand misbehaved. But that
does not mean that we should leave all
other popular or constitutional means.
In fact the people of Rajasthan know
what to do. I can tell you, Sir, that if
ever there was a General Election in
Rajasthan let it be even now—the Con-
gress will be shunted out. Let us move
the people, let us tuke the people’s ver-
dict. Why should we take decisions on
our hands ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) : It
is a manly attitude.

SHRI S. K. TAPURIAH : Only two
examples have been given here. One or
two people mentioned Rajasthan. Prof.
Hiren Mukerjee and others were all the
time on Bengal and what Shri Dharma
Vira has done. What Mr. Dharma Vira
has done was what he was supposed to
do to save democracy.... (Interrup-
tions) to save the Constitution. Just
becausc some people designed to mur-
der democracy they were against Mr.
Dharma Vira who was bent on saving
it.

SHRI S. KANDAPPAN : When the

President can be impeached, why not
the Governor ?

SHRI S. K. TAPURIAH : Yes, that
is so, for the simple reason that the
President is elected while the Governor
is not. Mr. Kandappan or Mr. P. K.
Deo has no right to dismiss my servant.
When they have any grudge against
him, let them tell me. If you have any
grudge against the Governor, you teil
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the President, you tell the Council of
Ministers here. Immediatély after what
happened in Rajasthan, immediately
after what happened in Bengal, we
moved two motions of no-confidence
here against this Government—-one after
the Rajasthan incident and one after the
West Bengal incident and that is the

legal remedy and that is the correct:

remedy. That is the democratic remedy
for this. The American example was
given here. But America has elected
Governors, not appointed.

Sir, Mr. Hiren Mukerji said that the
Governor is a very expensive institu-
tion. I submit, Sir that for his Party
and for people who think like his Pariy
it is definitely a very expensive institu-
tion because this is an institution which
will save this country from the ram-
pages of the Communist Party and their
fellow travellers.

SHRI S. KANDAPPAN : Sir, what
Shri Tapuriah envisages can be done by
the Intelligence Wing of the Home
Ministry.

SHRI S. K. TAPURIAH : Shri
Kandappan says that the Governor
should be acceptable to the Chief Minis-
ter. But after the last elections when
Governments have been falling like nine-
pins, do you want that the Governor
should be changed with every change of
Government ? The new Chief Minis-
ter would say, we want a different
Governor. What would you do, Sir ?
Let us work in a proper way. Even
when this question was discussed in the
Constituent Assembly it was thrown.out.
The Constituent Assembly also thought
that it was not necessary. Shri K. M.
Munshi said at that time in the meeting
of the Drafting Committee.

“The Governor is the watchdog of
the constitutional propriety and
the link which binds the State
ta the Centre, thus securing
the constitutional unity of
India.”

The time has come after the last elec-
tions so that we must preserve all the
fabrics of :nity we must stitch all the
patches to keep our country together, to
keep our democracy together. One swal-
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low does not make a summer. A few
decisions which may be controversial do
not mean that the entire institution of
governors is bad. After all, these
things had not happened for the last 20
years. How does this thing happen in
one year ? There must be some fault
with ourselves also. I would have been
happy today if Shri P, K. Deo, instead
of bringing in this Bill would have
brought another Bill about the Speaker.
Have the non-Congress parties behaved
in the proper manner 7 Has it been
proper for the Seakers to adjourn the
House even if the rest of the Members
wanted to continue the proceedings.
Have we done anything today to say that
if the entirc House of the Assembly or
Parliament wants to continue in spite of
the adjournment of the Speaker they
can do so and the other Members can
run it 7 He could have brought that
kind of Bill.

This present Bill is bad in many res-
pects. Prof. D. C. Sharma can say,
thirty Members will sign with me. But
how will you ensure further discussion
if the Speaker adjourns the Assembly
when it goes for consideration there ?

To sum up, I will say, my party line
is this, that we gre not in favour of this
Bill. It is better that we do not have
such a type of legislation. The Bill, if
passed, would break away the few re-
maining fabries of our democracy, which
are there. The present time is a time
of trial and this is the time to set up
good precedents. Let us not be like bad
school boys who behave only when the
schoolmaster has a cane. Let thero be
no legislation to correct us, to keep us
in order. Let us realise our duties and
responsibilities and try to sct good ex-
amples and good precedénts. Thank
you.

st of T (7)) : avTefa W,
¥ A wger, o wa9 FEOr 2w,
TN gaATE 3T q1EAT g Az T
aa & s rade 0T 7 o A WY AN
¥ fowfed & faw 2,...

ot go wo wmfgm @ Taw fadw
w1 7Y ! ZarY R F ar-raA e
2l
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#tfem &Y @1 7 9% 3§ fawr w

e wr & oo aer gam g

AT g ¥ a8 faw gy ww
q 7@ g g gfqum awr F A
IR FRETIAA TG AT AT
ot Mo ATITHT ¥ FATAT FrNT-, I F
sfer 132 § Fgr T @T:

“The Governor may for violation
-of the Constitution be removed from

office by impeachment provided for
in article 317 of the Constitution.”

I9E F 9g quedv FT W o, Hfew
R 7 Rfaaw gaT 7 98 v fen s
9 TqEeqT F1 AE) @ 9EM A7
¥ A Y ATAIENY ¥ W
AT T uqTgE AT e

# TT% HTRY &7 FEATHI T forw
FEAT qEAT §, AV HGIAT T FA-
fea & | T &R SUH IOD F fow
TR AR FT @ 9, IF 9 F T
INAT FY UF g F AT g Y
FTRTr & forg agt 9 aarn JTear g o
3@ qua T favag g, J1 I TR
F AT @ AF 8, STET F U wAT
& | 97 f5AT AT & qEawa | H1 FATARAT
FET FTAT AT | ILET & AL AR Ay
AR AT ATT T | 99 T G 9T
faemaa s &, 81 9TE9ay 9 ug
gaw famn f omet @zt %1 sfa &
' FFOr woqTdT ¥ ¥ AL F
g 9% FTH FT | HY ST FF g ar
¥ AT ITE TR FA F I A
famamry 2T 39 a1 92 9E a¢ fw &
5 WO 7T I FT w2,
IGHY TAAT I feAr AF, FEA! qE
gt @ AT | AR ST 8 S
@ §, Ffew vt § gt Sy 9Fy,
wifs agata ¥ Ig dEwr ¥ fear
fr ofs 9% O X TW FA ¥
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ReE & O wwew fem w9, 1w
T &Y T, gafey I g daw
gk

9 AW FAH A F Faeq §
T Fifawr<r dear o S 2w £ sy
& fau, afew ardr gfaar & w7 qu
Fr oy & fory, wreeft ofr 1 3w qes-
qfa & «ft favaarg 2@ ¥ 33 s
ot g7 ¥ qEr f& TR e
FH FA AT A JHeLT F1 T
TATT I AR AEY A

1916 1 fnewr & f ieheft aarey
favafagra & v @ 91 -
AEICEAT IW AAT A 9, Afww e
d ITH IrE-ATE A AHIEAT I Q@
4 | SEIN Fgr f7 T8 uF qeg gr
93 @< g §, 9% & Irrgay 97 @
T 2| IRiA ag ot FEr fF gAY
T FT g & fog gfaw s fafaed
T FY AT sgAEdT  ENAT 2, IR Al
weor & f5 ag wx @)

fergram & wrag & w1 & T
ot sw @y goAT qerawd, fafew
qTqTE, WS ST @ &1 wfpam
|qAT § Himfatz 91 A8 U a-fas
A TR T F o TR TEET
FY GEAT T gITR AT AT Fr AT 1 F
78 o Fgm e g a7 sfaum
a1 A fergeam & gy oY Wi 9
aife wnfas ¥ e o) TE1 4T
T Y ST qeEr faew & A
Tq "feum™ &7 9=ar A T AT qE
& fq <@y s, @t g | TR
F 92 Y IAAH ®F § AT TGAT
HFTC 7 w4 |

I AR TT T F aEAT #}
97 B T T grearg fAey @ )
guw fad g 7 oF fre T R,
afe ag w0 ) T e
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AT ¥ T AW g ST ¥ i
WAAT ®T 23 ATE AT AX HC K TH
X WAT  qATT AT | AT G HCH

I R g R qA @ |

AT TEe, i amefea, A9 AR
f—rgaX o7 & feqmr §
few i g—wg femn et Ao
qaaTg TEf {1 e Aft #o o i
R e T e F71qwdT w@, A
FveT T | § fAA T SRan §
fr @ R A e ¥ @AW T
qT J9TE T A1 fga AGY g, IEE
fore o & weat, deg, @ AT
wifgd X ST ATHIC FH FHTA
aifgd | o feafa ag & fF feeli Tom
FMEAT, W1 fF ¥ET T H W
T, @ ¥ qAfees fasefes 1,
7 gu sfafafaal w1, 37 & o= # ger
wFar & 1 oft wEW ¥ omiET Sy
refagi #1, At fafewr a@wR & @@
WER §, S FT AL T F WA
fear 1 3gr o Iw A Aw # afafafa
T FT 9T FT FR AfaumE, A,
Tt s gt #Y @ w7 faam o
FTER F & aga ¥ smiv-fawre W
FTA-famTE T S w1 oww q=
RE

& wgm g § fr fegem &%
e 3w # Ao & e & fed
TAHAT &) HEGT [ ATACGEHAT G § |
A AR forar 9T fF TR F) @
ST |nfed, @ Wt ag wer fafeq s
¢ fs awufa &, ot AR qARE
X &, wede & fordt wfaa 7 sqaear
g 5T g R & wimT A #
I |

# aro# faewa F ow wer w1 feE
FAETARATE | s § Tomaa &,
AT o &, afes gomaw &
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gt v g e i e W figg-
WM ¥ uT dwa e w¥ T, 9w
v e fear w7t O & 9y SEw
TR o a7 afe fae v agt few
sflZgum T R gU Wt 9w T
T A e o wedar oy o,
IuFT gefrede far mar | ag wefag
fear mn fF fegeam ®Y Wi o s
W FTAHY T AT @ A e oft
e ifemr vt & fawms s o @
frgeam Rl g st S e AR ¥
Ty I & faeTE qEHT I g ST A
ww gar ot § g wwfad
fr ofarde srdvtw 3, fawrrawr
ardvtr 8, ¥ g siafafit &1 wge
SuTaT @ afrea 9T & A A
&, wgmor agw Fgraw efw iy
FT A TG NI | SomE
7 few 1 wger sareT g g guafafafa
FTATA AHGR N § T AT W
A wifed | F aga N F wma v
sear g fF fergea & ok WY
RN FE ae@ T &1 & T A
%) qTEATE FEAT, F{OY FET fn s
fewr ¥ &, a7 qgi & fawew Fovrag
o T o, Y 20 A F FqwE
& QU & 99 7g AR FW & fn AT
&1 fRe aTd @Ay & fad
T ¢, a fAe ag &3, 919 o @y
FFOAI | 39 T A EEE B FO
I AT el #) AW O wAE
ferft @ N@wfaw &1 797 *<
dfqam § fee w1 w1 dWmw ST
ATEH FIAC QN | FIgOTAEH ¥
wgm f fadnft ar & o e AT
¥fF qg faw s@ § A= wied @
FZFT AL, WHEF Fa | afy
o e & fawfed § oF g g
ww qFEfF a7 9, febww
Tg % fod oF w7 faorfy o
N T qewfy § T e T
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[oft <fr v
& fod dfear  # oferdw SR W AN
| aEw 7 e e @ oww o w1
¥ar wifgd | & [y e Fegm F o
e % 39T g 3¢ faw ¥ A}
wim Nam &)

SHRI K. NARAYANA RAO (Bob.
bili): I oppose this Bill because 1 think
it seeks to regulate an essentially politi-
cal matter,

It is quite evident that unless every-
body in this political game plays his role
this Constitwion cannot work. In spite
of the insertion of this amendment, the
Governor can dissolve the Assembly as
we have seen recently.

Therefore, let us not place so much
reliance on the letter of the law. Rather,
we should rely on the spirit behind the
Constitution. Essentially, the Consiitu-
tion is loose at the friction points in
the sense that if everybody wants to
take power or authority or discretion to
the logical end, it is bound to break
down. Therefore, what is needed is
sell-imposed political restrictions on all
forces in the country. No amount of
legal niceties are going to help us.
Therefore, let us not press this particu-
lar Bill before this House, no matter to
which party we belong, but behave in
the spirit of the Constitution and see
that democracy and the Constitution
work.

17.34 Hgs.
[MR. DEPUTY-SPEAKER in the Chair.)

SHRI VISWANATHA  MENON
(Ernakulam): I stand to support this
Bill although I am not satisfied with
the provisions of this Bill. I support
this Bill on principle because I feel that
Governors should not be considered
supreme compared to the elected mem-
bers. The governorship is a legacy of
the 1935 Constitution and we see the
misdeeds of Governorship all over the
country during the last twenty years. I
am coming from a State where the
Governor's rule was a regular pheno-
menon; I refer to Kerala State. Even
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before Kerala State was formed, in
Travaocore also there was Governor's
rule. We know in what way those
governors were doing wrong things but
there was nobody to question them. At
least Parliament must have the right to
impeach them. Really speaking, when
the Central Government finds it neces-
sary, the Governors act. The Governor
did so in Kerala in 1959. Then the
Central Government wanted the Gover-
nor to send his report, he did »o and the
Communist Ministry in Kerala was dis-
missed. In 1965, after the mid-term
elections, the Congress was in a mino-
rity. Then the Home Ministry of the
Central Government wanted the Gover-
nor to send a report that nothing could
be done. He sent such a report. The
Assembly was dissolved. They always
act according to the whims and fancies
of the Home Ministry and that institu-
tion is pot actually doing any good to
the country or for the democratic sys-
tem. Recently, we know what happen-
ed in Rajasthan and Bengal and what is
happening in Haryana. In all these
places Governors have acted as the
watchdog of the Home Ministry and the
ruling Congress Party. My opinion is
that, there must be some forum to ques-
tion his actions and some kind of machi-
nery for his removal. At least we must
have the legal and constitutional au'ho-
rity to impeach the Governor. Other-
wise, each and every non-congress Gov-
ernment will be toppled down. In
Travancore the Congress Government
itself was toppled down at the instance
of some other group in the Congress.
When Shri Pattom Thanu Pallei with a
minority was running the Government in
Kerala, that Government was toppled
down at the instance of Congress
bosses by the Governor. All these
things were done by the Governors
according to the whims and fancies of
the Home Ministry, and Congress bosses.
As I said, I am not fully satisfied with
this Bill but I am supporting this be-
cause it is a progressive step if he could
be impeached in some forum. Accord-
ing to my Party, governorship should
be abolished; it is the only way to safe-
guard the interests of democracy. At
present the Governors are parasites on
the legislalive life of this country.
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oft sifwre e g (Feete)
JITEHH HEIH, TAA  F AFC JTC
wré ot mefe dwex Rwd groew
ST FY SHATAT FLEFA & 4T AT-
T ® AT ®T{ AT AFA ¢ A1 A
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dframw ¥ wfs @ A QU E
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T FTWFEE | FEg I faag s
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AT #Y fewrea #Y §) Fawear g fE
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A T & T FEE R O
Fiforw #Y & 1 § e w7 F FgAT g
g fr gwm? sfaum Fafar o & gravit
faarer 9 | oY ag T @ R oY
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& o g aet da fref o o w1y
WTEA AE | #F § A qrEf e
& A al ¥ T w1 gE are
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T wfaum IR wwg T A
MWmﬁtﬁ fF T & i
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fr gt fora oY fadnft amaes §
A ATT-AT G AT FT AT ATRE |
ey | ® frurr fmfameit & wfa g
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T dfaum fear | &few 99 feam &
ag arv gw et § i Fidw @ g wme
# g qTelY &, q 1 IR ATew fawarw
et §, AgEw TR T ATEATE
dfear #7120 a9t Fa@ TIEA N
qg At FAAfa § oy WA afew
& & fr a w7 Ao A
NI FIA | 9 T A9 &7 qWaw g w
ol w1 @ A%
Fy@E Faga W% wAAl X
gaRaT g 6 4 Sw ww A &
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oE T ¢ fe i o eehede
frarama ar A, wgewaTe & weam
¢ frgn 8z A ¥ 1 wmA-ay
frraw YwEd g 1593w & faday
fet aga qwim w f7 @, o
B &7 W qTHT BT HAMT  FTX A
@ drer e & &yl
T ag ¢ frgw e & wier wYagmy
g o | ez wwaw qafer
BT, ¥7 % FFAATT I F FTO0T AT |
FATR ST O F qUa e @ 1A
Z9 aua fadelr ameal & ey F
qafwage 1A fira W e AT
Fxg arfe aEre aREFmME ¥ ¥amed
W foed fat amd, R W AR
e ¥qE fear s R feeeht
FaeTaw TgT A%

dfaara & aX § gF o o
¥ fau wr wfgd | sfww
AT A JEAFT, A gH Taar wifgd e
B TGE AT F WE w5 A
gfez &, oy urar # et gaar
F T TEE FTRE | WO W
AT a-ATE ATAT 317 afearof
frags s wEm g fForr dmw &
g 9T aa ¥ FW F@ A
¥ IHA WA FX E, a1 A WMo FEYurl-
T® o 7 wwEr wW o >,
fagit Soft & WAt ¥ aw
A B T #7 @IT A )
N TAYE F OARE, ¥ AMY E
T Al S awra AW
qE, 3T AR & oF sfafgEr €
sfafear dar g, s & 52, 57,
62 X 67 & Al # tw amw N
Hifew £ o ToregE & AT WEATH
¥ arra fiee ¥ R, Toeq § ST
T & fawra A8 | vafad & wgAv
T § i W aHE § e o
% IeTEw dw frar g, at wme wwqmt-
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o At T & g, s &
Y T & T €Y r f g
Tafed AT ORI T FATAT AF
a fedft & wfawe & @ 2
Ty § | dar arafenr ofr ¥ wEr—
% I ¢ e Tt gara wfafafu 2,
Rwg w1 Afifafs —awg TP W
it @ W aegafa At wolt qEw
) gt kAt ) fage s 2
wfed oin qwar & gfer & &
T gE ® O fady s g e
frdg won s frafoam &
qY F W q wiEr ¥ A w7
wifgd, TR TRA FIAT AT (A E
g EATQ Iy Twar watafc § A
JET AT FAT FL S T ASAR 0 .

SHRI S. KUNDU (Balasore): Mr.
Deputy-Speaker, Sir, I rise to support
this Bill with all the force at my com-
mand. Before I go into the details of
the provisions of this Bill, I must ad-
mire the courage with which Mr. Deo
has brought this Bill. The Hon'ble Mem-
ber of the Swatantra Party Mr. Tapu-
riah, said that we should not hehave
like a school-boy, but I think it was an
act of school-boyishness when a senior
comrade of his party brought this Bill
to impeach Governors for their mis-
deeds, he gets up to support by opposing
the Bill all dirty acts of Governors who
are appointed by the President to demo-
lish our democratic structure, (Interrup-
tion)

The question is this : I am touch-
ing the most essential fallacy which
exists in our Constitution, a contradic-
tion and some sort of a friction. Accord-
ing to the Constitution whereas the
President could be impeached, an elect-
ed member could be impeached, the
President’s nomines cannot be impeach-
ed even if he has the power to dismiss
the clected government in the State
legislature. This is the fallacy which
has to be eradicated so that there could
be a balanced growth of democracy in
this country.
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As you know, the President appoints
the Governor, and what is the work of
the President ? The President acts and
continues to function, aided and advised
by the Council of Ministers at the
Centre, and virtually, the Governor
therefore becomes the agent of the
ruling party at the Centre. Once we
have an elected Assembly, would you
like that the elective structure of the
Assembly to be disturbed by an agent
of the party in power at the Centre ?
Therefore, the provision of impeachment
which has been brought in very clearly
in this Bill should be accepted and in-
corporated in the Constitution, and the
sooner it is done the better. The office
of Governor is a replica of British im-
perialism. They are white elephants.
They are fat cows who eat quite a lot,
intrude into others' fields and spoil the
harvest, but give very little milk. They
must be done away with. When inde-
pendence dawned, we thought these
huge palaces, glittering halls and other
cemforts of Governors would be done
away with. But it did not happen.
The Viceregal lodge, which is a monu-
ment of British imperialism, and the
huge palaces should become temples for
the poor where we can have schools,
hospitals, etc. But in the name of
maintaining democratic system we are
spending crores and crores on Gover-
nors who do not do anything except
presiding over beauty contests and
opening dog exhibitions. The function
of finding out which party has a majo-
rity in the Assembly can be entrusted
to the Chief Justice of the High Court.
So far as making speeches are concerned,
the ministers will be very happy to do
that.

I, therefore, appeal to the ruling party
to do away with the Governors or at
least to restrict their appoiniments as
far as possible. At least the appoint-
ment of Governors must be done with
the consent of the ruling parties and
there should be provision for impeach-
ment of Governors also. With these
w?ds, I support the bill.

V'T’HE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
Sir, the debate has revealed some of the
contradictions in the thinking of those
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who support this Bill. Those who want
- the abolition of the office of Governors
also have supported the Bill. The pur-
pose of the Bill is not to abolish it. The
only argument made on behalf of the
mover is that this Bill only contains
what was there in the draft Constitution
before the Constituent Assembly, If
that is the only argument, my reply is,
if a preposition was considered by the
founding fathers and advisedly rejected
by them after careful consideration,
there is no further wisdom in trying to
introduce the same provision now by
amending the Constitution.

17.48 Hrs.
[MR. SPEAKER in the Chair)]

Those who criticise the office of
Governors have not possibly understood
the significance of that office. Some
say it is a continuation of an imperialist
office, May 1 say, the word ‘Constitu-
tion' itself is a continuation of an old
idea and therefore, can we say that it 13
also some sort of a rellic of imperialism?
When we say, there is to be a State
under the Constitution, what is the idea ?
Let us understand the constitutional
mechanism. There is an elected Chief
Minister who represents the will of the
people there. In that capacity, he be-
comes the chief executive, The pro-
position of the draft constitution was
based on one idea. The amendment of
article 156 which the hon. member wants
to introduce was article 132 of the draft
Constitution. Article 131 of the draft
Constitution also has introduced the
idea of an elected authority. I think
the founding fathers thought about it
and very wisely said that you cannot
have two <clected representatives func-
tioning in the same body, Supposing
there is a conflict of views whose view
prevails ? Does the view of the person
responsible to the legislative assembly
prevail or the view of the person who
is elected as Governor directly ?

SHRI P, K. DEO : The same is the
position as between the President and
the Prime Minister,

SHRI Y. B. CHAVAN : There is a
difference. The President is elected not
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by the Parliament, the President is elec-
ted by all the Members of Parliament
and the members of the State Assem-
blies. He is also not elected. directly
but by indirect election. The President
has got some special powers. It is
absolutely wrong to compare the office
of the Governor with the office of the
President. There are certainly comple-
tely different constitutional powers and
constitutional responsibilities.

There appears to be some sort of
attraction for the word ‘impeachment’.
Sometimes people get possessed by cer-
tain associations attached to certain

-words, They think that there is some-

thing very very powerful in it. What is
impeachment ?  Impeachment is a
mechanism provided to remove a person
from office when there is no other way
of removal provided for. It is provided
for President because there is no other
way provided for removal of the Presi-
dent. The President does not work with-
in the pleasure of somebody else. Here
it is said that the Governor functions
during the pleasure of the President and
the President’s pleasure can be with-
drawn on the advice of the Council of
Ministers whose life depends upon the
will of this honourable House, It is a
beautifully and delicately balanced
mechanism of democracy which is func-
tioning here. Unless you try to see the
symmetry of it, the beauty of it and the
power of it, you will not be able to
understand it.

As a matter of fact, it is very import-
ant to see whether the office of the
Governor is essential to run the adminijs-
tration of the State. The quotation that
my hon. friend Shri Tapuriah on the
other side quoted was of Shri K. M.
Munshi. It was very appropriate. He
said hc is a watchdog of constitutiona-
lity. He also said he is a symbol of the
constitutienal unity of India that brings
together the States and the Centre. I
must say, as the speech came from the
Swatantra Benches, it was a very re-
freshingly welcome speech. I entirely
agree with this young man. I wish that
party has more young men like him. It
u{il] revolutionise that party. I am wvery
glad.
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Ultimately you come to this position
that the Governor has to be nominated
by the President and, as I said, he will
function during the pleasure of the
President. So there is a provision al-
teady made in the Constitution for the
withdrawal of that pleasure and for the
removal of the Governor. When there
is a provision made, what is the idea of
baving again a provision for impeach-
ment ?

SHRI S, KANDAPPAN : Make it
\\r:l;l;l the consent of the Chief Minister
also.

SHRI Y. B. CHAVAN : | am com-
ing to that, History has been misread
by some people in the last few months.
I must say our experience of the consti-
tutional working in the last one year is
very enriching, enriching in this sense
that the types of constitutional difficul-
ties and deadlocks we faced in the last
one year probably no country would
have faced in fifty years of its history.

They said that wherever governments
were toppled the Governors were res-
ponsible. Why do they forget con-
veniently that more than half of the
Congress Ministries were also toppled ?
It was toppled in Haryana, in U.P, and
in Madhya Pradesh. Why do you hold
the poor Governor responsible for it?
The Governments are toppled or put in
power by the strength of the party that
they command. It is a very simple
thing. Sometimes people are convenien-
tly inclined to forget some inconvenient
things.

SHRI BAL RAJ MADHOK (South
Delhi) ; You are talking of the found-
ing fathers of the Constitution. The
founding fathers of the Constitution
clearly visualised that the Governor will
be the eye and the ear of the Central
Government and the Governor will not
be a party man and that he will be an
impartial man, a man who could have
objectivity in dealing with things. Be-
cause most of the Governors are taken
from one party, there is a feeling that
they are acting in a partisan way.

SHRI Y, B. CHAVAN: 1 do not
agrce with it. But this criticism can be
made. I can certainly reply to that
point.
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- SHRI C. K. BHATTACHARYYA :
To which party does the Governor be-
long ? He does not belong to any party.

SHRI S. KANDAPPAN : He should
be acceptable to both the parties.

SHRI Y, B. CHAVAN : I can give
instances. For example, one of the
Governors today is, Sir, your distin-
guished predecessor. He held office of
the Speaker; he was accepted as the
most impartial and most objective per-
son. If such a person is appointed as a
Governor, do you think it is wrong ?

SHRI D. C. SHARMA : Don't send
the present Speaker as a Governor.

SHRI Y. B. CHAVAN : Only be-
cause one person belongs to a particular
party, he does not lose his objectivity.
Are we all supposed to be people lack-
ing in objectivity only because we have
some loyalties to some party thinking ?
This is a very absurd argument that is
being advanced. Any experienced objec-
tive person from any party can qualify
himself to be a Governor and good
people are¢ appointed as Governors. 1
have no doubt about that. Are we very
serious about one proposition that every
Governor must have the consent of the
Chief Minister ? The answer was given
very ably by my hon. friend, Shri
Tapuriah from that side that within a
period of five years, there can be six
governments. Do you want six Gover-
nors simultaneously coming with that?

Sir, the Governor represents the stabi.
lity and the continuity of the constitu-
tional functioning of administration.
That is the main thing. We must
understand what is the role of that big
office. It is not merely to adorn the Raj
Bhavans. That is not the function. It is
really speaking, a special constitutional
responsibility and the function that is
attached to that office and, I must say,
that the present provision has worked
out satisfactorily and I see no reason or
justification to accept the amendment
that has been moved. I would, therefore,
make an appeal to my hon. friend on
my behalf and on behalf of his party to
withdraw the Bill,
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SHRI P. K. DEO ; Mr, Speaker, Sir,
it was in last November that the Swatan-
tra Party passed a Resolution in the
General Council meeting viewing with
concern how the institution of Governors
is being used to topple down constitu-
tionally and legally formed Governments
and to instal the minority Ministries and
it is, consistent with that thinking that
this Bill has been drafted,

The Swatantra Party is a democratic
party and we hold different views, We
have given freedom to all our Members
to speak out openly as they feel as in
the case of language, in the case of pro-
hibition. So, we are not regimented in
a way as you think and try to block the
new thinking. That is why I give my
thanks to my hon. friend, Shri Tapuriah,
to have spoken out what he felt on the
subject and, at the same time, I thank
all those hon. Members of the House
who have spoken on the Bill.

18 HRs.

Sir, the purpose was to highlight the
importance of the institution of Gover-
nors. Uptill now, nobody bothered
about it till after the General Elections
in 1967 when there was a completely
diffcrent political picture in this country.
The various Ministries came, the small
parties took up the responsibility of the
Government and the Congress Party
exercised power without responsibility
und in this way there was a mockery of
democracy in this country. There has
been this thinking in certain quarters
that the whole thing has to be reviewed.
As we all know, it is not very easy to
get this Bill passed by this House be-
cause two-third majority is required to
pass a Constitution (Amendment) Bill.
My Bill may not be as lucky as the
motion on the Lok Pal Bill which was
passed by this House. Anyway, I thank
all those who participated in this debate
and at the same time I would request
Mr. Tapuriah to take the people of his
constituency ito his cofidence and try
to spread a more popular base and tfry
to find out how the people in his area
think of this institution of Governors. .
(Interruptions) 1 think, this debate has
been useful and it has served the pur-

. So, 1 beg lcave of the House to
withdraw my Bill. d
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The Bill was by leave of the House,
withdrawn,

18.02 Hms.

INDIAN PENAL CODE (AMEND-
MENT) BILL

(Amendment of sections 292, 293, etc.)

SHRI D. C. SHARMA (Gurdaspur):

I beg to move :
“That the Bill further to amend the

Indian Penal Code and to provide for
matters incidental thereto, as  passed

by Rajya Sabha, be taken into consi-

deration.”

MR. SPEAKER ;: He may continue
on the next occasion.

18.02¢ HRs.

DISCUSSION ON STATEMENT OF
HOME MINISTER RE ; CONSTITU-
TIONAL CRISIS IN PUNJAB

MR. SPEAKER : Mr. Madhu Limaye
Not here, ........

Mr. Surendranath Dwivedy ..... _—

Not here........

Mr. Venkatasubbaiah.

SHRI P. VENKATASUBBAIAH
rose—

MR. SPEAKER : Before he starts, 1
want to say this. This is a one-hour de-
bate. A large number of members from
Punjab, from Haryana and so on want
to speak, So, the onc-hour debate should
not become a three-hour debate. I am
going to restrict the time. The opener
will take ten minutes and then a few
members will have five minutes each.
They may, therefore, express their views
very briefly keeping in mind the fact
that this is a one-hour debate. We can-
not have more than one hour. I know,
the hon. Member has prepared for him-

self a long speech. But he should be
brief.
SHRI P. VENKATASUBBAIAH

(Nandyal) : 1 must thank you first of
all for having taken the initiative and
admitted for discussion this motion on
the happenings in Punjab when the
Speaker adjourned the Assembly, When
this matter was brought in the House
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through a call-attention, you rightly
said,
“Democracy is in danger. If

Assemblies were adjourned and mem-
bers went away, I do not know what
will happen.”

This is what you have said, Sir.

This has given us an opportunity to
discuss the rights and functions of a
Speaker. It will also be a refreshing de-
bate if this occasion is taken to go into
the Constitutional aspects and also the
functions and rights of the speaker with-
in the Constitution.

I quote from the book which has been
recently released, written by Shri M. M.
Kaul and Shri S. L. Shakdher, the pre-

sent Secretary of the Lok Sabha
Secretariat ;
“The all important conventional

and ceremonial head of Lok Sabha is
the Speaker. Within the walls of the
House, his authority is supreme. This
authority is based on the Speaker's
absolute and unvarying impartiality—
the main feature of his office, the law
of its life. The Speaker, it is said, is
the symbol of impartiality and should
wield his authority with ‘the cold
neutrality of the impartial judge".”

This has been very clearly brought out
in this quotation. It will not be out of
place if I quote what you, Sir, had stated
when you assumed the office of Speaker.
This was what you had stated ;

“My office requires of me to be
impartial and judicial in the conduct
of my work. I can assure you with
all the force at my command that I
will try to live up to these require-
ments and maintain the high tradition
set by my predecessors. Ag-a meces-
sary corollary to this résolve I resign
my membership of the party, Con-
gress, to which I had the honour to
belong for 34 years. So long as I
occupy this Chair, it shall be my
endeavour to see that all sections of
this House get an honest impression
that I do not belong to any party at
all,”

In this case, the question is whethar
the Speaker of Punjab has acted in the
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manner that was expected of him. Be-
fore going to the actual happenings on
the 7th March, 1968, I would like to
give you just the background. The
Ministry in Punjab was formed by a
united front of various political parties,
and Shri Gurnam Singh was installed as
the Chief Minister. Afterwards, the
Gurnam Singh Ministry could not com-
mand the requisite majority, and so it
bad to resign, and Mr. Lachman Singh
Gill was installed as the Chief Minister
of the State on the 25th November,
1967, At that time, there was the Bengal
incident where the Bengal Speaker had
given his ruling that the Ghosh Ministry
in Bengal had been illegally constituted
and he was not under any constitutional
obligation to conduct the Assembly, The
Punjab Speaker was faced with a similar
situation and there was a lot of specula-
tion as to whether the ruling of the
Punjab Speaker on the Gill Ministry's
position would be similar to that of the
Bengal Speaker on the Ghosh Ministry.
But in this case, the Punjab Speaker had
given a ruling upholding the constitu-
tionality and legality of the Gill
Ministry.

Events moved fast and came to such
a pilch that certain incidents took place
and a no-confidence-motion was moved
against the Speaker by the ruling party.
The Speaker knmowing full well that he
had to go by the rules of procedure of
the Assembly and also the Constitution
admitted the motion and adjourned the
House for the day. The next day he
came there, and the Leader of the
Opposition raised a point of order say-
ing that the motion of no-confidence
was not in order and he adjourned the
House. He did not give any reasons for
the adjournment of the House. But in
a press conference it is alleged that he
has stated that there has been rowdyism
and there had been ugly scenes and so
he had to adjourn the House.

Obviously, the Punjab Speaker was
taking shelter under a rule that has been
incorporated in the Rules of Procedure
of the Punjab Assembly. Rule 105 of
the Punjab Rules of Procedure says :

“In the case of grave order arising
in the Assembly, the Speaker may, if
he thinks it necessary to do so, ad-
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journ the Assembly or suspend any
sitting for a time to be named by
him.”

He has taken shelter under this and
adjourmned the House not for a day or
for any particular time but for two
months. When a most important money
Bill was being discussed by the House
and the budget was being discussed and
sanctioned, he had done it. That clearly
goes to show that perhaps the Speaker
of Punjab was motivated not only by
certain political considerations but also
by personal prejudices in the sense....

SHRI VASUDEVAN NAIR (Peem
made) : The hon. Member may be ad-
vised to use terms which would not cast
aspersions on the Speaker of Punjab. He
should not attribute motives to him.

SHRI 5. KANDAPPAN (Mettur) :
Perhaps in this debate it is difficult to
avoid it,

SHRI P. VENKATASUBBAIAH : 1
said ‘perhaps’. I was just narrating the
events that had happened, I had made no
insinuation against the Speaker. What I
had been stating was that a no-confi-
dence motion had been moved against
him. He had admitted the no-<confi-
dence motion, but the next day, he up-
held the point of order moved by the
Leader of the Opposition. This was
amply proved by the statements made
by the two leaders of Punjab, Sant Fateh
Singh and Shri Gurnam Singh that there
should be imposition of President's rule.
Events moved very fast and the Home
Minister and the Law Minister had to
find out certain ways under the Consti-
tution to get over this difficult position.
This amply demonstrates the vitality of
the Constitution to get over any such
situations, R

The point, therefore, is whether the
powers of the Speaker, so as to conform
to the procedure that has been laid down
by the Constitution have to be so regu-
lated as to make the Speaker not to ex-
ceed his constitutional powers or
whether the present constitutional pro-
visions are good and adequate emough
to conduct the proceedings of the House
as laid down in the Constitution.
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Since we have been closely following
the British model of parliamentary de-
mocracy in this country, we have to take
note of certain incidents that have taken
place in the British House of Commons
also. It is not out of the way if I point
out that incidents of a similar nature
had happened in the British House of
Commons also. So, we are not lacking
in precedents. On March 2, 1629 =
similar incident happened there. 1
would give the necessary quotation
which is as follows :

“According to ‘The Office of Spea-

ker’, when the Commons reassembled
after the recess, the Speaker rose to
his feet immediately after prayers had
been read and informed the members
that His Majesty had ordered a fur-
ther adjournment untii March 10.
There were cries of ‘No!', from all
sides of the House and Sir Jobn Eliot
rose to speak. But the Speaker, re-
maining on his feet, informed the
House that the King ‘had laid an ab-
solute command upon him, that the
House should be presently adjourned
without any speech or other proceed-
ings, and that if any in the House did
offer to speak after the message deli-
vered, he should instantly leave the
Chair”.
The Speaker then made to move away
from the Chair, but for the long-
suffering Commons, this was too
much, Holles and Valentine jumped
up, grabbed him and thrust him back
into the Chair remaining at his side
for the remainder of the proceedings,
Holles swearing that *by God’s wounds
he should sit still until they pleased
to rise’. Eliot then spoke, asserted
the right of the House to adjourn it-
self, and tendered a declaration which
he had prepared with the request that
it be read. The Speaker again tried
to leave the Chair, pointing out that
the Commons had in the past always
obeyed a Royal command that they
should adjourn, which was quite true.
But Valentine and Holles, held him
down and insisted that Eliot's decla-
ration should be read.

Abjectly the Speaker pleaded with
the House not to press him....But
all that this plea induced was a torrent
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of censure. Onme member proposed
that Finch should be replaced. .Eliot
asserted that he was in of
the House and threatened to bring him
to the Bar and have him judged a
delinquent, Eventually, Holles, deter-
mined that Members should not dis-
perse before the resolutions contained
in Eliot's declaration had been put to
them, delivered them from memory
and put them to the vote, They were
carried by the House which then
voted its own adjournment.”,

So, this was the practice established in
the House of Commons that the Speaker
had no right to adjourn the House of his
own accord. A similar practice was
sought to be prescribed here, but our
Constitution-makers thought it fit that
this power could be given to the Speaker
to adjourn the House. But the practice
is that a motion for the adjournment of
the House is generally made by the
Leader of the House and accepted by
the Members and then the House is
adjourned. That is the practice now ob-
taming in the British House of Com-
mons. The question to be considered by
the House now is whether in the present
context of things when things are hap-
pening with such rapidity, where consti-
tutional provisions are being violated
time and again, taking shelter under the
Rules of Procedure, the speaker should
have the supreme powers to adjourn the
House or not.

1 am very thankful to you that you
have convened a Presiding Officers’ Con.
ference in Delhi to discuss these matters,
and I am sure that all these factors
would be taken into consideration. My
suggestion would only be this that if
you have to regulate the proceedings of
this House, of course, under the Rules
of Procedure which should not go con-
trary to or against the constitutional
provisions, we have to make certain pro-
visions so as to bind not only the Mem-
bers of this House but also the Speaker.

Nobody should be above the Consti-
tution. Every constitutional right has
to be exercised in a way that will not
lead to amy conflict with other provisions
of the Constitution. Your illustrious
predecessor, Shri  Ananthasayanam
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Ayyenger geve a press interview in Tiru-
pathi and he has also said.....

MR. SPEAKER: Everybody has
read it.

SHRI P. VENKATASUBBAIAH :
He bas had vast experience and he was
the Speaker of this House and he said
that the Speaker was not supreme; it is
the House that is supreme. 1 want to
make it clear that in this moment of
our indignation, we should not think in
terms of restricting the powers of the
presiding officers so that it will affect the
democratic functioning. 1 should only
syggest that the conduct of the business
of the House and the regulation of its
work should not only be the responsibi-
lity of the Speaker; that responsibility
and discretion should be exercised with
the consent of the House. It is in that
context that I make the suggestion that
when the Presiding Officers meet next
time in Delhi under your presidentship,
this matter also be taken into considera-
tion so that we shall lay strong founda-
tions for the proper and smooth working
of democracy in our country.

SHRI M. R. MASANI (Rajkot) : We
on these benches are greatly concerned
at the developments which were men-
tioned in the statement made by the hon.
Home Minister the other day and that
is why 1 should like to make a brief
intervention in this debate on the
abrupt adjournment of the House which
was the subject of the Home Minister’s
statement and not go into the wider
factional politics of the unfortunate
State we are discussing.

It is true that no action is taken in a
vaccuum. There is always the back-
ground to what anyone does. It may
‘be argued that there was provocation
for what the hon. Speaker of the Punjab
Asscmbly did. The way in which the
‘previous Government was ousted, the
way, in which the leading Opposition
parties did not take it proper place of
responsibility after replacing that Gov-
ernment, and the tactless manner or the
lack of time-sense in the tabling of the
no-confidence motion against the Spea-
ker—all these might have acted as a
.provision. Whether that is so or
not, I am not competent to judge.



899 Constitutional
Crises

But I do know that two wreags do
not make a right. Whatever other people
might do, however badly an ordinary
politician or even political parties may
behave, if the Speaker is to sink to the
level of the political parties and become
a tool in the hands of political factions
and parties, then our young democracy
is in great peril. On this point, it is
necessary to recall that this is not the
first time that this has happened. "Un-
fortunately, in the last few months and
weeks, this is the second time that the
Speaker of a State Assembly has got in-
volved in a political situation. It is
only a few weeks back that the Speaker
of the West Bengal Assembly behaved
in a manner which did not behave his
high office; and he was rightly removed
from his office by a Presidential procla-
mation. We are getting a similar deve-
lopment here again, One hopes that
there will be no third case. In fact there
is an encouraging example to the con-
trary. There is a third Speaker in India,
who in a situation very similar to those
in West Bengal and Punjab, has behaved
in a laudable manner, the Speaker of
Bihar. He has shown no tendency to
take notice of the change of Govern-
ment that has taken place there. That
is how it should be, and we hope that
these two examples would not lead to a
third.

PHALGUNA 24,

The hon. Member who spoke before
mae raised the possibility of constitutional
amendments that may become necessary.
As a member of the old constituent
Assembly, I recall that when we discuss-
ed this matter, we would not have
dreamt that the day would come when
the Speaker of Parliament or an Assem-
bly could possibly behave in a way that
would lead us to think in terms of con-
stitutional amendments or restrictions.
I think we were right in leaving it to the
good sense of the occupants of that high
office. We had two good reasons. One
was the conventions built up in Britain
which we had inherited and which are
of a very high and noble order. The
Speaker disassociates himself on clection
from his party and he stands in subse-
quent elections as a non-party man and
all parties abstain from opposing him
and he remains there until he retires and
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then retires from public life. You were
good enmough to give expression to one
of these conventions when you took the
Chair. Unfortunately, in the last twenty
yoars we must admit that those coaven-
tions have not, by and large, been deve-
loped in our own country.

Secondly, we had the. example of very
fine presiding authorities of whom we
had a little experience. We had in this
House Mr. Vithalbhai Patel who upheld
the dignity of the Chair; he also resign-
ed from his party and stood in the next
clection as an Independent to prove his
point. He was succeeded by another
good President, Sir Abdur llahlm And
then, in my own time, from 1945, we
had very fine Speaker, your predecessor,
Mr. G. V. Mavalankar. So, naturally,
along with these men—Dr. Rajendra
Prasad was President of the Assembly—
it did not strike us that an unfortunate
day might come when Speaker also
would join in the general indiscipline of
our democrucy today and we might need
to have police powers to fetter them.

I would rather stick to the path that
we took and try to avoid constitutional
amendments and restrictions at this
stage. One or two swallows do not make
a summer, Let us hope that other
methods will prevail.

In any case, no foolproof guarantee
can be given when a human being put
in a certain position does not respond to
his obligations. If in a boxing match the
referec joins onc side, how can the game
proceed ? If in a cricket match the
umpire takes part in a partisan manner
and loses his judgment, then obviously
the game of cricket comes to an end.
This is the danger that if the presiding
autherity in our parliamentary system
behaves in this manmer, then there is
no law that can compel the presiding
authority to behave in a proper manner.
The whole parliamentary game will
comc to an end. And that is why the
danger is there.

In fact, I think May in his book des-
cribed the Speaker or the Chair as an
essential and important part of the fur-
niture in the House. If you remove this
furniture, the kingpin or the linchpin as
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we may call it, the whole
collapses.

Now, Sir, you are the doyen of the
Speakers’ corps in this country, I am
very glad that, as Mr. Venkatasubbaiah
has said, you have taken the initiative
in calling the members of your vocation
to gether very shortly in this capital.
We hope that under your leadership
you will be able to infuse them with
that sense of pride in the high office
that alone can make the Speaker worthy
of his trust. No rule can make him
behave. If the Speaker himself tries to
violate the rule,—the Speaker has to in-
terpret the rules—what is left of the
rules 7 If the salt lose its flavour, where
with shall it be salted ?

T shall conclude in the hope that
under your leadership, extra statutory,
extra legal methods will prevail and even
now, good sense can prevail in Punjab.
Let us hope that this is the last time
when we have this most unfortunate and
deplorable development which is a real
threat to our democracy along with the
many others of which we are painfully
conscious today.
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SHRI G. S. DHILLON (Taran
Taran) : Mr, Speaker, Sir, when we dis.
cuss about the adjournment of the
House by the Speaker of the Punjab
Vidhan Sabha we are apt to go into
some political background also, which I
personally will avoid, I will go omly by
factual information which I have col-
lected from the proceedings as reported
in the various papers.

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : Can you ignore the
politics behind the scene ?

SHRI G. S. DHILLON : I will try to
avoid that; you may bring in. Sir, when
an hon. Member of the House is exalted
to the Chair of the Speaker, then he is
to behave in an entirely different man-
ner. We see it in your own case. You
arc an entirely changed gentleman now.
The main function of the Speaker is to
conduct the proceedings of the House
in a very fair and impartial manner and,
along with that, to sec that the dignity
and decorum of the House are properly
looked after.

When I discuss about what happened
in Punjab I will take the conduct of the,
House and the Speaker before the House
was adjourned. One thing it keep in
mind is that the House was adjourned
twice, once for 15 minutes and, when
it re-assembled, then for two months.
I must say that the whole episode was
rather very sad and the gentlemen who
brought the motion against the Speaker
acted in a rather hasty and unwise
manner. I must confess that. The
trouble started when a Member of the
Opposition was very adamant when
asked by the Speaker to quit the House.
This is a report from the Hindustan
Times. That Member said :

“I am not going out because you
are trying to usurp our right to rise
on a point of order.”
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Then, the Marshal was sent but he
would not leave the House, Later on,
the Speaker withdrew his orders and
there was a lot of trouble on that.

Suddenly, some Members from the
Treasury Benches brought forward a
‘No-Confidence Motion under Rule 11
read with article 179 of the Constitution
.and its wordings, as reported, are :

PHALGUNA 24,

“This House expresses its lack of
confidence in the Speaker for his
failure to mantain the dignity and the
«decorum of the House and his failure
ito have his orders duly implemented
in the House.”

The Speaker took up this motion, At a
later stage, it was put before the House
and out of the 67 Members present in
the House 56 Members rose in favour
of the motion. It was presumed that
when the motion was put before the
House, it was examined by the staff of
the Assembly and also had the consent
of the Speaker as a regular motion,
When asked as to when the time will be
fixed, the Speaker was advised in the
House by two hon. Members and when
a Member got up, the hon. Minister of
Punjab Government Chowdhary Kartar
Singh, was hustled down by Sardar
-Gurnam Singh and said, “Keep quiet;
you are an illegal Government.” And
then, this is a report from the Statesman
‘dated 7-3-68 of the proccedings which
says Mr, Satyapal Dang who was a
Member and a Minister in the United
Front representing the Communist Party,
advised the Speaker “to take courage in
both hands"—I am quoting the same
words—"and follow the example of
Speaker of the West Bengal Assembly
who stood up boldly and faced a critical
situation.” He further said ;

“Mr. Gill is taunting us not to
dream of West Bengal. In West
Bengal, public opinion did not tole-
rate the defectors’ government of Dr.
P. C. Ghosh: in Punjab, the defectors’
government of Mr. Gill cannot conti-
nue."”

So, Sir, he was advised by the two
very respectable Members of the Oppo-
sition, the former Chief Minister and
the former Minister both belonging to
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the different parties, to take courage in
his hands. Then, when the House is
adjourned for 15 minutes, when, again
the Speaker comes back, and acts as
advised, he adjourns the House for two
months,

Strangely enough, the very mext day
the former Speaker of West Bengal
Assembly Mr. Bancrjee, applauds this
action, We read it in all the papers.

Sir, it is a very strange thing that the
Speaker, while he had adjourned the
House, called a press conference and he
said that the Gill Ministry does not re-
present the majority of the House, that
it is just a stooge and mouth-piece of the
Congress and so many other things. He
said so many things about the Congress
and the Janta Party which was, actually,
not his function. The Speaker’s function
is to conduct the House in a very non-
political, non-controversial and peaceful
manner. But, when he enters this con-
troversy, discusses the merits of the
parties and their behaviour, when the
partics approached him to keep the de-
corum and the dignity of the House, he
adjourns the House for two months
accusing the Members instead that they
did not maintain the dignity and the
decorum of the House and he advised
them to go to their houses and attend
to sowing of crops and looking after the
harvest. It is very interesting ! This is
what the hon, Speaker said! So many
things happened after the Speaker left.
The Deputy-Speaker occupied the Chair
and then the members from the Opposi-
tion rushed to the Chair; one Mr.
Darbara Singh—not our Darbara Singh
—pushed him down from the Chair and
he sat in that Chair. There was a
scuffle. ..

MR. SPEAKER : All of us have read
this. He should now conclude.

SHRI G. S. DHILLON ; I had occu-
pied that Chair for full ten years. I was
the Speaker of three Assemblies and I
had to deal with three Chief Ministers,
including very strong men like Mr.
Pratap Singh. That Chair had a sensa-
tional experience. . (Interruptions) on
that day; so much of turmoil happened
around that..(Interruptions) 1 really
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wonder what attitude these gentlemen
are showing.

Then the Speaker said that the House
was his property and he would not allow
any body to enter the House and then
later on, he said that he had adjourned
the Assembly for two months. Who is
the Governor to proroguc the Assem-
bly ? This is the line of argument that
came from Shri Yajna Datt Sharma, my
esteemed friend; we are very close per-
sonal friends. . (Interruptions).

MR. SPEAKER: My problem is that
the hon. Member is exceeding his time.

SHRI G, S. DHILLON : I seek your
indulgence, Sir. I would require another
two or three minutes.

My only reply to him is this. The
Speaker, knowing well that he was crea-
ting a great difficulty, knowing well that
the Budget was pending and the Budget
is to be finalised before the end of this
month, criticised certain parties and
groups and adjourned the House beyond
the time limit; not only beyond the time
limit, but he even advised them to attend
to sowing of crop, not only harvesting
but perhaps sowing also; he did wonder-
fully well in the interest of the peasantry!

Now I would like to read the Com-
ments of various papers. Tribune is a
leading paper there; it is not a Congress
paper. The chief trustee of this paper
is Sardar Sant Prakash Singh, President
of the Punjab Swatantra Party, and then
there are two other retired officers. This
is very interesting :

“A grave responsibility thus rests
on the shoulders of the Speaker and
the Opposition. A permanent long-
term good should not have been sacri-
ficed for immediate and interim satis-
faction” It further says :

“The Speaker’s action in adjourning
the House for two months has thwar-
ted whatever plans the Congress and
the Janta Party had in mind. On the
merits of the arguments advanced by
Mr. Gumam Singh..."

If you like, I can read all that.
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MR. SPEAKER : Please do not read.

SHRI G. S. DHILLON : It adds that
no-confidence means removal, and re-
moval means no-confidence.

st g W oA (I97) : e
wErEy, ¥% Hfawm & ¥ qgAv A an
AfFT aw qF ToeE A @ Ak
JUT AT qg I FT g E fraw
ygardl FTFfow 9z FrIATE R
W®E

MR. SPEAKER : Till now I have not'
been ringing the bell, but it is one-hour
discussion, and there are still half a
dozen opposition members to be called.
I would very much like to hear your
views, I value them, but unfortunately
I cannot ring the bell and ask a senior
member like you to sit down. You will
have to help me, because you occupy
the Chair very often.

SHRI G. S. DHILLON : T am very
sorry. What I wanted to convey was
that I have yet to see a paper where the
action of the Speaker was in any way
supported. Every paper has disapproved
his conduct, and every paper has ex-
pressed surprise and shock at the way
the Speaker behaved. It is very serious
thing for all of us in this House and the
legislatures everywhere m this country
to sit together and consider.

St R W WOATT AN TR,
AR T AE ¥ qerra R o o e
naee & feaaR @ dfaam aw oz
a8t fegr o AU AR TN ARA A
A REAIFmA A AT RE. . ..

MR. SPEAKER : You are only add-
ing to the confusion. We will Ilose
more time by this, The trouble in Pun-.
jab was created by somebody like you.

SHRI G. S. DHILLON : It is a very
important matter and it concerns every
member of this House.

SHRI V. KRISHNAMOORTHI
(Cuddalore) : We are very sorty to see
that the Speakers in the States are ;3!11-
ing themselves into chieftains in Indian
democracy. They are supposed to-be
guardians of democracy within: the
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House, but they are taking the law into
their own hands, and all sections of
this House must rise to condemn such
attempts, whether it is in West Bengal
or Punjab. It may be in West Bengal
or Punjab today, but it may be repeat-
ed by some other Speakers.

The Speaker is only the servant of
the House. In 1462 King Charles want-
ed to arrest five Commoners in the
House of Commons. Without the per-
mission of the Speaker he entered the
House and asked the Speaker to hand
them over to him when they came.
The Speaker said : “May I please your
Majesty, I have neither eyes to see nor
tongue to speak in this House except
as the House is pleased to direct me
whose servant 1 am.” So, the Speaker
is only the servant of the House. That
is why the entire law regarding the
powers, limitations on the powers of
thc Speaker, as well as the Governors
should be re-defined.

The Home Minister is responsible for
all these things. When the Governor
of West Bengal dismissed the Council
of Ministers, the Home Minister inter-
preted the Constitution to say that the
Council of Ministers held office only
during the pleasurc of the Governor.
That is why the Speaker of West Ben-
gal interpreted the rules according to his
own pleasure.

Morally nobody supports either the
action of the Punjab Speaker or the
Bengal Speaker, but they are within
their limits, they are within the rules,
they are within the Constitution, as
Mr. Chavan and Mr. Dharma Vira
were within the Constitution in dismiss-
ing the West Bengal Ministry. So, all
‘the political parties must sit together
and redefine the powers of the Speaker
and the Governor.

You are holding office of Speaker.
Everybody in this country is in praise
of you because ...

MR. SPEAKER : Talk about the
Punjab Speaker.
SHRI V. KRISHNAMOORTHI :

The Punjab Speaker is a human being.
The ordinary courtesy which these par-
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ties have to accord him has not been
shown to him even if the Speaker goes
wrong, the Leader of the House as well
as the Leader of the Opposition can
meet together and convince the Speaker.

Today I have seen in the press that
the Assembly has been prorogued and
an ordinance has been issued. It adds
more confusion. How can this ordi-
nance compel the Speaker to conduct
the House in a particular manner ? Can
this ordinance ask the House to sit for
24 hours in a day ? Can it compel the
Speaker to see that the Finance Bill be
passed or the members of the legislature
will be hanged ? No, Sir. That is why,
the Law Ministry as well as the Home
Ministry have to persuade the Speaker
to rethink, they should say they will re-
summon the Assembly and will not
press the no-confidence motion against
him, and request him to help them in
getting over the difficulties. Instead of
that, they are putting the cart before
the horse, they are killing the very de-
mocracy.

The hon. Home Minister should
rather think in terms of defining the
powers of the Governor and the Speak-
er, otherwise there will be chaos in all
the States, every Speaker in every legis-
lative assembly will take the law into
his own hands, and there will be dicta-
torship, democracy will end.

I support the view expressed by Mr.
Masani that morally the Speaker is not
entitled to adjourn the House, but he is
strictly within his limits in doing so.

SHRI VASUDEVAN NAIR (Peer-
made) : I am really surprised to hear
the sermons about decorum, democracy
and all that from the Congress leaders
like Mr. Venkatasubbaiah. It was very
convenient for him to look at the matter
in isolation, because the political back-
ground is very inconvenient here for the
ruling party as well as the so-called
ruling party in Punjab. That is why
they try to look at it in isolation.

The Speaker who is so much accused
by the members in this House without
any propricty, was a very sweet Speaker
for Mr. Chavan and for the Congress
when he upheld the legality of the Gill
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Government when it was installed in
power. Af that time he was very con-
venient Speaker for them.

My hon. friend quoted certain state-
ments of the ex-Chief Minister and ex-
Food Minister, and he was saying that
the Speaker acted according to their ad-
vice, I should like to remind him that
at that time these very gentlemen, the
ex-Chief Minister and the ex-Food
Minister and all the leaders of the unit-
ed front fought in a very bitter manner
in the Assembly and requested the
Speaker to declare this Gill Govern-
ment an illegal Government. The
Speaker did not oblige the Leader of
the Oppositiori at that time. So, it is
only proper that we look at the situation
that developed in Punjab. Who created
that situation ? It is the crux of the
matter and the Central Government
cannot escape the great responsibility
for recent developments in Punjab.
There is no point in their shouting at
the top of their voice about preserva-
tion of democracy. What is happening
in Punjab? I have no time to go into
details. But the so-called Gill Govern-
ment, whose Government is it ? Which
Party supports it? The Janta Party.
Eighteen persons defected and all the
cighteen are Ministers? 1 do not want
to cast reflections on the Ministers,
about their personality. But everybody
knows what kind of ministers they are
and what kind of Government has been
installed in power by the Congress. You
talk of decorum and order. Who is to
keep order ? 1If there is a majority
party, it has the responsibility for run-
ning the Government and if it has a
leader of the House, there will be deco-
rum. In Punjab today, the so-called
leader of the House, Mr. Gill, who has
only the support of seventeen defectors
cannot manage to keep order. In the
House he could not help the Speaker.
It is convenient for the Congress to
leave everything to Mr. Gill and play
their game. They were playing their
game and I feel that the Speaker was
compelled under force of circumstances
to take this decision. You look at the
merits. You may differ. Still let us
look at the background. I am very
worried about the developments, The
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recent Ordinance of the Governor in
Punjab illustrates that the Governor is
turned into an instrument in the hands
of the Ruling Party at the Ceatre. The
Law Minister declared that it was for
the Governor to act and said that it was
his Ministry's opinion. Within 24 hours
the Governor issues the Ordinance, Is
it possible for the Government to feel
the people of this country in this way ?
Are we to understand that the Governor
of Punjab acted independently on this
occasion, that he was not asked and
egged on and advised by Mr. Govinda
Menon and the Central Government to
act in this particular manner. The
Ordinance issued by the Governor en-
croaches upon the powers of the
Speaker and the Assembly; it is a black
Ordinance and it will remain a black
spot in the history of the Parliamentary
Democracy in this country. Even sup-
pose the Speaker took a wrong decision,
if this Government wanted to save the
situation, there were other alternatives.
They could have suspended the Assem-
bly for the time being and come before
this Parliament and passed the budget
and then give an opportunity to the
members of the legislature to see whe-
ther a stable Government could be
cstablished in Punjab or not. The solu-
tion to the Punjab tangle is not by this
kind of Ordinance, and we warn the
Government that they are not going to
get out of the situation. The only solu-
tion is that the people of Punjab should
he given a fresh opportunity to choose
their representatives and to have their
Government. Even at this late hour,
they should dissolve the Assembly and
have mid-term poll and ask the people
of Punjab to solve this political tangle.
This is essentially a political matter and
there is no point in leaving out the crux
of the matter,

SHRI R. D. BHANDARE (Bombay
Central) : 1 need not deal with the
question of the validity of the Ordinance
because time will not be there. 1 join
those who have raised their voice in
righteous indignation and I agree with
Mr. Masani and Mr. Venkatasubbaiah
in condemning the action of the Pun-
jab Speaker on four grounds. Firstly,
the Punjab Speaker exercised the
powers given to him under the rules in
a dictatorial and arbitrary manner. Se-
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«condly, the Speaker acted against the
<convention that he should be above
party politics and should be impartial.
He was, in fact, not so. The third is, he
acted as a partyman, lastly, he violated
the sanctity of the Constitution. On
these grounds, I would certainly like to
censure or condemn the Speaker.

19 Hgrs.

But T hope this will be the last time
in the history of Parliament in this
country that the Speaker should behave
in a manner which we disapprove. But,
at the same time, the Speaker is an
officer of the State legislature, and the
conduct of the Speaker, as an officer
of the State legislature, cannot be dis-
cussed in this House. If at all we arc
to uphold the sanctity of the Constitu-
tion—and the Constitution is my
Bible—under the Constitution, how are
we to discuss the conduct of the Speak-
cr here? 1 quite realise and appreciate
that because of the fluidity of the poli-
tical situation, which situation seeks to
set the Constitution at naught, they
were trying to violate the Constitution
at more than one place. Therefore, 1
agree and I join the voice raised by
some of my hon. friends in their right-
eous indignation. But the fact remains
that such a matter should not be dis-
cussed in this House at all. If at all the
Speaker is to be condemned, the Cons-
titution has given the provisions. The
Constitution says in so many words—

MR. SPEAKER : Please do not read
them.

SHRI R. D. BHANDARE : Under
article 179, he can be removed, but
then notice of 14 days should be given.
In the case of the Punjab Assembly 14
days' potice was not given according to
the report which I have gone through.
Similarly, the motion against the
Speaker was not properly formulated
and worded. If at all we want to con-
demn the action, according to the Cons-
titution, either of the Governor or the
Speaker, then we should sece that we
alio do not violate the Constitution.
Therefore I again pray and I appeal to
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you, Sir, the Speaker, that the matters
which are not within the purview of
this House, such as the conduct of the
Speaker, should not be allowed to be
discussed here in this House,

With these words, I have done,

ot Wl woww  (TEggfE)
TAT TG FITAT T« FATL ATHA
WA E q@ g T AW A &W
I1F F g oW agq ewo 3arf AT
CEEICEEE R i e 3K )
FZAT AEAT | F A HAT AT A OABAT
AFATE | AFEWATTT 1 AFWE AT
¥ fAT & aF0T AT R X
I IAATARAE T A1 da@ F
T g g e arem & o I
qZf *T AT F FZT WA ST AT
=g, fmer aqrar faam g, aer
FAFA L, AFE TF 2, A FE @A
fagrdy 2, smrEn aTE AT@HAF A
TAAAE FIBIN A TT ATATR,
TATATAA T TATT FT T A9ST TR
¢ werg sfemdi w1 Afaaes S
qiEt &7 W A S o frar T g
az 4 worfya fEar T d ! v Re-
#1 foriardy Saga Fr Fa qEf AR
72 FrEwg ot & oAl §?
w7t aF & wmwar IO fod wa
#r farier @ 9 g7 9 1 g -
Tiarag | ¥IT A9 FIgHT 9
72 T AR S qE g
Frzg fF aewre 3z www W E S
F1 72 f& ¥ gag g 1 afem
HA @AE, IN AR I TAR
TEA TR X T T

Adam § wqer FqIA A
WY 70 SqAgTC F AT F FEAT ATgA
g | FE AT g A A HA b awgd
T zw @i & qure frar g fe efee
F AT TH AL FAATE A IA® A7
7z faomy areeft &= I § g AR
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TS OWr qUNTd  w@ife@ wY ST
wifgd 2w ® afs o qaTO I gTa
I TIA AT AW JC AT A O
frden aufer w0 d gama o o
Ia% fagg 1€ ot Tofas 2= e
IETATC L A FT | gHIA+ J
ot Tafas T F1 aEew T @R
wF froms safe 81 wify Ta TR
F& F WFT famr St afed o of
waEt A gaErfors ot femr 2w
srgarg 6 T w93 aga A
AT AT T e Ffaury 7 wrE
T T FT ATEEFA g AN I
TR Fewe g fFar o

AT H T AT FI T FATCH
AAALS TN AEAE 1 LW A
farmfor st g g famr o ow
e § fory & gt Y At #7193t
IAHI AT @AT T § IJYFT T AN
faareor fear gam & 1 s T gATAT
A & g AW e @ g | AfEw
g asar & 5 A9 sy Y ZAT
7% Yfew o smfm sTOET WROF
aren ey gam g 9 & s AT
AT AEAE AR STOwr s
T frdama & g fFrman d
w9 fegrT sfozafaal & aome 7=
@l & g AT fag ar - - - fordr-
afr eI YAEE FHE & woqw F
TN FAEEZ § IR FAAG FAw
% firggane fogr mar, 22 S=Ed #1
ITHY BT fagr mav, 23 A F1 IART
fex fiewre # T fqarran, 29 F1q93d
Fr ez fogr oo, A= #r fes
firgae X foarmar 1 gEr O
T # 5w safer Frta aqre g
forgr mar T orer T | firg gaa
9% 3 § T fRe o ag s g%
BT AT & AT IAFT THEAAE 1 T
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@ ¥a & fray fagmt o §,
TR Tl qw F AW E ar et e
T & W g1 3% FIT FIR FEW
FEF FH TEIEFLFC @E |
# wgm i 919, s AgRw, W oHE
@ F I oz e fifad f
G A AR FA A1 IR
MEETE, IFF A F AT FL 0
Fgrox Wt fra wgw w1 Afawoea 2,
7g facge fawear s aemaw ofad
2 7 @ W e & aw 9T AT IW
TFT TG AT X AT FT AT FT
= g

gl o< fawm@ o & ywme 7 S0
ageTe fFar @, 59 @R FaA *
AT FRGA A TF q9q A FAT
41T sgaear & feafy & T 3@t f1 A
aAifas qfcfeafa 2 39 Ty & ag
Tz faume w1 q0F guwar g feoE
qe5 & fag ol @ aeF & gone ¥
fag ag warar Arazraw fag &

SHRI SRINIBAS MISRA (Cuttack) :
Sir, the matter is very serious. It started
from Bengal and it has reached Punjab.
The whole point is if the Speaker be-
comes a party to the political happen-
ings, loses his balance and considers his
sclf-interest first, there is no scope for
democracy in this country. I am not go-
ing to name anybody. It is a matter to
be discusserd apart from political affilia-
tions. These questions should not be:
mixed up. The Speaker may say to-
morrow that a particular Bill was not
passcd, even though 100 members voted
for it and 15 against. It may be drag-
ged to such an extent that even after a
decision has been given by the course,
the Speaker may say, “I say that this.
ministry is illegal. How can the court
say it is legal 7" It becomes more re-
prehensible when the Speaker tries to-
baulk a no-confidence motion by ad-
journing the House. The Constitution:
provides that he should not preside, but
he takes a round about way of seeing to-
it that when the no-confidence motion
comes up he will not preside and be-
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fore that he will say that the House is
illegally constituted, the whole election
is illegal and adjourn the House sine die.
When he does like that it becomes more
reprehensible.
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So the question to be considered is
what we shall have to do in such cir-
cumstances 7 We have followed the
British Constitution, There the Speak-
er's position is historically developed.
The British Speaker is the representa-
tive of the British House of Commons.
He goes to the King and claims the
right of Commons and he gets it. So he
is called Speaker because he speaks for
the House of Commons. There it was
historically developed. We have not
developed like that. We have not deve-
loped the convention of not contesting
the Speaker's seat. Here the Speaker
perforce has to be a partyman. He is
elected on the ticket of a party. Of
course, it has beecn the convention, as
you have yourself followed. that the
Speaker after his election resigns from
the party. Does that help the gentle-
man in the Speaker ? Of course, he
ought to be a gentleman first. Does it
help him to shed off all his ideas of
party affiliation ? In the next elections
if he has to go to the constituency
he has to seck that party's backing.

MR. SPEAKER : Why? You are
saying all things that are of a peneral
nature and not relevant to the discus-
sion.

SHRI SRINIBAS MISRA : We have
not established such a convention.

MR. SPEAKER : Shri Masani just
now said that Shri Patel went as an
independent.

SHRI SRINIBAS MISRA : They are
not coming. Sometimes they are stand-
ing as independents. But we have not
developed that convention.

What is the nature of choice of
Speakers that is followed in our coun-
try. In the States, wherever it may be,
in all legislatures, the party in majority
chooses the Speaker. What is the
choice ? The three criteria are that he
must be impartial he must be a man of
integrity and, first of all, he must be a
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gentleman. These are sometimes over-
looked. Sometimes people are chosen,
who are convenient and who will not
come in the way. It has to be very
seriously considered whether this me-
thod of choosing people is to be given
away and a convention has to bs deve-
loped. We are expecting, Sir, that the
meeting you are summoning of all the
Speakers will yield some fruitful re-
sults. We will have to evolve some
way so that Speakers may not arrogate
to themselves these powers that are not
vested in them. Ultimately, if neces-
sary, the Constitution will have to be
amended.

SHRI J. B. KRIPALANI (Guna) :
Mr. Speaker, Sir, I really do not know
why politics should have been brought
in this discussion. 1 do not like the
way in which Congress has in Bihar and
in the Punjab. But this has nothing to
do with what we are discussing. Most
of the conventions of parliamentary
government werc evolved in England.
My hon, friend quoted that Charles I
went with his army to the House of
Commons and wanted the House of
Commons to dispersc. The Speaker
said ; “Sir, 1 have no eyes to see or
cars to hear except with the permission
of the House". It means all the privi-
leges of the Speaker flow from the
House. From that time, the conven-
tion has grown that the whole parlia-
mentary building must be under his
control, that the watch and ward must
be appointed by him and that the ex-
penses of the House must be considered.
by the House itself.

But, Sir, what has happened here i
two instances is that the Speakers have
acted against the House itself. In West
Bengal, thc Speaker has acted against
the House. It was not against the Gov-
ernment; it was not against the execu-
tive. But it was against the Assembly
itself whose privileges and rights he was
required to protect. This is the funda-
mental question. In Punjab also, the
same thing happened. It was not
against the executive; it was not against
the Congress or any other party. But it
was against the Assembly itself. This,
I submit, no Speaker has the right to
do. His rights flow from the Assembly
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and the Parliament; his rights are not
independent of the Assembly and the
P;rliament. We must first understand
this.

Another thing is this. Suppose today
you, Sir, become a psychic and say that
‘this Congrcss Government is not pro-
perly installed in power and, therefore,
you adjourn the House. What would
happen ? Fortunately, in the case of
‘West Bengal, it was one province so
that there could be the President’s Rule.
But if you do such a thing, what would
happen ?

SHRI BAL RAJ MADHOK (South
Delhi) : Are you suggesting it ? (Jnter-
ruption).

MR. SPEAKER : I am sure my great
leader will not expect that of me,

SHRI J. B. KRIPALANI : Sir, any-
body can become a psychic at any time.
We do not know. There is no guarantec
that because you have been sane so
long that you may not become insane
the next moment. Insanity does not
come with a great blare. I really do
not see what the Opposition Members
are trying to impress upon us and, why
they have brought in politics in these
matters. It is not a question of politics;
it is a question of whether the Speaker
is the guardian of the privileges and the
rights of the House or he has any
rights beyond the House. He can put
‘the executive in its place; he can put
the judiciary in its place. But he cannot
put his masters in their place.

Here, what has happened both in
West Bengal and in Punjab is that the
‘Speaker have acted against their own
masters, against the privileges of the
Assembly and the Parliament. This is
absolutely wrong and this cannot be
cured by any amendment of the Consti-
tution. No Constitution in the world
can work if it were not supported by
healthy conventions. This can only be
done through healthy conventions. Sir,
as you are calling the Speakers’ Confer-
ence, 1 hope, you will decide that cer-
tain healthy conventions be established
in our country. It does not matter
-whether the Congress has established
1hese healthy conventions or not, I am
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no lover of the Congress as it has be-
come after Independence. But that is
beside the point. The point is the rights
of the House, and the rights are
supreme and the Speaker is only to
carry out the wishes of the House. He
is to regulate them as an umpire would
regulate. Specially when there is a No-
Confidence motion against him, then to

adjourn the House, I think, is not a
gentlemanly conduct.

SHRI D. C. SHARMA (Qurdas-
pur) : Mr. Speaker, Sir, my first point

is that, T think, the Governor has acted
in a bona fide manner and has tried to
save parliamentary democracy from be-
ing ruincd. If he has issucd an Ordi-
nance, 1 think, he has not gone beyont
his powers. 1 think, he has done well and
his action cannot be questioned.

My sccond point is that the Janta
Party is a regular Party, it has an office
and it has its Members. Recently,
Sardar Lachman Singh Gill toured my
constituency and drew very big crowds.
He has proved to be an able adminis-
trator and a capable leader. If Mr.
Pattom Thanu Pillai with 3 or 4 or §
or 6 or 9 Members could conduct the
Government in Kerala, 1 do not see any
reason why Sardar Lachman Singh Gill
with 18 or 20 Members should not be
allowed to conduct his Government. 1
think, this is absolutely. ...

SHRI J. B. KRIPALANI: May 1
suggest that he need not bring in poli-
tics here ?

SHRI D. C. SHARMA : 1 think, that
is beside the point.

The fact of the matter is that every
Speaker has to build up certain moral
standards. The Rules of Procedure do
not help him. Constitutional provisions
do not help him. After all, he has to
rise ahove the stature of the members
of the House, and above the collective
stature of the members of the House.
If he does that, then he commands res-
pect, everybody listens to him, every-
body tries to do what he wishes him to
do.

Formerly, members used to be named
here. But you do not name anybody,
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Sir; you leave it to the good sense of
the members. ...

SHRI J. B. KRIPALANI: To pro-
tect the dignity of the House, some
members have to be named. ..

SHRI D. C. SHARMA. : The Speaker
of Punjab is like a train which goes
along very good rails but suddenly
jumps off the rails. He jumped off the
rails and there was a shipwreck of Par-
liamentary democracy. Therefore, he
has done something which is very dan-
gerous for Parliamentary democracy. I
do not want to condemn the conduct of
any Speaker. Some Speakers might
have done worse things. But here the
Speaker has done a great harm to Par-
liamentary democracy in  Punjab.

I think, you should call a meeting of
the Speakers in order to tell them how
they can protect, safeguard and carry
forward this Parliamentary democracy
in India.

MR. SPEAKER : Now I call the last
speaker.

Mrs. Nirlep Kaur.
SHRI BAL RAJ MADHOK rose—

MR. SPEAKER : No second chance
please.

SHRI BAL RAJ MADHOK : I do
not want to speak; 1 only wanted to
ask. ..

MR. SPEAKER : Question can be
asked later. That is a different matter.

Mrs. Nirlep Kaur.

SHRIMATI NIRLEP KAUR (Sang-
rur) : We are today discussing the
Speaker’s action in Punjab. As M‘l".
Kripalani said, we should not bring pqll-
tics into this matter., But I should like
to mention to the House that it is due
to this reason that for the last 20 years
we are only discussing one point, an
isolated point. . (Interruptions) We have
come to this stage after twenty years,
Why should the unfortunate discussion
of the Speaker’s action in Punjab come
to this House ? We are all disturbed and
perturbed about the leaks in our roof
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today. As the hon. members have men-
tioned, this is a very high office. This is
no party affair. But what about the
cracks which have already developed,
the real cracks in the foundation which
have already developed. I would say
that the ruling Party which has ruled for
twenty years is responsible for this sad
state of affairs. It I remember correct-
ly, this House has even discussed the
rulings of the Supreme Court; they had
isolated the ruling and tried to argue,
and because they had the majority, it
was carried. We have discussed here:
the Governor's action and we are dis-
cussing today the Speaker's action.
Don't you think that it is high time, as
Mr. Kripalani said, that we discussed
our own conduct sometimes? What
arc these large numbers of representa-
tives of the people in the country do-
ing? Are we not responsible for
throwing into a corner neutral posts like
that of the Speaker, Judges, Governors
etc. 7 Therefore, while we have to lay
down healthy conventions for the
Speaker, for the Governor and for the
Supreme Court Judges, it is very neces-
sary that we should first start laying
down healthy conventions for ourselves,
We are making it impossible for any of
us to function over here.

I would like to mention the back-
ground of what is happening in the
Punjab.  After the general elections, the
Opposition parties formed the Govern-
ment for some time. At times the Con-
gress could have formed a Government
with a marginal majority of one or two,
but they did not do so. The reason
why they did not form the Government
was that they are used to having such
a bulk majority and therefore they did
not want to form a government with a
majority of one or two, though there
have been instances where in big coun-
tries parties have gone into forming
Government with just one or two more
Members than all the Opposition parties
put together.

I would say that the Congress had in
the past been used to fighting like a
tiger with a hare or a rabbit. But now
that the rabbit has become a wolf, they
are scared of it. They will not dare to
fight with it. Therefore, they do not
want to rule the Punjab in straight for-
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ward manner. That is why Mr. Gill
has become the escape that they have
resorted to. Through them they will
abuse the Speaker and they will abuse
anybody else, but they have not got the
guts to form a government themselves.

SHRI J. B. KRIPALANI: That is
true.

SHRIMATI NIRLEP KAUR: The
conduct of the Speaker of Punjab has
been discussed here. 1 would like to
bring to your notice one fact that the
present Government is there in Punjab
not because they want a stable govern-
ment there but are there for a definite
reason.

As regards Shri Lachman Singh Gill's
background, we are all very well aware
of it.

SHRI J. B. KRIPALANI :
just to make a fool of him.

SHRIMATI NIRLEP KAUR: He
was with Master Tara Singh for some
time, then he betrayed Master Tara
Singh and joined Sant Fateh Singh and
then he betrayed Sant Fateh Singh and
betrayed Sardar Gurnam Singh. He
has no cducational qualifications. ...

SHRI J. B. KRIPALANI : Therefore,
he is supported by the Congress.

MR. SPEAKER : Let the lady Mem-
ber be allowed to conclude now.

SHRIMATI NIRLEP KAUR: 1
would like to point out that the assur-
ances given by the Congress Party to
the people of Punjab have all been be-
lied, because the actions of the Chief
Minister do not tally with their assur-
ances. Since he has taken this office
of Chief Ministership, he has directed
all his activities and actions against the
Akali Party. It is with vengeance that
they are attacking the Akali Party. He
has accused Sardar Channan Singh of
certain things which happened at the
time when he himself was the secretary.
1 think he has filed 12 cases against the
general sccretary  within a period of
two months so that he could be harass-
ed. All these things cannot be ignored.
These are circumstances which one
cannot ignore.

That is
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The Congress Party in Punjab and
Delhi should learn a lesson from past
experience that if they try to suppress
or crush the Akali Party, they have not
been able to do so in the past and they
will not be able to do so now. I would
like to administer this warning to the
Congress that the Congress should learn
this lesson from the past. If there is
any fair-play the Assembly should be
suspended or dissolved and the people
there should be given a chance to form
a new Government. ...

MR. SPEAKER : Now, the hon.
Member should conclude. Now, the
Home Minister.

SHRI M. N. REDDY (Nizamubad) :
What about those who had given no-
tices ?

MR. SPEAKER : It may be that he
may have given notice. But a number
of them are there.

SHRIMATI NIRLEP KAUR: 1In
conclusion, I would submit that if with
the present Assembly they cannot bring
the majority party inlo power, the
Assembly should be dissolved and fresh
elections should take place so that the
people could express their verdict.

SHRI BAL RAJ MADHOK : May I
just put one question ?

MR. SPEAKER : 1 am sorry. The
hon. Home Minister. If [ have to call
the hon. Member I have to call scveral
others also.

THE  MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
Mr. Speaker, Sir....

SHRI BAL RAJ MADHOK : Before
the Home Minister starts may T just put
one question ?

SHRI Y. B. CHAVAN : I am not
yielding.

SHRI BAL RAJ MADHOK : 1 just
want to make one appeal, before the
Home Minister starts.

MR. SPEAKER : No, please. (Inter-
ruptions)
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SHRI BAL RAJ MADHOK : I come
from Punjab. We are sitting in the
House and if we cannot even put a
-question ...

MR. SPEAKER : 1 will give you the
names of the Congress members who
have given their names.

SHRI BAL RAJ MADHOK : I am
not going to speak. You cannot say I
cannot even put a question, Is that the
way ?

MR. SPEAKER : How can 1 prevent
them ?

SHRI BAL RA] MADHOK: We
could have finished by this time.

MR. SPEAKER : It is not a question
of two minutes. At 7 OClock the
Home Minister had a very important
meeting. 1 know how important it is.
He was good enough to stay at my re-
quest. At the cost of the Congress, I
gave chances to the Opposition, 1 called
two opposition members to one Con-
gress, If at all anyone has a complaint,
it is the Congress Party. I entirely agree
you want to ask only a question. Sup-
pose the other people also want to put
questions, can 1 prevent them ? 17 you
are in the Chair, would you do it?
They would have got a chance if I had
called one by one. Therefore, do not
put me in a difficult position.

9217

Y SHRI Y. B. CHAVAN : This debate
took place because of a certain state-
ment I made on the floor of the House,
and 1 entirely agree with Mr. Masani
and Mr. Kripalani that this should be
confined to the Speaker’s action there
in the House and the problem that it
raised there, because certainly there are
political backgrounds for everything
which arc apt to be debated. 1 do not
propose to go into those aspeclts.

It is a very important thing that the
office of the Speaker must be carried on
in the spirit in which he is expected to
function under a democratic constitu-
tion. The basic factor of this whole
theory is that the Speaker has to func-
tion completely in an unattached man-
ner as far as political parties are con-
cerned. Naturally, this forum of the
Iegislative assembiy is a forum of poli-
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tical action, and political parties are go-
ing to function there. That is exactly
the reason why the Speaker is supposed
to function in a non-political manner,
in a non-party manner. Somebody may
have erred or may not have erred, I do
not want to hold any judgment upon it.
Personally, 1 would consider it to be
completely unwise for any party, parti-
cularly the ruling party of any legisla-
ture, to pick up a quarrel with the
Speaker during the budget session. It is
a question of political wisdom.

That is a different matter, 1 will not
go into that, but if the Speaker who is
supposed to help the House to function
becomes an instrument to gag the voice
of the legislature, it becomes a tragedy
of democratic life.

. ]AN HON. MEMBER : Very shame-
ul.

SHRI Y. B. CHAVAN : Very shame-
ful, I am prepared to accept the com-
ment,

What is the way out of it? The oaly
way out of it is that we create certain
conventions and the only forum that can
create that sanction for the conventions
is the forum which you, Sir, preside
over, the Conference of Speakers. 1 en-
tircly agree that it is not the amendment
of the Acts or the Constitution which is
going to help in these matters, It is ulti-
mately the conventions.

SHRI VASUDEVAN NAIR : Ordi-
nances.

SHRI Y. B. CHAVAN ; I am only
referring to that because certain things
happened after I made the statement.
The Governor has prorogued the House.
Naturally, he is going to call back the
House. All these actions of the Gov-
crnor are done on the advice of the
Chief Minister. 1 mentioned the other
day that the law officers came here for
consultations.

SHRI V. KRISHNAMOORTHI :
The Law Minister has stated that therc
was a way under article 213,

SHRI Y. B. CHAVAN: What is
wrong ? He merely stated the advice
he gave. What is wrong about it ? Do
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you expect him to conceal what advice
he gave? He should cortainly advise.
There is the specific provision of the
Constitution. If it becomes impossible
to transact any financial business of the
Government, there is a specific provi-
sion under article 213 to issue an Ordi-
nance. I do not want to go into the
constitutional aspects. I think the pur-
pose of the Ordinance is mot to restrict
the authority of the Speaker; it is to
strengthen the powers of the House to
function. There is financial business to
be carried on and the House must not

be adjourned.

oY T AT R T AR HIL FEA
Iq @Y, a7 aw afedm 9 F7
e g ?

SHRI Y. B. CHAVAN : I should re-
fer to articles 209 and 213. You are a
lawyer of competence; I do not want to
interpret the Constitution for you. I
am merely referring you to those arti-
cles.
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SHRI M. N, REDDY : Why was not
the same thing done in West Beagal ?

SHRI Y. B. CHAVAN : I have ex-
plained the difference. If you read the
letter of the Governor, you will find
that he has given three factors which
were responsible for what happened in
West Bengal. Firstly, there was the
Speaker's action; secondly, the attitude-
of the Opposition not to allow the
House to function; and the third and’
the most important was the defections
in the ruling party itself. That was the
basic thing for running the Govern-
ment.

SHRI M. N. REDDY : Why was not
an Ordinance issued ?

SHRI Y. B. CHAVAN : If it was de-
cided to allow the State legislature to-
function, that would have been done.
But it was not possible. There was
complete failure of the constitutional
machinery in Bengal. That was not the
position in Punjab.

19.40 Hrs.

The Lok Sabha then adjourned 1ill
Eleven of the Clock on Monday, March
18, 1968/Phalguna 28, 1889 (Saka)-



